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 LOK  SABHA

 Friday,  August  21,  950/Sravana  30
 i88l  (Saka)

 ——-

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Guest  Control  Order

 +
 (  Shri  Barman:

 4632,  ड  Shri  Subodh  Hansda:

 {  Shri  8.  6,  Samanta:

 ‘Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  waste  of  foodgrains
 ‘has  been  actually  avoided  by  the

 Guest  Contro]  Order,  1958,

 (b)  7(  5०,  how  much  waste  has  been
 avoided  during  the  year  ‘1958;  and

 (c)  how  far  this  has  solved  the  food
 problem  in  our  country?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  to  (c)  The  Guest  Control  Order
 3s  intended  to  make  the  general
 population  conscious  of  the  need  for
 avoiding  wastage  of  food  and  effect-
 ing  economy  in  the  consumption  of
 foodstuffs  For  obvious  reasons,  it  is
 difficult  to  say  how  much  waste  has
 been  avoided  by  means  of  this  Order
 and  to  what  extent  it  has  been  help-
 fu]  in  tackling  the  food  problem.

 Shri  Barman:  According  to  common
 notions—or  experience  rather—the
 guests  consume  less  grains  while  they
 378(Ai)  LSD—.
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 are  invited  to  a  feast  than  what  they
 do  in  their  own  houses.  If  so,  how
 can  there  be  a  saving  by  the  control?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Then  the
 correct  policy  would  be  that  nobody
 eats  in  his  house  and  everyody  eats
 as  a  guest

 Shri  Braj  Raj  Singh:  May  I  know
 whether  Government  are  aware  that
 thi,  Order  is  creating  unnecessary
 scare  in  the  country  by  giving  an  im-
 pression  that  there  is  a  dearth  of
 foodgrains  in  the  country?

 Shri  A.  P.  Jain:  There  are  many
 more  persons  who  are  doing  this  much
 more  intensively  than  this  order.

 Shri  B.  Das  Gupta:  May  I  know
 whether  the  hon.  Minister  is  aware  of
 any  case  which  has  been  instituted
 for  the  violation  of  this  Guest  Control
 Order?

 Shri  A.  P.  Jain:  I  remember  that  in
 at  least  one  case  a  marriage  party  was
 proceeded  against.

 Shri  Nagi  Reddy:  May  I  know  what
 is  the  administrative  machinery  that
 has  been  set  up  to  implement  this
 particular  order?

 Shri  A.  P.  Jain:  There  33  no  special
 machinery;  the  police  is  there.

 Licence  Fees  on  Cheap  Radio  Sets
 +

 633,  Shri  Radha  Raman:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  the  consideration  of  a  proposal
 for  reduced  licence  fee  on  cheap  radio
 sets;  and



 3463  Oral  Answers

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  §.  K.  Patil):  (a)
 and  (b)  The  matter  38  sti)  under  con-
 sideration  but  nearing  the  final  stage

 Shri  Radha  Raman:  May  I  know
 whether  in  this  connection  the  Minis-
 try  of  Transport  and  Communications
 has  had  any  consultations  with  the
 Ministry  of  I  &  B  with  regard  to
 the  reduction  in  the  licence  fees  on
 cheap  radios  of  different  types?  May
 I  also  know  if  any  opinion  was  ex-
 pressed  by  the  I  &  B  Munustry  on
 that  matter?

 Shri  8,  EB.  Patil;  lt  is  the  I  &  8
 Minustry  that  looks  after  this  so
 far  as  the  policy  is  concerned  But
 so  far  as  this  particular  enquiry  2s
 concerned,  we  had  discussions,  and,
 possibly,  the  fee  may  be  reduced  to
 half,  that  is  Rs  750  But  the  final
 decision  has  not  yet  been  taken
 because  we  have  to  consider  what  ५
 meant  by  a  cheap  radio,  whether  it  is
 the  price  or  the  valves  or  the  range
 and  soon  That  is  what  is  under  con-
 sideration

 Shri  Radha  Raman.  May  I  know
 whether  there  is  any  proposal  before
 Government  with  regard  to  the
 exemption  from  hicence  fees  for  radios
 or  radio  sets  which  are  used  by  the
 educational  institutions  in  the  coun
 try’

 Shri  8.  K.  Patil:  I  do  not  see  any
 Proposal  of  that  kind  here  And,  this
 question  relates  only  to  the  cheaper tadio  sets  and  not  to  sets  used  by  any
 particular  institution

 Shri  Achar’  May  I  know  whether
 for  additional  sets  the  same  fee  will
 be  charged  or  whether  it  will  be
 reduced?  That  As,  if  one  individual
 has  got  more  sets  will  the  same  fee  be
 charged  for  all?  May  I  know  whe-
 ther  that  question  has  been  con-
 sidered?

 Shri  8.  K.  Patil:  That  is  being  con-
 sidered  That  is,  the  first  set  would
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 be  charged  Rs  i5  and  an  additional
 set  Re.  3  each  There  is  also  a  sug-
 gestion  that  there  should  be  a  general
 licence  covering  a  number  of  sets  with
 a  little  higher  fee  So  ajso  with  regard
 to  cheaper  sets,  where  the  first  set
 would  be  charged  half  and  the  addi-
 tional  sets  someffung  less  than  Rs.  $
 that  ct  Rs  2  50  or  something  like  that,
 All  these  are  under  consideration  80
 that  we  can  come  to  some  kind  of
 judgment  m  the  near  future

 Shri  Damani:  May  I  know  whether
 the  dealers  have  to  procure  a  hcence
 before  they  deliver  the  radio  sets  to
 the  customer  and  whether  any  repre-
 sentation  has  been  made  by  the  dealers
 to  change  the  system?

 Shri  S.  K  Patil.  Yes,  representa-
 tions  have  been  received  because  it
 38  an  inconvenience  to  the  dealers
 But  as  I  said,  the  policy  mm  this  regard
 is  dealt  with  by  the  I  &  B  Minustry

 Shri  45587  May  I  know  whether
 It  tg  a  fact  that  compulsion  of  pre-
 purrhase  licence  has  caused  the  great-
 est  inconvenence  to  the  radio  pur-
 chasers  also?

 Shri  K  Patil.  I  do  not  know
 what  is  the  compulsion  and  what  is
 the  greatest  inconvenience  There
 would  be  some  kind  of  inconvenience
 Any  payment  of  mopey  7५  an  incon-
 venience

 Shn  Tangamani:  May  I  iknow
 whether  this  reduced  licence  fee  of
 Rs  750  will  come  into  force  m  1980?

 Shri  Ss.  K.  Patil:  The  matter  x5  under
 consideration  between  the  three  Minis-
 tries,  namely,  ourselves,  which  is
 merely  a  post  office,  in  collecting  the
 fee,  the  original  I  &  B  Ministry  and
 also  Finance,  because  any  case  for
 reduction  means  reduction  of  reyenue

 Shri  Radha  Raman:  Could  we  have
 any  idea  as  to  the  time  during  which
 this  consideration  will  have  bean
 finalised  and  the  decision  of  Govern-
 ment  be  available  in  the  matter?
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 Seri  a  K.  Patil:  I  think  :t  won't
 he  more  then  -  month  or  two  because
 it  has  gone  on  for  a  long  time  and  we
 take  note  of  the  inconvenience  that  Js
 being  caused.

 Model  Experiments  of  Balari  Bar

 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  the  results  of  the  model
 experiments  of  the  Balar:  Bar  on  the
 river  Hooghly  conducted  by  the
 Central  Water  and  Power  Research
 Station,  Poona  have  been  received  by
 the  Government;  and

 (b)  १  not,  what  interim  remedial
 measures  have  been  suggested  by  the
 research  station?

 The  Minister  of  Transport  and
 Communications  (Shri  8,  हू,  Patil):
 (a)  No,  Sir  The  model  experiments
 are  still  in  progress

 (b)  No  interim  remedial  measures
 have  been  so  far  suggested  by  the
 Research  Station  But  the  Port  Com-
 missioners  have  undertaken  dredging
 of  the  Balar:  Bar  and  propose  to
 strengthen  their  dredger  fleet  urgently
 to  cope  with  this  additional  require-
 ment  adequately

 Shr:  Subodh  Hansda.  May  I  know
 how  long  it  will  take  to  come  to  a
 definite  conclusion  as  to  the  precise
 nature  of  river  training  works?

 Shri  8.  हू,  Patil:  This  is  a  scientific
 experiment  and  it  325  the  desire  of
 Government  to  do  it  quickly  The
 Research  station  has  been  doing  it
 and  we  have  pointed  out  to  them  that
 the  position  is  really  becoming  almost
 impossible  so  far  as  Hooghly  river  is
 concerned.  They  will  do  it  as  quickly
 as  they  can  and  we  have  to  await
 their  decision  We  cannot  make  any
 hurry  in  that.

 Shri  Subedh  Hansda:  Will  the  con-
 struction  of  the  Farraka  Barrage  pre-
 vent  silting  of  the  Hooghly  river?

 es
 {

 Shri  Subodh  Hansda

 Oral  Answers  3466

 Gari  8.  K.  Patil:  I  have  said  that  in
 another  connection,  namely  navigation,
 how  often  the  Hooghly  river  flow  is
 impeded  It  38  common  knowledge
 that  if  we  have  the  Farraka  Barrage
 and  if  we  flush  the  river,  naturally,
 these  bars  may  not  completely  dis-
 appear  but,  to  a  large  extent,  would
 be  remedied

 Shri  Subodh  Hansda:  The  model
 experiment  has  been  going  on  for  a
 long  tame  May  we  know  whether
 any  method  has  been  evolved  by  this
 experiment?

 Shri  S.  K.  Patil:  I  have  not  got  the
 latter  part

 Shri  Snbodh  Hansda:  The  experi-
 ment  has  been  going  on  for  a  long
 trme  May  I  know  whether  any
 remedial  measure  has  been  evolved
 by  this  experiment?

 Shri  S.  K.  Patil:  The  remedial
 measure  is  dredging  which  is  going
 on  We  have  got  one  dredger  and
 another  second-hand  dredger  73  being
 brought  in  Dredging  35  the  only
 remedy  in  the  absence  of  any  per-
 manent  remedy

 Railway  Line  for  Dandakaranya
 Project

 +
 Shri  Panigrahi:

 "635.  Shri  D.  0.  Sharma:
 L  hri  Sanganna:

 Will  the  Minister  of  Rallways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  i22  on  the  lith
 February,  i959  and  state  the  further
 progress  since  made  in  the  preliminary
 work  for  starting  survey  operations
 on  the  proposed  railway  lime  for
 Dandakaranya  Project?

 The  Deputy  Minister  of  Railways
 (Skri  S.  V.  Ramaswamy):  A  reconnais-
 sance  survey  of  the  Ghat  sectzon  has
 been  carried  out  and  Final  Location
 survey  of  20  miles  between  Jagadalpur
 and  Koraput  has  also  been  completed.
 Survey  work  on  the  remaining  286
 miles  will  commence  in  the  coming
 working  season
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 Shri  Panigrahi:  Rs  20  lakhs  were
 sanctioned  for  the  survey  of  this  line
 How  much  of  this  money  has  been
 utilused  by  now  and  by  what  time  35
 it  likely  to  be  completed  and  construc-
 tion  work  taken?

 Shri  s.  V.  Ramaswamy.  The  survey
 itself  will  take  two  years  We  had
 completed  20  miles  and  then  rains
 had  set  in  From  October  next  we
 will  commence  the  work  again  and  3t
 will  be  completed  as  quickly  as
 possible

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  this  project  38  the  same  as  Banladulla-
 Kottallasa?

 Shri  8,  द  Ramaswamy:  Quite  so

 Shri  Surendranath  Dwivedy:  May  I
 know  whether  they  will  start  con-
 struction  of  the  line  in  the  20  mules
 surveyed?

 Shri  S.  द  Ramaswamy:  Piecemeal,
 it  cannot  be  done,  it  cannot  be  started
 unless  the  final  location  survey  75
 cornpieted

 Rural  Credit

 +
 f  Shri  Radha  Raman:

 Shri  Shree  Narayan  Das:

 Will  the  Munster  of  Commnnity
 Development  and  Co-operation  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  1391  on  the
 38th  September,  ‘1958,  and  state

 (a)  whether  the  General  Report
 embodying  the  fndings  of  the  survey
 has  since  been  issued,  and

 (b)  whether  as  a  result  of  the  study
 of  such  findings,  any  definite  steps
 have  been  taken  to  meet  the  demands
 of  credit  in  rural  areas?

 The  Deputy  Minister’ of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Marthy):  (a)  No,  Sir

 (b)  Does  not  arise

 Shri  Radha  Raman:  In  view  of  the
 fact  that  this  matter  has  been  kept
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 pending  fot  such  a  long  time,  may  7
 know  whether  he  could  tell  us  the
 probable  date  when  the  report  or  tlie
 findings  or  the  decisions  of  the  Gov-
 ernment  will  be  made  avarlable  to  us?

 Shri  B.  S.  Marthy.  Eleven  districts
 had  been  chosen  for  the  survey.  The
 survey  was  completed  The  district
 reports  have  been  drafted  on  the  bass
 of  these  reports  The  general  review
 report  is  being  drafted  on  the  basis  of
 these  reports  and  it  may  be  out  any
 day

 Shri  Radha  Raman:  May  I  know
 whether  we  can  know  some  of  the
 salient  features  or  findings  of  the
 report?

 Shri  B.  8.  Murthy  The  report  ४
 being  finalised

 Shri  P.  C.  Borooah:  Is  it  a  fact  ‘that
 the  Reserve  Bank  of  India  has  given
 instructions  to  the  State  Bank  of  India
 not  to  give  credit  facilities  to  the  rural
 co-operative  societies  beyond  their
 share  capital?

 Shri  B  S  Murthy.  I  do  not  think
 the  question  arises  out  of  this

 hri  Harish  Chandra  Mathur.  What
 effoits  have  been  made  to  link  credit
 with  production?

 Shri  B  S  Murthy:  All  these  things
 can  be  had  only  after  the  final  report
 »  In  the  hands  of  the  Government

 Shri  Panigrahi  The  Reserve  Bank
 14  advancing  loans  to  the  apex  banks
 at  the  rate  of  5  per  cent  while  the
 apex  banks  charge  more  than  6  per
 cent  from  the  private  societies  and
 the  private  societies  charge  65  per
 cent

 Shri  B  S  Murthy:  This  relates  to
 the  rural  credit  survey  But  the  hon
 Member  is  asking  me  details  about  the
 relationship  between  the  Reserve  Bank
 and  the  apex  bank

 Shri  Nagi  Reddy:  What  steps  are
 taken  to  reduce  the  rate  of  interest?
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 Mr.  Gpeaker:  This  is  merely  a
 survey;  3४  dees  not  arise  out  of  this
 question

 Shri  Nagi  Reddy:  Is  the  Govern-
 ment  thinking  in  terms  of  finalising
 this  report  and  taking  action  before
 the  end  of  this  Plan  for  umplementa-
 tion?

 Shri  B.  S.  Murthy:  I  have  said  that
 the  report  may  be  out  any  day  because
 the  drafting  is  in  the  final  stages

 Shri  Nagi  Beddy:  I  know  that  he
 has  told  us  that  the  report  will  come
 out  any  day  But  I  am  asking  whe-
 ther  the  Government  is_  thinking  in
 terms  of  finalising  the  decision,  to
 mmplement  that  decision  before  the
 end  of  this  Plan  or  will  the  decision
 be  taken  to  implement  it  in  the  Third
 Plan?

 Shri  B.  S.  Murthy:  The  report  will
 come  up  before  the  Government  and
 the  Government  will  take  such  deci-
 sions  as  are  deemed  necessary  and  the
 degisions  will  be  taken  as  early  as
 possible

 Mr.  Speaker:  He  says  it  is  premature
 (Unterruptions  )

 Next  question

 Acceptance  of  Defective  Sleepers
 4+

 नह,  Jf  Shri  Bam  Krishan  Gupta. "
 Vv  Shri  Sarju  Pandey:

 Wu!  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  0i5  on  the  9th
 March,  989  and  state

 (a)  whether  the  allegations  regard-
 ing  the  acceptance  of  defective  sleepers
 supplied  by  M/s  Hanuman  Foundries
 Ltd,  Lillooah,  Calcutta  have  since
 been  investigated,  and

 (b)  if  sa,  with  what  result?

 The  Deputy  Minister  for  Railways
 (Shri  S.  झ,  Ramaswamy):  (a)  Investi-
 gations  by  the  Special  Police  Estab-
 lushment  have  been  completed

 (b)  Departmental  enquiry  ws  now
 in  progress
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 Shri  Ram  Krishan  Gupta:  May  !
 know  whether  the  loss  suffered  had
 been  ascertained  and  if  so  what  is  the
 amount?

 Shri  S.  द  Ramaswamy:  It  has  not
 yet  been  ascertained

 as  wee  fax  क्‍या  मानने  य  मती
 महोदय  बतलाने  क॑,  कृपा  करेगे  के  डिफ  टेडें
 स्वीपर  किस  डेंट  को  लिये  गये  थे  और  जितनी
 तादाद  में  लिये  गये  थे  eo

 Shri  S.  द  Ramaswamy:  75  pe:  cent
 of  the  sleepers  were  found  to  be
 defective

 Shri  Jaipai  Singh:  As  fa:  back  as
 February,  the  mvestigation  started
 and  now  we  are  told  that  it  is  a
 departmental  investigation  May  I
 know  how  many  more  years  will  it
 take  to  finalise  this?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  I  am  sure  the  hon
 Member  35  aware  that  when  we  start
 proceedings  agamst  an  officer,  we
 have  to  follow  certain  procedures
 Departmental  action  has  been  sug-
 gested  by  the  SPE  and  chargesheets
 have  been  served  on  the  officers  con-
 cerned  and  their  explanation  is  await-
 ed  In  the  hght  of  their  explanation,
 the  case  will  be  further  progressed

 Shri  Jaipal  Singh:  There  is  a  depart-
 mental  procedure  But  this  thing  has
 been  hanging  fire  for  months  and
 months  How  long,  according  to  his
 experience,  the  departmental  proce-
 dure  will  take?

 Shri  Jagjivan  Ram:  We  will  have
 to  follow  all  the  stages  of  the  depart-
 mental  procedure  but  every  effort  will
 be  made  to  expedite  it

 Shn  M.  R.  Krishna:  May  I  know
 whether  all  these  defective  sleepers
 were  being  sold  to  the  railways  and
 at  what  trme  and  at  what  stage  did
 the  department  discover  :t?

 Shri  S.  छ,  Ramaswamy  They  were
 laia  on  the  track  and  it  was  found



 3३477  Oral  Answers

 that  the  keys  were  slipping  out.  That
 was  the  stage  in  which  we  discovered
 it,

 Shri  T.  8,  Vittal  Rao:  May  I  know
 if  the  S.P.E.  has  recommended  only
 departmental  action  or  also  prose-
 eution?

 Shri  Jagjivan  Ram:  As  I  have  said,
 we  accepted  the  recommendations  of
 the  S.P.E  and  now  we  are  taking
 departmental  action.

 Shri  Jaipal  Singh:  Just  now  the  hon.
 Deputy  Minister  has  told  us  that  cer-
 tain  percentage  was  found  defective,
 which  means  that  all  of  them  were
 not  used  May  I  just  remind  the  hon.
 Minister  that  in  the  Rayya  Sabha  on
 8th  February,  in  reply  to  a  supple-
 mentary  question,  he  has  said_  that
 there  was  a  slight  defect  which  was
 rectified  but  that  al]  the  sleepers  were
 used.  How  will  that  tally  with  the
 reply  now  given?

 Shri  V.  Ramaswamy:  There  is  no
 contradiction  between  the  two  The
 defect  was  found  in  some  percentage
 but  they  are  all  in  use  It  was  found
 that  in  75  per  cent  of  the  sleepers
 the  keys  were  shpping  out  They
 were  to  go  three  inches  deep  but
 owing  to  the  jaws  being  narrow  they
 would  go  only  about  two  inches.
 (Interruptions.)

 Mr.  Speaker:  He  says  that  they
 were  all  uscd  though  the  defects  were
 found  out

 Shri  Ram  Krishan  Gupta:  The  hon
 Minister  has  stated  that  enquiry  will
 be  held  according  to  the  recommenda-
 tions  of  the  SPE  May  I  know
 whether  it  has  recommended  for  tak-
 ing  action  against  any  officer?

 Shri  Jagjivan  Ram:  I  have  said  that
 departmental  action  is  being  taken
 and  chargesheets  have  been  served  on
 them  and  their  explanation  had  been
 called  for

 Shri  Nagi  Reddy:  What  money  has
 been  spent  in  rectifying  the  defective
 sleepers  which  have  been  used’
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 Shri  Jagiivan  Ram:  I  do  not  think
 it  would  be  much.  There  was  some
 slight  defect  as  wag  stated  on  a  pre-
 vious  occasion;  when  the  keys  did  not
 fit  in,  some  other  keys  that  were
 available  with  the  railways  were
 utilised  and  the  sleepers  are  on  the
 track.

 Shri  Nagi  Reddy:  May  I  know
 whether  the  defective  sleepers  have
 been  fitted  in  or  after  the  defective
 sleepers  have  been  rectified  in  some
 manner,  they  have  been  fitted  in?

 Shri  Jagjivan  Ram:  That  is  what  I
 have  said.  The  keys  that  were  sup-
 Plied  along  with  the  sleepers  were
 not  fitted  in  and  the  other  keys  that
 were  available  with  the  railways
 ‘were  used.  These  sleepers  are  now
 in  the  track  without  any  defect.

 Shri  Tangamani:  May  I  know
 whether  the  investigation  by  the  SPE
 has  revealed  that  some  officers  in  the
 Railway  Board  are  involved  in  this
 and  if  so,  how  many  officers  are
 involved?

 hri  Jagjivan  Ram:  Well  Three
 railway  officers  not  of  the  Railway
 Board—are  involved  and  chargesheets
 had  been  served  on  th  and  their
 explanation  is  being  awaited.

 Shri  Supekar:  Sir,  I  could  not
 understand  the  reply  given  by  the
 hon.  Minister.  What  is  the  nature  of
 the  defect  of  the  sleepers  which  made
 them  usable  on  the  tracks  without
 any  rectification?

 Shri  Jagjivan  Ram:  That  has  been
 explained  in  this  House  on  more  than
 one  occasion.  When  the  sleepers  were
 laid  on  the  tracks  it  was  found  that
 the  keys  after  vibration  sometimes
 feli  down.  Therefore,  other  keys  were
 used  and  the  sleepers  are  on  the
 tracks

 Shri  Nagi  Reddy:  Is  it  not  a  fact
 that  some  extra  expenditure  has
 taken  place;  if  so,  may  I  know  how
 much  has  been  the  extra  expenditure
 that  has  taken  place?

 Shri  Jagjivan  Ram:  Well,  it  is,  of
 course,  extra  expenditure  in  the
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 gense  that  old  keys  in  the  stock  of  the
 Railways  were  used.  It  is  very  diffi-
 cult  to  compute  the  exact  money
 value  of  that,  but  it  will  be  near
 about  Re.  |  lakh  or  so.

 Ram  Krishan  Gupta:  The  hon.
 Minister  stated  that  charge-sheets
 have  been  cerved  on  three  officers.
 May  I  know  whether  any  one  of  them
 has  been  suspended?

 Shri  Jagjivan  Ram:  No.

 Corruption  at  Howrah  Station
 +

 {  Shri  Subodh  Hansda:
 *638.  <  Shri  8.  0.  Samanta:

 |  Shrt  Muhammed  Elias:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3267  on  the
 20th  April,  959  and  state:

 (a)  whether  the  enquiry  against
 some  Railway  employees  on  the
 charge  of  corruption  in  Howrah
 Goods  Accounts  Office  has  been  com-

 “pleted;  and

 (9)  if  60,  what  steps  Government
 have  taken  or  propose  to  take  in
 those  cases”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Fact
 Finding  Enquiry  was  completed  mn
 respect  of  33  cases  Of  these  the
 statutory  enqury  under  Discipline
 and  Appeal  Rules  has  been  completed
 in  respect  of  23  cases.

 (b)  Disciplinary  action  has  been
 taken  against  the  staff  found  respon-
 sible  after  the  departmental  enquiry
 The  outstanding  cases  are  being  taken
 up  for  departmental  enquiry  and
 necessary  action  will  be  taken  on
 completion  of  the  same.

 Shri  Subodh  Haneda:  May  I  know
 what  are  the  findings  of  this  enqury?
 May  I  also  know  whether  this  corrup-
 tion  was  committed  within  the  Goods
 Accounts  Office  only  or  it  was  linked
 with  other  offices  and  commercial
 departments?
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 Shri  Shahnawar  Khan:  This
 enquiry  related  mainiy  to  the  waiver
 of  wharfage  that  had  accrued.  An
 enquiry  was  conducted  into  this
 matter  and  some  of  those  persons
 found  guilty  have  been  punished.

 Shri  Subodh  Hansda:  May  I  know
 whether  corruption  has  been  totally
 stopped  in  that  office?

 Shri  Shahnawaz  Khan:  It  is  very
 difficult  to  say  whether  corruption
 has  stopped  totally,  but  I  am  sure  it
 has  been  minimised  considerably.

 Shri  P.  है.  Patel:  The  hon.  Minister
 stated  that  some  disciplinary  action
 has  been  taken  against  certain
 persons.  May  I  know  what  were  the
 charges  against  them?  If  the  charges
 were  of  corruption,  why  were  they
 not  dismissed?

 Shri  Shahnawaz  Khan:  Disciplinary
 action  also  includes  removal  and/or
 dismissal  from  service.

 Shri  Yadav:  What  were  the
 charges?  Were  they  of  corruption  or
 something  else?

 Shri  Shahnawas  Khan:  They  were
 charges  of  corruption  inasmuch  as  the
 revenues  of  Railways,  which  would
 have  come  to  us  on  account  of
 wharfage,  were  waived  by  them  in
 collusion  with  certain  merchants.  It
 is  a  case  of  corruption.

 Improved  Tools  for  Development
 Blocks
 +

 »639,  J  Shri  R.  C.  Majhi:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  scheme  for  the  supply  of
 improved  hand  tools  to  village  black-
 smiths  and  carpenters  in  the  develop-
 ment  blocks;  and

 (b)  if  so,  whether  the  scheme  is
 being  implemented?
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 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  a  Murthy):  (a)  Yes,  Sir.

 (b)  The  scheme  has  been  forward-
 ed  to  the  State  Governments  for
 implementation.

 Shri  BR.  0.  Majhi:  May  I  know
 whether  the  improved  tools  are  being
 supplied  free  of  cost  or  on  a  subsidy
 basis?

 Shri  B.  S.  Murthy:  50  per  cant  of
 the  cost  3  being  subsidised.

 Shri  8,  C.  Majhi:  May  I  know
 whether  there  is  any  scheme  to  train
 the  villagers  to  increase  the  efficiency
 and  standard  of  workmanship’

 Shri  B.  8.  Murthy:  Yes,  Sir

 Shri  Tyagi:  I  want  to  know,  Sur,
 why  50  per  cent  of  the  cost  is  béing
 subsidised  by  Government.  When
 the  tools  are  better  than  the  old  tools
 they  will  themselves  buy  tbe  tools

 Shri  B.  8.  Murthy:
 fellow  the  question.

 Shri  Tyagi:  I  want  to  know  why
 public  money  is  being  wasted.  When
 the  tools  are  better  and  cheaper,  why
 is  it  that  50  per  cent  is  paid  by  the
 Government’

 The  Minister  of  Community  Deve-
 lopment  and  Co-operation  (Shri
 है.  K.  Dey):  Sir,  I  would  like  to
 answer  that  question  The  poor
 villagers  who  are  living  on  eubsis-
 tence  with  antiquated  tools  are  being
 supplied  better  tools  at  50  per  cent  of

 I  could  7०

 the  cost.  lf  that  is  considered  a
 waste,  I  am  very  sorry,  I  do  not
 understand  it.

 Shri  Tyagi:  I  want  to  know  whe-
 ther  it  is  a  Central  subject  or  a  State
 subject.  Is  the  supply  of  tools  a
 business  of  the  State?  Are  they
 giving  the  money,  or  is  it  being  spent
 from  the  Centre  only  to  gain
 popularity?

 Shri  B.  S.  Murthy:  These  are  not
 implements  for  agriculture;  these  are
 improved  tools  supplied  to  the  village
 biack-smiths  and  carpenters.
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 Shri  Nagi  Reddy:  May  I  know  the
 amount  of  money  that  has  been  sanc-
 tioned  to  the  States  to  implement  this
 scheme?

 Shri  B.  S  Murthy:  Each  Block  has
 a  sub-grant  under  the  item  “Rural
 arts  and  crafts”.  Whenever  money  is
 required  that  money  is  drawn  from
 this  grant

 i  to  सा  सिह  :  कितने  सूबो  में  यह
 स्कीम  चालू  हो  गई  है  ?

 की ब०  go  मूसि  बहुत  से  सूबो  में

 चालू  हो  गई  है  ry
 (Interruption.)

 Mr,  Speaker:  In  all  the  States,  that
 38  what  he  said.

 Departmental  Catering  on  Railways
 +

 (  Shri  Harish  Chandra
 64०.  2  Mathur:

 |  Shri  Vajpayee:
 {  Shri  Jangde:

 Will  the  Minister  of  Raliways  be
 pleased  to  state:

 {a)  what  progress  has  been  made
 im  departmental  catering  on  Rail-
 ways;

 (b)  what  is  the  phased  programme,
 if  any,  and  when  it  is  likely  to  be
 completed;

 (९)  what  umprovements  inthe
 standard  of  food  have  been  effected;

 (d)  what  is  the  element  of  loss,  if
 any;  and

 (e)  to  what  extent  ts  the  staff  sur-
 plus  to  the  needs  of  catering?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A
 statement  38  laid  on  the  Table  of  the
 Sabha  giving  the  stations  at  which
 departmental  catering  is  in  force  as
 also  the  trains  on  which  departmen-
 tally  worked  Dining  or  Restaurant
 Cars  operate  [See  Appendix  I.
 annexure  No  0l)

 (9)  The  initial  programme  for
 departmentalisation  has  been  com-
 pleted.  Hereafter  it  is  proposed  to
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 introduce  departmental  catering  on
 an  ad  hoc  basis,  as  the  need  arises.

 «>  Improvements  have  been  effect-
 ed  in  the  quality  of  food  supplied  and
 the  nature  of  the  service.

 (ay  A  statement  is  aid  on  the
 Table  of  the  Sabha.  [See  Appendix
 Ii,  annexure  No.  0l]

 (०)  When  the  Railways  initially
 took  over  the  units  at  some  stations,
 the  staff  were  to  some  extent  surplus
 to  requirements.  The  position  how-
 ever  has  been,  and  is  being,  reviewed
 and  the  staff  strength  euitably  read-
 justed.

 Shri  Harish  Chandra  Mathur:  Su,  it
 was  the  policy  and  programme  of  the
 Government,  when  departmental
 catering  was  introduced,  that  it  would
 be  run  on  a  “no  profit,  no  loss”  basis
 But  in  spite  of  all  theSe  years  and
 in  apite  of  the  fact  that  the  best  and
 most  profitable  stations  have  been
 taken  over  they  are  still  running  a
 loss  of  Rs  18,000  a  year  May  I  know
 how  Government  explains  this,  and
 what  steps  are  being  taken  to  run  it
 on  a  “no  loss,  no  profit”  basis?

 Shri  Shahnawaz  Khan:  Sir,  we  have
 answered  this  question  on  more  than
 one  occasion  on  the  floor  of  this  House
 The  main  reason  for  the  loss  is  the
 much  higher  salaries  that  we  pay  to
 our  employees.  We  have  to  pay  them
 on  the  scales  applicable  to  government
 servants  whereas  the  contractors  are
 paying  them  on  their  own  scales
 Apart  from  that,  we  are  making  ever’
 possible  endeavour  to  run  this  depart-
 mental  catering  on  a  “no  profit,  no
 loss”  basis  We  appointed  an  officer
 on  special  duty  who  went  into  —_  this:
 matter  very  thoroughly.  He  has  sug-
 gested  certain  measures  for  improving
 the  situation,  such  as  employing  the
 servants  on  @  commussion  basis,  in-
 tensifying  train-side  vending,  having
 more  variety  of  dishes,  effecting  eco
 nomy  in  fuel  ete.  Then,  it  75  proposed
 to  employ  contractors  for  cleaning  of
 utensils  rather  than  having  whole-
 time  workers.  It  is  also  proposed  to
 utilise  waiters  on  a  commission  basis
 In  the  matter  of  purchases  also  we  feel
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 that  there  is  scope  for  effecting  con-

 siderable  economy  and  that  matter  is
 being  given  proper  attention.

 Shri  Tyagi:  Is  that  the  justification
 for  the  losses  that  are  being  incurred?
 Sir,  I  am  surpnsed.  Is  it  that  because
 they  are  paying  more,  therefore  there
 is  loss  and  the  Exchequer  must  suffer?
 I  plead,  Sir,  there  must  be  control
 over  the  expenditure  of  the  Govern-
 ment.

 Mr.  Speaker:  Order,  order  I  did
 not.  call  the  hon.  Member.  Shri  Harish
 Chandra  Mathur.

 Shri  Harish  Chandra  Mathas:  Sir,
 when  the  Government  took  over  de-
 partmental  catering  they  knew  it  full
 well  that  they  were  going  to  give  the
 governmental  scales  of  pay,  and  yet
 they  thought  that  it  would  be  run  on
 a  “no  loss,  no  profit’  basis.  What
 new  element  has  now  come  mn?  The
 hon  Deputy  Minister  says  that  it  is
 only  the  pay  structure  which  is  res-
 ponsible  for  the  heavy  losses  Do  I

 take  it  that  the  old  position  has  beerr
 given  up  and  they  have  all  the  time
 been  running  at  a  loss?

 Shri  Shahnawas  Khan:  The  old  posi-
 tion  has  not  been  given  up.  It  will
 be  our  constant  endeavour  to  bring
 the  losses  down.  All  I  read  out  was
 the  method  that  we  propose  to  adopt
 to  effect  economy  and  to  cut  down  the
 losses.

 शो  बाजपेयों  :  जो  कमंचारी  काम  करते

 है  क्‍या  सभी  जगह  उनके  वेतन  समान  हैं,
 और  यदि  समान  नहीं  है  तो  समान  वेतन

 दरे  लागू  करते  के  सम्बन्ध  में  कया  कार्रवाई
 की  गयी  है  ?

 रेलवे  मंत्री  भो  जगजोबन  रास)  :

 रेलवे  पर  जितने  कमेंचारी  काम  करते  हैं
 उन  सब  का  बेतन  जिस  कैटेगरी  के  कर्मचारी

 है  उनके  लिये  एक  ही  है  )

 Shri  Assar:  ‘May  I.  know  whether
 the  Government  proposes  to  introduce
 a  better  standard  of  food  in  Indiar
 thal:  at  a  little  more  charge?
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 Shri  Jagjivan  Ram:  Departmental
 catering  ig  being  gradually  introduced
 and  I  saw  at  Poona  that  Janata  meals
 have  been  introduced  probably  in
 Indian  style  at  the  rate  of  ten  annas
 per  meal,

 Mr.  Speaker:  Shri  Tyagi

 Shri  ९  D.  Pande  rose—

 Mr.  Speaker:  When  I  call  an  hon
 Member,  the  hon  Member  will  kindly
 rise,  catch  my  eye  and  put  the  ques-
 tion.  Or,  when  an  hon  Member
 catches  my  eye,  I  will  certainly  call
 him.  But  when  one  hon  Member
 rises  and  puts  the  question,  and  when
 another  hon  Member  gets  up  at  the
 same  time,  there  is  a  certain  amount
 of  difficulty  and  confusion  I  am  now
 calling  Shri  Tyag:.

 Shri  Tyagi:  My  question  has  been
 covered!  (Laughter)

 Shri  C.  D.  Pande:  Has  it  come  to
 the  notice  of  the  hon  Minister  that  in
 Delhi  station  where  there  is  depart-
 mental  catering,  the  catering  staff  does
 not  render  willing  service?  When  it
 is  asked  to  serve  food  on  the  train  the
 staff  refuses  They  say  there  is  no
 time,  and  no  bearer  38  willing  to  come
 to  the  next  station,  and  therefore
 many  of  us  have  had  to  go  without
 food  for  the  whole  night  I  have
 brought  30  to  the  notice  of  the  hon
 Minister

 Shri  Shahnawas  Khan:  Some  com-
 plaints  have  come  to  our  notice,  and
 where  complaints  have  been  made,  we
 have  taken  necessary  action

 Several  Hon  Members  rose—

 Mr.  Speaker:  This  is  a  recurring
 question  I  have  requested  the  hon
 Minister  to  hold  conferences  from
 time  to  time  and  all  those  points  mas
 be  brought  up  before  him  then
 Except  matters  of  principle,  the  mat-
 ters  of  detai]  may  be  asked  for  there
 Y  have  allowed  questions  on  matters
 of  principle  to  be  asked  here  With
 respéct  to  details,  certainly  the  hon
 Minister  35  always  willing  to  answer
 those  questions  outside  this  House
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 Shri  Harish  Chandra  Mather:  I  am
 asking  about  an  assurance  which  was
 given  two  years  back  of  the  ficor  df
 the  House.

 Mr,  Speaker:  What  was  the  as-
 gurance?

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  of  Railways  assured  this
 House  that  clean  and  healthy  food
 packets  will  be  mtroduced  in  the
 catering  service  What  has  happened
 te  that  proposal?  It  is  more  than
 two  years  since  it  was  promised.

 Shri  Shahnawas  Khan:  These
 packets  are  being  served  and  they  are
 being  very  much  appreciated  by  the
 people

 Tangabnadra  High  Levei  Canals

 +
 ea.  J  Shri  Nagi  Reddy:

 ‘|  Shri  T.  छ.  Vittal  Rao:

 Will  the  Minister  of  Irrigation  and
 power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  299  on
 the  एप  March,  959  and  state:

 {a)  the  mam  features  in  the  reduc-
 tion  of  the  outlay  m  Stage  I  from
 Rs.  380  lakhs  to  Rs,  286  lakhs  in  Mid
 Pennar  Scheme  (part  of  Tungabhadra
 Hogh  Level  canals);  and

 (b)  the  estimated  capacity  of  the
 eayials  before  the  reduction  and  after
 reduction?

 fhe  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  re-
 duction  of  outlay  from  Rs  380  lakhs
 to  Rs  286  lakhs  is  due  to  the  reduc-
 tion  In  the  carrying  capacity  of  the
 Mid-Pennar  South  canal  in  Stage  |

 (b)  Before  reduction,  the  estimated
 capacity  of  the  Mid-Pennar  North
 and  Mid-Pennar  South  Canals  wa
 445  cusecs  and  298  cusecs  respective-
 ly,  after  reduction  it  is  45  cusecs  and
 800  cusecs  respectively

 Shri  Nagi  Reddy:  May  I  know
 whether  the  State  Government  has
 sent  to  the  Central  Government  any
 phased  programme  of  construction  of
 this  cana)  in  the  first  stage?
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 Shri  Hathi:  We  dave  not  yet  got  the
 Phased  programme.

 Shri  Nagi  Reddy:  May  I  know
 whether  the  Government  is  aware  of
 the  funds  that  have  been  allotted
 year  by  year  by  the  State  Government
 for  the  execution  of  this  canal?

 Shri  Hathi:  The  present  position  is
 this  As  regards  the  annual  plan,  for
 1959-60  a  provision  of  Rs  50  lakhs  is
 provided  by  Andhra  Government  and
 Rs  332  lakhs  by  Mysore.

 Shri  Nagi  Reddy:  As  far  as  I  under
 stand  from  the  State  Government’
 reports,  the  State  Government  has
 already  planned  for  the  phased  pro
 gramme  of  construction  to  be  finished
 by  ‘1962,  and  an  amount  has  also  been
 allotted  for  that  But  there  is  troubl.
 and  the  Government  knows  it  !
 would  like  to  know  as  to  how  they
 are  going  to  get  rid  of  this  trouble
 If  the  main  canal  froin  the  Tungabha
 dra  project  up  to  the  Uruvakonda  cut
 is  not  to  be  phased  along  with  the
 phased  programme  of  the  Mid-Pennar
 scheme,  the  Mid-Pennar  scheme  wi!)
 itself  be  useless  Therefore,  I  want
 to  know  what  the  attstude  of  0७४
 Central  Government  s  with  regard  to
 the  phasing  of  the  programme  u
 common  with  the  Mid-Pennar  and  th
 original  mam  canal

 Shri  Hathi:  It  375  hoped  that  thi,
 scheme  would  be  completed  within
 three  years  On  that  basis  the  970-
 gramme  would  be  phased

 Shri  Mohammed  Imam.  The  carr\
 ing  capacity  of  the  canal  has  becn
 reduced  Is  it  with  a  view  to  reduc:
 the  area  to  be  irrigated  or  75  7  with
 a  view  to  take  the  canal  to  a  longer
 distance  than  originally  contemplat
 ed?

 Shri  Hathi:  The  capacity  of  both
 the  canals  ्ड  not  reduced  80  far  as
 the  Mid-Pennar  North  is  concerned
 the  original  capacity  was  345  cusec-
 That  has  been  retained  What  reduc
 tion  35  made  hag  been  made  in_  th
 South  canal,  and  that  is  from  1,298
 te  800  cusecs  So,  the  capacity  of  both
 the  canals  is  net  reduced
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 Shri  Mohammed  Imam:  What  is  the
 irmgated  area  by  which  2t  will  be
 reduced,  because,  when  the  capacity
 is  reduced,  necessarily  the  area  to  be
 irmgated  has  also  to  be  reduced

 Shri  Hathi:  In  the  original  scheme,
 from  the  Mid-Pennar  South  canal  it
 was  contemplated  that  there  would  be
 two  canals—Pulivendla  and  Chitravati
 It  was  after  discussion  suggested  that
 it  might  be  taken  after  the  second
 stage  In  the  second  stage  the  capa
 city  of  the  South  canal  will  again  be
 1,200  odd  cusecs  80,  this  could  be
 taken  up  at  a  later  stage

 Shri  Nagi  Reddy:  There  is  a  con-
 tradiction  in  the  statement  of  the
 Minister

 hri  Sugandhi.  May  I  know  whether
 the  Pennar  scheme  is  within  the
 Krishna  valley  basin,  and  if  not,  why
 the  Kmshna  waters  are  being  diverted
 to  Pennar  to  the  detriment  of  both
 Mysore  and  Bombay  States?

 Shri  Hathi:  It  is  not  so  We  are  at
 present  having  two  canals  which  are
 to  be  phased  from  the  Pennar  river
 So  we  thought  that  the  utilisation  of
 the  Pennar  waters  may  not  be  con-
 nected  with  the  use  of  the  Tungabha-
 dra  waters

 ri  Sugandhi:  Is  :t  not  a  fact  that
 the  Andhra  Pradesh  Government  has
 made  duplicate  demands  both  from  the
 Ramapadasagar  and  Nagarjunasagar
 dams  for  their  various  schemes?

 Shri  Hathi:  I  require  notice  for
 that

 Shri  Nagi  Reddy.  In  answer  to  a
 question  on  a  previous  occasion  a  few
 days  ago,  we  were  informed  that  the
 Pulvendla  and  Chitravati  canals  have
 been  eliminated  even  from  the  second
 stage  of  the  plan  But  the  reply  that
 hag  now  been  given  by  the  Munistei
 indicates  as  though  there  35  going  to
 be  the  Chitravat!:  and  Pulivendla
 cangls  scheme  m  the  second  stage  of
 the  plan  May  I  know  which  of  the
 statements  728  correct?

 Shri  Hathi.  There  35  no  contradic-
 tion  in  the  statements  What  the
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 ‘ginal  scheme  contemplated  was  a
 inal  with  a  capacity  of  1,208  cusecs
 hat  has  been  reduced  to  800.  But
 \e  capacity  of  the  canal  in  the  second
 age  is  kept  at  ‘1,298  cusecs  so  that

 the  Andhra  Government  wants  to
 ike  up  this  area  and  wants  it  to  be
 tigated,  on  a  separate  scheme  it  can
 e  accommodated.  So,  both  the
 atements  are  correct.  It  is  not  in-
 luded  in  the  second  stage.  The  capa-
 Ity  of  the  canal  is  so  kept  at  ‘1,298
 ugecs  that  in  case  they  wanted  to
 ave  a  separate  scheme,  there  will

 also  be  sufficient  water  left  That  is
 the  position.

 Shri  Rami  Reddy:  May  I  take  it
 that  the  Mid-Pennar  regular  is  also
 designed  to  carry  any  additional  water
 that  may  be  available  either  im  Pen-
 nar  or  in  the  Tungabhadra?

 Shri  Hathi:  The  Mid-Pennar  canal
 regulator  is  so  designed  that  it  can
 take  i45  and  ‘1,298  cusecs  respectively

 Shri  Nagi  Reddy:  There  is  a  con-
 tradiction  in  the  statement

 Shri  Rami  Reddy:  The  Pulivendia
 and  Chitravati  canals  are  included  ac-
 cording  to  the  previous  statement
 three  or  four  days  ago  The  Ministen
 said  that  the  canal  is  so  designed  that
 if  the  Andhra  Government  wants  to
 take  up  the  canal  scheme  im  future,
 the  canal  will  have  enough  capacity
 May  I  take  it  that  the  Mid-Pennar  re-
 gular  is  so  designed  to  store  the  addi-
 tional  surplus  water  available  in  the
 Pennar  river?

 Shri  Hathi:  I  think  so,  Sir

 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  Puhvendla  and  Chitravat:
 can  also  be  supplied  with  the  waters
 stored  in  the  mid-Pennar  project,  may
 I  know  the  reason  why  the  two  canals
 have  not  been  included  in  the  second
 phase?  If  they  are  not  included  in
 the  second  phase,  is  there  going  to
 be  a  third  phase?

 Shri  Hathi:  There  is  not  going  ‘o
 be  any  third  phase;  it  can  be  taken
 up  as  a  separate  project  and  not  as
 the  third  phase  of  this  project
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 Shri  Nagi  Reddy:  it  is  something
 surprising;  it  is  not  included  in  the
 second  phase...,

 Mr.  Speaker:  Evidently,  the  hon.
 Minister  and  the  hon.  Member  do  not
 understand  this;  they  understand  the
 same  matter  differently.  So,  I  would
 advise  the  hon  Member  to  have  a
 leisurely  talk  with  the  hon,  Minister
 and  then  come  to  the  House.

 विशाल।पटनभ  में  माल  +  ढ्ब्बा  का  न  शिसना

 मती  मफोदा  भ्रहमद

 चढित  Elo  नाज  तिबारी

 या  ere  तथा  कवि  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  विशाखापटनम्‌
 में  माल  के  डिब्बो  के  न  मिलने  के  कारण  जहाजो

 rm

 से  देर  से  झनाज  उतारने  भ्रथवा  उसको  पत्तन
 से  समय  पर  न  हटाने  के  कारण  सरकार  को

 विलम्ब-शुल्क  (डेमरेज)  के  रूप  में  प्रतिमास
 बडी  रकम  देनी  पडती  है  ,  और

 (ख)  यदि  हा,  तो  ऐसी  स्थिति  को
 दर  करने  के  लिये  क्‍या  कार्यवाही  की  गई  है  ?

 खाद्य  तथा  कृषि  उपसमत्रो  (शमी  Wo  स०

 थामस)  :  (क)  जी  नहीं  ।

 (ख)  यह  प्रश्न  उठता  ही  नही  3

 Railway  Freight  for  Manganese  Ore

 ‘648.  Shri  Panigralu:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  2087  on  the  28th  April,
 959  and  state

 (a)  whether  Government  have  taker
 any  decision  regarding  reduction  of
 railway  freight  for  Manganese  ore,
 ana

 ६

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes,  Sir.

 (9)  The  decision  is  to  allow,  with
 effect  from  ist  September,  1969,  grad-
 ed  rebates  varying  with  distance,  on
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 medium  and  low  grade  manganese  ore
 booked  to  ports  for  export  No  re-
 bate  will  be  allowed  on  traffic  booked
 over  lesa  than  200  miles  or  on  high
 grade  manganese  ore  booked  over  any
 distance

 Shri  Panigrahi:  May  [  know  the
 reduction  which  has  been  granted  fo:
 the  different  grades  of  manganese  ore’

 Mr.  Speaker:  He  may  refer  to  one
 or  two,  he  need  not  refer  to  the  entire
 schedule

 Shri  8.  च,  Ramaswamy:  It  has  been
 decided  that  the  following  adjust-
 ments  will  be  made  m  the  present
 classified  rates  applicable  to  this  in
 the  case  of  traffic  booked  in  between
 “ne  rootes  Lo  vans  ports  for  export

 a)  No  rebate  will  be  made  in  the
 current  rated  for  high  grade  ore,  ४९
 ore  having  manganese  content  above
 44  per  cent

 (u)  Medium  grade  ore,  ५९.  with
 manganese  content  above  40  per  cent
 but  not  over  44  per  cent  will  be  charg-
 ed  as  follows  4  to  200  miles

 Mr.  Speaker’  How  many  denomina-
 tions  are  there?

 Shri  s.  V  Ramaswamy:  It  will  come
 to  four  or  five  lines

 Mr  Speaker:  The  hon  Member  wil!
 get  the  information  from  the  hon
 Minister  These  details  are  not  to  be
 asked  for  here

 Shri  Panigrahi:  He  can  place  it  on
 the  Table  of  the  House

 Shri  T.  छ  Vittal  Rao:  This  conces-
 sion  m  freight  rates  has  been  given  to
 encourage  exports  But  the  export  to
 foreign  countries—to  the  United  States
 —is  only  of  high  grade  ore  But  high
 grade  ore  is  not  being  given  any
 benefit  at  all  There  is  very  httle  of
 export  of  low  grade  ore

 Shri  8.  झ,  Ramaswamy:  No  benefit
 as  given  to  the  high  grade  ore,  because
 there  is  enough  profit  margin  and  no
 reduction  in  railway  freight  3४  called
 for  so  far  as  that  grade  ore  3३  con
 cerned
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 Food  Adulteration

 04s,  Shri  Jhulan  Sinha:  Will  the
 minister  of  Health  be  pleased  to  state

 (a)  whether  there  has  been  any
 appreciable  decrease  in  the  incidence
 of  food  adulteration  since  the  passing
 of  the  Central  Act  on  the  subject;  and

 (b)  7  so,  the  nature  and  extent  of
 the  decrease’

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b)  The  implemen-
 tation  of  the  Prevention  of  Food
 Adulteration  Act,  954  (37  of  954)  is
 the  responsibility  of  the  State  Govern
 ments  A  Statement  showing  the  sub-
 wore  Vi.  the  nepias  recone,  fron,  tha
 various  State  Governments  385  laid  on
 the  Table  of  the  House  [See  Ap-
 pendix  II,  annexure  No  202]

 Shri  Jhulan  Sinha:  May  I  enquire
 whether,  in  view  of  the  fact  that  this
 Act  has  been  on  the  statute-book  for
 the  last  five  years  and  from  the  re-
 plies  received  from  the  States,  it  ap-
 pears  that  there  has  been  very  little
 improvement  in  the  prevention  of
 fg0d  adulteration,  Government  have
 considered  the  desirability  of  further
 measures  to  tighten  up  the  provisions
 of  the  Act  to  effect  the  :mprovement
 desired?

 Shri  Karmarkar:  No,  Sir,  what
 néeds  to  be  tightened  up  28  the  :mple-
 mentation  of  this  Act  and  not  any
 further  amendments  We  are  constant-
 ly  m  touch  with  the  State  Govern
 qents  to  see  that  food  adulteration  3५
 qaealt  with  severely

 Shri  Hem  Raj:  May  I  know  what
 steps  has  the  Central  Government
 taken  for  the  better  implementation
 ef  this  Act?

 Shri  Karmarkar:  As  I  said,  we  are
 in  constant  touch  with  the  States  We
 ask  for  reports  In  some  of  the  States,
 as  for  instance  in  Assam,  they  have
 gaid  that  no  case  of  adulteration  has
 yeen  detected  In  Rajasthan  unhap-
 pily  there  has  been  no  appreciable
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 decrease.  Wherever  we  find  there  is
 weed  for  either  reminding  the  States
 or  for  any  other  measures  to  be  taken
 in  that  direction,  we  will  do  so.

 चेढ  गोबिन्द  दास :  क्या  यह  बात  सही
 है  कि  इस  कानून  के  बनने  के  बाद  भी  जहां
 तक  शुद्ध  घी  का  सम्बन्ध  है,  वहा  तक  उस  थी
 बराबर  वनस्पति  का  उसी  प्रकार  मिलाना
 चल  रहा  है,  जेसे  पहले  जलता  था  और  क्‍या
 'गवर्ममेट  को  यह  मालूम  है  कि  यह  मिलावट
 तब  तक  बन्द  नहीं  हो सकती,  जब  तक  कि
 या  तो  वनस्पति  में  कोई  रग  न  दिया  जाये  या
 वनस्पति  का  जमाना  बन्द  न  किया  जाये  ?

 %  To  पांडे :  या  घी  खाना  बन्द
 कर  दिया  जाये  ।

 क्रो  करमरकर  :  या  जनता  में  प्रामाणिकता
 ज्यादा  बढ़  जाये,  तब  भी  यह  हो  सकता  है  कि

 एडल्ट्रेशन  न  हो  ।  क्लरिंग  के  बारे  में  मेँ  ने
 एवं  बार  स्पष्ट  किया  है  कि  वह  मामला  इंडियन
 कोंसिल  झाफ  साइटिफिक  'रिसच  के  सामने  है
 भौर  वह  कोशिश  कर  रही  है  कि  इस  बारे  में
 कोई  रग  कामयाब  हो  जाये  t

 सेठ  गोविन्द  दास  :  क्‍या  यह  बात
 सही  नही  है  कि  माननीय  मत्री  जी  ने  अभी
 दो  या  तीन  दिन  पहले  कहा  था  कि  जहा  तक
 रग  देने  का  सवाल  है,  वह  प्रयत्न  पन्द्रह  साल
 से  चल  रहा  है

 पंडित  ठकुर  दास  भागंव  :  पच्चीस
 साल  से  ।

 सेठ  गोविन्द  दास  :  भौर  पन्द्रह
 साल  के  बाद  भी  अगर  कोई  रग  नही  मिलता

 है,  तो  क्या  सरकार  इस  बात  पर  विचार  कर  रही
 है  कि  वनस्पति  का  जामाना  बन्द  कर  दिया
 जाये  ?

 शो  करमरकर  .  भगर  यह  सवाल
 मिनिस्टर-इन-भार्ज,  इडियन  कौंसिल  आफ
 साइंटिफिक  रिसर्च  से  पूछा  जाये,  तो  शायद
 ठीक  होगा  1  मैं  भी  उन  से  दर्याफ्त  करूगा  |
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 Tungabhadra  Project

 Shri  ह. ड  R.  Muniswamy:
 9646.  Shri  Rami  Reddy

 Shri  Viswanatha  Reddy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  ४5  a  fart  that  the
 Government  of  Mysore  did  not  con-
 cede  the  claims  of  Andhra  Pradesh
 for  water  from  Tungabhadra  Project
 to  2*rigate  70,000  acres  in  Alampur  and
 Gadwal  talugs  m  Andhra  Pradesh;  and

 qo,  uf  sa,  whether  the  diaguhe  was
 referred  to  Union  Government  for
 settlement?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir
 The  Government  of  Mysore  have  not
 so  far  conceded  the  claim  of  Andhra
 Pradesh  Government  in  this  regard.
 The  question  is  to  be  discussed  bett
 ween  the  two  State  Governments  at
 an  inter-State  Conference  proposed  to
 be  held  in  November,  959

 (b)  No,  Sir

 shri  N.  R  Munswamy:  May  I  know
 whether  Alampur  and  Gadwal  taluqs
 were  the  beneficiaries  under  the
 original  agreement  entered  into  bet
 ween  Hyderabad,  the  undivided  State
 of  Madras  and  Mysore  and  :f  so,  what
 are  the  special  reasons  assigned  by
 the  Mysore  Governnient  for  not  con
 ceding  this  claim?

 shri  Hathi:  There  seems  to  be
 aufference  of  opinion  between  the  two
 States  about  the  scope  of  this  canal
 One  Government  claims  that  it  con-
 templated  that  the  particular  area
 should  be  irrigated  and  the  other
 State  Government  denies  that.  The
 matter  is  being  considered  by  ‘the
 State  Governments  and  in  the  inter-
 State  conference  to  be  held  in  Nover-
 ber,  1959,  they  will  consider  it  Then
 we  will  know  the  detafls

 shri  Rami  Reddy:  May  I!  know
 whether  a  few  months  prior  to  the
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 ‘genisation  of  States,  the  Chief
 Engineer  of  Hyderabad  in  charge  of
 the  Tungabhadra  Project  wrote  to  the
 Chief  Exgineer,  Andhra  that  a  decision
 in  this  matter  hed  been  taken  and
 that  water  beyond  41  mules  will  be
 supplied  to  this  area?

 Shri  Hathi:  I  have  no  information
 whether  the  Chief  Engineer  of  Hydera-
 pad  wrote  to  the  Chief  Engineer  of
 Andhra

 Shri  Basappa:  May  I  know  whether
 there  35  anything  in  the  original  agree-
 ment  on  Tungabhadra  Project  to  show
 that  these  two  taluqs  should  get  the
 waters?

 Shri  Hathi:  I  think  the  allocation  of
 the  water  is  there,  but  I  am  not  quite
 sure  whether  the  taluqs  by  name  are
 mentionea

 Shri  Shankaraiya:  May  I  know
 whether  Alampur  and  Gadwa)l  talugs
 are  at  the  farther  end  of  the  trai!
 end  of  this  canal  and  if  water  is  sup
 pled  to  this  area,  the  lands  that  are
 prior  to  these  two  taluqs  will  be  put
 gut  of  cultivation  and  they  will  be
 of  no  use”

 Shri  Hathi:  That  is  a  matter  of  ae
 ail  The  present  position  y  that  it  is
 9७  go  up  to  27  mules  of  the  left  bank
 main  canal  and  744  miles  of  Gadwal
 yranch  Whether  anything  farther  than
 hat  was  contemplated  or  not  1s,  :tself
 n  dispute  between  the  two  States

 Shri  T.  B.  Vittal  Rao:  Last  time  I
 nquired  of  the  Minster  whether  any
 ‘eference  was  made  to  the  Madras
 sovernment  because  they  were  parties
 ०  the  agreement  originally  If  50,
 ive  they  heard  from  the  Madras
 rovernment?

 Shri  Hathi:  We  have  not  heard  any-
 hing  from  them.

 Shri  Mohammed  Imam:  Is  3  not  a
 wct  that  after  a  series  of  meetings
 etween  the  represetatives  of  the  then
 lvernment  of  Madras,  Mysore  and
 "'yderabad  the  share  of  each  Govern-
 rent  was  fixed,  and  it  is  on  this  basis
 vat  the  share  of  water  for  the
 yderabad  area  to  be  cultivated  was
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 determined  in  which  the  areas  of
 Gadwal  and  Alampur  were  not  inciud-
 ed”  Ig  it  also  not  a  fact  that  ths
 belated  claim,  32१  conceded,  will  work
 to  the  prejudice  of  the  area  that  was
 cluded  in  the  origina]  proposal?

 Shri  Hathi:  I  might  submit  that  this
 question  has  been  taken  up  at  the
 inter-State  conference  of  both  the
 States  They  met  in  June,  989  They
 have  decided  that  they  will  meet
 again  in  the  end  of  959  as  each  one
 shall  have  to  see  the  records  They
 will  then  decide  the  matter  So,  I
 submit  it  would  be  better  if  we  wait
 til]  the  meeting  is  over

 Shri  Rami  Reddy:  May  I  know
 whether  it  is  a  fact  that  the  carrying
 capacity  of  this  channel  is  300  000  cf.
 of  water  and  under  the  sanctioned  nro-
 ject  only  82,000  eft  would  be  sufficient
 and  that  the  surpluy  water  of  8  000
 cft  was  intended  to  irrigate  these  two
 taluqs?

 Shri  Hathi:  I  think  that  is  the  pos!-
 tion  But  the  Mysore  Government  did
 not  agree  to  that.

 Shri  Nagi  Reddy:  May  I  know

 Mr.  Speaker  Next  question  We
 are  not  progressing  with  the  questions
 at  all  Each  question  becomes  8
 resolution

 Sinking  of  Indian  Coaster  ‘Margaret
 Rose’
 +

 (Shri  Assar

 649  |  Shri  Raghunath  Singh:
 है|  Shri  Halder:

 {  Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Transport  ana
 Communications  be  pleased  to  state

 (a)  whether  ४  33  a  fact  that  Indran
 Coaster  ‘Margaret  Rose’  was  sunk  near
 Dwarka  Port  (Bombay  State)  on
 the  9th  June,  ‘1959,

 (b)  77  so,  the  reasons  thereof  and
 Getails  of  the  incident,

 (c)  whether  Government  have  set
 up  an  inquiry  committee,  and
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 (a)  42  80,  what  are  the  ....u.,5  of
 that  Committee?

 (Shri  Raj  Bahadar):  (a)  Yes.

 (b)  to  (ad).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  II,  annexure  No.  103).

 Shri  Assar:  May  I  know  whcther
 eompensation  has  been  paid  by  the
 company  to  the  families  of  the  crew
 who  were  either  dead  or  injured?

 Shri  8,  K.  Patil:  The  niatter  is
 ‘under  enquiry.  After  that  is  over
 the  question  of  compensation  will
 arise.

 Khe!  Asser  Mer  J  know  wihar  thir
 statutory  enquiry  will  begin?

 Shri  S.  K.  Patil:  There  was  some
 preliminary  enquiry.  The  statement
 ‘says:

 “The  Enquiring  Officer  has  re-
 commended  that,  in  view  of  the
 seriousness  of  the  accident,  a  for-
 mal  investigation  by  a  Marine
 Court  of  Enquiry  should  be  con- *  ducted  under  the  provisions  of  the
 Indian  Merchant  Shipping  Act”

 That  will  naturally  take  some  time

 श्री  रघुनाथ  सिह  :  स्टेटमेंट  से  जाहिर
 होता  है  कि  हस  जहाज  पर  रेडियो  इक्विपमेट
 भी  भा  जब  यह  जहाज  डूबने  लगा  तो  कोई
 मैसेज  पोर्ट  पर  रिसीव  हुआ  था  या  नही  हुआ
 थ्या  कि  जहाज  डब  रहा  है  भौर  हमारी  रक्षा
 की  जाये  ?

 को  स०  का०  पाटिल  :  इन्क्वायरी  से

 मालूम  होता  है  कि  हुआ  था  मेरे  पास  जो
 न्येपर्स  है ंउनसे  मालूम  होता  है  कि  इट  वास
 सटिफाइड  इन  आल  रिसपैक्टस  ।  इसका
 मतलब  यह  है  कि  रेडियो  वगैरह  सब  था  ।

 xi  Tangamani;  May  I  know.

 Mr.  Speaker:  Next  question.  On
 every  question  any  number  of  sup-
 plementaries  can  be  asked.  The  hon
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 ember
 will  choose  some  other  ques-

 Oy,

 Shri  Tangamani:  Here  it  is  9  ques-
 tioy  of  a  serious  accident  where  the
 ™Members  of  the  crews  are  missing.
 We  do  not  know  how  many  are  dead.
 According  to  the  information  that  has
 30  far  been  received  7  menibers  of
 the  crew  are  presumed  to  be  dead.
 Haye  we  got  any  information  about
 the  other  5  members  of  the  crew  who
 are  still  missing?  Have  their  bodies
 been  found  out?

 Shri  8.  K.  Patil:  According  to  the
 statement:

 “The  casualty  has  resulted  in
 Unfortunate  loss  of  12  members  of
 trew  (out  of  a  total  of  26)  of
 Which  7  have  been  reported  mis-
 Sing  (presumed  dead)...  .”

 The  other  five  are  dead.  The  only
 POint  about  the  seven  crews  is  that
 their  dead  bodies  have  not  been  found,
 There  is  a  possibility  of  some  of  them
 being  alive.

 Paradip  Port

 *g50.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  quantity  of  iron  ore  export-
 ed  from  fhe  Paradip  Port  during  the
 last  two  years;

 (b)  whether  there  is  any  proposal
 to  convert  Paradip  Port  into  a  medium
 Port;  and

 (c)  whether  any  money  has  been
 Sanctioned  during  the  current  year  for
 the  purpose?

 The  Minister  of  Transport  and  Com-
 Muynications  (Shri  8.  K.  Patil):  (a)
 23,692  tons.

 (b)  Yes.

 (e)  No,  the  State  Government  has
 70६  so  far  approached  the  Govern-
 Ment  of  India  for  financial  assistance
 during  the  current  year.

 Shri  Surendranath  Dwivedy:  May
 I  know  the  other  steps  that  have  been
 taken  by  the  Central  Goverament  to
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 develop  this  as  a  medium  port  other
 than  the  decision  in  that  regard?

 Shri  K.  Patil:  The  matter  is  still
 under  investigation  and  possibly  it
 will  be  decided  later  on  whether  it
 should  be  a  major  port  If  immediate-
 ly  that  could  not  be  done  then  the
 only  thing  which  the  Central  Govern-
 ment  could  immediately  do  38  to
 develop  it  as  a  minor  port

 Shri  Surendranath  Dwivedy:  Ar:
 they  taking  into  consideration  the  re-
 port  of  the  Poona  Research  Institute
 in  this  matter?

 Shri  5.  K.  Patil:  I  think  7  has  not
 been  received  The  Poona  Research
 Institute  35  still  experimenting  on  it
 which  38  a  big  venture,  because  the
 Poona  research  centre  is  interested  i
 seeing  that  eventually  it  38  developed
 as  8  major  port

 Shri  Surendranath  Dwivedy:  They
 have  submitted  a  report  to  the  Gov-
 ernment  of  Orissa  May  I  know
 whether  Government  of  India  have
 received  a  copy  of  that  report  of  the
 Poona  Research  Centre?

 Mr.  Speaker:  The  hon  Member  has
 said  that  it  has  been  sent  to  the  Gov-
 ernment  of  Orissa

 Shri  8  K.  Patil:  I  have  no  informa-
 tion  If  the  hon  Member  puts  a  ques-
 tion  I  will  find  out  whether  :t  has  been
 sent  by  the  Orissa  Government

 Shri  Panigrahi:  May  !  know  the
 total  amount  of  financial  assistance
 which  has  been  rendered  to  the  Gov-
 ernment  of  Orissa  for  developing
 Paradip  port  so  far?

 hri  8,  K.  Patil:  In  anticipation  of
 the  results  of  the  experiments  a  sum
 of  Rs  20  lakhs  was  provided  m_  the
 Second  Plan  to  provide  facilities,  ४.९
 construction  of  jetties  etc

 Shri  Panigrahi:  Only  Rs  20  lakhs
 have  been  given  for  its  development
 and  nothing  more?

 Mir.  Speaker:  If  it  is  more  than
 Rs  20  lakhs  the  Minister  would  have
 said  so

 i78  {Ai)LSD—4
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 दिल्‍ली  में  बिजलो  का  हमरण

 *६४९१.  ग्भो  बाअफेपो.  क्या  सिचाई
 शौर  विद्युत्‌  मत्री  यह  बताने  की  कृपा  करेगे

 कि

 (क)  क्या  यह  सच  है  कि  दिल्ली  बिजली

 सभरणं॑  उपक्रम  के  पास  बहुत  सी  विद्युत्‌  शक्ति
 बेकार  पडी  हुई  है  जिसके  फलस्वरूप  उसे  प्रति

 वर्ष  लाखो  रुपय  की  हानि  होती  है  ,

 (ख)  क्या  यह  भी  सच  है  कि  सैकडों
 झौद्योगिक  सस्थापना  ने  निगम  के  पास  बात्रि
 के  समय  सस्ती  दरों  पर  बिजली  देने  के  लिये

 प्रार्थना  पत्र  भजे  है  ,

 दो  ग्य्ल्दि  का,  के  फंस  क...  भी

 स्वीडृति  देने  में  देरी  के  क्‍या  कारण  है  ,
 और

 (घ)  क्‍या  इस  विषय  में  शमी  तक

 कोई  कार्यवाही  की  गई  है  ?

 सिचाई  श्रोर  बिद्युत  उपनत्रो  ष्चो

 हाथ)  (कर)  दिल्ली  इलेक्ट्रिक  प्रन्ड*टेकिंग
 के  पाय  दिन  क  समय  उपयोग  क॑  लिये  केवल
 थोडी  मात्रा  में  बिजली  फालतू  है  q  रात  के
 १०  बने  से  अगले  दिन  ८  बजे  सुबह  तक  बिजली
 की  खपत  कम  हाती  है  इसलिये  इस  भ्रवरधि  में
 लगभर्ग  Lioo00  से  २०,०००  किलोवाट
 तक  निजली  मिल  सकती  है

 (a)  जो  नहीं  1  भ्रव  तक  केवल  एक
 श्रौद्योगिक  कज्यूमर  ने  रात  के  समय  रियायती
 दरा  पर  बिजली  के  लिय  प्रार्थना  पत्र  भेजा

 है।

 (7)  तथा  (घ)  दिल्‍ली  नगर  पालिका
 निगम  रात  के  समय  बिजली  के  उपयोग  के
 लिये  रियायती  दरे  नियत  करने  के  प्रइत  पर
 विचार्ट  कर  रहा  है।

 भी  बाजपेयों  :  क्‍या  में  जान  सकता

 ह  कि  जिन  प्रौद्योगिक  सस्‍्थातों  ने  सस्ती
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 दरों पर  बिजलो  की  माम  की  है,  उनकी  सख्या
 फिलनी  है  ?

 थी हाथ,  मेने  भपने  उत्तर  में  कहा  है
 कि  कसेशनल  रेट  पर  जिन्होंने  बिजली  की  माग
 को  है,  उसकी  सख्या  एक  है  |

 Shri  C.  K.  Nair:  May  I  know  the
 reasons  for  the  delay  in  extending
 electricity  supply  to  the  villages  of
 Delhi?

 Shri  Hathi:  I  think  in  the  Second
 Plan  period  about  53  villages  are  ex-
 pected  to  be  electrified  in  the  Union
 territory  of  Delhi  at  an  estimated  cost
 of  Rs  23  75  lakhs

 Suspension  of  Railway  Officers

 ogse,  J  Shri  Kanhan:
 Shri  T  B  Vittal  Rao.

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  2265  on  the  6th
 May,  959  and  state

 (a)  whether  the  Special  Police
 Establishment  have  since  completed
 their  investigations  into  the  construc-
 tion  work  executed  under  the  super-
 vision  of  the  Deputy  Chief  Engineer
 (Construction)  and  a  District  Engineer
 of  the  South-Eastern  Railway  which
 was  later  found  to  be  below  standard
 specifications,  and

 (b)  if  so,  what  further  action  s  con-
 templated  by  the  Railway  Board  in
 this  regard’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (७)  The  investigations  by  the  Special
 Police  Establishment  are  still  in  pro-
 gress

 Shri  T  B.  Vittal  Rao:  May  I  know
 whether  any  assessment  of  the  loss
 to  the  railways  by  this  sub-standard
 work  has  since  been  made  and,  :f  s0,
 how  much  is  it?

 Shri  Shahnawas  Khan:  No  assess-
 ment  has  been  made  so  far

 Shri  T.  B.  Vittal  Rae:  May  I  know
 whether  the  bridges  of  this  track  are
 also  below  standard?
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 Shri  Shahnawaz  Kban:  That  will
 be  known  after  the  enquiry  is  com-
 pleted.  eo

 Shri  T.  B.  Vittal  Rao:  Am  I  to
 understand  that  the  bridges  are  not
 investigated  yet?

 Mr  Speaker:  They  are  also  being
 investigated  The  result  will  be
 known  only  after  the  investigation  is
 over

 Shri  T  8  Vittal  Rao:  Now  that
 trains  are  running  in  that  line,  may
 I  know  whether  any  additional  safety
 precautions  are  taken?

 Mr.  Speaker:  Pending  investigat-
 i0n?

 Shri  T  B  Vittal  Rao:  Yes

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  It  was  found  that
 there  was  some  over  payment  for
 earth  work  It  was  also  found  that
 on  some  bridges,  the  work  was  not  up
 to  the  specifications  The  plaster  of
 the  bridge  was  removed  at  a_  certain
 place,  the  material  taken  out  and
 tested  It  has  been  found  that  the
 etrength  of  the  bridge  is  not  appre-
 ciably  affected

 Shri  T  B  Vittal  Rao.  May  I  know
 whether  some  railway  officers  have
 been  suspended?  May  I  also  know
 whether  the  contractors  who  execut-
 ed  this  work  are  allowed  to  continue
 their  work  in  certain  other  parts?

 Mr  Speaker:  Has  any  action  been
 taken  against  the  contractor?

 Shri  Jagjivan  Ram:  Some  payments
 have  been  withheld

 Mata  Tila  Power  Project
 *653.  Shri  8  M  Banerjee:  Will  the

 Mumuster  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  i:t  has  been  decided  to
 drop  Mata  Tila  Power  Project  rear
 Jhansi,  and

 (b)  if  £0,  the  reasons  therefor?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (@  und  (७)
 No,  Sir  But  the  construction  of  the
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 Hydel  station  could  not  be  taken  up
 due  0  foreign  exchange  difficulties.
 Phe  project  will  be  taken  up  as  soon
 as  the  requisite  foreign  exchange  5
 made  available.

 Shri  S.  M.  Banerjee:  What  steps
 have  been  taken  to  arrange  foreign
 exchange  for  this  project?  Has  it
 been  brought  to  the  notice  of  the
 Centre  that  completion  of  this  pro-
 ject  means  prosperity  for  the  Bundel-
 khand  area  which  Is  absolutely
 barren?  What  steps  are  being  taken
 to  expedite  it?

 Shri  Hathi:  I  know  that  the  gener-
 ation  of  electricity  will  Jead  to  greate:
 benefits  and  economic  development.
 But,  as  the  House  knows,  there  are
 the  core  projects  and  the  non-core
 projects.  This  project  35  not  in  the
 core  We  are  first  trying  to  get  foreign
 exchange  for  the  core  of  the  Plan  pro-
 jects.

 hri  S  M  Banerjee:  What  amount
 has  been  sanctioned  by  the  Centre  to
 the  State  Government  for  this  pro-
 ject?

 Shri  Hathi:  The  total  estimated  cost
 is  about  Re  374-25,  lakhs  and  the
 total  foreign  exchange  required  8
 Rs  6i:96  lakhs

 Shri  S.  M.  Banerjee:  What  amount
 has  been  given  by  the  Centre?  The
 State  Government  wanted  some  help
 from  the  Centre.

 Shri  Hathi:  The  question  is  not
 that  of  internal  resources,  it  is  of
 foreign  exchange  Other  money  may
 be  available

 Shri  s.  M.  Banerjee:  May  I  know

 Mr.  Speaker:  The  Question  Hour  35
 over.

 Shri  है,  M.  Banerjee:
 small  question.

 Me.  Speaker:  The  Question  Hour  is
 overt.

 it  is  a  very
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Imphal-Tamenglong  Road

 #644,  Shri  L.  Achaw  Singh:  Will  the
 Minster  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No  4842
 on  the  १50  April,  959  and  state:

 (a)  whether  any  decision  has  since
 been  arrived  at  regarding  the  cutting
 of  the  rocks  on  the  Imphal-Tameng-
 long  Road;

 (b)  whether  the  site  has  been  ex-
 amined,  and

 (c)  whether  any  decision  on  re-
 alignment  on  the  two  difficult  portions
 of  the  road  has  been  taken?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K  Patil):  (a)
 to  (c)  The  site  has  since  been  in-
 spected  by  the  Additional  Chief  En-
 gineer  (Union  Territories)  and  it  35
 considered  advisable  to  adhere  to  the
 original  alignment

 Hump  Yard  at  Asansol  Station

 "687,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  ‘to
 state

 (a)  what  35  the  amount  spent  for
 construction  of  Hump  yard  at  Asansol}
 Railway  Station,  Eastern  Railway;

 (b)  whether  the  constructon  has
 been  finished;

 (c)  sf  so,  when;
 (d)  whether  it  w  a  fact  that  recent-

 ly  defects  have  been  noticed  m_  the
 construction  of  this  yard;  and

 (e)  3f  so,  the  nature  of  defects  de-
 tected  and  the  amount  of  money  spent
 on  removing  such  defects?

 The  Deputy  Minister  of  Railways
 (Shri  §  द  Ramaswamy):  (a)  Ap-
 parently  the  Hon’hle  Member  is  _re-
 ferring  to  the  Asansol  Yard  remodel-
 ling  scheme  involving,  snter-alia,  the
 provision  of  a  hump  in  the  yard.  The
 expenditure  incurred  on  the  remodei-
 ling  scheme  so  far  ss  Rs.  acy  lakhs  ap-
 proximately.
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 (b)  The  work  is  still  in  progress
 {c)  Does  not  anse

 (१)  No  Sir,  there  is  no  defect  in  the
 layout  design  of  the  yard

 (e)  Does  not  arse

 Registration  of  Indian  Vesseis  in
 Pakistan

 648,  Shrimati  Ila  Palchoudhuri-
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  a  recent  announce-
 ment  by  the  East  Pakistan  authomties
 of  new  rules  to  be  observed  in  re-
 gard  to  compulsory  temporary  re-
 gistration  in  East  Pakistan  by  all
 mechanucally-propelled  vessels  regis-
 tered  in  India  while  plying  in  inland
 waters  m  East  Pakistan,

 (०)  if  so,  the  exact  details  in  regard to  this  matter,  and

 (c)  the  reciprocal  steps,  of  any,  taken
 in  the  matter  by  the  Government  of
 India?

 The  Minister  of  Transport  and  Com-

 vee
 (Shri  8  K  Patil)  (a)

 es

 (b)  and  (c)  A  statement  is  given
 low

 STATEMENT

 In  June  959  the  Government  of
 East  Pakistan  issued  a_  notification
 making  it  obligatory  on  Indian  re-
 wistered  vessels  to  register  themselves
 by  taking  out  temporary  registration
 permit  on  payment  of  necessary  fees
 Vessels  in  transit  are  however  ex-
 empt  from  this  requirement.  The  said
 notification  also  makes  it  obligatory
 to  have  the  survey  certificates  issued
 by  the  Government  of  India  endorsed
 on  payment  of  necessary  survey  fees
 for  validity  in  East  Pakistan  The
 certificate  of  competency  issued  by  the
 Government  of  India  after  ‘15-8-1947
 are  also  compulsorily  required  to  be
 endorsed  for  validity  in  East  Pakistan
 Watera  on  payment  of  requisite  fees
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 A  reference  to  the  Government  of
 Pakistan  was  made  mm  1953,  no  re
 ciprocal  arrangements  have  sp  far
 been  estabhshed  Their  notsfication  of
 June,  959  partially  meets  with  the
 proposal  made  by  us  in  4958

 Idle  Machines  in  Gorakhpur
 Workshops

 Shri  Sadhan  Gupta
 Shri  Vajpayee:
 Shri  Kalika  Singh:

 {  Shri  Halder:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  several  machines  are
 lying  idle  for  three  years  or  more  at
 the  North  Eastern  Railways  main
 workshops  at  Gorakhpur,

 (b)  if  so,  the  reasons  therefor  and
 the  value  of  the  machines  lying  adie,

 (c)  whether  a  representation  had
 been  made  to  the  Minister  in  this  re-
 gard  during  his  visit  to  Gorakhpur  in
 June,  1959,

 (d)  if  so,  the  action  taken  thereon,

 (e)  whether  local  officials  had
 wrongly  informed  the  Railway  Board
 that  all  the  machines  were  being  fully
 utiliged,  and

 (f)  if  so,  the  steps  proposed  to  be
 taken  against  the  officials  concerned?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d)
 Some  machines  have  not  been  brought
 into  commission  The  value  of  such
 machines  is  Rs  8,64,089  Some  of  the
 machines  were  received  deficient  of
 certain  parts  Gorakhpur  Workshop
 is  undergoing  a  large  scale  remodel-
 ling  which  entails  some  time  lag  in
 putting  machines  m  commission
 Double  shift  working  »  also  pro-
 gressively  increasing  which  leads  to
 better  utilisation  of  machinery  Apert
 from  these,  the  reason  as,  to  why  these
 machines  could  not  be  commissioned
 is  being  investigated
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 (e)  No.

 (f)  Does  not  arise.

 Procurement  of  Rice  and  Paddy  in
 Andhra

 ‘*655.  Shri  Rami  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  rice  and  paddy
 procured  by  the  Central  Government
 im’  Andhra  Pradesh,  from  rice  millers
 and  from  the  producers  direct  since
 the  harvest;

 (b)  whether  the  Central  Govern-
 ment  have  promised  to  supply  rice
 to  the  State  of  Andhra  Pradesh  for
 meeting  the  needs  of  the  State  in  the
 lean  months;  and

 (९)  if  so,  the  quantity  promised?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P  Jain):  (a)  The  Central
 Government  is  purchasing  rice  from
 millers  only  in  Andhra  Pradesh  and
 up  to  the  18th  August,  959  about
 76,700  tons  of  rice  were  purchased  and
 taken  delivery  of  in  Andhra  Pradesh
 since  the  harvest.

 (b)  and  (c)  The  Andhra  Pradesh
 Government  was  offered  a  share  out
 of  the  purchases  made  by  the  Gov-
 ernment  of  India  उच्च  Andhra  Pradesh
 on  the  basis  of  quantities  requisition-
 ed  from  the  millers  but  they  preferred
 to  make  their  own  purchases  for  meet-
 ing  the  local  requirements  during  the
 lean  period

 Electric  Short  Circuits  in  Delhi

 *656,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  electric
 short  circuits  are  on  the  increase  in
 Delhi  and  New  Delhi;

 (b)  the  number  of  fires  and  electro-
 cutions  due  to  this  since  January,  955
 up  to  date;  and

 (c)  what  measures  do  Government
 propose  to  take  to  check  it?

 3902

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STaTeEMENntT

 (a)  Yes,  Sir.
 (b)  Fires—895.
 Electrocutions—2.

 (९)  Both  the  Delhi  Electric  Supply
 Undertaking  as  well  as  the  New
 Delhi  Municipal  Committee  are  mak-
 ing  arrangements  for  inspecting  and
 testing  low  voltage  electric  mstalla-
 tions  of  consumers  periodically  m  com-
 phance  with  the  provisions  of  Rule
 46  of  the  Indian  Electricity  Rules,
 856  The  Chief  Commissioner,  Delhi,
 is  being  advised  to  arrange  for  per-
 rodical  inspection  of  high  and  medium
 voltage  installations

 Extension  of  Railway  Line  beyond
 Madhopur

 Shri  A,  M.  Tariq:
 657.  4  Shri  Jhulan  Sinha:

 Shri  Inder  J  Malhotra:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  669  on  the  27th
 September,  958  and  state:

 (a)  whether  the  proposal  to  extend
 the  railway  line  beyond  Madhopur  has
 since  been  considered;

 (b)  if  so,  the  financial  implications
 of  the  scheme;  and

 (c)  when  the  actual  construction
 work  will  be  taken  up?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramaswamy):  (a)  Exten-
 sion  of  Railway  line  beyond  Madohpur
 has  been  approved  in  principle  and
 the  alternative  alignments  are  under
 examination.

 (b)  and  (c)  Do  not  arise.

 Transit  Service  for  Geods  Traffie

 *658.  Shri  Pahadia:  Will  the  Minfs-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  plan  to  speed  up  -
 and  extend  the  quick  transit  service
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 for  goods  traffic  among  important  busi-
 sess  centres  on  the  Western  Railway
 fas  been  finalised;  and

 (b)  if  so,  by  what  time  it  would  be
 put  into  operation?

 The  Deputy  Minister  of  Railways
 (Shri  8.  दै  Ramaswamy):  (a)  Yes.

 {b)  With  the  extension  of  this  Ser-
 vice  to  4  new  sections  between  the
 lst  and  450  August,  1959,  the  Quick
 Transit  Service  now  exists  on  all  im-
 portant  sections  of  the  Western  Rail-
 way.  The  Service  will  be  further  ex-
 tended  to  other  sections  if  traffic  con-
 ditions  warrant  it.

 Over-payment  to  Railway  Contractors

 *¢59,  Shri  ह  B.  Vittal  Rao:  Wil
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  2257  on  the  6th  May,
 3959  and  state:

 (a)  whether  investigation  in  con-
 nection  with  cases  of  over-payment
 thade  to  the  contractors  engaged  ain
 the  construction  of  Raykharswan-
 Sarayamda  doubling  of  South-Eastern
 Railway  on  the  basis  of  inflated  classi-
 fication  छा  earth-work  and  measure-
 ments,  load  and  iift  has  since  been
 concluded;  and

 (७)  if  so,  what  are  the  findings?

 The  Deputy  Minister  of  Railways
 (Shei  Shahnawaz  Khan):  (a)  and  (b)
 The  investigations  are  in  progress  and
 have  not  been  concluded.

 कृषि  योग्य  बंगर  भुसि

 *qgo.  at  विभूति सिथ  :  क्या  ना

 (न
 कृषि  मत्री  यह  बताने  की  कृपा  करेगे

 (क)  क्‍या  यह  सच  है  कि  सरकार  ते
 ह. 4  में  कृषि  मोग्य  बजर  भूमि  का  सर्वेक्षण
 करवाने  के  लिये  विशेषजश्ञीं  की एक  समिति
 नियुक्त  की  है  ;
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 (a)  यदि  हा,  तो  उक्त  समिलि  के

 सदस्यों के  नाम  क्‍या  है  ;  भौर

 (ग)  उनको  कौन सा  विशेध  काम  सौंपा
 गया  है  ?

 ere  तथा  कृषि  मंत्रो  (भा  wo  प्र०

 जग)  (क)  जी  हा

 (@)  शौर  (ग).  श््छी  हुई  जातकारी
 का  एक  विवरण  सभा  की  टेबिल  पर  रस  दिया
 गया  है।  [देखिये  परिशिष्ट  २,  प्रनुबन्ध
 सख्या  १०४]

 विइव  क्ष  सेला

 हि  श्री  भश्त  बात :
 ९६१

 4  भी  राम  कृष्ण  गुप्त  :
 शो  दो०  ह ह  श्ार्मा :

 क्या  साव  तथा  कृषि  मत्री  २२  अप्रैल,
 १६५६  के  ताराकित  प्रदन  सख्या  २००२  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे
 कि  नई  दिल्‍ली  मे  एक  विश्व  कृषि  मेला  प्रायोजित
 करने  के  बारे  में  इस  बीच  भर  क्या  प्रगति  हुई
 है?

 we  तथा  क्षि  भत्रो  थो  ao  प्र०

 अंग)  मेले  का  प्रायोजन  भारत  कृषक  समाज
 द्वारा  जो  एक  गैर-सरकारी  सस्था  है,  किया

 जा  रहा  है।  विदव  कृषक  मेले  के  आयोजन  की
 प्रगति  के  सम्बन्ध  में  एक  विवरण,  जो  विषय
 कृषि  मेले  के  सचिव  द्वारा  प्राप्त  हमा  है,
 सभा  की  टेबिल  पर  रख  दिया  गया  है  ।

 [दिखिये  परिशिष्ट  2,  प्रनुबन्ध  सख्या  १०५]

 Snfdarjung  Airport
 Shri  Ss.  A  Mehdi:
 Shri  P  C.  Borgoah:
 Shrimati  Na  Palehoudhurt:

 Will  the  Minister  of  Transpert  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Sat-
 darjung  Airport  is  not  being  fully
 utihsed  nowadays;

 (b)  if  so,  the  arrangements  made
 to  make  :t  an  active  port;  and
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 {ce}  whether  there  is  a  proposal  of
 selling  this  land  and  shifting  the  aur-
 port  to  some  other  place?

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Ahmed  Mohiuddin):  (a)
 No  Sir  A  statement  showing  the
 names  of  scheduled  aur-services  ope-
 rating  from  and  to  Safdarjung  airport
 is  given  below  In  addition,  the  sero-
 drome  is  extensively  used  for  instruc-
 jaonal  flying  by  the  Delhi  Piying
 Club,  No  §8l  Delhi  Auxillary  Air
 Force  Squadron  and  Delhi  Gliding
 Club

 (b)  Does  not  arise
 (९)  No  Sir

 STATEMENT

 ré)  Delhi  Lucknow  Allahabad
 Banaras  Patna  Calcutta—
 Daily

 (n)  Delhi-Lahore—Thrice  weekly

 Gin)  Delhi  Agra-Banaras-Patna—
 Daily

 av)  Delhi-Chandigarh-Jammu-
 rinagar—once  weekly

 (v)  Delhia-Amritsar-Jammu-Sri-
 nagar—Darly  except  Thurs-
 days

 (vi)  Delhi-Jaipur—Daily

 (vu)  Delhi-Amnmtsar-Kabul—Once
 weekly

 Shoals  of  Prawns

 #663,  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas
 @d  to  refer  to  the  reply  given  to
 Starred  Question  No  2005  on  the  23rd
 April,  959  and  state

 (a)  whether  assessment  has  since
 been  made  as  to  the  potential  of  the
 newly  discovered  shoals  of  prawns
 near  the  Kerala  Coast,  and

 (b)  if  so,  the  results  thereof?

 The  Minister  of  Food  and  Agricu)-
 पतल  (Shri  A.  P  Jain):  (a)  and  (b)
 The  newly  discovered  banks  near
 Kerala  have  still  to  be  investigated
 and  exploited  Exploratory  fishing,

 research  studies  and  commercial  fish-
 ing  have  to  be  carmed  out  for  at
 least  five  years  before  some  idea  of
 the  potential  of  the  shoals  could  be
 ascertained

 Mud  and  Water  Mixture  in  New
 Delhi  Taps

 *664  Shri  Raghunath  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  it  is  fact  that  on  the
 3rd  and  4th  August,  959  mud  and
 water  mixture  was  flowing  in  New
 Delhi  filtered  water  taps  which  are
 used  for  drinking  purposes,  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Health  (Shri  Kar-
 markar)  (a)  Yes,  Sir

 (b)  A  statement  35  laid  on  the  Table
 of  the  Sabha  [See  Appendix  II,  an-
 nexure  No  306]

 Retrenchment  of  Workers  in  Bhakra-
 Nangal  Project

 Shri  Ram  Krishan  Gupta:
 Shri  P  C.  Boroosh:
 Shri  Hem  Raj:

 *665  Shri  Daljit  Singh:
 Shri  Raghunath  Singh:
 Shri  Sarja  Pandey:

 L  Shri  Radha  Mohan  Singh:

 Will  the  Minister  of  Irrigation  aad
 Power  be  pleased  to  state

 (a)  whether  it  38  a  fact  that  large
 number  of  workers  engaged  on  the
 Bhakra-Nangal  Project  are  being  re-
 trenched  shortly,

 (b)  if  so,  the  number  of  workers
 to  be  retrenched,  and

 (c)  the  nature  of  steps  taken  or  pro-
 Posed  to  be  taken  to  provide  them
 alternative  employment?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (०).
 A  statement  giving  the  information  ३5
 lend  on  the  Table  of  the  House  (See
 Appendix  II,  annexure  No  107)
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 Power  Supply  for  D.V.C.

 Shri  Sabodh  Hansda:
 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 {a)  whether  it  33  a  fact  that  DVC
 ig  purchasing  power  from  Smdri  Fer-
 talazers  Factory,

 (9)  if  so,  the  reasons  therefor,  and

 (c)  since  when  this  arrangment  has
 been  made?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  The  Damodar  Valley  Corpora-
 tion  Power  System  338  running  on
 overload  and  a  small  amount  of  power
 available  from  Sindri  from  time  to
 tume  is  being  utilised  to  relieve  the
 shortage  to  some  extent

 (९)  From  October,  957

 Irrigation  and  Power  Works  under
 Bhakra  Nangal  Project

 Shri  D.  C.  Sharma:

 667  Shri  Pangarkar:
 .  Shri  Ajit  Singh  Sarhadi-

 {Shri  Pahadia:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  202  on
 the  23rd  Apri],  959  and  state  the
 latest  position  with  regard  to  the  ir-
 rigation  and  power  works  under  the
 Bhakia  Nangal  Project?

 The  Deputy  Minister  of  Irrigation
 ang  Power  (Shri  Hath:):  A  statement
 giving  the  information  35  laid  on  the
 Table  of  the  House  [See  Appendix
 TI,  annexure  No  08]
 Indian  Tankers  for  Import  of  Crude

 Shri  A  K  Gopalan:
 Shri  Vasudevan  Nair

 {  Shri  Kunban

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  reasons  as  to  why  no  Indian
 Tankers  are  being  employed  for  the

 Shri  Nagi  Reddy
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 purpose  of  importing  crude  oil  for  oil
 refineries;

 (b)  whether  any  efforts  are  being
 made  to  allot  Indian  tankers  to  carry
 a  part  of  crude  oi]  to  save  foreign  ex-
 change;  and

 (९)  the  amount  of  foreign  exchange
 Paid  for  2mporting  crude  oil  in  the
 year  1957-58  and  1958-597

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 First  Plan  did  not  provide  for  the
 acquisition  of  tankers  The  Second
 Plan  provided  for  the  acquisition  of
 tankers  to  the  extent  of  26,000  GRT
 In  view  of  Government’s  policy  to  re-
 serve  the  coastal  trade  for  Indian
 shipping,  first  priority  was  given  to
 acquisition  of  tankers  on  the  coast
 We  have  got  already  two  tankers  on
 the  coast  and  the  third  tanker  also
 intended  for  the  coast,  is  under  con-
 struction  These  three  together  will
 amount  to  about  23,000  GRT  The
 question  of  the  purchase  of  overseas
 tankers  783  under  consideration  and  it
 3९  hoped  that  acquisition  will  materia-
 lise  in  the  Third  Plan  period

 (c)  The  amount  of  foreign  exchange
 entitlements  on  tankers  freight  on
 imports  of  crude  oil,  by  the  Oi]  Com-
 panies  35  as  follows

 ‘1957-58
 1958-59

 Rs  67,699,474
 Rs  57,588,130,

 Kharif  Campaign

 Shri  Harish  Chandra:

 |
 Mathur:

 Shri  Damani:
 5  Shri  Keshava:

 |
 Shri  Bibhuti  Mishra:
 Dr.  Ram  Subhag  Singh:

 ‘Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  pro-
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 gress  made  so  far  in  various  States
 in  the  implementation  of  Kharif  cam-
 ह... 1

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P  Jain):  The  State
 Governments  have  not  furnished  pro-
 gress  reports  so  far  However,  a  state-
 ment  giving  the  progress  made  so  far
 in  the  Kharif  Production  Campaign,
 based  on  the  information”  available
 with  the  Ministry,  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 II,  annexure  No  09]

 haring  of  Waters  of  Araniar  Project

 oer  J  Shri  N  R  Muniswamy
 au  Shri  Viswanatha  Reddy

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state

 (a)  whether  matters  relating  to
 sharing  of  the  waters  of  the  Araniai
 Project  have  been  finalised  by  the
 Sub-Committee  of  the  Southern  Zonal
 Council,  and

 (b)  whether  the  officials  of  Andhra
 Pradesh  and  Madras  Governments
 have  met  and  fixed  up  any  tentative
 proposals  regarding  the  quantity  of
 water  to  be  supphed  to  Madras  State
 from  the  reservoir?

 The  Deputy  Minister  of  Irngation
 and  Power  (Shri  Hathi)  (a)  No  Sir

 (b)  A  Committee  under  the  South-
 ern  Zonal  Council  consisting  of  the
 representative  of  the  Governments  of
 Andhra  Pradesh  and  Madras  is  con
 sidering  this  question  The  discussions
 in  the  Committee  have  so  far  been
 essentially  ofsan  exploratory  charac-
 ter  and  no  proposals  acceptable  to
 both  the  States  have  yet  been  worked
 out

 Evaporation  Losses  due  to  Open
 Water  Storages

 "शा  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state

 (a)  whether  the  Central  Water  and
 Power  Commission  are  making  ex-

 periments  to  restrict  evaporation  loss-
 es  from  open  water  storages;

 (०)  af  so,  where  such  experments
 are  being  made,

 (c)  to  what  extent  have  they  prov-
 ed  successful,  and

 (d)  the  cost  involved  in  making
 such  experiments?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi);  (a)  to  (d).
 A  statement  containing  the  requisite
 information  is  laid  on  the  Table  of
 the  House  [See  Appendix  JI,  an-
 nexure  No  230]

 Rail  Link  between  Khajuriaghat  and
 Siliguri  (Assam)

 Shri  Subiman  Ghose:
 672  <  Shri  P  C  Borooah

 |  Shri  C.  K  Bhattacharya.

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 to  open  a  broad  gauge  line  from
 Khajuriaghat  to  Siliguri  (Assam),

 (b)  if  so  the  estimated  cost  for
 the  same,

 (८)  when  the  work  will  be  taken  up
 and  when  it  is  expected  to  be  com-~
 pleted,

 (d)  what  will  be  the  shortening  of
 the  distance  between  Calcutta  and
 Darjeeling  by  the  opening  of  thia
 Tine,

 (e)  whether  there  has  been  any
 change  in  the  original  scheme  regard-
 ing  this  route  and

 (f)  7  so  what  was  the  original
 route  proposed  and  what  change  has.
 been  proposed  subsequently?

 The  Deputy  Minister  of  Railways
 (Shri  S  V  Ramaswamy)  (a)  An
 Engineering  Survey  for  construction
 of  a  Broad  Gauge  line  from  Khajuria-
 ghat  to  Malda  and  also  from  Maida  to
 Sihguri  is  in  progress

 (b)  The  cost  will  be  known  only
 after  the  field  investigations  are  com-
 pleted
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 (९)  Steps  are  bemg  taken  to  start
 the  work  during  the  current  financial
 year.

 (a)  and  (f)  wil  be  known  only
 after  the  survey  is  completed  and  the
 scheme  finalised

 Development  of  Shipping

 Shri  Assar:
 °673.  <  Shri  Kalika  Singh:

 (Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 target  of  9,00,000  GRT  is  fixed  for
 Indsan  Shipping  m  Second  Five  Year
 Pian

 (b)  ४  so,  whether  it  is  a  fact  that
 progress  during  the  last  three  years
 have  been  very  slow,

 (c)  whether  it  is  a  fact  that  private
 shipping  companies  are  not  eager  for
 the  development  of  shipping  industry,
 and

 (a)  ४  so,  what  steps  Government
 propose  to  fill  up  the  gap  in  the  target?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir  The

 Second  Plan  envisages  a  net  addition
 of  300,000  GRT  to  raise  the  Indian
 tonnage  to  900,000  GRT

 (७)  The  progress  during  the  last
 three  years  cannot  be  said  to  be  very
 slow  considering  the  fact  that  a  net
 addition  of  about  141,000  GRT  has
 already  been  provided  for,  which
 leaves  a  gap  of  only  159,000  GRT  in
 the  target  set

 (c)  No,  Sir  Not  to  Government's
 knowledge

 (a)  The  main  obstacle  in  the  way
 of  filling  the  gap  in  the  target  is  the
 acute  scarcity  of  foreign  exchange
 The  question  of  finding  as  much  for-
 eign  exchange  as  possible  for  the  ex-
 pension  of  our  tonnage  is  however
 constantly  engaging  the  attention  of

 Government
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 import  of  Foreign  Drugs
 674,  Shri  Ram  Krishas  Gupta:  Wil!

 the  Minister  of  Health  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  foreign
 drugs  are  not  permitted  to  be  import-
 ed  at  Vishakhapatnam  and  Kandla;

 (bd)  if  so,  the  reasons  therefor,  and

 (c)  whether  there  is  any  possibility
 of  permitting  import  of  foreign  drugs
 at  the  above  places’

 The  Minister  of  Health  (Shri  Kar-
 markar)  (a)  Yes

 (b)  At  present  Bombay,  Calcutta,
 Madras  and  Cochin  are  the  recognised
 Places  of  entry  for  drugs  by  sea
 Since  most  of  the  areas  where  phar-
 maceutical  trade  and  industry  have
 developed  are  at  present  adequately
 served  by  these  four  ports,  there  is
 little  hkehhood  of  substantia]  imports
 of  drugs  and  pharmaceuticals  mate-
 rialising  through  the  ports  of  Visha-
 khapatnam  and  Kandla

 (c)  The  question  of  declaring  the
 ports  of  Vishakhapatnam  and  Kandla
 as  points  of  entry  for  drugs  will  be
 considered,  if  there  is  a  sizable  in-
 crease  in  the  volume  of  imports  of
 drugs  through  these  ports

 Recommendations  of  Hotel  Standarda
 and  Rate  Structure  Committee

 Shri  0  C  Sharma;
 Shri  Subodh  Hansda:
 Shri  8,  C.  Samanta:

 {Shri  Ram  Krighan  Gupta;
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  924  on  the  4th  March,  1959  and
 state  the  further  progress  since  made
 in  examiming  the  remaining  two  re-
 commendations  made  by  the  Hotel
 Standards  and  Rate  Structure  Com.
 mittee?

 The  Minister  of  State  in  the  ह.
 ह. ह  ह. अ  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  statement

 "615.
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 giving  the  required  information  5
 placed  on  the  Table  of  the  Lok  Sabha
 {See  Appendix  II,  annexure  No  !I!]

 Bokare  Therma]  Power  Station

 Shri  Nagi  Reddy:
 ०676  Shri  A.  K,  Gepalan:

 Shri  Vasudevan  Nair:
 {  Shri  Kunhan.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  the  Committee  appoint-
 ed  by  the  Government  of  India  in
 May,  ‘1956,  to  investigate  whether  the
 full  value  of  the  money  spent  on  the
 Bokaro  Thermal  Power  Station  of  the
 Damodar  Valley  Corporation  has  been
 obtained,  has  submitted  its  report,

 (b)  if  so,  the  main
 drawn  in  the  report,  and

 conclusions

 (९)  if  the  report  is  not  yet  sub-
 mitted  the  probable  date  by  which  5६
 will  be  submitted?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  (a)  No,  Sir

 db)  Does  not  arise
 (c)  The  report  is  expected  to  be

 recelved  by  the  Government  by  the
 first  week  of  September,  959

 Special  Multipurpose  Tribal  Blocks

 *110  Shri  R  C  Majhi: .  Shri  Subodht  Hansda.

 Will  the  Minister  of  Cemmunity
 Development  and  Co-operation  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Central  Government  propose  to  stop
 financial  aid  to  the  Special  Multi-
 purpose  Tribal  Blocks  where  the
 Tribal  population  is  low,  and

 (b)  if  so,  m  how  many  such  blocks
 the  tribal  population  is  less  than  the
 total  population  of  the  block?

 The  Minister  of  Community  Deve-
 Jepement  and  Co-operation  (Shri  s.  K
 Dey):  (a)  No,  Sir,

 (b)  Does  not  arise

 Qualifications  for  Training  Courses  of
 Tourist  Guides

 ३398  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 minimum  educational  qualifications
 prescribed  for  the  future  traming
 courses  of  tourist  guides’

 The  Minister  of  State  in  the  Minis
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  Department
 of  Tourism,  Ministry  of  Transport  and
 Communications,  has  prescribed  the
 following  minimum  qualifications  for
 the  training  of  guides

 (l)  The  candidate  sRould  be  a
 graduate  of  a  recognised  uni.
 versity  with  good  general
 knowledge  and  background  of
 Indian  history

 (2)  He  should  be  familar  with
 places  of  tourist  interest  in
 India,  especially  with  those  in
 and  around  the  centre  of  his
 operation

 (3)  He  should  be  able  to  speak
 English  fluently

 Preference  will  be  given  to  thoss
 candidates  who  are  already  employed
 and  are  wishing  to  take  up  gufding
 aS  a  profession  Knowledge  of  foreign
 languages,  in  particular  French,  will
 be  considered  ag  an  additional  qual!-
 fication  Educational  qualifications
 however  would  be  relaxed  in  thie  ease
 of  those  candidates  who  are  found
 suitable  otherwise

 hip  Repairing  Facilities

 Shri  Ram  Krishan  Gupia:
 Shri  M,  R.  Krishna:

 1199.  4  Shri  Kunhan:
 Shri  T.  B.  Vittal  Rao-
 Shri  Raghunath  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tron  No  3477  on  the  28rd  April,  49859
 and  state

 (a)  whether  the  Committee  appoint-
 ed  to  investigate  into  the  existing  sup
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 repairing  facilities  in  the  major  ports
 in  the  country  hae  since  submitted  its
 report,

 (b)  if  so,  the  details  thereof,

 (९)  whether  in  pursuance  of  the
 Committee's  recommendations  any
 Plan  to  provide  additional  facilities
 for  repairing  more  ships  has  been  pre-
 pared,

 (da)  3१  so,  the  maximum  number  of
 ships  that  will  be  taken  m  at  one
 time  for  repairs,  and

 (९)  the  amount  to  be  spent  for  the
 mmplementation  of  the  plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur);  (a)  Yes

 (b)  The  report  is  at  present  under
 print  It  will  be  laid  on  the  Table
 of  the  Sabha  as  soon  as  the  copies
 become  available  A  statement  show
 ing  the  main  recommendations  of  the
 Committee  is  however  laid  on  the
 Table  [See  Appendix  II  annexure
 No  2)

 (९)  to  (e)  The  report  i.  under
 consideration

 Sight-seeing  Tours

 200
 Shri  Ram  Krishan  Gupta
 Shri  Ayt  Singh  Sarhadi-

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  the  names  of  the  cities  where
 arrangements  for  sight-seeing  tours
 have  been  made  so  far  (State-wise),

 (b)  the  rate  charged  from  the
 tourists  (City-wise),  and

 (c)  the  names  of  the  cities  where
 such  arrangements  are  proposed  to  be
 made  during  1959-60?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c)  <A
 statement  containing  the  available  in-
 formation  ३38  laid  on  the  Table  [See
 kppendix  I,  annexure  No  118)
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 This  38  based  on  the  material  furnish.
 ed  by  the  State  Governments  and  the
 Government  of  India  Toumst  Offices
 m  India.

 Vanaspati

 i20i,  Shri  D.  CG  Sharma:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state

 (a)  the  quantity  and  value  of  Vanas-
 pati  produced  during  the  year  959
 (upto  30  6-1959),  and

 (b)  the  quantity  an@  value  of  Vanas-
 pati  exported  during  the  above  period?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  I  68  lakh
 tons  valued  at  Rs  39  crores  (approx  )

 (b)  800  tons  valued  at  Rs  5  lakhs
 (approx  )

 Post  Office  Savings  Bank  Accounts  of
 Displaced  Persons

 1202,  Shri  D.  C,  Sharma,  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  num-
 ber  of  Post  Office  Savings  Bank  ac.
 counts  of  the  displaced  persons  trans-
 ferred  to  India  from  Pakistan  during
 April  July,  1959?

 The  Minister  of  Transport  and  Com.
 munications  (Shri  §  K  Patil):  135,
 this  number  was  included  in  the
 figures  given  in  reply  to  part  (a)  of
 the  Hon  Member’s  Unstarred  Ques
 tion  No  3594  on  28th  April,  959
 There  has  been  no  transfer  of  any  ac.
 counts  after  that  date

 Remodelling  of  Delhi  Railway  Yard

 1203,  Shri  D.  C  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  09  on  the  lith  Febru-
 ary,  959  and  state

 (a)  the  further  progress  30  far  made
 m  remodelling  the  mam  railway  yard
 at  Delhi,  and

 (b)  the  amount  spent  up-to-date?
 The  Deputy  Minister  of  Ralhways

 (Shri  S  च,  Ramaswamy):  (a)  Sd  far,
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 ebout  7  per  cent.  of  the  work  on
 Broad  Gauge  and  87  per  cent.  on
 metre  gauge  portions  of  the  Remodel-
 ling  scheme  has  been  completed.

 (b)  An  expenditure  of  Rs.  27°60
 jakhs  on  the  broad  gauge  and  Rs,  5.67
 lakhs  on  the  metre  gauge  yard  has
 been  booked  upto  July  959

 Financial  Assistance  to  Bombay  for
 Growing  Foodgrains

 1204.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  amount  of
 money  given  to  Bombay  for  growing
 foodgrains  during  the  Second  Five
 Year  Plan  period  so  far?

 The  Minister  of  Food  and  Agricul.
 ture  (Shri  A.  P  Jain):  Required  in-
 formation  is  given  in  the  statement
 given  below.

 STATEMENT

 (  Rs  ain  lakhs)

 Amount
 Period  given  Remarks

 3956-57  63  6
 1957-58  246  38
 1958-59,  597  78

 This  figure  rep-
 ‘TOTAL  go7°I2  resents  the  amount

 sancuoned  under
 the  Head  Agn-
 cuhture

 Recommended  outlay
 Loan  Grant

 1959-60  4०9  90  57  30

 Railway  Out-agencies  in  Punjab
 1205.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  railway  _  out-
 agencies  in  Punjab  opened  so  far;  and

 (b)  the  number  of  new  out-agencies
 te  be  opened  during  1959-60,  in
 Punjab?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawas  Khan):  (a)  13.
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 (b)  Proposals  for  opening  seven  out.
 agencies  are  under  examination  at
 present.

 Postal  Facilities  in  Lahaul  and  Spiti
 1206.  Shri  Hem  Baj:  Will  the  Minis-

 ter  of  Transport  and  Communications
 be  pleased  to  state.

 (a)  whether  the  Chairman  of  the
 Punjab  Tribes  Advisory  Council  has
 approached  the  Central  Government
 for  subsidy  to  provide  postal  facilities
 in  the  scheduled  areas  of  Lahaul  and
 ‘Spits,

 (b)  uf  so,  the  reactions  of  the  Cen-
 tral  Government;  and

 (c)  the  amount  of  loss  involved?

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil):
 (a)  No,  however,  the  Punjab  Tribes
 Advisory  Council  has  suggested  !m-
 proving  the  existing  Postal  facilities
 in  these  areas

 (b)  Orders  for  conversion  of  Key.
 long  Extra  Departmental

 ~  Branch
 Office  into  a  Departmental  Sub-Office
 and  transmission  of  Telegraphic  Money
 Orders  over  the  Keylong  Wireless  have
 been  issued  The  extension  of  other
 facilities  38  under  consideration

 (c)  Does  not  arise

 TB.  Patients  in  V.M,  Hospital,
 Agartala

 1207.  Shri  Dasaratha  Deb:  Will  the
 Muuster  of  Health  be  pleased  to  state.
 to  state:

 (a)  the  total  number  of  दूगू  8.  patients
 treated  in  द  M  Hospital,  Agartala,
 Tripura,  during  ‘1955-56,  ‘1956-57,  ‘1957-
 58,  and  1958-59

 (b)  whether  the  number  is  increas-
 ing;

 (c)  what  financial  aid  ts  given  to
 these  patients;  and

 +(da)  whether  there  is  any  provision
 for  offering  them  free  bed  and  free
 treatment?

 The  Minister  of  Health
 Karmarkar):  (a)  to  (d).

 (Shri
 A  statement
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 is  lmd  on  the  TaBle  of  the  House.
 {See  Appendix  हैं,  annexure  No.  4]

 Mohri  Train  Accident  Enguiry  Report

 1208,  Shri  H.  C.  Sharma:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 fa)  when  Government  would  make
 the  Nigam  Enquiry  Report,  regard-
 ing  the  accident  which  took  place  at
 Mohr:  on  the  Ist  January,  ‘1958,  avail-
 able;

 (b)  what  is  the  delay  in  the  matter;
 and

 (c)  when  the  Enquiry  Report  was
 received  by  the  Government?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Until  the  matter  78  sub  judice,  it  is  not
 possible  to  make  the  Commission  of
 Inquiry'’s  Report  on  Mohri  accident,
 available

 (९)  The  Commission  submitted  its
 Report  on  27-2.1958

 Small-pox

 1209,  Shri  Madhusudan  Rac:  Wl
 the  Minister  of  Bealth  be  pleased  to
 state:

 (a)  whether  Government  of  India
 have  prepared  any  comprehensive
 Scheme  to  combat  small-pox  epidemic;
 and

 (b)  af  so,  the  nature  of  the  Scheme?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  {b).  No  such
 Scheme  has  yet  been  prepared  by  the
 Government  of  India.  The  recom-
 mendations  of  the  Expert  Committee
 appointed  by  the  Government  of  India
 to  suggest  inter-aha  the  ways  and
 means  for  the  contro!  and  eradication
 of  smallpox  which  have  been  receiv-
 ed  recently  are  under  examination

 Qverbridge  at  Mahbubabad  Station

 ‘130.  Shri  Madhusudan  Rao:  Wil)
 the  Minister  of  Raflways  be  pleased  to
 atate:

 (a)  whether  the  President  of  the
 m  .Committee,  Mahbubabad  in

 और  ६०  ree  कह
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 Andhra  Pradesh  submitted  a  mniemo-
 randum  to  him  for  the  construction  of
 overbridge  at  the  Railway  Station;  and

 (9)  af  90,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  8,  झ,  Ramaswamy):  (a)  Yes,  Sir.

 (b)  As  the  proposal  wes  for  cons-
 truction  of  a  new  overbridge,  the
 President  of  the  Town  Commuttee  was
 informed  that  the  cost  of  the  work
 will  have  to  be  borne  by  the  Road
 Authority  according  to  the  extent
 rules  and  that  the  Railway  Adminis.
 tration  will  undertake  the  work  on
 receipt  of  a  formal  request  from  the
 State  Government  subject  to  their
 agreeing  to  bear  the  full  cost.  Noth-
 ing  further  has  been  heard  from  either
 the  State  Government  or  the  Town
 Committee

 Dornaka!  Station

 22ii,  Shri’Madhusudan  Rao:  Wil!
 the  Minister  of  Railwaya  be  pleased  to
 state:

 (a)  whether  any  representation  was
 received  from  Dornakal  Municipality
 an  regard  to  the  construction  of  an
 overbridge,  cover  over  the  platform
 and  extension  of  waiting  hall  at  the
 Railway  Station;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  The  following  works  have  been
 included  in  the  list  of  works  for  1959-
 60  The  execution  of  these  works
 will,  of  course,  depend  on  the  avail-
 ability  of  funds.

 (2)  Cover  over  the  main  and
 island  platforms.

 (ii)  Provision  of  latrines  and  uri.
 nals,

 (in)  Extension  of  foot  over-bridge.

 The  existing  waiting  hall  js  adequate
 for  the  volume  of  traffic  deak  with
 and  extending  it,  is  therefore,  not
 considereg  necemary.
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 Export  of  Rice  from  Andhra

 1212, a  .  M.  द  Krishna  Rae:  Will
 the  Minister  of  Food  and  Agriculture
 be"  pleased  to  state:

 (a)  the  actual  quantity  of  rice  ex-
 ported  from  Andhra  Pradesh  during
 the  months  of  May,  June  and  July,

 1959;  and

 (b)  the  names  of  the  States  and
 quantity  exported  to  each  State”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  table  below  gives  the  approximate
 quantities  of  rice  moved  out  from
 Andhra  Pradesh  to  different  States
 during  the  three-month  period  May  to
 July,  ‘1959,  on  Government  account:

 (009  fons)
 State  Quantity

 ¥,  Bombay  76  4
 2.  West  Bengal  ०5
 3.  Kerala  cy
 4.  Madras  है  05
 5.  Andamans  03

 TOtaL  a7  9

 Movement  from  Andhra  Pradesh  on
 trade  account  is  not  allowed  except
 to  other  three  States  within  the
 Southern  Zone  se.  Madras,  Mysore

 and  Kerala.  Complete  information
 about  the  movement  on  trade  account
 to  these  States  from  Andhra  Pradesh
 is  not  available.

 Rural  Water  Supply  Scheme  in  Andhra
 ‘1218.  Shri  M.  V.  Krishna  Rao:  Will

 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  2508  on  the  28rd  Septem-
 ber,  2958  and  state:

 (a)  whether  Government  have
 receaved  the  Rural  Water  Supply
 Schemes  from  Andhra  Pradesh  Gov-
 ernment  for  the  remaining  period  of
 the  Second  Five  Year  Plan;  and

 (b)  if  so,  the  names  of  the  Schemes
 received  with  their  respective  est)-
 mated  costs?

 The  Minister  of  Health  (Shri  Kar-
 wmarkar):  (a)  Only  three  Schemes  have

 so  far  been  received  from  the  Andhra
 Pradesh  Government.  The  question
 of  taking  up  new  schemes  during
 1960-61  38  still  under  the  consideration
 of  the  State  Government.

 Estimated
 (b)  Name  of  Scheme  Cost

 hm  Baarachalam  Pilgrim  Rs.  4  24  lakhs
 Centre  in  Fast  Godavari
 District.

 2.  Smsarlem  Pilgrim  Centre  Ra  ११03  lakhs.
 m  Kurnool  District.

 3  Utnoor  in  Adilabad  Rs,  13,  53  lakhs
 District  (revised)

 Forest  Development  in  Andhra

 2i4,  Shri  M.  V.  Krishna  Rae:  Will
 the  Manister  of  Food  and  Agriculture
 be  pleased  to  state  the  financial  assis-
 tance  gievn  to  Andhra  Pradesh  during
 1959-60  so  far  for  the  forest  develop-
 ment  programmes?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ग्,  Jain):  A  sum  of
 Rs,  734  lakhs  as  loan  and  Rs.  152
 lakhs  as  subsidy  have  been  approved
 by  way  of  central  assistance  for  the
 forest  development  programme  for
 1959-60  Actual  sanction  will!  issue  at
 the  end  of  the  current  financial  year
 on  the  basis  of  actual  requirements
 of  the  State  Government.

 Quarters  for  P.  &  T.  Employees  in
 Andhra

 2i5.  Shri  M.  V.  Krishna  Rao:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 places  im  Andhra  Circle  where
 quarters  for  P.  &  T  Employees  are  to
 be  constructed  during  1959-60?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  s.  K.  Patil}:  Follow-
 ing  78  the  list  of  places  where  quarters
 have  been  sanctioned  for  construction
 during  1959-60:—

 No.  of
 quarters

 I  8
 os  8
 3.  Nellore.  16
 4  2
 Ss.  Rajamundry  20
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 At  the  following  places  plans  for
 the  provision  of  quarters  are  under
 consideration  for  sanction  during  this
 year-—

 Name  of  Place  No  of
 quarters

 t  Vishakhapatnam  8
 2  Vuyayawada  86
 3.  Ongole  °  2

 4  Jageayyapeta  .  2
 §  Sulurpeta  2

 6  Fluru  I
 7.  Guntakal  8
 3  Gudivada

 Telegraph  Offices  in  Andhra
 ‘1216.  Shri  M  द 4  Krishna  Rao-  Will

 the  Minister  of  Transport  and  Com
 munications  be  pleased  to  state  the
 names  of  places  where  telegraph  faci-
 lities  are  proposed  to  be  provided  in
 Andhra  Pradesh  during  1959-607

 The  Minister  of  Transport  and  Com-
 munications  (ShriS  K.  Patil):  A
 statement  is  laid  on  the  Table  [See
 Appendix  II,  annexure  No  5]

 ‘Wireless  Stations  for  Laccadive  Islands
 wn.  Shri  Nallakoya,  Will  the  Mims

 ter  of  Transport  and  Communications
 ‘be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  296  on  the
 20th  March,  32959  and  state

 (a)  the  present  position  in  regard  to
 the  installation  of  wireless  stations  in
 the  Laccadive  Islands  of  Androth
 Kaverath:  and  Amindivi,  and

 (b)  how  long  it  will  take  to  com-
 plete  the  work?

 The  Minister  of  Transport  and  Com-
 taunications  (Shri  K.  Patil):  (a)
 and  (b)  The  decision  has  been  taken
 to  open  wireless  stations  at  Androth,
 ‘Kaverath:  and  Amindiv:_  Estimates
 ‘have  been  sanctioned  and  equipment
 required  for  installation  obtaimed
 Action  is  also  being  taken  to  call  for
 volunteers  for  manning  these  stations
 It  is  expected  to  open  the  stations  by
 the  end  of  the  year

 c)  Does  not  arise
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 Poultry  Development  in  Andhra

 ‘1218,  Shri  M.  V.  Erishna  Rae:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  amount  given
 to  Andhra  Pradesh  during  1959-60,  so
 far  for  poultry  development?

 The  Minister  of  Food  and  Agricul-"
 ture  (Shri  A.  P.  Jain):  Central  assist-
 ance  amounting  to  Rs  47  49  lakhs  has
 been  approved  for  allotment  to  Andhra
 Pradesh  m  1959-60  for  development  of
 Animal  Husbandry  including  sheep,
 wool  and  poultry  development  This
 amount  includes  provision  for  the
 establishment  of  poultry  extension-
 cum-development  centres  under  the
 Second  Five  Year  Plan  The  exact
 amount  to  be  allotted  for  the  purpose
 has  been  left  to  the  discretion  of  the
 State  Government

 Recognition  of  Unions

 29  Shri  Ram  Krishan  Gupta  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No  307  on  the  4th  March,
 959  and  state  the  nature  of  the  deci-
 sion  taken  for  the  implementation  of
 decisions  of  the  !5th  and  i6th  Sessions
 of  the  Indian  Labour  Conference  held
 in  July,  957  and  May,  958  regarding
 recognition  of  Unions?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  criteria
 for  recognition  of  Unions  as  approved
 by  the  i6th  session  of  the  Indian
 Labour  Conference  are  not  being
 adopted  The  procedure  that  is
 already  in  force  on  the  Railways  for
 recognition  of  trade  unions  35  working
 smoothly

 Ribbon  Development  alongside
 National  Highways

 4220  f  Shri  Subodh  Hansda:
 ‘|  Shri  8.  0.  Samanta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  views  of  the  Stat-
 Governments  for  proposed  legisiatio
 for  restriction  of  Ribbon  Developmer
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 aienguide  the  National  Highways  have
 been  reorived;  and

 (b)  if  so,  the  views  of  the  State
 Governments?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
 Governments  of  Bombay,  Mysore,
 Rajasthan  and  Uttar  Pradesh  and  the
 Administrations  of  Delhi,  Himachal
 Pradesh  and  Manipur  have  accepted
 the  draft  proposals.  The  Rajasthan
 State  Assembly  has  passed  a  resolu-
 tion  empowering  Parlhament  to  enact
 the  proposed  legislation.  The  Gov-
 ernments  of  Bombay,  Mysore,  and
 Uttar  Pradesh  are  taking  steps  to  get
 the  necessary  resolutions  passed  by
 the  State  Legislatures  The  views  of
 the  remaining  State  Governments  are
 awaited

 Central  Health  Service

 22i.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  578  on  the  9th  March,  1959,
 and  state  the  further  progress  made
 in  the  constitution  of  the  Central
 Health  Service?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  Central  Health  Service
 Rules,  1959,  were  published  on  the
 Ist  June,  959  and  the  Service  has
 been  constituted  with  effect  from  that
 date

 N.E.S.  and  C.D.  Blocks  in  Punjab

 i222,  J  Shri  9.  C.  Sharma:
 vv  Shri  Daljit  Singh:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  it  728  a  fact  that  the
 programme  of  NES  Blocks  and  the
 CD.  Blocks  in  Punjab  has  been  upset
 due  to  the  reduction  of  allocation  by
 the  Government  of  India;

 (b)  what  ७  the  amount  of  alloca-
 tion  applied  for  1959-60  by  the
 Government  of  Punjab;  and
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 (c)  what  is  the  amount  of  alloca-
 tion  sanctioned  for  the  same  period?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Murthy):  (a)  No.  The  annual
 plan  allocation  to  Punjab  was  made  by
 the  Planning  Commission  after  discus-
 sion  with  the  State  Government's
 representatives.

 (b)  Rs.  253  00  lakhs.
 (c)  Rs.  96-°8!  lakhs,

 Lean  from  Canada

 1223,  Shri  D.  0.  Sharma:  Will  the
 Mimster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  amount  of  assistance
 authorised  during  the  years  ‘1957,  958
 and  1959  so  far  by  Canada  for  India
 as  grant  and  loan  for  the  purchase  of
 wheat;

 (b)  the  total  amount  of  assistance
 received  so  fa:  as  loan  and  grant,  and

 (c)  the  total  amount  of  assistance  to
 be  received  as  loan  and  grant  during
 the  r.emaining  period  of  the  Second
 Five  Year  Plan?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  65  million
 Canadian  dollars

 b)  58  milhon  Canadian  dollars

 (c)  7  milhon  Canadian  dollars,  so
 far  8५  ह  Known  at  present

 Model  Town  Planning  Legislation

 (  Shri  9.  C.  Sharma:
 1224.  4  Shri  Ram  Krishan  Gupta:

 |  Shri  A.  M.  Tariq:
 Will  the  Minister  of  Health  be

 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  284  on  the
 4th  March,  1959,  and  state  the  further
 progress  made  in  the  finalisation  of
 ‘Model  Town  Planning’  legislation?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  proposed  conference  of
 representatives  of  State  Governments
 has  not  been  held  so  far  No  progress
 has  since  been  made  in  this  regard
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 Raliway  Uniforms  Committes

 {  Shri  D.  C.  Sharma:
 पथ,  <  Shri  Kunhan:

 ;  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  346  on  the
 6th  February,  ‘1959,  and  state

 {a)  whether  the  consideration  of
 the  Report  of  the  Railway  Un:zforms
 Committee  has  since  been  finalised,

 (b)  af.  so,  the  main  recommendations
 made  by  the  Committee,  and

 (c)  the  decisions,  if  any,  taken  by
 Government  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (८)
 The  Report  of  the  Railway  Uniforms
 Committee  38  still  under  consideration
 and  a  decision  will  be  taken  as  early
 8५  possible

 Flood  Control  in  Punjab

 1226.  Shri  D.  C.  Sharma:  W:)]  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3871  on  the
 lst  May,  959  and  state

 (a)  the  extent  of  reduction  proposed
 in  the  flood  control  allocation  made  to
 Punjab  during  the  Second  Five  Yea:
 Plan,  and

 (9)  how  this  reduction  will  affect
 the  flood  control  schemes  already
 approved  for  Punjab  State  for  the
 Second  Five  Year  Plan’

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi).  (a)  Onginally
 the  provision  in  the  Second  Plan  for
 flood  control]  works  all  over  the  coun-
 try  was  Rs  60  crores  On  this  basis
 the  tentative  allocation  for  the  Punjab
 was  Rs  4  crores  Consequent  on  the
 reduction  m  the  total  plan  outlay
 from  Rs  4,800  crores  to  Rs  4,500
 crores,  the  plan  provision  for  flood
 control  was  reduced  to  Rs  49  crores
 This  hag  now  been  rassed  to  Rs.  56
 erores  and  on  this  basis,  the  tentative

 allocation  fer  the  Punjab  is  Ré.  304
 lakhs.  The  extent  of  reduction  is

 .Rs.  6  lakhs  only.
 (b)  This  reduction  wil!  not  affect

 any  of  the  flood  control  schemes
 already  approved  for  Central  loan
 assistance,  as  the  total  cost  of  the
 schemes  approved  by  the  Centre  is
 less  than  the  allocation  of  Rs  394
 lakhs

 Co-operative  Laws
 1227.  Shri  Rajendra  Singh:  Will  the

 Mmuister  of  Community  Development
 and  Co-operation  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  3074  on  the  450  April,  958
 and  state’

 (a)  whether  Government  have
 received  the  “fuller  report”  on  Co-
 operative  Laws  from  Indian  Co-
 operative  Union,

 (9)  १६  so,  whether  Government  have
 given  due  consideration  and  arrived
 at  some  conclusions,  and

 (c)  what  are  those
 arrived  at?

 conclusions

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Murthy).  (a)  Yes  Sir

 (b)  and  (c)  The  contents  of  the
 “Fuller  Report”  were  carefully
 examined  by  the  Central  Government.
 Co-operation  being  a  ‘State’  subject,
 certain  suggestions  regarding  simpli-
 fication  of  Co  operative  Laws  and
 Procedures  were  communicated  to  the
 State  Governments  and  they  have
 been  advised  to  appoint  a  small  com-
 mittee,  in  each  State,  consisting  of
 non-officials  and  officials  to  examine
 the  whole  question  of  Laws,  Rules  and
 Procedures,  relating  to  Co-operation

 utlej-Beas  Link  and  Right  Bank
 Power  House  at  Bhakra

 (  Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:

 1228 ¢  Shri  Ajit  Singh  Sarhadi:
 |  Shri  Hem  Raj:
 {Shri  8.  A.  Mehdi:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
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 given  to  Starred  Question  No.  032  on
 the  28th  March,  939  and  state:

 (a)  whether  the  proposal  for  the
 construction  of  Sutlej-Beas  Link  Pro-
 ject  and  Right  Bank  Power  Station  at

 Bhekra
 has  since  been  considered;

 an
 (b)  if  8०,  the  decision  taken  thereon?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  These
 proposals  are  still  under  examunation.

 (b)  No  decision  has  been  taken  so
 far.

 Participation  of  Labour  in  Management
 of  Integral  Coach  Factory,

 Perambur
 ‘1229,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  desirability  of  introducing
 participation  of  labour  in  the  manage-
 ment  of  Integral  Coach  Factory,
 Perambur;  and

 (b)  if  so,  from  what  date?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b)
 The  manner  in  which  workers’  partici-
 pation  im  managemend  should  be
 secured  in  one  or  more  of  the  Work-
 shops  on  the  Indian  Railways  is  under
 consideration.  It  is  too  early  to  say
 whether,  when  and  how  the  scheme
 will  be  inaugurated.

 Water  Supply  in  Delhi

 Shri  Ram  Krishan  Gupta:
 Shri  D.  Cc  Sharma:

 230.4  Shri  Bhakt  Darshan:
 Shri  Shree  Narayan  Das:

 [  Shri  Radha  Raman:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  5i8  on  the  28th
 March,  959  and  state:

 (a)  whether  the  Government  have
 received  any  specific  proposal  regard-
 ing  supply  of  water  from  the  Delhi
 Municipal  Corporation;

 (b)  if  so,  the  details  thereof;

 (c)  the  nature  of  assistance  asked
 for;  and

 (a)  the  nature  of  assistance  given?
 The  Minister  of  Health  (Shri  Kar-

 markar):  (a)  Yes.

 (b)  and  (c).  A  statement  giving
 the  required  information  is  laid  on  the
 Table.  [See  Appendix  II,  annexure
 No  116.)

 (a)  The  proposal  of  the  Delhi  Muni-
 cipal  Corporahon  hay  been  received
 only  on  l2th  August,  7959  and  is
 receiving  attention.

 Primary  Health  Centres

 423i.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  scheme  for  open-
 ing  Primary  Health  Centres  during
 1959-60.  has  been  finalised;  and

 (b)  if  so,  the  number  of  health
 centres  to  be  opened  during  1959-60
 (State-wise)  and  names  of  places?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  num-
 ber‘  and  location  of  Primary  Health
 Centres  to  be  opened  during  1959-60,
 (State-wise)  is  placed  on  the  Table
 of  the  House.  [See  Appendix  Il,
 annexure  No  7]

 Aly  India  Institute  of  Medical
 Sciences

 ‘1232.  Shri  Ram  Krishan  Gupta:  Wull
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  83  on  the  8th  Novem-
 ber,  958  and  state.

 (a)  the  nature  of  steps  taken  so  far
 for  the  construction  of  a  permanent  250
 bed  hospital  sanctioned  for  the  All
 India  Institute  of  Medical  Sciences,
 New  Delhi;  and

 (b)  whether  the  plans  and  estimates
 for  its  construction  have  since  peen
 finalized?
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 ‘Tho  Minister  of  Health  (Shri  Kar-
 markar);  (a)  and  (b).  The  construc-
 tion  of  the  All  Inia  Institute  of
 Medical  Sciences  hospital  will  be
 undertaken  by  the  Institute  Planning
 for  the  building  is  in  progress

 Transport  Problems  in  Delhi

 1283.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  7690  on  the  6th  April,  959
 and  state-

 (a)  whether  Government  have  con-
 sidered  the  recommendations  of  the
 Study  Group  appointed  to  study  the
 mass  transport  problems  in  Delhi,
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 recommendations  of  the  Study  Group
 are  still  under  the  consideration  of
 the  Delht  Municipal  Corporation

 P  &  T  Board
 Shri  Ram  Krishan  Gupta:
 Shri  9,  C  Sharma

 1234,  Shri  S.  M  Banerjee:  .
 Shri  Jagdish  Awasthi:

 {  Shri  Bhakt  Darshan:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  253  on  the  I6th  February,  959
 and  state

 (a)  whether  the  scheme  of  setting
 up  the  Posts  and  Telegraph,  Board
 has  been  finalised,  and

 (b)  7  so,  the  details  of  the  scheme?

 The  Mintister  of  Transport  and  Com-
 munications  (Shri  K.  Patil):  (a)  It
 38  being  finalised

 (b)  It  would  be  premature  at  this
 stage  to  give  the  details  of  the  scheme
 but  I  shall  apprise  the  honourable
 member  of  the  position  as  soon  the
 matter  has  reached  finality
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 Telephone  Tariils
 1235,  Shri  Ram  ‘Krishan  Gupta:

 Will  the  Minister  of  Transport  and
 Communications  ,be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  364l  on  the  28th  April,  2958
 and  state  at  what  stage  is  the  ques-
 tion  of  revising  and  rationalising
 telephone  tariffs’

 The  Minister  of  Transport  and
 Communications  (Shri  S  K,  Patil):
 The  recommendations  of  the  Tele-
 phone  Tariff  Revision  Committee  are
 actively  under  the  consideration  of
 Government  and  ॥  38  hoped  that  deci-
 sions  will  be  reached  shortly

 India-Nepal  Postal  Agreement

 ३236  Shri  Ram  Krishan  Gupta:
 Shri  Bhak¢  Darshan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  ta
 the  reply  given  to  Starred  Question
 No  2076  on  the  28th  April,  4959  and

 tate  the  progress  stnce  made  m  the
 negotiations  with  regard  to  an  agree-
 ment  between  India  and  Nepal  for
 Postal  and  Telegraphic  Communica-
 tions?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K,  Patil:  No
 further  progress  has  been  made  so  far
 and  the  matter  is  still  under  con-
 ‘ideration

 Construction  of  Roads  under  Village
 Panchayat  Roag  Scheme

 १237  JS  Shr  Ram  Krishan  Gupta: ,
 \  Shri  A  M  Tariq

 Will  the  Ministe:  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No  3057  on  the  25th  April,  959
 and  state

 (a)  whether  the  modified  proposals
 legarding  construction  of  roads  under
 Village  Panchayat  Road  Scheme  have
 since  been  received  from  the  State
 of  Punjab  and  approved,  and

 (b)  af  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Wabtway  Earnings

 ७
 (Se  eee

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  total  railway  goods  and  pas-,
 senger  earnings  during  the  months  of
 April,  May  and  June,  959  as  com-
 pared  to  the  corresponding  period  in
 ‘1958;  and

 (b)  the  reasons  for  increase  or
 decrease  therein?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)

 (an  lakhs  of  rupecs)
 Goods  Earnings

 7959  7958  Variations

 a  20,67  18,50  27
 y  न  20,03  18,00  -2,03

 June  20,30  20,05  +25

 TOTAL  61,00,  $6,55  4s
 Passenger  Earnings

 3959  958  Vaniattons

 fp rail  ९  ९३  $  10,07,  1,04
 y  ‘12,51

 at
 +7

 June  :  11,56  ‘10,81,  ना  75
 TOTAL  35,18  33.32  1,86

 (b)  The  increase  under  passenger
 earnings  is  due  to  the  fact  that  the
 fall-off  in  passenger  traffic  in  the
 earlier  months  of  1958-59  was  arrest-
 छत  and  coynteracted  towards  the  end
 of  that  year  and  this  has  been  mauin-
 tained  0  the  first  quarter  of  this  year
 (1859-60)  The  increase  in  goods  earn-
 ings  Is  due  partly  to  the  introduction
 from  l-l0-958  of  the  revised  freight
 structure,  which  did  not  therefore
 figure  in  April,  May  and  June  ‘1958,
 and  partly  to  the  commencement  of
 increased  movements  to  and  from  the
 Steel  Works

 Desert  Afforestation  Research
 Station,  Jodhpur

 4238  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Food  and  Agri-

 outture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 65  on  the  lith  February,  950  and
 state  at  what  stage  is  the  proposal  to
 expand  the  scope  of  the  Desert
 Afforestation  Research  Station,  Jodh-
 pur,  mto  a  Central  Arid  Zone  Re-
 search  Institute  m  collaboration  with
 UNESCO

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain).  The  technical
 and  organisational  details  of  the
 scheme  have  since  been  finalised  it
 provides  for  a  set  up  consisting  of  five
 Divisions  viz  I  Basic  Resources
 Studies,  II  Resource  Utilisation  Stud~-
 jes,  IIT  External  Liaison,  IV  Human
 Factors  Studies  ang  V  Special  Ani-
 mal  Studies  The  initial  set  up  and
 further  expansion  of  the  organisation
 would  he  phased  over  a  period  of  five
 years  Dvivisions  J,  II,  DI  and  IV  are
 proposed  to  be  organised  during  the
 first  year  and  Division  V  in  the  2nd
 year  Financia]  approval  is  now
 awaited

 Lac  Production

 1240.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agricultare  be
 pleased  to  state

 (a)  whether  there  has  been  decline
 m  the  production  of  lac  during  the
 year  ‘1958-59  as  compared  with  produc-
 tion  of  lac  during  the  year  ‘1957-88;

 (b)  if  so,  the  reasons  therefor,  and

 (c)  the  actual  production  of  lac
 during  the  year  1958-59?

 The  Minister  of  Food  and  Agrical- ture  (Shri  A  P  Jain):  (a)  Yes
 (b)  The

 were
 reasons  for  the  decline

 (3)  Unfavourable  climatic  condi-
 tons,

 (u)  Searcity  of  broodlac  during the  infection  season,  and
 (an)  Low  prices  of  stick-lac  during the  last  two  years
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 {c)  The  production  of  lac  during
 1958-59,  was  9,27,800  mds  (provision-
 al)

 Surface  Drainage  Schemes  in  Orissa

 ‘Al.  Shri  Panigrahi:  Wl!  the  Minis-
 ter  of  Irmgation  and  Power  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No  3071  on  the  50
 April,  959  and  state

 (a)  whether  the  Government  of
 Orissa  has  submitted  any  surface
 drainage  schemes  for  implementation
 an  1959-60,  and

 (b)  if  so,  what  are  those  schemes,
 and

 (c)  whether  those  schemes  have
 been  considered  by  the  Central  Flood
 Control  Board?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 Only  one  scheme,  namely,  con-
 struction  of  a  channel  near  Nuagaon
 and  Padmanavpur  connecting  Brah-
 muni  with  Pathasala,  estimated  to  cost
 Rs  ‘19,650,  has  been  received  from  the
 State  Government

 (c)  The  Central  Water  and  Power
 Commission  has  examined  the  scheme
 and  called  for  some  additional  in-
 formation  from  the  State  Chief  Engi-
 neer  On  receipt  of  his  reply,  the
 technical  examination  of  the  scheme
 will  be  completed  and  steps  will  be
 taken  to  approve  the  scheme  _  for
 Central  loan  assistance  ‘This  is  a
 minor  Scheme  and  does  not  require
 the  approval  of  the  Central  Flood
 Control  Board

 Minor  Irrigation  Schemes  in  Orissa

 ‘1242,  Shri  Panigrahi  W5ill  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  it  has  come  to  the
 notice  of  the  Central  Government  that
 ayn  Orissa  various  types  of  minor  ir
 rigation  schemes  have  not  made  ade
 quate  progress  during  the  Second
 Five  Year  Pian  period  so  far,
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 (b)  whether  Government  have  made
 any  suggestions  to  the  Orissa  Govern-
 ment  to  expedite  the  work  of  minor
 irrigation  schemes,  and

 (c)  of  so,  with  what  result?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A,  P  Jain):  (a)  Yes  Sir

 (b)  and  (c)  The  progress  of  Minor
 Irngation  Schemes  was  reviewed  at
 the  Regional  Minor  Irrigation  Confe-
 rence  held  in  August,  958  at  Calcut-
 ta,  where  it  was  observed  that  the
 progress  on  these  schemes  70  the  State
 particularly  in  the  Community  Deve-
 lopment  areas  was  slow,  due  to  va-
 rious  difficulties  like  acute  shortage  of
 technical  personnel,  rigidity  about
 quantum  of  people’s  participation,  etc
 The  State  Government  have  since
 taken  necessary  action  to  expedite  the
 works  on  Minor  Irrigation  Schemes
 They  have  set  up  a  Minor  Irrigation
 Mnrectorate  at  State  level  and  have
 effected  some  reorganisation  of  the
 engineering  personnel  m  the  Districts,
 as  a  result  of  which  the  pace  of  work
 has  since  been  accelerated

 Groundwater  Exploration  in  Orisa

 248  Shri  Panigrahi-  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3424  on  the
 23rd  April  959  and  state

 (a)  whether  groundwater  explora-
 tion  work  carried  in  districts  of  Bala-
 sore  and  Cuttack  in  Orissa  is  proposed
 to  be  extended  to  other  districts  of
 Onissa,

 (b)  whether  the  32  production  tube-
 wells  dug  under  this  scheme  in  these
 two  districts  are  working  properly,
 and

 (c)  whethcr  a  statement  will  be  laid
 on  the  Table  showing  the  places
 where  these  tubewells  are  located?

 The  Minster  of  Food  and  Agricul-
 ture  (Shri  A  है  Jam):  (a)  Yes,  pro-
 vided  the  areas  are  considered  geolo-
 gically  favourable  for  the  occurrence
 of  productive  water  bearing  formn-
 tions  and  surface  irngation  is  not
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 hkely  to  be  provided  in  the  foresee-
 future

 (b)  The  tubewells  have  not  started
 working  as  pump-sets  are  yet  to  be
 installed

 (c)  The  l2  production  tubewells  are
 Jocated  at  the  following  sites

 Location  Distri  है

 g.  Balasore  Balasore
 2.  Remuna  .  Do.
 3  «Basta  Do
 4.  Chandipur  Do
 s  5070  नि  Do
 6.  Haldspada  e  Do
 7.  Agarpada  +  Do

 8  Chandbah  Do
 9  Nalgunda  Do

 10  -  Palanikosli  Cuttack
 ir  Badegovindpur  Do
 32  -  Palsa  Do,

 Catching  of  Fish  in  Hirakud  Reservoir

 1244.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  refer  to  the  reply  given  to  Star-
 red  Question  No  4  on  the  Ilith
 February,  959  and  state  whether  the
 results  of  catching  fish  m  Huirakud
 Reservoir  have  been  assessed  by  now?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  FP  Jain):  It  is  too  early
 yet  to  assess  the  results,  as  the  reser-
 voir  will  take  ten  years  to  develop  a
 good  population  of  fish  with  sufficient
 natural  food  However,  recent  experi-
 mental  fishing  operations  have  shown
 encouraging  results  The  total  land-
 ing  of  fish  was  6,448  Ibs  during  the
 period  from  November,  958  to  March,
 4959

 Milk  Powder  Factories

 1245,  Shri  Nagi  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  a  team  of  six  FAO
 experts  visited  various  places  in  the
 country  for  the  establishment  of  Milk
 Powder  Factories;  and

 (b)  if  so,  what  are  their  proposals?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  FP.  Jain):  (a)  Yes  A
 technical  six-member  Joint  FAO-
 UNICEF  Team  visited  Kanpur,
 Hyderabad,  Vijayawada  and  Banga-
 lore  during  April-May,  959  for
 evaluating  dairy  schemes  proposed  for
 these  cities

 (b)  The  Team  recommended

 (i)  the  establishment  of  a  dairy
 equipped  to  handie  about
 250  mds,  of  milk  daily  in  the
 first  phase  in  each  of  the  four
 cities,

 (n)  hnking  up  of  the  Vijayawada
 and  Hyderabad  projects  to
 make  available  surplus  hquid
 milk  of  the  former  to  the
 latter,

 (in)  Provigion  of  equipment  for  the
 manufacture  of  products  from
 surplus  milk  in  each  dairy;

 (av)  distribution  of  high  protein-
 low  fat  content  under  each
 project  to  cater  for  the  re-
 quirements  of  low  imcome
 consumers,

 ~  procurement  of  milk  to  be
 handled  by  each  dairy  through
 rural  producers’  cooperatives;

 (v

 {vi)  creation  of  qa  suitable  adminis-
 trative  set  up  necessary  to
 implement  each  project;  and

 (vu)  training  of  technical  person-
 ne]  required  for  each

 A  proposal  formulated  in  the  lght
 of  these  recommendations  for  the
 Bangalore  project  ts  to  be  considered
 at  the  September,  959  meetings  of
 the  UNICEF  Eaecutive  Board  Pro-
 Posals  for  the  remaining  projects  are
 being  formulated  and  will  be  submit-
 ted  for  assistance  to  UNICEF  in  due
 course
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 Movement  ef  Foodgrains  from
 Rajasthan

 16s  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Railways  be
 pleased  to  state.

 (a)  what  is  the  total  quantity  of
 foodgrains  which  moved  out  of  Rajas-
 than  during  the  year  1958-59  and  the
 quantity  of  foodgrains  brought  to
 Rajasthan  during  the  same  period,

 (b)  what  freight  charges  were
 earned  by  Railways  on  these  move-
 ments  of  foodgrains,  and

 (e)  how  many  wagons  were  locked
 up  for  these  movements?

 The  Deputy  Minister  of  Raliways
 (Shri  8,  1  Ramaswamy)  (a)  During
 the  year  1958-59,  5,066  Broad  Gauge
 and  27,855  Metre  Gauge  wagonloads
 of  foodgrains  were  moved  out  of
 Rajasthan  and  2,0l2  Broad  Gauge  and
 6,72l  Metre  Gauge  wagonloads  of
 foodgrains  were  brought  to  Rajasthan

 (b)  Rs  1,40,98,110 56  nP

 (c)  Presumably  this  means  the
 number  of  wagons  utilised  for  these
 movements  If  so,  the  reply  is  already
 covered  m  answer  to  Part  (a)  of  the
 question

 Automatic  Telephone  System
 1247  Shri  Ajit  Singh  Sarhad)  Wil!

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 names  of  towns  in  Punjab  which  are
 going  to  be  provided  with  automatic
 telephone  system  during  the  rest  of
 the  Second  Five  Year  Plan  period?

 The  Minister  of  Transport  and
 Communications  (Shn  S.  K  Patil).
 The  list  (as  so  fa.  progiammed)  i5  as
 follows

 Jullundur
 Chheharata
 Raya
 Kartarpur
 Banga
 Phillaur
 Lehrgaga
 Tapa
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 Safidon
 Sampla
 Gohana
 Narela
 Gharaunda
 Tohana
 Uchana

 A  few  more  places  may  be  included
 later  subject  to  availability  of  stand-
 ard  “Small”  automatic  exchange  units
 (SA  Xs)

 T.B  Control  in  Assam

 1248,  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  Government  have  re-
 celved  any  proposal  from  the  Assam
 Government  for  financial  help  under
 the  National  T  B  Control  pro-
 gramme,  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b)  The  required
 information  is  given  below

 a)  A  proposa]  for  the  appointment
 of  additional  staff  for  intensification  of
 BCG  _  Vaccination  Campaign  in
 Assam  was  approved  in  December,
 957  Central  Subsidy  of  Rs  1,886  was
 sanctioned  to  the  Government  of
 Assam  during  1958-59,  on  account  of
 pay  and  allowances  of  the  additional
 staff

 (n)  The  upgrading  of  a  TB  Clinic
 at  Tezpur  was  approved  and  X-Ray
 and  laboratory  equipment  at  a  cost  of
 Rs  50000  was  supplied  for  the  cilinic
 during  1957-58

 (m:)  The  Government  of  Assam  pro-
 posed  the  establishment  of  an  After-
 care  and  Rehabilitation  Centre  for
 TB  patient,  at  Gauhati  The  State
 Government  have  been’  asked  to
 clarify  certain  points

 इन्दौर-उज  जन  लाइन  पर  रेल  गाड़ियो  की  गति

 १२४६  श्री  डामर  क्‍या  शेलये  मत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  इम्दौर-देवास-
 उज्जैन  की  जो  नई  रेलवे  लाइन  बनी  है  उस  पर
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 रेशभाढ़ियों  की  गति  बहुत  ही  धीमी  है  ;
 झौर

 (लू)  यदि  हां,  तो  उसके  क्‍या  कारण

 | ह

 रेलथे  उपमंत्रो  (भी  शाहनवाज  ह है  :

 (क)  भौर  (ख).  इन्दौर-देवास-उज्जैन  लाइन

 REN NS  को  यात्री-यातायात  के  लिये  खोली
 गयी  थी  झौर  क्योंकि  लाइन पर  रेत  जौर

 भरंम  गिट्टी  (  Murrum  Ballast  )
 बिछी  थी,  इसलिये  गाडियो  को  अधिक  से
 भ्रधिक  २०  मील  प्रति  घटा  की  रफ्तार  से
 चलाने  की  इजाजत  दी  गयी  थी।  लेकिन

 oe  से  भ्र्थात्‌  मानसून  के  बाद  यह
 रफ्तार  बढा  कर  ३०  मील  प्रति  घटा  कर  दी
 गयी  है  ।  क्योकि  झभमी  लाइन  ठीक  तरह  से
 जम  नही  पायी,  इसलिए  इस  पर  पत्र  की

 गिट्‌टी  बिद्धाने  का  काम  अगने  मानसून  के
 बाद  शुरू  किया  जायेगा  |  झ्राशा  है  कि  उसके
 बाद  रफ्तार  बढाकर  ४५  मील  प्रति  घंटा
 कर  दी  जायेगी  |

 इन्दोौर-दोहाद  रेलवे  लाइन

 १२५०.  श्री  डामर  क्‍या  रेलवे  मनरी

 यह  बताने  की  कृपा  करेगे  कि  क्‍या  मध्य
 प्रदेश  सरकार  ने  मध्य  प्रदेश  में  इन्हौर  और

 दोहाद  के  बीच  एक  रेलवे  लाइन  बनाने  के
 बारे  में  केन्द्रीय  सरकार  से  सिफारिश  की  है  ?

 रेलवे  उपमत्रो  (ओ  एस०  बी०  रातग-

 स्वामी)  जी  हा,  लेकिन  यह  लाइन  योजना
 आयोग  =  (  Planning  Commission  )
 ara  श्रनुमोदित  रेलवे  की  दूसरी  पचवर्षीय
 योजना  में  शामिल  नही  है  ।

 डाक  तथा  सार  विनत्ग  को  प्रपत्र  समिति

 १२५१.  भरी  भक्त  दर्शन  क्या  परिवहन
 तथा  संथार  मत्री  २७  फरवरी,  १६५६  के
 झताराकित  प्रदन  संख्या  १०५६  के  उत्तर  के
 सम्बन्ध  मे  यह  बसाने  की  कृपा  करेगे  कि  डाक
 तथा  तार  विभाग  की  प्रपत्र  समिति  द्वारा
 किये  गये  कारें  में  शब  तक  क्या  प्रगति  हुई  है?

 परिवहुभ  तथ।  संचार  मंत्री  (जी स०  Elo

 बादिल):  शद  मार्च,  १९५६  को  इस  समिति
 ने  झपनी  रिपोर्ट  सरकार  के  पास  भेज  दी  है  $
 झौर  यह  विचाराधीन  है

 छोटे  जल-विद्युत,  उत्पादक  मन

 १२५२.  शी  भक्त  बहान :  क्‍या  सिचाई
 झौर  चिन  मत्री  १७  मार्च,  १६५६  के  अतारा-
 कित  प्रइन  सख्या  २०४८  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेगे  कि  क्या  हस  बीच
 पर्वतीय  झरनों  से  चलाये  जाने  वाले  छोटे
 आात्म-निर्भर  जल-विद्युत्‌  उत्पादक  यत्रों  कके
 विकास  के  बारे  में  सुझावों  पर  भ्रतिम  निर्णय
 कर  लिया  गया  है  ?

 सिखाई  शोर  बिदयत्‌  उपमंत्री  (श्री  हाथो):
 केन्द्रीय  जल  तथा  विद्युत  आयोग  ने  श्राडइनेस
 कारखानो  के  महानिदेशक  के  पास  ५  किलोबाट
 क्षमता  तक  विकसित  की  जाने  योग्य  छोटी
 जल  चक्कियो  (टरबाइन्स)  के  झभिकल्प

 (डिजाइन )  भेजे  है  ताकि  भ्रार्डनेस  कारखानों
 में  उन्हें  तैयार  करने  की  सभावना  की  जाच
 की  जाये  ।  अधिक  क्षमता  की  मशीनों  के
 सम्बन्ध  में  ग्रभी  प्रयोग  जारी  है  ।

 दिल्ली  में  दुघंटनायें

 १२५३.  श्री  बाजपेयोी  क्या  परिषहन
 तथा  सचार  मत्री  यह  बताने  की  कृपा  करेगे
 11

 (क)  दिल्‍ली  के  सध  राज्य  क्षेत्र  में
 मोटर  द्रुको  की  दुर्घटनाओं  से  प्रति  मास  मरने
 वाले  व्यक्तियों  की  श्रीसत  सख्या  क्‍या  है  ,

 (ख)  गत  छ  महीनों  के  श्राकड़े  क्या

 हे;

 (ग)  इनदुर्घटनाओ में साइकिल  चलाने
 बाले  कितने  व्यक्ति  मरे  ,  झर

 (घ)  भविष्य  में  इन  दुर्घटनाओ्रो  को
 रोकने  के  लिये  क्या  उपाय  किये  गये  है  अथवा
 करने  का  विचार  है  ?
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 परियहन  तथा  लंथार  मंत्रालय  में  राज्य-
 लंचो  (ली  राज  बहादुर)  (क)  भौर  (ख).
 ६६५६  की  पहली  छमाही  में  दन  दुर्घटनाओं  से

 अरने  वालों  की  सल्य।  इस  प्रकार  है

 जनवरी  :  :  र्‌

 फरवरी  :  &

 मार्च  र्‌

 अप्रैल  ६

 मई  ७

 जून  &

 कुल  दे

 (ग)  इन  दुषघेटनाझा  4  मार  गये

 स्थाइकिल  वालो  की  सलूया  इस  प्रकार  है

 जनबरी,  ५६  १

 फरवरी  २

 मार्च  .  .  १

 अप्रैल  १

 मई  2

 जून  .  कोई  नहों
 मरा

 कुल  %

 (घ)  इन  दुघंटनाओं  का  रोकने  के  लिये
 जीयें  दिये  गये  उपाय  अपनाये  जा  रहे  है

 (१)  ज्यादा  माल  लादने,  अन्धा-

 धुन्ध  गाडी  चलाने  चौथवियाने
 बाली  राशनी  के  साथ  गाड़ो
 चलाने,  ट्रैफिक  के  लिगनला  का
 पालनन  करने  बगर  रोशनो
 या  धपती  राशना  के  साथ
 गाडी  चलाने  पर  ट्रक  वालो
 का  चालान  सख्ती  के  साथ
 कूरना  |
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 (2)  स्वायत्त  वासन  संस्थाओ्रों  से
 सड़कों  को  चौड़ी  करने  भौर
 सड़कों  की  रोदनों  में  सुधार
 करने  को  कहा  गया  है  1

 इन  दुर्घटनाप्रों  के  लिपे  बिशेष
 रूप  से  प्राशक्षित  पि  कर्े-
 चारियों  के  एक  zey(Accident
 Investigation  Squud)
 का  नियोजन  क्रिया  गया  है
 जो  इनकी  जाच  किय।  करता  है।

 (  1:  —

 Parking  Places  for  Buses  in  Delhi

 1254.  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 steps  taken  so  far  for  construction  of
 parking  places  for  Mofussil  buses  and
 heavy  vehicles  in  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  proposals
 submitted  by  the  Town  Planning  Or-
 ganisation  for  the  location  of  inter-
 State  bus  terminus  and  site  for  idle
 parking  of  heavy  vehicles  are  under
 the  consideration  of  the  Delhi  Admi-
 mistration

 Fish  Freezing  Industry

 1255.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state’

 (a)  the  quantity  of  frozen  fish  pro-
 duced  by  fishing  industry  in  India
 annually;

 (b)  the  capital  so  far  invested  in
 India  for  fish  freezing  industry;

 (c)  the  amount  of  foreign  capital,
 if  any,  invested  im  at;

 (ad)  the  names  of  fish  freezing  fac-
 tories,  and

 (e)  the  places  where  they  are  locat-
 ed?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  to  (e).  A
 statement  38  laid  on  the  Table.  [See
 Appendix  II,  annexure  No.  8)



 3545  Written  Answers  SRAVANA  30,  98]  (SAKA)  Written  Answers

 Meeting  with  P.  &  T.  Unions

 1256,  Shri  S,  M.  Banerjee:  Will  the
 Minister  of  Transport  and  Comma-
 nications  be  pleased  to  state:

 (a)  whether  Postmaster-General,
 West  Bengal  circle  has  stopped  all
 negotiations  and  monthly  meetings
 with  the  representatives  of  the  Posts
 ad  Telegraphs  Unions;  and

 (b)  if  so,  what  action  has  been  taken
 to  restore  harmonious  relations?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8,  K.  Patil):  (a)
 and  (b).  The  Postmaster-General,
 Calcutta  has  been  extending  the  invi-
 tation  to  the  representatives  of  all  the
 Unions  to  attend  monthly  meetings
 but  representatives  of  only  two  unions
 have  been  attending  the  meetings
 since  August,  1958,  After  discussion
 and  correspondence  an  amicable  ar-
 rangement  was  reached  and  it  is  hop-
 ed  that  the  full  attendance  at  the  meet-
 ings  will  be  achieved  soon.

 जिकित्सा  तथा  साथंजनिक  स्वास्थ्य  विभाष

 हिमाचल  प्रदेश  के  लिये  श्रौषधियां

 १२५७.  थी  पद्म  देव  वया  स्वास्थ्य
 मंत्री  यह  बताने  को  कृया  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिमाचल  प्रदेश
 में  सरकार  द्वारा  मनोतीत  फर्मों  से  वर्ष  के
 आरम्भ  में  चिकित्सा  तथा  सार्वजनिक  स्वास्थ्य

 विभाग,  हिमाचल  प्रदेश  द्वारा  मांगी  गई
 सारी  प्रौवधियों  प्राप्त  नहीं  होतीं  ;

 (ख)  क्‍या  सरकार  को  यह  भी  मालूम
 है  कि  इस  कमी  की  पूर्ति  स्थानीय  क॑मिस्टों  द्वारा
 की  जाती  है,  र  चधोग्वि  की  शिकायते  प्राय

 सुनने  में  आती  हूं  ,  और

 (ग)  यदि  उपरोक्त  भाग  (क)  और

 (ख)  का  उत्तर  स्द्रीकारात्मक  हो,  तो  इस
 विपय  में  क्‍या  कार्यवाही  करने  का  विचार

 है
 ?

 ह्वास्थ्य  मंत्री  (श्ओो  करमरकर)  (क)
 झोषधियों  झादि  कौ  खरीद  के  लिये  समस्त
 माग  सर्जप्रबभ  मे  डिफल  स्टोर  डिपो,  करनाल

 3446

 से  कं  जाते  है  7  जो  भोषधियां  इस  डिपो  से
 नहीं  मिल  पाती  है  वें  विभाग  के  स्वीकृत
 सप्लायसं  से  खरोदों  जातो  है  ।

 (ख)  संकट-काल  के  सिवाय  कभी
 नहीं  ।  धोखे  का  कॉई  केस  नही  हु  है।
 लेकिन  एक  केस  में  जिस  फर्म  ने  चिकित्स
 सामग्रियों  की  खोटी  मद  दी.  थी,  उसे  नये  स्टाक
 से  बदल  देने  के  लिये  उस  फर्म  को  कहा  गया
 था।

 (ग)  जहा  तक  संभव  होगा,  भ्रोष-
 घिया  मेडिकल  स्टोर  डिपो,  करनाल  से  हो
 खरीदी  जायेगी  ।

 Building  for  Head  Post  Office,

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  were  complaints
 from  the  public  and  postal  authorities
 that  the  present  building  of  the  Head
 Post  Office  ain  Kozhikode  is  unsuitable
 for  the  purpose;

 (b)  whether  there  was  a  proposal
 to  build  a  new  building  for  the  Head
 Post  Office;

 (c)  whether  land  was  purchased  for
 the  purpose;  and

 (da)  xf  so,  what  progress  has  been
 made  towards  building  the  new  office?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 Yes.

 (b)  Yes

 (ce)  Yes

 (da)  Preliminaries  upto  the  stage  of
 preparation  of  estimates  have  becn
 completed.  Expenditure  sanction  75
 likely  to  be  issued  shortly.
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 ferret  प्रदेश  का  शिकार  विभाग

 १२४९  भरी  पसा  देथ  गया साख  तथा

 कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  सरकार  के  शिकार
 विभाग  ने  वर्ष  १६५८-५६  में  कितने  ऐसे
 छोयो  के  विरुद्ध  मुकदमा  चलाया  जिन  के

 पास  छक्षिकार  के  लाइसेस  नहीं  थे  ,

 (ख)  उनमे  सरकारी  कमंचारियों  अौर

 ग्रैर-सरकारी  लोगो  की  सख्या  क्या  है  ,  भौर

 (ग)  उन  में  हिमाचल  प्रदंदा  अशासन  के

 कितने  कर्मचारी  हैँ  ?  .

 ््ह्ग्रा  कर  कलि  श्री  थ्दो  ao  ४०

 जेन)  (>)  १७५।

 (ल)  सरकारी  कमंचारी  ११

 जन्य  «  -  ईै६४

 (ग)  ६  १

 Freight  Capacity  of  Railways

 f  Pandit  Munishwar  Datt
 1260.  Upadhyay:

 Shri  M  L.  Dwivedi.

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  the  estimated  annual  freight
 capacity  of  the  Railways  by  the  end
 of  the  Second  and  Third  Five  Year
 Plan  periods  separately

 (b)  the  volume  of  tiansport  traffic
 the  Railways  are  likely  to  be  relieved
 of  by  the  Road  Transport,  and

 (c)  how  do  they  propose  to  meet
 this  threat?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  The
 goods  transport  capacity  of  the  Rail-
 ways  by  the  end  of  the  Second  Plan
 would  be  300  milion  tons  per  year
 The  capacity  that  should  be  provided
 by  the  end  of  the  Third  Plan  has  not
 been  finalised

 (b)  and  (c)  The  division  of  traffic
 between  various  modes  of  transport
 will  depend  on  the  National  Trans-
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 pertation  Policy  to  be  followed  and
 the  steps  to  be  taken  in  implementa-
 tyon  of  such  policy.  A  Committee  has
 recently  been  set  up  under  the  Chair-
 manship  of  Shri  K  C  Neogy  with
 the  following  terms  of  reference.
 taking  into  account  the  existing  stage
 of  development  of  the  various  means
 of  transport  and  the  economic,  politi-
 cal,  social  and  strategic  purposes
 which  the  transport  machinery  is
 designed  to  serve,  the  Committee
 should  recommend—

 (a)  what  broadly  should  be  the
 long-term  transport  policy  of
 the  country,  so  that  the  deve-
 lopment  of  the  transport
 machinery  may  be  effected  in
 consonance  with  our  growing
 needs,  with  economy  and  effi-
 clency,  avoiding  duplication
 to  the  maximum  extent  prac-
 ticable,

 (b)  in  keeping  with  the  policy
 defined  under  item  (a),  what
 should  be  the  role  of  the
 various  means  of  transport  in
 the  country  during  the  next
 5  to  0  years,  and
 what  is  the  best  mechanism
 for  the  regulation  and  co-
 ordination  of  the  various
 means  of  transport,  so  that
 thc  transport  needs  of  the
 country  are  met  in  an  efficient
 and  economic  manner  con-
 sistent  with  the  larger
 interests  of  the  country?

 Water  Taps  in  Kangra  Valley  Railway
 Compartments

 726  Shri  Hem  Raj:  Will  the  Mini.-
 ¢er  of  Railways  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 water  taps  in  the  compartments  of
 trains  running  on  the  Kangra  Valley
 section  do  not  work,

 (b)  if  so  the  reasons  therefor,  and
 {c)  the  steps  Government  propose

 to  take  in  this  regard?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  No  Sir
 he  water  taps  in  the  coaches  of  the
 Kangra  Valley  Section  will  work,  if
 operated  in  the  proper  manner

 (c  ~
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 0)  and  (c).  Do  not  arise.

 Coaches  and  Wagons  en  Kalka-Simla
 and  Kangra  Valley  Railways

 1262.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  Railway  Officers
 Carriages,  Rail  Motors  and  Rail  Moto:
 Trolles  plying  on  the  Kalka-Simia
 and  Kangra  Valley  Sections,  separate-
 ly;

 (b)  the  number  of  coaches  and
 wagons  allotted  to  the  Kangra  Valley
 Section  which  are  under  repairs;  and

 (c)  for  how  long  have  they  been
 under  repairs  and  when  they  are  pro-
 posed  to  be  put  on  the  line?

 The  Deputy  Minister  of
 (Shri  Shahnawaz  Khan):  (a)

 Railways

 Kalha-  Kangra
 Simla  Valley
 Section  S.ction

 Q)  8—Whecler
 Inspec  s0n
 Carriages  2  2

 ay  Rail  Motors  G
 “ny  Rail  Motor

 Trothes  2  l
 (b)  Two  coaches  and  5  wagons  on

 longing  to  Kangra  Valley  Section  aie
 at  prescnt  under  repairs

 (९)  (1)  The  two  coaches  ate  under
 repaints  in  Kalka  Workshops  sinc:
 22-5-1959  and  26-5-1959  and  they  aie
 expected  to  be  turned  out  very  short
 ly

 (u)  The  5  wagons  in  question  hav  ३
 been  under  repairs  in  Pathankot  sxk
 ‘hne  for  periods  ranging  from  one  to
 eight  months  The  materials  for  these
 have  since  been  manufactured  and
 these  wagons  are  expected  to  be  put
 back  in  service  very  shortly

 Refreshment  facilities  on  Kangra
 Valley  Railway  Stations

 1263.  Shri  Hem  Raj:  Will  the  Mini-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  it  38  a  fact  that  no
 arrangements  for  the  ‘refreshment,

 lunch  or  dinner  exist  on  any  of  the
 stations  on  the  Kangra  Valley  section
 of  the  Northern  Railway;  and

 (०)  ४  so,  the  steps°Government  pro-
 pose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Arrangements  for  lunch  and  dinner
 have  not  been  made  on  the  Kangra
 Valley  section  in  view  of  inadequate
 demand  for  them  But  adequate  ar-
 rangements  exist  for  sale  of  refresh.
 ments,  such  as,  bread,  sweets,  fruits,
 tea  and  other  beverages  at  Baisjnath
 Paprola,  Nagrota,  Kangra,  Guler  and
 Nurpur  Road  stations  Also  it  75  pro-
 posed  to  provide  such  vending  ar-
 rangements  at  Palampur  Punjab  and
 Jawalamukh:  Road  stations

 Pilferage  of  Railway  Property
 1264,  Dr.  Ram  Subhag  Singh:  W))!

 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  the  pilferage  of  Rail-
 way  properties  such  as  electric  bulbs,
 dynamo  belts,  cables  etc  has  recorded
 बा  Increase  in  recent  yeals,

 (b)  if  so  the  value  of  the  pilferred
 properties  for  the  years  1957-58  and
 ‘1958-59,  Zone-wise,  and

 (c)  what  precautionary  measures  ao
 Government  propose  to  take  to  pre-
 vent  such  pilfe  rage?

 The  Deputy  Minister  of  allways
 (Shri  Shahnawaz  Khan):  (a)  Yes  Sir
 The  piferage  is  on  the  increase  ०१
 sume  of  the  Zonal  Railways

 A  statement  5  laid
 {See  Appendix  II,  an-

 (b)  and  (c)
 on  the  Table
 nexure  No  9]
 Settlement  of  Khas  Land  in  Tripura

 1265.  Shri  Dasaratha  Deb:  W:!]  the
 Minister  of  Pood  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  number  of  petitions
 made  by  agriculturists  m  Tripura  fot
 settlement  of  Khas  land,  durmg  the
 last  three  years,

 (b)  the  number  of  such  petitions
 from  tribal  peasants,
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 (c)  the  number  of  agriculturists
 who  have  been  granted  settlement  of
 Khas  land  during  the  above  period;
 and

 (d)  the  steps  taken  to  expedite  set-
 tlement  of  Khas  land?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  है  Jain):  (a)  11,143.

 (b)  8,581.

 (०)  4,575,

 (d)  Majority  of  the  petitions  have
 already  been  disposed  of  In  respect
 of  pending  applications  enquiries  aie
 being  made  by  the  Sub-D:visional
 Officers  concerned  to  ascertain  whe-
 ther  the  lands  asked  for  settlement
 fall  inside  the  Forest  Reserve  or  the
 Tribal  Reserve  areas  These  Officers
 have  been  directed  to  complete  their
 enquiries  quickly.

 Fishing  Co-operative  Societies  in
 Manipur

 1266.  Shri  L.  Achaw  Singh:  Wall  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  the  number  of  Fishing  Co-opera-
 tive  Societies  which  have  purchased
 fisheries  on  lease  from  the  Manipur
 Administration;

 (b)  the  total  amount  of  money  pay
 able  by  these  Societies  for  purchase  of
 the  fishenes;  and

 (c)  the  names  of  the  Societies?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  77

 (b)  Rs  2,07,711  50,  per  annum

 (c)  A  statement  is  laid  on  the  Tabi:
 {See  Appendix  II,  annexure  No  20]

 Co-operative  Societies

 1267.  Shri  Hem  Raj:  W:l!  the  Minis
 ter  of  Community  Development  and
 Co-operation  be  pleased  to  state  the
 grant  given  by  the  Central  Govern
 ment  to  the  State  Governments  707
 the  development  of  Co-operative
 Farming  and  the  Service  Co-operative
 Societies  during  1959-60,  so  far?
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 The  Deputy  Minister  of  Commy-
 nity  Development  and  Co-operation
 (Shri  B.  S.  Murthy):  A  statement  is
 laid  on  the  Table.  [See  Appendix  II,
 annexure  No,  121).

 Railway  out-Agencies
 2268,  Shri  Hem  Raj:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  Railway  out-
 agencies  opened  during  959  so  far
 with  the  names  of  places  where
 opened,  and

 (b)  the  amount  of  gain  or  loss  sys-
 tained  in  respect  of  each  one  of  them?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  giving  the  requisite  informaticn
 is  laid  on  the  Table  [See  Appendix
 II,  annexure  No  422]

 (b)  As  far  as  the  direct  working
 costs  are  concerned,  these  out-agen-
 cies  are  worked  on  a  “no  loss,  no  pio-
 fit”  basis  But  indirect  gains  accrue
 to  the  Railways  by  way  of  additional
 traffic  from  them,  apart  from  the
 additional  facilities  provided  to  the
 publie

 CHS  Scheme

 73269  Shri  Pahadia:  W32!]  the  Minis-
 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  94  on  the  4th  August,  959  and
 state:

 (a)  how  many  more  families  will  be
 benefited  by  the  extension  of  the
 Contributory  Health  Service  Scheme
 to  the  Civilian  Employees  of  Defence
 Department,  and

 (b)  how  much  expenditure  wil]  be
 incurred  on  it  yearly?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  About  5,455  families.

 (b)  Approximately  Rs  5°60  lakhs

 Office  of  Director  of  P  &  T.
 Bhubaneswar

 3270  Shri  8.  C.  Mullick:  Will  the
 Minister  of  Transport  and  Communieca-
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 धा,  ह... उ  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  362
 on  the  i6th  February,  959  and  state.

 (a)  whether  the  construction  of  the
 new  building  to  house  the  office  of
 the  Director  of  Posts  and  Telegraphs
 at  Bhubaneswar  has  since  been  start-
 ed,

 (b)  2f  not,  the  reasons  for  the  delay,
 and

 (९)  when  the  construction  is  hkely
 to  be  started?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K  Patil).  (a)
 to  (c)  The  question  35  stil]  undei
 consideration  In  view  of  the  heavy
 cost  involved  the  point  that  arises  is
 whether  it  is  urgent  enough  to  merit
 this  being  undertaken  now  or  whether
 it  can  be  deferred  to  a  time  when
 financially  it  would  be  easier  to
 undertake  it

 Catering  at  Madras  Central  Station

 1271,  Shri  Shankaraiya  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  there  are
 no  good  and  full  time  catering
 arrangements  of  Indian  style  at  the
 Madras  Central  Station  and  a  gieat
 inconvenience  is  felt  by  passengers  as
 a  result  thereof,  and

 (b)  if  so,  what  steps  have  been
 taken  in  the  matte?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b>)  At  present  a  Restaurant  serving
 vegetarian  and  non-vegetarian  meals
 cooked  in  Indian  and  Western  styles,  a
 Quick  Meai  Counter  serving  food
 packets,  acrateq  waters  and  coffee  and
 a  Refreshment  Stall  serving  light
 refreshments,  such  as,  iddlis,  purt-
 potatoe,  vadais,  tea,  coffee  etc,  exist
 at  Madras  Central  These  arrange-
 ments  have

 beep
 found  to  be  generally

 satisfactory  and  there  have  been  no

 complaints  that  the  service  38  inade-
 quate.

 With  a  view  to  improve  the  existing
 facilities,  however,  the  question  of
 opening  of  an  Indian  style  Vegetarian
 Refreshment  Room,  where  full  meals
 will  also  be  provided,  is  under
 examination

 Public  Telephones  at  Calcutta  Port

 272  Shri  Muhammed  Elias:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 are  no  public  telephones  at  Calcutta
 Port,  and

 (b)  if  so,  what  steps  are  being  taken
 to  instal  the  same  for  the  use  of  pub-
 lic?

 The  Minister  of  Transport  an@  Com-
 munications  (Shri  S  K.  Patil):  (ay
 It  is  not  a  fact  There  are  at  present
 two  Public  telephone  offices  at  Cal-
 cutta  Port

 (b)  Does  not  arise  However,  more
 Public  call  offices  are  proposed  to  be
 opened  in  consultation  with  the  Port
 authorities

 Bhakra  Dam

 273  Shri  P  C  Borooah:  Will  the
 Muister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  there  35  any  proposal  to
 re-design  the  central  spillway  training
 wall  of  Bhakra  Dam,

 (b)  whether  the  proposal  has  beer
 accepted,  and

 (c)  the  amount  sanctioned  for  the
 same?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c)
 Only  the  damaged  portion  of  the
 Central  spillway  trang  wall  has
 been  re-designed  The  expenditure
 incurred  =  on  repairs,  including
 strengthening,  amounted  to  Rs
 4,07,500  The  work  has  been  complet-
 ed
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 Lepresy
 1274.  Shri  Viewanatha  Reddy:  will

 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  3084  on  the  59  April,
 959  and  state.

 (a)  whether  it  is  a  fact  that  the
 incidence  of  Leprosy  in  the  country  Is
 ancreasing  at  an  alarming  rate,  and

 (b)  af  so,  the  special  efforts,  if  any,
 that  are  proposed  to  be  made  to  com-
 bat  the  disease?

 The  Minister  of  Health  (Shn
 Karmarkar):  (a)  No  reports  have
 been  received  about  the  increase  in
 the  incidence  of  Leprosy

 (b)  Does  not  arise

 Trunk  Telephones  at  Ports

 75  Shr  Assar:  Will  the  Ministcr
 of  Transport  and  Communications  bc
 pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 38  demand  to  instal  trunk  tclephonc.
 in  every  port  and

 (b)  if  so  the  decision  takin  by  Gov
 ernment?

 The  Mimister  of  Transport  and  Com-
 munications  (Shri  S  K  Pattl).  (a)
 ang  (b)  Trunk  telephone  facility  4
 available  through  telephone  ext  hangi
 or  Public  Call  Offices  instelled  in
 most  of  the  Ports  in  India  Where  n
 such  facility  exists  at  present,  provi-
 sion  of  the  same  will  depend  upon  thc
 demand  for  trunk  service  fiom  the
 place  as  well  as  the  technical  and
 economic  feasibility  of  opening  a
 Public  Call  Office  or  a  telephone  ex
 change  There  has  been  no  special
 demand  for  provision  of  trunk  facility
 in  every  Port

 Income  at  Amritsar  Station

 1276.  Shri  Daljit  Singh.  Will  the
 Mamster  of  Railways  be  pleased  to
 State  the  income  from  goods  and
 passenger  traffic  at  Amritsar  station  on
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 the  Northern  Railway  Wiring  958  and
 959  so  far?  a

 The  Deputy  Minister  of  Railways
 (Shri  8  ्,  Ramaswamy):  60  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  the  House  [See
 Appendix  II,  annexure  No  23]

 Letter  Boxes

 1277  Shri  Daljit  Singh:  Wil  the
 Minister  of  Transport  ang  Communi-
 cations  be  pleased  to  state

 (a)  the  number  of  villages  in  Punjab
 State  which  are  not  provided  with
 letter  boxes,  and

 (b)  the  names  of  villages  which
 will  be  provided  with  letter  bdxes
 during  1959-60?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K  Patil):  (a)
 The  Posts  and  Telegraphs  Department
 does  not  provide  letter  boxes  mn  every
 village  The  policy  of  the  Departinent
 is  to  provide  letter  boxes  tw  aural
 areas  in  localities  which  post  two  ०
 more  letters  pei  day  and  are  situated
 at  a  distance  of  one  mile  or  more  from
 the  neaiest  post  office  or  letter  box
 There  are  im  al  3]  689  villages  in  the
 whole  of  Punjab  State  Out  of  these
 letter  boxes  are  justificd  in  9,750
 villages  Letter  boxes  could  not  be
 provided  in  !74  villages  onlv

 (b)  The  list  showing  the  names  of
 villages  which  will  be  provided  wath
 Icttcr  boxes  during  959  60  ३९  placed
 or  the  Table  [See  Appendix  II,
 annexure  No  124)

 Poultry  and  Poultry  Products

 1278,  Shri  VP.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  what,  if  any,  is  the
 increase  in  the  production  of  poultry
 and  poultry  products  in  India  in  the
 year  1958-59,  as  compared  to  the  year
 ‘1951-527,

 The  Minister  of  Foog  and  ह
 ture  (Shri  A  ह  Jain):  There  has
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 been  no  all-India  survey  on  produc-
 on  of  poultry  and  poultry  products
 368  1951-52  and  i958-59.  According  to
 tentative  estimates,  the  production  of
 eggs  in  India  has  gone  up  from  ‘13,412
 Yakhs  in  945  to  20,853  lakhs  in  4956

 Poultry  Farming

 ‘1279.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 ‘pleased  to  state  what  is  the  present
 position  of  intensive  poultry  farming
 in  India?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  Apart  trom
 State  Poultry  Farms  and  Demonstra-
 tion  Centres  established  under  the
 programme  of  normal  activities  of  the
 State  Animal  Husbandry  Departments,
 300  Poultry  Extension-cum-Devclop-
 ment  Centres  are  to  be  set  up  all  ove:
 the  country  under  the  Second  Five-
 Yea:  Plan  About  4370  out  of  thes
 300  Centres  have  started  functioning
 These  Centres  will  be  responsible  foi
 mecumbation  of  eggs,  supply  of  improv-
 2d  breeds  of  poultry  to  the  villagers  in
 the  blocks  and  demonstration  of
 Modern  methods  of  poultry  keeping  to
 the  farmers  In  addition,  5  Regional)
 Poultry  Farms  which  are  intended  to
 acclimatise  and  supply  high-bred
 chicks  to  the  State  Poultrv  Farms  for
 use  at  foundation  stock  are  also  pro-
 posed  to  be  set  up  under  the  Second
 Five-Year  Plan  One  of  these
 Regional  Farms  has  already  started
 functioning  while  the  remaining  four
 are  in  the  process  of  being  set  up

 Increase  in  Poultry  Yield
 1280.  Shri  द  है  Nayar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  how  far  the  introduction  of  um-
 ported  birds  or  eggs  has  increased  the
 yield  from  Poultry,  and

 (b)  what  are  the  successful  varieties
 of  such  birds  found  so  far  in  Indian
 Poultry  Farming?

 The  Minister  of  Food  ang  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Accord-
 ing  to  a  tentative  estimate,  the  total

 78  (Ai)  LSD—2.,

 production  of  eggs  in  India  increased
 from  3,4I2  lakhs  in  945  to  20,853
 lakhs  in  1956.  This  increase  ७  largely
 attributable  to  introduction  of  birds
 of  foreign  breeds.

 (b)  Rhode  Island
 Leghorn.

 and  White

 Construction  of  Roads  in  Uttar
 Pradesh

 f  Shri  Radha  Mohan  Singh: ‘1281.
 4  Shri  Kalika  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state’

 (a)  whether  the  Central  Govern-
 ment  have  received  any  scheme  from
 the  Uttar  Pradesh  State  Government
 for  the  construction  of  roads  during
 1959-60  under  the  Central  Road  Fund
 Scheme,  and

 (b)  ४  so,  what  is  the  scheme  and
 whetn+s  i  has  been  approved?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  In  April  ‘1959,
 five  schemes  estimated  to  cost  Rs
 0  93  lakhs  weie  approved  for  being
 financed  from  the  State’s  Allocations
 from  the  Central  Road  Fund  A  state.
 ment  giving  the  names  of  the  approv-
 ed  works  3s  laid  on  the  Table  [See
 Appendix  II,  annexure  No  25  }

 Further  proposals  are  awaited  from
 the  Government  of  Uttar  Pradesh

 Post  Offices  and  Sub-Post  Offices  in
 Ballia  Parliamentary  Constituency
 282  Shri  Radha  Mohan  Singh:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  number  of  Post  Offices  and
 Sub-Post  Offices  opened  during  ‘1958-
 59  in  Balha  Parhamentary  Consti-
 tuency  with  names  of  places;  and

 (b)  the  places  where  it  is  proposed
 to  open  new  Post  Offices  and  Sub-Post
 Offices  during  I959-60  in  the  same
 Constituency?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
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 One  extra  departmental  branch  office
 at  Surajpura

 (b)  (१)  Kuren
 (2)  Gopalpur
 (3)  Bonhibabra
 (4)  Biauta
 (5)  Barsarigarh
 (8)  Nadan

 Underbridge  at  Warangal
 1283.  Shri  Madhusudan  Rao.  Wil!

 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  748  on  the  24th
 February,  1969,  in  respect  of  under-
 bridge  at  Warangal  and  state  whether
 any  action  has  since  been  taken  in
 regard  to  the  construction  of  an
 underbridge  at  the  alternative  site
 suggested  by  the  City  Municipality?

 The  Deputy  “Minister  of  Railways
 (Shri  8  V  Ramaswamy).  Yes,  Sir
 The  site  for  the  proposed  underbridgc
 at  Warangal  has  been  inspected  jointly
 by  the  representatives  of  the  Railway
 Admunistration  and  the  Warangal
 Municipal  Authorities  The  Railway
 Admunistration  have  askeq  the
 Municipal  Authorities  to  examine  the
 issue  in  consultation  with  the  Public
 Works  Department  of  the  State  Gov
 ernment  and  submit  their  concrete
 proposal,  complete  with  necessary
 technical  data  The  Railway  Adminis-
 tration  will  take  further  action  after
 they  have  received  a  reply  from  the
 Municipal  Authorities

 Family  Planning
 1284,  Shri  A  Mehdi-  Will  the

 Minister  of  Health  be  pleased  to  refer
 to  the  replv  given  to  Unstarred  Ques-
 tion  No  725  on  the  llth  February
 959  and  state

 (a)  the  numbei  of  people  operated
 upon  during  958  for  stenmlisation  in
 Kerala  and  Madras  States,  and

 (b)  whether  any  State  has  objected
 to  this  sterilisation  process?

 The  Minister  of  Health  (Shr
 Karmarkar):  (a2)  The  number  of
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 sterilisation  cases  reported  are  as
 follows

 Kerala  3,260
 Madras  2,880

 (b)  No  Sir

 House  Building  Co-operative  Societies
 in  Delhi

 1285.  Shri  Ram  Krishan  Gupta:  Wilh
 the  Mimster  of  Health  be  pleased  te
 state

 (a)  whether  any  applications  from
 the  House  Building  Co-operative

 jocietieg  in  Delhi  are  pending  fo
 approval  for  house  building  pro
 gramme,

 (b)  77  so,  the  names  of  the  societies,
 (c)  the  dates  since  when  these

 applications  are  pending,
 (d)  reasons  for  delay  in  consideriny

 them,  and
 (e)  when  these  arc  likely  to  be

 approved?
 The  Mnnister  of  Health  (Shri

 Karmarkar)  (a)  to  (e)  Necessary
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha
 In  due  course

 42  hrs

 MOTIONS  FOR  ADJOURNMENT

 ALLEGED  VIOLATION  OF  INDIAN  ७  AIK
 SPACE  OVER  CALCUTTA

 Mr  Speaker:  I  have  received  notice
 of  two  adjournmcnt  motions  regard
 ing  violation  of  oui  air  space  ove
 Caleutta  by  foreign  military  jet  air-
 craft  with  impunity  One  was  given
 by  Shr:  Sadhan  Gupta  and  the  o  her
 by  Shrimat  Parvath:  Krishnan  and
 Shri  Nagi  Reddy  They  relate  to  the
 same  thing  Has  the  hon  Mhnuster
 to  say  anything  in  this  regard?

 Shri  Sadhan  Gupta  (Calcutta-
 East)  May  I  submit

 Mr.  Speaker,  There  is  nothing  to
 say  It  is  not  a  question  of  admis-
 sion  He  has  quoted  some  portions



 khow  whether  any  foreign  arcraft
 has  passed  over  Calcutta

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Sir,  hon  Members
 are  rightly  perturbed  about  a  press
 report  that  appeared  in  Calcutta
 papers  in  pronounced  headlines  two
 days  ago  It  said  that  in  the  first  weck
 of  this  month  and  for  the  second  t:me
 wm  a  fortnight  air  space  over  Calcutta
 was  violated  by  a  foreign  plane  when
 a  medium  range  jet  fighter  few  in
 from  north-west  etc  and  that  carler
 in  the  last  week  of  July,  a  heavy  tet
 bomber  without  any  identification
 mark  flew  over  Calcutta  These
 violations,  says  the  report,  were
 detected  by  a  powerful  radar  and  the
 aircraft  were  given  necessary  signals,
 but  no  response  was  received

 The  facts,  as  known  to  Government,
 are  that  there  have  been  no  v  olations
 of  our  air  space  and  no  contravention
 of  international  law  or  agreements  in
 regard  to  these  two  occasions  ‘The
 two  aircraft  had  been  cleared  by  us
 and  all  the  necessary  formahtics  had
 been  observed

 On  the  9th  August,  a  Canber:i
 bomber,  No  WG  727  Royal  Air  Force,
 took  off  from  Delhi  en  route  Rangoon
 overflying  Calcutta  The  necessary
 clearance  had  been  given  and  al!  for-
 malities  ob-etved  mm  this  case  In
 regaid  to  the  other  ane  on  the  25th
 July,  a  United  States  Air  Force  C-121
 Copstellation  aircraft,  No  4070  of  the
 Mihtary  Ar  Transport  Service  that
 iss  US  Mhltary  Air  Transpoit  Ser-
 vice,  landed  at  Delhi  from  Bangkok
 overflying  Calcutta  Again,  on  the
 29th,  the  same  aircraft  took  off  from
 Delhi  for  Bangkok  overflymg  Cal-
 cutta  These  aircrafts  are  not  umden-
 tified  ones  I  have  gven  thar  num-
 bers  and  in  both  cases  the  clearance,
 according  to  usual  procedures,  had
 been  given  by  the  Ministry  of  Exter-
 nal  Affairs  with  the  concurrence  of
 Air  Headquarters

 As  for  the  last  part  of  the  state
 ment,  which  refers  to  detection  by  a
 powerful  radar  and  all  sgnals  being
 given  to  them  but  there  was  no  res-
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 ponse,  Government  desire  to  say  that
 the  facts  are  not  as  alleged  No  douht,
 our  radar  would  detect  any  aircraft
 and  dd  spot  these  also  in  the  usua)
 course  But  no  question  of  detection
 or  warning  arose  in  this  matter

 Mr.  Speaker:  There  is  no  founda-
 tion  for  this  and  in  view  of  the
 statement  of  the  hon  Minister,  I  dis
 allow  these  adjournment  motions

 Shri  Sadhan  Gupta:  The  Constel-
 lation  aircraft  of  the  5th  July

 Mr.  Speaker:  Both  of  them  have
 been  licensed,  or  at  any  rate,  all
 papers  have  been  sent  in  respect  of
 these

 Shri  Sadhan  Gupta:  The  press
 report  says  that  it  was  a  heavy  j.t
 bomber  As  far  as  we  know  Constel-
 lation  aircraft  are  not  jet  aircraft  So,
 is  the  story  of  jet  aircraft  wrong’

 Shri  Krishna  Menon’  Yes,  Sir  I
 gave  that  information  also  That
 refers  to  the  second  aircraft  News-
 papers  probably  do  not  know  the
 dfference  between  a  heavy  bomber
 and  a  medium  jet  bamber  It  is  a
 Canberra  jet  bomber

 Mr.  Speaker.  It  is  a  Jet  bomber
 Now,  papers  are  to  be  laid  on  the
 Table

 १2  05  brs

 PAPERS  LAID  ON  THE  TABLE

 RFVISION  OF  CONSTRUCTION  SCHEDUI*  OF
 Brakra  DAM

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Sir,  on
 behalf  of  Hafiz  Mohammad  Ibrahim,
 I  beg  to  Iay  on  the  Table  a  copy  of
 a  statement  regarding  rev'sion  of  the
 construction  schedule  of  the  Bhakra
 Dam  [Placed  m  L  brary.  See  No  LT-
 ‘1549/59  J

 NOTIFICATIONS  ISSUED  UNDER  MOTOR
 Venicites  ACT

 The  Minister  of  Transport  and
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 Communications  (Shri  8,  K.  Patil):
 Sir,  on  behalf  of  Shri  Raj  Bahadur,  I
 beg  to  lay  on  the  Table,  under  sub-
 wection  (3)  of  section  433  of  the
 Motor  Vehicles  Act,  1939,  a  copy  of
 each  of  Notifications  Nos.  F  2  (5)  /58
 and  F.2(4)/56,  dated  the  7th  May,
 1959,  making  certam  amendments  to
 the  Delhi  Motor  Vehicles  Rules,  1940,
 pubhshed  in  Delhi  Gazette  [Placed
 tn  Library,  See  No  LT-2550/59  ]
 NOTIFICATION  ISSUED  UNDER  ESSENTIAL

 CommoniTiEs  Act
 The  Deputy  Minister  of  Agriculture

 (Shri  M.  द  Krishnappa):  Sir,  I  beg
 to  lay  on  the  Table,  under  sub-section
 (6)  of  section  3  of  the  Essential  Com-
 modaties  Act,  1955,  a  copy  of  Notifica-
 tion  No.  &.  922,  dated  the  8h
 August,  1959.  [Placed  in  Library,  See
 No  LT-55/59  }
 NOTIFICATIONS  ISSUED  UNDER  ESSENTIAL

 CommMopitTies  ACT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 Sir,  I  beg  to  lay  on  the  Table,  under
 sub-section  (6)  of  scction  3  of  th
 Essential  Commod  ies  Act,  1955,  a
 copy  of  each  of  (’.  .slowing  Notifica-
 tions.

 (i)  GSR  No  932,  dated  the  7th
 August,  1953,  containing  the
 Delh:  Wheat  and  Wheat  Pro-
 ducts  (Export  Control)
 Order,  959

 (n)  95.5  8  No  934,  dated  the  9ih
 August,  1959,  making  certain
 further  amendment  to  the
 Manipur  Foodgrains  (Move-
 ment)  Control  Order,  4956
 [Placed  en  Library,  See  No
 LT-552/59  ]

 —_—
 2.052  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha‘ —

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  325  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya

 Business  of  the  3964
 House

 Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  .that  the  Rejya
 Sabha  at  its  sitting  held  on
 the  १४४  August,  ‘1959,  agreed
 without  any  amendment  te
 the  Employment  Excbanges
 (Compulsory  Notification  of
 Vacancies)  Bill,  1989,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  4th
 August,  1959.”

 (nn)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  ie]  03
 the  9th  August,  ‘1959,  agreed
 without  any  amendment  te
 the  Pubhc  Wakfs  (Extension
 of  Limitation)  Bull,  1959,
 which  was  passed  by  the  lok
 Sabha  at  its  sittng  h-ld  on
 the  7th  August  1959"

 32  003  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 M:  Speaker,  Sir,  you  were  pleased
 to  eatend  the  time  of  discussion  oan
 the  motion  regarding  rise  in  food-
 grains  prices  to  5  hours,  As  you  are
 awarc,  Sir,  this  discussion  78  to  start
 today  and  would  continue’  upto
 2-30  pm  when  the  Private  Members’
 Business  would  be  taken  up  In
 defiience  to  your  wishes,  the  Pnme
 M  nister  announced  yesterday  ‘hat  the
 additional  time  would  be  made  avail-
 able  without  a  big  gap  It  has  accord-
 ingly  been  decided  that  the  discussion
 on  this  motion  may  continue  tomorrow
 after  the  disposa)  of  the  International
 Monetary  Fund  and  Bank  (Amend-
 ment)  Bull.  In  order  to  accommodate
 this  d‘scussion  tomorrow,  it  has  been
 decided  to  postpone  for  the  time  being
 the  discussion  of  Shri  Harish  Chandra
 Mathur's  motion  regarding  third
 Annual  Report  of  the  National  Small
 Industries  Corporation  (Private)  Ltd.
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 ommittee
 Shri  Nagi  Reddy  (Anantapur)  On

 a  pont  of  information,  Sir  The
 Business  Advisory  Committee  has
 recommended,  in  today’s  business
 papers  that  we  have  received,  certain
 motions  for  discussion  I  would  hke
 to  know  what  has  happened  to  the
 motion  for  discussion  which  we  had
 given  on  the  Matha:  affair  an’  about
 which  certain  papers  were  laid  on  the
 Table  of  the  House  Quite  a  number
 of  us  had  requested  for  a  discussion
 on  it  here

 Shri  Satya  Narayan  Sinha.  This
 was  not  on  the  agenda  of  the  Business
 Advisory  Committee  yesterday,  ०५  you
 are  aware

 Mr.  Speaker  This  motion  relates  to
 the  agenda  that  was  disposed  of  yes-
 terday  He  wants  that  the  Business
 Advisory  Committee’s  report  may  be
 accepted  So  far  as  the  other  motion
 i8  concerned,  the  motion  ३35  still  with
 me  I  am  considering  as  to  what
 steps  ought  to  be  taken  m  that  regard
 If  I  admit  it,  it  will  come  up  for
 discussion

 ‘18983  hrs,

 BUSINESS  ADVISORY  COMMITTEE

 Forty-rirst  REPORT
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha)
 Sir,  I  beg  to  move

 “That  this  House  agrees  with
 the  Forty-first  Report  of  the  Busi-
 ness  Advisory  Committee  present-
 ed  to  the  House  on  the  20th
 August,  1959"

 Mr  Speaker  The  question  is

 “That  this  House  agrees  with
 the  Forty-first  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 20th  August,  1959”

 The  motion  was  adopted

 42.00  brs.

 DISCUSSION  RE  RISE  IN  FOOD-
 GRAINS  PRICES

 Dr,  Ram  Subhag  Singh  (Sasaram)
 Sir,  I  rise  to  raise  a  discussion  on  the
 situation  arnsing  out  of  rise  in  food-
 grains  prices  9  the  country  with
 special  reference  to  West  Benga!
 where  levy  and  price  control  on  rice
 has  been  withdrawn

 The  problem  of  food  at  present  35
 very  acute  and  if  is  exercising  every-
 body’s  mind  It  is  not  so  much
 because  of  the  non-availability  of  food
 as  the  production  during  the  last
 season  was  quite  adequate  as  has  been
 disclosed  by  the  Government,  which
 has  been  due  to  the  efforts  of  the
 peasants  in  the  country,  but  it  35
 because  of  the  high  food  prices  which
 are  not  within  the  reach  of  the  com-
 mon  man  Every  one  of  us  knows
 that  the  priee  of  rice  38  somewhere
 near  Rs  30  per  maund  practically  in
 all  the  big  cities  m  the  country  Even
 coarse  rice  33  sellang  at  about  Rs  26
 to  Rs  28  per  maund  in  Delhi  In
 Bombay,  the  price  is  Rs  30  per
 maund  In  West  Bengal  also,  the  same
 price  prevails  Even  in  paddy  pre
 ducing  areas  where  paddy  and  rice
 were  procured  or  purchased  by  the
 Government  at  controlled  price--for
 instance,  paddy  was  procured  at  Rs  9
 per  maund  and  rice  at  about  Rs  6
 or  in  between  Rs  6  and  77  per
 maund—the  price  of  rice  at  present  is
 somewhere  near  Rs  25  per  maund  I
 am  talking  only  about  coarse  and
 medium  rice,  mostly  coarse  rice  This
 morning  I  heard  that  the  price  of
 indigenous  wheat  is  above  Rs  30  per
 maund  99  Bombay

 This  indicates  that  the  situation  of
 food  m  India  is  not  very  happy  at
 present  despite  the  fact  that  we  are
 importing  enormous  quantities  of
 foodgrains  from  foreign  countries  and
 have  purchased  also  a_  significant
 amount  of  foodgrains  this  year  Why
 is  It  so  this  is  the  mam  problem  Is
 it  because  of  the  faults  of  the  pio-
 ducer  or  because  of  the  faults  of  the
 consumer  or  because  of  our  defective



 3567  Discussion  re:

 LDr.  Ram  Subheg  Singh]

 government  machinery  which  is  not
 in  a  position  to  keep  the  prices  at  a
 proper  level?

 This  is  a  planned  era  in  our  coun-
 try.  We  have,  as  the  Government
 has  disclosed,  successfully  impicment-
 ed  the  First  Five’  Year  Plan  and  are
 also  succeeding  in  the  implementation
 of  the  Second  Five  Year  Plan.  But,
 we  have  virtually  failed  in  tackling
 with  our  food  problem.  Because,
 every  year,  even  a  slight  flood  in
 Bihar  or  an  earthquake  in  Assam  or
 some  natural  calamity  anywhere
 practically  disrupts  the  entire  activity
 of  food  movement  and  we  are  not  in
 a  position  to  control  the  food  prices.

 In  the  south  also,  just  like  Bombay,
 Delhi  and  Calcutta,  the  price  of  rice
 has  gone  up  practically  by  Rs.  20  a
 bag.  Not  only  that.  It  has  been
 reported  in  the  papers  that  price  of
 iddly  and  dosa  has  also  gone  up.  If
 you  will  permit  me,  Sir,  I  will  read
 out....

 Mr,  Speaker:  Hon.  Members  have
 got  accustomed  to  cat  them  also?

 Dr.  Bam  Subhag  Singh:  Not
 accustomed.  I  do  not  want  to  leave
 out  your  part  of  the  country

 Mr.  Speaker:  That  is  why  prices
 have  gone  up.

 Dr.  Ram  Subhag  Singh:  There,  the
 people  are  feeling  the  pinch  as  much
 as  in  any  other  part  of  the  country
 Therefore,  I  want  to  be  fair  to  cvery-
 body  including  our  hon.  Minister

 Prices  usually  go  up  only  during
 war  time,  because  all  cfforts  are
 directed  towards  the  production  of
 goods  which  are  generally  not  con-
 sumed  by  the  people—I  mean  arma-
 ments,  etc.  At  that  time,  Govern-
 ment  spending  also  increases  and  ihe
 money  income  of  the’  people.  there-
 fore.  increases.  In  that  contingency,
 it  is  natural  that  prices  of  foodgrains
 go  up.  But,  during  a  development
 period,  it  is  not  necessary  that  prices
 should  go  up,  especially  when  we
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 claim  that  our  production  hag  also
 gone  up.  I  do  not  fully  share  this
 argument  of  the  Government,  because
 the  trends  of  production  in  the  coun-
 try  have  not  been  very  happy,  parti-
 cularly  about  the  production  of  paddy
 and  wheat.

 Since  achievement  of  freedom,  our
 acreage  under  paddy  and  wheat  has
 gone  up  by  about  5  million  acres.  But
 production  has  not  been  proportion-
 ately  increased  to  that  extent,  because
 the  trends  of  production  show,  though
 this  relates  to  1957-58,  that  compared
 to  1949-50,  paddy  production  or
 medium  rice  production  increased  only
 by  !°6  million  tons  and  wheat  pro-
 duction  only  by  -3  million  tons.  This
 is  insignificant  because  our  acreage
 has  enormously  increased  by  about  5
 million  acres.  All  these  ind  cate  that
 our  agricultural  policy  as  well  as  our
 control  policy  were  not  as  ,00d  as
 they  should  be.

 |  should  also  say  that  our  agricul-
 tural]  policy  and  our  control  policy  are
 not  policies,  because  they  are,  virtual-
 ly,  a  conglomeration  of  various  steps
 taken  from  time  to  time  to  deal  with
 certain  situations.  They  were  never
 planned  or  they  are  not  at  all  based
 on  any  scientific  study  or  on  any  prac-
 tical  considerations.  This  is  a  great
 handicap  and  it  is  because  of  this  that
 the  producers  also  complain,  the  con-
 sumers  also  complain  and  the  Gov-
 ernment  is  not  in  «  position  to  deal
 with  the  matter.

 When  }  was  telling  about  war  time,
 in  the  war  time,  the  price  and  control
 policy  was  accepted  and  they  suc-
 ceeded  to  some  extent  because.  from
 I943  to  1945,  production  went  down
 and  the  Government  succeeded  in
 keepmg  the  prices  at  a  particular
 leve]  despite  hoarding  and  black-
 marketing  Compared  to  ‘1939,  the
 prices  prevailing  in  3943  and  945
 were  not  very  high.  After  1947,  they
 have  oncreased  enormously.  If  we
 take  00  as  the  basic  price  of  paddy
 and  wheat  in  1939,  the  price  of  rice
 has  increased  to  about  700  during  this
 year  and  the  price  of  wheat  by  Rs.  500



 3569  Dacussun.  re:

 during  ‘1959.  When  we  take  this
 situation  of  our  planned  development,
 on  the  one  hand,  we  are  enlarging
 the  scope  of  investment  and,  there-
 fore,  one  can  sefely  claim  that  the
 money  income  of  the  people  has  gone
 up  But,  the  money  mcome  of  the
 people  has  not  gone  up  if  we  com-
 pare  it  with  its  purchasing  capacity,
 because  the  prices  have  increased  so
 much  that  all  the  mcome  which  might
 have  gone  into  the  pockets  of  the
 people  is  eaten  up  by  the  97766
 mereases  About  pioducers  also,  thir:
 is  usually  a  claim  on  the  part  of  some
 uninformed  people  m  the  Governiment
 and  some  professorial  type  of  persons,
 because  certain  sample  surveys  are
 taken  from  time  to  time.  This  morn-
 ming  also  the  hon  Mhonister  was  refet
 ring  to  some  sample  survey  in  which
 some  students  might  have  been  sent
 to  certain  areas  where  they  took  some
 samples  and  said  that  the  peasants  in
 Bihar  pay  wages  in  maizc  to  जिला
 labourers  for  paddy  cultivation  But
 these  surveyors  do  not  know

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  That  38  abso-
 ‘utely  incorrect  I  never  said  that
 farmers  in  Biha:  were  paying  wages
 to  labourers  in  the  form  of  maize  I
 referred  to  Madhya  Pradesh  In
 MseAhya  Pradesh,  noimally  farmers
 used  to  pay  labour  in  the  form  of
 gram,  now  they  are  paying  in  the
 form  of  wheat

 Dr.  Ram  Subhag  Singh:  |  do  not
 want  to  repudiate  the  hon  Mhniste:
 But,  I  want  to  say  that  if  he  is  shift-
 ing  his  position  so  suddenly  that  in
 one  hour,  he  has  gone  from  Bihar  to
 Madhya  Pradesh,  I  can  only  leave  it
 to  him  to  decide

 व  still  claim  that  of  any  sample  su-
 veyor  says  that  the  producers  have
 hoarded  prod.ecc  of  mce  nnd  wheat,
 neither  that  s.rveyor  knows  the  cor-
 ditions,  nor  are  the  persons  who  put
 forward  any  claim  on  that  basis  we)!
 acquainted  with  the  situation  For,
 everybody  knows  that  even  so  fai  as
 Delhi  Bry  concerned,  mulk,  mest  and
 other  things  come  from  the  neighbour-
 ng  localities,  milk  comes  even  from
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 Meerut,  while  wheat  and  gram  come
 from  Gurgaon,  Hissar  and  other
 neighbouring  distracts,  in  fact,  even
 from  Rajasthan  Similarly,  in  the
 case  of  Calcutta  also,  rice  and  other
 things  come  from  places  three
 hundred  miles  away;  even  from
 Buxar,  mce  goes  to  Calcutta.  So,
 paddy  and  rice  usually  go  towards
 Calcutta  not  only  from  the  neighbour-
 ing  villages  but  also  from  the  neigh-
 bouring  States  If  you  create  condi-
 tions  whereby  such  a  natural  flow  of
 supply  3s  restricted,  then,  naturally,
 your  policy  35  not  going  to  succeed
 anywhere  in  the  country,  Sumularly,
 this  natura]  flow  of  supply  has  been
 restricted  in  Bombay  or  even  in
 Kerala  Therefore,  our  difficulty  is
 becoming  acute

 As  I  said,  during  the  war-time,  the
 price  was  kept  under  control  by  cer-
 tan  measures  But  immediately  after
 the  war,  we  relaxed  the  price  control
 policy,  and  soon  we  found  that  the
 piices  were  going  up.  So,  again,  this
 control  was  resorted  to.  After  some
 tame,  the  Korean  war  came;  then  the
 recession  followed,  and  after  that,
 again,  the  prices  went  up  But,  due
 to  good  monsoon,  there  was  good  pro-
 duction,  and  so,  the  prices  again
 started  falling.  Then,  the  prce  sup-
 port  policy  came

 Today,  Government  are  not  having
 an  adequate  quantity  of  foodgrains  as
 a  buffer  stock,  for,  I  am  informed—I
 do  not  know,  again,  I  would  not  claim
 that  this  »  a  correct  figure,  because
 this  information  was  given  to  me  on
 telephonce—that  while  on  Ist  January,
 ‘1958,  the  buffer  stock  with  Govern-
 ment  was  7  47  lakhs  tons,  on  Ist
 January  2959  it  was  5  24  lakhs  tans

 Shri  Yadav  (Barabank!):  Who
 gave  this  2onformation?

 Dr.  Ram  Subhag  Singh:  Thi»  is  the
 stock  with  Government  Of  course,
 Government  may  say  that  they  can
 get  so  many  shiploads  every  month,
 and  this  stock  might  up  to  a  million
 tons  mm  one  day,  that  can  happen.
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 {Dr  Ram  Subhag  Singh)
 Sir,  I  was  referring  to  the  price  sup-
 port  policy,  even  in  1954-55,  Govern-
 ment  could  have  easily  purchased
 milhons  of  tons  of  foodgrains  had  they
 cared  to  purchase  it  from  the  farmers
 Even  this  year,  the  price  was  so  low
 that  many  people  approached  the
 Prime  Minister  and  made  representa
 tions—the  price  of  rice  was  some-
 where  between  Rs  4  and  Rs  8  in
 Madhya  Pradesh  at  that  time—Gov
 ernment  could  have  purchased  mil-
 lions  of  tons  of  rice  ang  rushed  it  to
 Calcutta  or  to  any  other  place  where
 scarcity  was  being  felt  But  that  did
 not  happen  I  do  not  want  to  blame
 anybody  even  for  this,  but  that  could
 have  been  easily  done

 Then,  there  is  the  question  of  the
 export  business  also  In  the  case  of
 sugar,  last  year,  we  resorted  to  export
 Whenever  there  35.  good  production
 people  think  that  they  are  in  a  dream
 land  and  they  start  exporting,  but
 soon  they  reahse  the  folly  of  that
 but  ultimately  the  country  suffers  due
 to  the  wrong  policy  which  Govern-
 ment  resort  to

 Now,  the  situation  is  that  every-
 where  in  the  country,  from  producer
 to  consumer,  everybody  ३8  suffering
 Only  a  little  while  ago,  the  Minister
 of  Community  Development  was
 referring  to  blacksmiths  They  also
 get  something  from  the  farmers
 either  in  kind  or  in  cash  So,  even
 people  like  blacksmiths,  dhobies
 barbers  etc,  are  also  suffering  a  lot
 because  rationing  and  price  control
 has  not  been  introduced  m  the  rural
 areas

 It  was  introduced  in  the  rural  areas
 to  some  extent,  in  Bengal,  but,  they
 have  muserably  failed  in  implementing
 this  levy  and  price  control  order
 This  levy  and  price  control  order
 particularly,  in  regard  to  levy,  was
 there  in  Bengal  for  a  long  time  But
 the  price  control  on  wholesale  dealing
 in  foodgrains  came  m  February,  958
 This  year,  in  January,  they  :ntroduc-
 ed  both  levy  and  price  contro!  and
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 they  had  it  until  June  this  year,  and
 they  removed  it  on  24th  June  this
 year  I  do  not  understand  why  फाड
 levy  and  price  control  system  was
 wmtroduced,  and  why  the  Government
 of  India  advised  the  Government  of
 West  Bengal  to  introduce  this  system
 if  they  knew  that  this  system  was  not
 going  to  be  3:mplemented  effectively
 At  least,  we  could  have  said  ‘Halt’  to
 the  West  Bengal  Government  instead
 of  saymg  that  we  did  not  like  :t,  still,
 we  advised  them  to  go  ahead  and
 accept  a  wrong  policy

 Whatever  may  be  the  authority  of
 Government  or  of  any  particular  indi-
 vidual,  nobody  should  be  allowed  to
 go  according  to  his  whims,  hecause
 ultimately  it  35  the  people  who  suffer
 as  a  result  of  a  wrong  decision  on
 the  part  of  any  individual  or  any
 group  of  individuals

 Within  six  months  after  the  intro-
 duction  of  the  levy  and  price  control
 yystem,  they  found  that  this  system
 was  not  working  They  say  that  the
 producers  were  withholding  the  sup-
 ples  to  the  rice  millers  And  since
 the  rice  millers  were  not  having
 adequate  quantity  of  rice  with  them,
 therefore,  they  wanted  to  remove  this.
 Similarly  they  say  that  the  producers
 were  withholding  the  supphes  because
 the  producers  were  feeling  that  a  day
 would  come  when  their  stock  would
 fetch  better  prices,  particularly,  dur-
 mg  the  lean  season  If  that  be  so,
 then  what  was  it  that  compelled  the
 Government  to  resort  to  such  a
 policy?  After  all,  it  is  quite  natural
 for  anybody  who  has  to  depend  only
 on  the  sale  of  one  or  two  maunds  of
 rice  or  wheat  or  anything,  to  think
 that  he  should  wait  until  a  time  comes
 when  his  produce  will  fetch  a  better
 price  But  it  is  not  always  so,  because
 the  producer  is  a  person  who  has
 nothing  else  to  depend  upon,  I  can
 say  this  about  at  least  99  per  cent  of
 the  producers,  because,  in  India,  agri-
 culture  is  not  an  industry,  but  it  35
 only  a  way  of  living,  most  of  the
 farmers  are  subsistence  farmers,  and
 they  are  having  very  little  margin,
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 and  it  is  out  of  the  sale  proceeds  of
 that  little  margin  that  they  are  paying
 off  their  revenues,  they  perform
 marriage  ceremonies,  death  cere-
 monies  and  whatever  other  cere-
 monies  they  have  in  their  houses,  and
 educate  their  children  etc.  So,  nobody
 should  be  under  this  impression  creat-
 ed  particularly  by  the  survey  report,
 that  the  people  are  withholding  the
 supplies.

 Considering  it  from  another  point
 of  view,  at  present,  on  the  basis  of  a
 2  per  cent  increase  in  our  population,
 we  should  have  about  80  million  tons
 of  foodgrains  for  keeping  our  popula-
 tion  going;  and  even  these  80  million
 tons  will  not  suffice  for  ensuring  a
 good  amount  of  calories  to  each  indi-
 vidual,  as  compared  with  any  other
 country.  Even  for  keeping  their  lives
 in  their  bodies,  it  is  necessary  that
 we  should  have  at  least  80  million
 tons.  But  the  best  production  that
 we  have  this  year  is  only  about  73
 million  tons.  Even  if  these  73  million
 tons  are  left  with  the  people,  they  are
 going  to  be  left  with  a  population
 which  constitutes  about  70  per  cent  of
 our  total  population.  From  this  angle

 Shri  Kalika  Singh  (Azamgarh):  Is
 this  figure  of  73  million  tons  a  tenta-
 tive  estimate  or  a  fina]  estimate?

 Dr.  Ram  Subhag  Singh:  This  is
 what  Government  have  announced.  It
 may  be  wrong  or  it  may  be  right;  I
 do  not  know.  My  argument  is  that
 we  cannot  go  to  the  extent  of  leaving
 it  with  the  people.  Even  then,  that
 is  not  going  to  solve  our  problem,
 because  we  need  about  7  million  tons
 more.  We  are  going  to  import  only
 about  3  or  at  the  most  4  million  tons.
 Stili  we  will  be  requiring  about  3
 million  tons  more  of  foodgrains.  Only
 if  we  can  arrange  to  have  this  quan-
 tity,  will  we  be  solving  the  food  pro-
 blem  of  our  bigger  cities.  But  we
 have  by  cordoning  or  by  our  zonal
 system,  or  whatever  system  we  are
 having  at  present,  created  surplus  and
 scarcity  areas.  Due  to  our  recent
 Policies,  which  are  not  based  on  any
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 sound  principle,  as  I  indicated,  we
 are  also  suffering  because  in  scarcity
 areas,  the  people  are  made  to  pay
 higher  prices,  not  because  of  their
 fault  but  because  of  the  fault  of  the
 policy-makers.  In  the  surplus  areas
 also,  the  producers  are  made  to  suffer,
 not  because  of  their  own  fault  but
 because  of  the  fault  of  the  policy.  I
 do  not  want  that  they  should  get  a
 black-market  or  exorbitant  price,  but
 they  should  at  least  be  given  a  fair’
 Price.

 So  I  want  that  there  should  be  a
 clear  guarantee  on  behalf  of  Govern-
 ment  that  we  are  not  going  to  have
 any  haphazard  price  control  or  levy
 policy,  but  a  clear  price  policy,  for
 the  agriculturist.  Similarly,  we  must
 guarantee  to  the  consumers  that  we
 are  going  to  give  them  their  require-
 ments  at  a  fair  price.  That  fair  price
 need  not  have  a  margin  of  Rs.  45  or
 Rs.  20,  as  it  obtains  today.  In  Bom-
 bay  in  respect  of  wheat,  the  difference
 between  the  price  which  the  producer
 is  getting  and  the  price  which  the
 consumer  is  paying  is  about  Rs.  20.
 This  difference  of  Rs.  20  compels  even
 the  persons  who  are  wholly  with  Gov-
 ernment  to  say  that  their  manage-
 ment  is  completely  defective.

 So  we  should  have  a  clear  price
 policy  and  a  good  agricultural  policy.
 Therefore,  I  want  that  Government
 should  have  at  least  advisers,  because
 now  nobody  knows  how  the  Govern-
 ment  are  being  guided,  at  least  in
 agricultural  and  price  matters.

 So  there  should  be  a  guarantee  to
 the  country  at  large  that  we  are  not
 going  to  have  any  of  this  sort  of  price
 control,  because  somewhere  we  are
 having  fair  price  and  in  that  very
 area  we  are  having  a  free  market
 They  say  that  the  fair  price  will  be
 Rs.  15-8-0  for  atta  in  Delhi.  But  it
 is  not  available  at  that  price.  So  the
 fair  price  is  not  going  to  influence  the
 free  market  price.  Therefore,  I  want
 that  Government  should  follow  a
 policy  under  which  the  supply  must
 be  in  a  position  to  keep  pace  with  the
 demand  and  the  fair  price  must  be
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 in  a  position  to  influence  the  free
 market.

 All  these  matters  should  be  scienti-
 fically  studied  not  by  students  who
 «carry  on  their  sample  survey,  on  the
 basis  of  whose  reports  they  frame
 their  policy.  Government  are  mostly
 guided  by  persons  who  do  not  know
 anything  about  agriculture  and  other
 matters.  So  I  suggest  that  for  long
 we  need  not  be  guided  by  policies
 which  are  not  real  policies.  We  must
 formulate  a  policy  which  must  bring
 prosperity  to  the  country.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Mr.  Speaker,  we  open  this  food
 debate  in  the  background  of  the  most
 brutal  repression  that  has  been  let
 loose  by  the  West  Bengal  Government
 to  crush  the  people  who,  fed  up  with
 the  corrupt  and  despicable  pro-
 hoarder  policy  of  the  Congress,
 specially  in  West  Bengal,  and  its  Food
 Minister,  Shri  P.  C.  Sen,  have  started
 this  movement  to  change  that  food
 policy

 Shri  A.  P.  Jain:  On  a  point  of  order
 Is  the  hon.  lady  Member  within  her
 rights  to  refer  to  a  person  who  is  not
 present  in  the  House,  in  these
 deprecatory  terms?

 Shri  Muhammed  Elias
 Of  course,  without  that
 nothing  can  be  discussed

 (Howrah)-
 reference.

 Mr.  Speaker:  |  would  urge  upon  all
 bon,  Members  not  to  refer  to  any
 other  Government  or  its  change  of
 Policy.  Nor  can  they  urge  that  they
 have  not  got  an  efficient  policy.  If
 that  Government  has  got  the  right  to
 impose  certain  restrictions  or  remove
 those  restrictions,  unless  this  Govern-
 ment  is  charged  with  any  responsi-
 bility  in  the  manner,  there  is  no  good
 accusing  that  Government  here  They
 are  not  here  to  answer.  Here  hon.
 Members  are  entitled  to  refer  to  the
 hon.  Minister  here  and  ask  him  ques-
 tions.
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 Shrimati  Benu  Chakrayartty:  I
 would  urge  for  your  consideration
 that  everything  that  has  been  done
 in  West  Bengal  for  the  last  two  years
 has  arisen  out  of  the  Essential  Com-
 modities  Act  and  out  of  complete  can-
 currence  between  the  Union  Minister
 and  our  State  Minister.  I  will  show
 that  item  by  item.

 Mr.  Speaker:  The  hon.  Member  is
 entitled  to  accuse  the  Union  Minister.

 hrimati  Renu  Chakravartty:  I
 will  show  that  he  has  concurred  with
 every  act  of  the  West  Bengal  Govern-
 ment,  which,  I  say,  has  gone  against
 the  policy  of  control  of  food  prices.

 Mr.  Speaker:  The  hon.  Member  is
 at  liberty  to  do  so.  I  do  not  restrict
 her;  she  can  say  that  this  hon.  Minis-
 ter  has  not  discharged  his  duty  but
 has  allowed  that  Government  to  pro-
 ceed  that  way.  But  let  her  not  accuse
 that  Government.  I  have  no  objection
 to  allowing  her  to  say  anything  she
 likes  concerning  this  Government.

 Shrimati  Renu  Chakravartty:  It
 is  a  concurrent  subject  The  two  are
 intricately  bound  up  He  has  said
 here—J]  can  quote  to  you  what  he  has
 yaid—that  he  takes  the  responsibility
 for  every  commission  of  the  West
 Bengal  Food  Minister  He  has  stated
 it  himself  here.

 Shri  A.  P.  Jain:  Then  condemn  me.
 Do  not  attack  the  West  Bengal  Gov-
 ernment.

 Mr,  Speaker:  If  the  hon.  Minster
 ha»  said  that  he  is  in  favour  of  what
 the  hon  Minster  did  there,  let  the
 hon  Minister  here  be  condemned.  It
 ts  Open  to  any  hon.  Member  here  to
 take  to  task  a  Minister  who  is  res-
 pounsible  to  this  House,  for  his  action,
 but  not  a  Minister  who  is  responsible
 to  that  Assembly.  Therefore,  even  if
 that  Minister  has  erred,  if  the  Ministry
 here  is  not  responsible,  hon.  Members
 must  brief  some  other  persons  there
 to  quarrel  with  that  Minister  in  that
 Assembly.  But  I  will  allow  her  to  say
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 anything—of  course,  mm  parliamentary
 language—against  the  Mimstry  here

 Shrimati  Rena  Chakravartty:  It  is
 parliamentary  language

 Mr.  Speaker;  I  will  allow  any
 amount  of  accusation  against  this
 Minister,  but  not  against  any  othe:
 Minister  elsewhere

 Shri  Tyagi  (Dehra  Dun)  That  is
 very  hard

 Shri  Sadhan  Gupta  (Calcutta-East)
 On  a  point  of  order  Undex,  article
 305  of  the  Constitution,  we  havc
 freedom  of  speech  which  can  be  res
 tricted  in  case  of  defamation  §  It  ४
 undcrstandable  that  we  should  not
 abuse  our  frcedom  of  spetch  in  such  a
 way  as  we  could  not  have  indulged
 in  outside  For  instance  if  we  wan
 tonly  defame  a  pcrson  under  the
 shelter  of  freedom  of  speech  here,  it
 js  certainly  a  very  regrettable’  thing
 and  we  should  control  it  by  our  rules
 376  proccdure—and  you  are  there  to
 control  it  But  accusations  against  a
 Government  or  against  any  person  for
 the  mattcr  of  that  in  terms  in  which
 accusations  are  being  levelled  here
 ate  not  defamation  We  can  go  outside
 भा  Delhi,  to  any  place  and  proclaim
 it  from  the  house-tops  The  law  can
 not  have  us  The  law  “@llows  us  to
 do  so  Then  why  should  you  restrict
 that  freedom  of  speech  here?  Aftei
 all  it  as  not  a  court  of  law,  it  is  not
 that  every  charge  must  be  answered
 here  There  35  the  Press  Govern
 ment  can  answei  it  there  when  we
 make  it  herc  The  only  thing  »  that
 we  should  not  assassinate  the
 characte;  of  a  person  That  is  what
 should  be  pievented  As  _  regards
 accusation  when  it  ts  allowed  out.
 side,  why  should  we  not  allow  it  here’

 Mr  Speaker  He  need  not  make  an
 elaborate  statement  3  am  aware  of
 article  305  We  are  working  under
 a  Constitution,  under  which  there  arc
 State  Legislatures  also  with  represen
 tatives  of  people  there  Under  the
 Constitution,  subjects  have  been
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 divided  between  the  Centre  and  the
 States  There  are  some  concurrent
 subjects  To  the  extent  of  their  res-
 ponsibility,  they  are  autonomous,  to
 the  extent  of  ours,  we  are  autonomous

 Article  05  does  not  enable  any  hon
 Member  to  abuse  any  Minister  of  any
 of  the  State  Governments  If  that
 Minister  misbchaves,  if  is  open  to  the
 Mem'trs  of  the  legislature  there  to
 rae  ७५७  him,  and  he  is  entitled  to
 reply  If  they  are  not  satisfied,  they
 can  send  him  out  of  office  Similarly,
 this  Minister  holds  office  at  the  plea-
 sure  of  hon  Members  here  If  they
 pass  a  vote  of  no-confidence  against
 him,  he  3६  bound  to  go  He  ts  bound
 to  go  if  he  35  not  able  to  answer  pro.
 perly  All  that  I  am  saymg  is  that
 hon  Members  may  even  condemn  this
 Minister  as  the  person  responsible  for
 all  the  havoc  that  has  occurred  :n  Ca).
 cutta  I  have  no  objection  to  that
 But  I  won’t  allow  any  hon  Member
 to  say  that  those  people  who  are  there
 in  that  State  are  despicable’  etc
 Article  05  does  not  empower  us  to
 do  so  We  must  not  abuse  the  State
 Legislatures  and  all  the  Ministers
 there  for  what  they  do  from  day  to
 day  It  will  become  impossible  for  us
 to  get  along  here  im  this  House
 Therefor.  we  have  not  allowed  st  It
 38  not  that  the  law  allows  The  law
 clearly  does  not  allow  our  referring
 to  the  conduct  of  any  Minister  who
 ls  responsible  to  another  legislature
 He  :is  not  responsible  to  us  Let  us
 take  to  task  anv  Minister  who  :s  res-
 ponsible  to  us

 Shrimati  Renu  Chakravartty  If
 this  House  As  responsible  for  the
 supply  of  foodgrains  to  the  State  of
 West  Bengal,  then  at  every  stage
 whenever  there  has  Been  shortage—
 and  these  shortages  these  figures,
 these  amounts  are  varied  from
 tume  to  time—it  is  absolutely
 necessary  for  us  3  order  to  convince
 th  House  as  to  the  way  things  are
 moving  in  West  Bengal  and  why  there
 are  shortages,  to  refer  to  these  things
 I  think  the  West  Bengal  Government
 has  been  given  something  Iike  26



 3579  Discussion  re:

 (Shrimati:  Renu  Chakravartty]
 lakh  tens—-I  shall  give  you  the  exact
 figure—of  foodgrains  last  year.  They
 have  given  the  highest  amount  to
 ‘West  Bengal,  and  even  now,  this  year
 the  West  Bengal  Government  has
 given  us  three  different  figures  of  de-
 ficits  at  different  times  Are  we  not
 then  to  discuss  here  what  323  happen-
 ing  in  West  Bengal,  because  the  whole
 of  Inda  is  now  interested  in  this
 matter?

 Mr  Speaker:  I  am  giving  my  rul-
 ing  on  this  point  It  is  open  to  the  hon
 Member  to  say  that  the  West  Bengal
 Government  complains  that  as  suffi-
 cient  quantity  has  not  been  given  to
 the  West  Bengal  Government  for  dis-
 tribution,  2t  will  be  the  default  of  this
 Government  if  the  Government  has
 undertaken  to  supply,  to  procure  and
 supply  or  otherwise  supply  to  West
 Bengal  or  any  State  for  the  matter  of
 that  If  that  responsibil  ty  has  been
 undertaken  either  under  the  Consti-
 tution  or  under  rules  or  even  by  con-
 vention,  I  will  allow  any  amount  of
 discussion  on  that  matter  and  to  say
 that  the  West  Bengal  Government  has
 not  been  provided  with  _  sufficient
 quantity  of  grain  But  if  it  has  been
 supphed,  the  respons  bility  of  this
 House  is  over  And  if  they  mus-
 manage,  for  every  Member  of  _  this
 House  there  are  at  least  five  Members
 in  the  West  Bengal  Legislative  Assem-
 bly  to  take  up  that  case  and  fight
 that  battle  and  dismiss  that  Munster

 Therefore,  let  us  be  clear  I  am  not
 going  to  allow  this  It  3३  not  one  of
 first  impression  The  hon  Member  is
 entitled  to  say  that  sufficient  quantity
 of  food  has  not  been  given  to  the
 West  Bengal  Government  for  distri-
 bution  there,  and  therefore  they  are
 starving  If  the  hon  Mmiuster  satis-
 fles  the  House  that  he  has  given  but
 that  that  Government  has  not  distr-
 buted  it  and  so  on  and  that  he  has
 not  committed  any  default,  it  is  for
 those  Members  to  take  that  Govern.
 ment  to  task  or  it  is  open  to  this  hon
 House  to  advise  the  Government  not
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 to  give  anything  more  to  that  Got-
 ernment  if  they  are  not  able  &
 account  properly  Beyond  that  we  are
 not  to  go  into  the  details  of  manage-
 ment  of  the  West  Bengal  Government
 here  and  accuse  those  Ministers

 Shrimati  Renu  Chakravartty:  You
 better  rule  whatever  you  want  when
 Iam  speaking  There  is  no  other  way

 Mr.  Speaker:  Order,  order  The
 hon  Member  38  exceeding  her  limits.
 Yes,  certanly  I  am  entitled  to  rule
 Somebody  must  rule,  and  I  am  ruling.
 What  ४  the  meaning  of  her  saying
 “you  are  entitled  to  rule’?  That  #
 not  the  way  in  which  the  hon  Mem-
 ber  should  treat  the  House  or  the
 Chair

 Shrimati  Renu  Chakravartty:  You
 have  not  heard  what  I  said

 Mr.  Speaker:  I  heard  her
 Shrimati  Renu  Chakravartty:  What

 did  I  say?
 Mr  Speaker:  I  will  repeat  what  she

 has  said  She  said  that  I  am  entittet
 to  rule  whatever  I  want

 Shrimati  Renu  Chakravartty:  I[
 said

 Mr  Speaker:  That  I  am  entitled  to
 rule  what  I  want

 Shrimati  Renu  Chakravartty:  You
 please  be  a  little  patient  I  think  you
 are  frightened  that  we  are  going  %&
 throw  out  Shr  P  C  Sen  from  here

 Shri  Kamalnayan  Bajaj  (Wardha):
 It  35  a  charge  on  the  Chair

 hrimati  Renu  Chakravartty:  I  said:
 you  please  rule  wherever  J  am  outside
 the  purview  of  your  ruling  Because,
 T  am  not  very  clear  it  is  very  difficult
 to  make  a  distinction  between  where
 the  purview  of  the  Centre  ends  and
 the  purview  of  the  State  begins  That
 is  what  I  said

 Mr,  Speaker:  Very  weff  But  to  say
 ‘whatever  you  want  to  rule"  is
 a  different  matter

 Shri  Tridib  Kumar  Chaudhurf
 (Berhampore)  Sir,  you  just  now
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 mauled  that  if  this  Government  has
 supplied  all  that  was  to  be  supplied
 to  certain  Governments,  the  responsi-
 Pility  of  this  Government  ends.  But
 are  we  not  entitled  to  criticise  this
 Government  for  having  supplied  cer-
 twn  Governments  with  huge  quanti-
 tees  of  food  stocks  and  for  not  seeing
 whether  they  are  being  properly
 utilised  or  they  are  going  down  the
 drain.

 Mr  Speaker:  If  it  :s  the  jurisdiction
 of  the  House,  hon  Members  can  say
 that  all  that  35  being  given  to  that

 tate  is  not  being  utilised  It  35  that
 Government  which  has  to  be  responsi.
 ble  to  those  Members.  But  :t  35  open
 to  this  House  to  say  that  this  hon
 Munster  need  not  give  anything  more
 or  shall  take  steps  to  see  that  they
 are  utilised  properly  If  those  direc-
 tions  are  not  given,  certainly  it  is
 open  to  them  to  say  those  things  But
 to  go  on  saying  that  those  Mun.sters
 have  musbehavid  and  so  on  is  not
 right  If  they  say  that  it  has  been
 given  but  2t  has  not  been  utilised  or
 that  it  has  not  been  g  ven  sufficyently
 and  so  on,  I  have  no  objection  But
 beyond  that,  to  accuse  each  individua}
 M  nister  or  those  Ministers  as  despi-
 cable  and  other  things  is  not  right
 Then  there  will  be  a  boomerang

 Shri  Muhammed  Ehas:  Sir,  you
 have  very  kindly  allowed  this  dis-
 cuss  on  on  the  food  prices  throughout
 the  country,  especially  the  food  prices
 in  West  Bengal  Therefore,  without
 referring  to  the  situatiom  in  West
 Bengal  how  can  the  d  scusston  be  held
 here?

 Mr.  Speaker:  Very  well  If  I  had
 only  known  that  this  hon.  Minister
 of  the  Central  Government  has  sup-
 phed  the  West  Bengal  Government
 sufficient  stocks,  I  would  have  hesitat-
 ed  to  allow  this  motion  to  be  brought
 up  here.  I  thought  that  xt  was  the
 default  of  this  Minister  in  not  procur-
 mg  sufficient  quantity  and  sending  it
 there.  Ali  that  the  hon  Minister  can
 do  is  ta  send  quantities  to  the  various
 States,  and  it  is  the  responsibility  of
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 the  State  to  carry  on,  and  if  it  does
 not  do  so  all  that  can  be  said  is  “you
 don't  send  them  anything  more”  or
 “give  directions”.  We  cannot  super-
 sede  every  government.

 Shri  C.  D.  Pande  (Nain:  Tal):  May
 I  point  out  that  the  hon.  lady  Mem-
 ber  while  speaking  sad,  “despicable
 Mr  Sen”.

 Mr.  Speaker:  That  word  “despi-
 cable”  if  it  has  been  used  against  Mr
 Sen  will  go  out  of  the  records  And
 I  would  urge  upon  the  hon  Member
 not  to  refer  to  any  indiv.dual  mem-
 ber  of  that  Government.

 Shri  C.  D  Pande:  Lack  of  manners.

 Shrimati  Renu  Chakravartty:  May
 I  just  ask  you  to  look  into  the  Han-
 sard?  (Interruption)  I  know  Englssh
 well  enough

 Mr.  Speaker:  Order,  order,
 Shrimati  Renu  Chakravartty:  I  said:

 “despicable  policies  of  Mr  Sen”,

 Shri  C  D  Pande:  You  said  “despi-
 cable  Mr  Sen".

 Shrimati  Renu  Chakravartty:  I  said
 ‘despicable  policies  of  Mr  Sen”—as  a

 maticr  of  fact  “the  despicable  and  pro.
 hoarder  policy  of  the  Congress  Gov-
 ernment’—that  is  what  I  said

 Shri  C.  D.  Pande:  You  can  say  that,
 and  you  have  been  saying  that.

 Mr.  Speaker:  Order,  order  I  shall
 deal  w  th  ths  matter  The  hon  Mem-
 ber  is  not  entitled  to  criticise  that
 Government  saying  despicable  policy
 or  otherwise  She  38  entitled  to
 criticise  this  Government  to  any
 extent,  provided  of  course  the  langu-
 age  used  is.  parlamentary,  and  she
 can  give  directions  to  this  Govern-
 ment  to  take  particular  steps  to  see
 that  there  is  fair  and  proper  distribu-
 tion  to  the  extent  that  they  are  res-
 ponsible.  Beyond  that,  let  us  not  go
 into  the  conduct  of  that  Government
 She  can  say  that  it  has  not  been  dis-
 tributed  properly.  Beyond  that  it  is
 not  proper  to  go  nto  that  matter.
 The  hon.  Member  may  now  proceed.
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 Sbrimati  Renu  Chakravartty:  I  am
 giad.  I  hope  you  will  see,  Sir,  that
 fifteen  minutes  have  been  taken  away

 Mir.  Speaker:  What  can  I  do?

 Shrimati  Renu  Chakravartty:  I  did
 not  bring  it  up.  It  was  the  hon
 Minister  who  intervened  and  Mr.  C
 D.  Pande  and  others  who  have  been
 wasting  the  time.  I  would  hke  you
 to  note  that  fifteen  minutes  have  been
 taken  away  I  am  glad  to  see  that  I
 have  touched  the  soft  spot,  the  sensi-
 tive  spot  of  Members  oppos  te

 Shri  Tyagi:  That  you  always  do

 Shrimati  Renu  Chakravartty:  I
 know  that  the  policies  whch  are
 being  carried  out,  the  pro-hoarder
 policies  which  are  being  carried  out
 by  the  Government,  that  is  the  sensi-
 tive  spot,  and  therefore  the  wonder-
 ful  gentlemen  on  the  other  side  are
 so  touchy  about  it

 The  special]  background  :n  which
 we  are  d  scussing  this  is  not  the  situa-
 tion  of  food  scarmty  We  have  been
 told  by  the  Prime  Mhnister  that  it  is
 8  period  of  record  production,  and  we
 are  told  that  when  we  have  more  pro-
 ductinn  there  will  be  greater  pros-
 pertv  We  know  that  there  is  overall
 deficit,  but  every  year  we  are  told
 that  our  production  35  going  up  But
 what  ts  the  result?  The  result  ४३
 that  we  see  more  _  scarcity,  higher
 prices  and  greater  starvation

 I  do  not  know,  Sir,  whether  you
 will  rule  it  out  or  allow  it,  but  take
 the  deficit  figures  which  have  been
 given  to  us  from  tme  to  time  I
 would  Iike  the  House  to  consider  is
 this  the  type  of  plann.ng  that  we
 want  for  our  country?  The  deficit
 figures  are  manipulated  whenever  it
 is  required  to  cover  the  Government's
 mability  to  check  their  corrupt  policy
 which  is  bringing  so  much  starvation
 In  May  958  the  Centra]  Government
 says  that  the  total  deficit  in  West
 Bengal  is  seven  to  eight  lakh  tons
 What  do  we  hear  from  the  West
 Bengal  Government’s  Agricultural
 Department  forecast?  I  do  not  know
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 whether  you  will  allow  it,  but  they
 say  that  it  is  twelve  lakh  tons.
 Statistical  Department  says  that
 figure  is  different,  that  it  is  between
 six  to  seven  lakh  tons.  What  happeds?
 This  78  the  way  things  go  on.  Not
 only  that

 On  the  9th  of  May  ‘1958,  the  Centre
 promised  to  give  5  to  6  lakh  tons  of
 wheat  and  1,75,000  tons  of  rice  to  meet
 the  deficit  of  West  Bengal,  when  the
 Centre  said  their  deficit  wag  7  lakh
 tons  I  think  actually  258,000  tons
 aft  rice  was  finally  given  What  hap-
 ecns?  We  find  that  in  Calcutta  the
 price  of  :ice  rose  from  Rs,  23/75  in
 June  958  to  Rs  27/50  in  September
 958

 These  are  the  figure,  given  Now,
 let  me  take  certain  other  figures  that
 are  now  being  given  We  were  told
 in  January  thi»  year  by  the  Chief
 Minister  that  the  Agriculture  Depart-
 ment  estimated  that  there  would  be
 a  production  of  40  lakh  tons  and
 then  they  said  that  the  requirements
 would  be  47  lakh  tons

 Mr.  Speaker:  What  would  be  the
 requirements”

 Shrimati  Renu  Chakravartty:  First
 they  sad  that  the  production  would
 be  40  lakh  tons  and  the  requirements
 47  lakh  tons  That  means  a  deficit  of
 7  lakh  tons  After  that  they  said  that
 the  first  estimate  ‘of  production  was
 found,  on  further  experience,  to  be  not
 correct  The  Agriculture  Department's
 point  of  view  was  that  paddy  produc-
 tion  in  the  State  seemed  to  be  good
 but  actually  it  was  not  found  to  be
 satisfactory  In  February  959  we
 were  told  that  it  was  38  lakh  tons
 and  so  the  deficit  increased  And,  in
 August,  now  we  are  told  that  the
 deficit  i5  5  lakh  tons  That  is  the
 latest  That  is  the  statement  that  is
 given  on  the  I6th  August.  Once  they
 calculate  it  on  the  basis  of  5  ounces
 and  now  calculated  on  the  basis  of  20
 ounces  and  the  deficit  is  45  lakh  tons.
 I  do  not  know  if  you  would  permit
 me  to  put  what  we  want  to  put  before
 the  House  It  ig  not  a  question  of  eur
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 not  wanting  the  West  Bengal  Gov-
 ernment  to  get  anything.  But  our
 point  is  that  this  paddy  belongs  to
 the  entire  people  and  whatever  is
 being  rushed  to  any  part  of  India
 which  Is  needed  for  the  people  of  that
 State  rhust  find  its  way  to  that  State
 and  to  the  people  of  that  State,  to
 the  poor  people  of  that  State,  to  the
 starving  people  of  that  State.  It  25
 our  sacred  duty  to  see  that  this  is
 done.  And  I  do  not  think  we  should
 stané  on  any  technicalities.  This  35  a
 concurrent  subject  and  it  is  our  duty
 to  see  that  the  policies  for  feeding
 the  people,  both  by  the  Centre  and  by
 the  State  machinenes,  should  be
 functioning  properly.

 This  35  why  [  stated  that  these
 policies  are  going  wrong  The  Prime
 Minister  tells  us  that  we  must  in-
 crease  production.  If  there  is  more
 production  then  we  seem  to  see  more
 food  crisis  I  will  take  up  what  has
 actually  happened  I  will  take  a  short
 review  from  what  has  been  happcn-
 mg  since  the  Asoka  Mehta  Committee
 report  saw  the  light  of  day  in  Novem-
 ber,  958  to  show  that  it  is  the  food
 policy  that  is  going  wrong  It  is  not
 a  question  of  2  or  3  lakh  tons  here
 or  there  If  there  is  an  agitation  we
 get  a  few  lakh  tons  more  here  and
 there,  a  little  bit  more  of  rationing
 cards  come  in,  and  maybe  for  2  or  3
 weeks  regular  supples  are  given  I
 will  take  what  happencd  in  December
 957—the  harvest  of  957-58—which
 was  a  year  of  bad  harvests’  I  take
 first  the  year  of  bad  harvests  Cordo-
 ning  order  is  promulgated  under  the
 Essential  Commodities  Act

 How  s  this  cordoning  actually  im-
 plemented?  No  effective  steps  are
 taken.  Actually,  we  find  that  very
 few  check  posts  Bre  put  up;  check
 posts  are  not  there  There  is  no
 machinery  to  follow  the  smugglers
 from  one  district  to  another.  The  dis-
 trict  magistrates  have  said  that
 smuggling  is  going  on  but  they  look
 on  helplessly.  It  38  not  only  a  case
 of  Siddharta  Roy  making  these  alle-
 gations.  Even  the  committee  formed
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 by  Congress  MLAs  have  come  to  the
 conclusion  that  cordoning  has  been  a
 failure.  They  say  that  they  have
 come  to  the  conclusion  that  :f  3  had
 been  strictly  enforced  there  wauid
 not  have  been  this  position  Not  only
 did  this  cordoning  not  taking  place
 effectively  but  special  permits  were
 also  given  Reasonably,  special  per-
 mits  should  be  allowed  from  surplus
 districts  to  deficit  districts  We  find
 the  Ministry  coming  m  and  the  direc-
 torate  coming  in  and  giving  special
 permits  to  people

 Shri  A.  P  Jain:  I  am  sorry  I  have
 to  intervene

 Shrimati  Renu  Chakravartty:  We
 find  that  the  Central  Government
 moves  in  at  this  moment  of  time

 Shri  A.  P  Jam:  The  Central  Gov-
 ernment  did  not  issue  the  permits.
 Whatever  permits  were  issued  were
 issued  by  the  State  Government

 Mr.  Speaker:  I  am  sorry  the  hon
 Memcver  must  resume  her  seat  I
 definitely  ruled  that  we  are  not  en-
 titled  to  go  into  the  conduct  of  the
 State  Government  Alli  that  can  be
 urged  here  is  that  the  Central  Gov-
 ernment  should  not  send  so  much  to
 the  State  We  can  say  that  whatever
 has  been  sent  must  be  utihsed  in  a
 different  manner  Utilisation  is  not  in
 the  hands  of  the  Centre  We  can  give
 directions  to  the  Centre  not  to  send
 any  mote  foodgrains  or  to  give  a
 warning  to  the  State  Government  that
 cordoning  should  be  enforced  If  that
 Government  has  not  done  so  this  is
 not  the  forum  Hon  Members  must
 go  to  the  State

 Shrimati  Renu  Chakravartty:  How
 then  did_  the  Central  Government
 ask  that  cordoning  must  be  done
 away  with?  That  is  the  statement  of
 the  Food  Minister  of  West  Bengal
 (Interruptions)

 Mr.  Speaker:  The  hon  Member  may
 accuse  this  Government  for  having
 done  that.
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 Shrimati  Renu  Charkravarity:  Cor-
 @oning  was  imposed  under  the  Essen-
 tial  Commodities  Act.  What  I  am

 s
 Shri  A.  P.  Jain:  We  have  never

 issued  any  permits.  With  regard  to
 the  giving  or  not  giving  of  permits,
 the  responsibility  38  not  ours.  We
 have  imposed  cordons;  if  the  cordons
 have  to  be  removed  it  is  done  by  us
 ‘The  giving  of  permits  and  other  things
 is  not  our  responsibility  at  all.  It  is
 done  by  the  State  Government

 Shri  Tridib  Kumar  Chaudhuri:  The
 Centra}  Government  imposes  cordon-
 ing  The  Centre  asks  the  State  Gov-
 ernment  to  impose  cordons  The  State
 Governments  by-pass  the  Central  Gov-
 ernment’s  order  and  issue  permits  and
 all  that  Already  two  Chief  Ministers
 are  sitting  there  I  am  not  criticising
 them.  But  ]  ask,  how  do  these  things
 happen?

 Shri  A.  7,  Jain:  That  may  be  a  good
 reason  for  throwing  out  that  Govern-
 ment  but  not  for  criticising  me

 Shri  Tridib  Kumar  Chaudhuri:  We
 are  going  to  throw  you  out  If  you
 find  that  your  order  does  not  run
 in  the  country  you  should  not  occupy
 that  seat

 Mr.  Speaker:  The  hon  Minister  is
 entitled  to  give  them  directions  as  to
 how  this  deficit  that  3s  being  met  by
 the  Centre  ought  to  be  utilised.  To
 that  extent  he  can  give  directions  to
 them  If  he  gives  directions  to  them
 to  impose  cordons,  it  is  the  duty  of
 the  hon  Muhnister  also  to  see  that  these
 directions  to  impose  cordons  are  im-
 plemented  If  they  are  not  followed
 m  an  indirect  manner  by  the  issue  of
 permits  and  so  on,  then  he  must  either
 do  something  which  is  satisfactory  or
 he  must  wash  his  hands  off.  If  the
 imposition  of  cordons  s  not  effective
 he  must  pursue  that  matter  and  not
 merely  rest  content  by  saying.  I  no
 doubt  imposed  cordons  but  they  go
 on  breaking  it’.  So  the  hon.  Member
 ia  right  when  she  says  that  cordoning
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 is  useless,  Therefore,  either  do  #  or
 do  not  do  it.

 Shri  A,  ग,  Jain:  Sir,  may  J  explain
 the  position?  It  is  the  State  Govern-
 ment  that  suggests  that  cordoning
 should  be  :mposed.  We  impose  them
 legally.  After  that  the  giving  of  per-
 mits  etc.  is  their  responsibility.  I
 cannot  interfere.  I  have  no  power
 to  interfere  and  say  whether  the  State
 Government  should  or  should  not
 issue  a  permit  m  a  particular  case.
 No  Central  Minister  can  discharge  the
 functions  of  dealng  with  permits  be.
 cause  permits  are  being  issued  from
 day  to  day.  Al)  that  I  can  do  is  to
 remove  the  cordon.  I  cannot  inter-
 fere  in  the  day  to  day  operation  of
 the  State  Government  in  issuing  or
 not  issuing  permnts  (Interruptzons).

 Dr.  M.  S.  Aney  (Nagpur):  Aig  is
 given  by  the  Central  Government
 under  the  impression  that  it  75  likely
 to  give  good  effect  to  the  food  policy
 that  it  wants  to  follow  If  the  hon
 Minister  finds  that  that  policy  38  being
 defcated  by  the  State  Governments  by
 certain  other  policies  or  things  done
 by  them,  is  it  not  the  duty  of  the
 Members  of  this  House  to  bring  that
 fact  to  the  notice  of  this  House?

 Mr.  Speaker:  Very  good,  but  let  it
 be  done  without  ill-will  (Interrup-
 trons)

 Shrimati  Renu  Chakravartty:  I  will
 put  ४  this  way  Cordoning  was  done
 in  such  a  way  that  it  proved  aneffec-
 tual  I  will  not  raise  the  question  of
 the  permits  which  were  given  ad  hb
 to  the  various  favourites  I  need  not
 raise  that

 After  that  what  happened?  (Inter-
 ruptrons)

 Shri  Kalika  Singh  (Azamgarh):  I
 say  that  the  word  ‘favourite’  should
 be  withdrawn  ‘Permits  to  the  favouri-
 tes  of  the  Government  were  given’

 Interruptions).
 i3  hrs.

 Shrimati  Renu  Chakravartty:  On
 the  lith  February  2988  when  the



 3585  Discussion  re.

 ह... ३  crop—which  as  I  have  already
 a@aid  is  the  main  crop—had  gone  out
 diuto  the  market  into  the  hands  of  the
 big  trade  and  rice  mill  owners,  with
 ६8९  concurrence  of  the  Central  Gov-
 emment  the  levy  system  was  imposed
 —a@  25  per  cent  levy.  Here  again,  I
 may  mention  that  we  had  stated  that
 it  should  be  more  and  not  only  25  per
 ent.  Our  West  Bengal  Minister  has
 said  that  it  is  the  Central  Government
 which  is  insisting; it  did  not  agree  to
 more  than  25  per  cent  Now,  what
 happened  as  a  result  of  that?  Firstly,
 it  was  brought  in  at  a  time  when  there
 was  no  surplus  in  the  hands  of  the
 peasantry  at  all  Not  only  that  The
 statutory  price  control  order  came
 only  in  the  end,  in  January  ‘1958,  The
 State  Government  had  given  the  figure
 of  1,58,000  tons  to  the  Central  Gov-
 ernment  for  interna)  procurement
 They  procured  only  65,000  tons  last
 year

 l  do  not  want  to  go  into  the  conclu
 sions  of  the  Food  Enquiry  Committee
 of  the  Congress  but  I  will  now  show
 you  in  this  record  production  year  with

 harvest  of  73  3  million  tons  wha‘
 happened  On  the  eve  of  the  harvest,
 we  have  been  told  by  our  Deputy
 Minister,  Shri  Krishnappa  we  87९
 going  to  get  very  good  rice  crop  The
 National  Development  Council  meets
 in  November  and  says.  now,  more
 and  more,  we  are  going  to  slowly  take
 over  the  wholesale  trade  progressively
 Even  in  the  West  Benga!  Food  Enquiry
 Committee  Report,  one  of  the  conclu-
 sions  was  that  the  minimum  price  of
 paddy  and  rice  must  be  fixed,  other-
 wise  whenever  there  is  an  increase  in
 the  price,  :t  55  the  middlemen,  the
 hoarders  and  the  rice-millowners  who
 actually  make  the  profit  What  hap
 pened  in  December,  19587  There  was
 mo  floor  price  of  paddy  given  with  the
 Fesult  that  when  the  poor  peasant  had
 fo  sell,  he  had  to  sell  at  any  price Im  spite  of  the  fact  that  we  have  been
 clamouring  that  there  should  be  a
 floor  price  and  that  there  should  be  a

 um  of  Rs.  i2  and  a  maximum  of
 Re,  I3,  Government  gave  a  price  at
 which  it  was  not  possible  to  procure—
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 Rs  10.  There  was  no  floor  price.
 Again,  we  wanted  that  five  lakh  tons
 should  be  procured  and  they  said  that
 they  would  procure  only  one  lakh  tons
 Our  Minster  here,  Shri  Jain  has  also
 said  that  the  rice  prices  were  falling
 On  the  Ist  of  January,  the  price  con-
 trol  order  was  issued,  after  the  big
 bulk  of  the  aman  crop  had  come  into
 the  market  almost  for  more  than  a
 month  We  find  that  the  trader  starts
 his  profiteering  trade  and  rice  begins
 to  disappear  In  spite  of  the  decision  of
 the  National  Development  Council,  we
 find  in  April,  959  that  our  Food  and
 Agriculture  Ministry  in  the  Centre
 savs  that  in  the  interim  period  the
 wholesalers  will  be  permitted  to  func-
 tion  as  licensed  dealers  purchasing  at
 their  own  rates  on  their  behalf  and  that
 the  State  has  a  right  to  acquire  whole
 ०7  part  of  it  at  controlled  prices  and
 that  they  aie  at  liberty  to  sell  the  rest
 Now,  what  happene”  In  May  rice  goes
 underground  We  are  told  in  June  by
 the  West  Bengal  Ministe:  that  fifty
 per  cent  of  the  rice  produced  in  Bengal
 was  actually  fine  rice  and  vet  the  price
 which  had  been  put  for  the  procure-
 ment  at  controlled  piice  was  the  price
 at  which  only  med-um  variety  of  grain
 could  be  procured  Naturally,  procure-
 ment  could  not  be  dune  as  expected.
 Now,  what  1५.  the  :¢  ult?  The  trade
 has  rice  m  39  hands,  it  starts  going
 underground  At  that  time  we  are
 fold  consumeis  you  must  organise
 a  buvers'  strike  But  there  35  no  rice
 m  the  ration  shops  Can  people  starve?
 We  are  told  that  so  many  ration  cards
 ale  Gi.  9)  kor  every  disttict,  I  can
 Bive  figure~  If  you  say  that  in  a
 particular  ,.ace  there  are  700  people
 with  ration  cards,  I  can  point  out  that
 there  pe  ple  do  not  even  get  ration
 for  900  people  You  say  “We  are
 givirg  ration  for  48  lakhs  of  people”
 but  the  people  of  West  Bengal  know
 the  State  of  rationing  and  how  few  of
 them  actually  get  their  rations  This
 House  is  delued  by  figures,  time  and
 again  they  are  de'uded  by  figures  Then
 it  is  also  a  fact  that  atta  is  sent  for
 test  relief  and  atta  goes  into  black-
 market.  When  the  poorest  of  the  poor.
 the  agriculture]  labourer  works  on  test
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 {Shrimati  Renu  Chakravartty]
 welie?  and  goes  to  get  atta,  he  finds
 diiat  much  of  it  has  gone  into  black
 matket  You  go  anywhere,  you  will
 hear  it  You  will  actually  get  doru-
 tmentary  proof  of  it  Therefore,  people
 in  May,  989  start  de-hoarding  opera-
 tions  The  ietailers  say  they  are  help-
 Jess  because  price  control  doe.  not
 apply  to  the  retailers  because  they  art
 getting  at  higher  prices  from  the
 wholesalers  and  the  comtiol  price  is
 only  applicable  to  wholesale  prices
 The  public  is  able  to  dehoard  400  6
 800  maunds  here  and  there  but  it  i5
 not  very  successful  because  it  is  al-
 teady  June  We  find  that  the  women
 and  chiuidren  are  coming  to  Calcutta
 streelg  and  begging  But  you  are
 coming  here  and  telling  this  House  that
 you  are  giving  higher  amounts  of
 food  to  West  Bengal  than  the  whole  of
 India  You  have  given  a_  higher
 amount,  I  do  not  deny  But  where  १६
 hi  going’?  That  Ay  the  question  we  ask
 Out  of  the  target  of  one  lakh  tons  fo!
 procurement  this  yea:  in  West  Bengal,
 @  year  of  record  production  we  find
 only  48,000  tons  have  been  procured
 You  have  bettered  tne  last  vear’s  re-
 cord,  which  was  a  year  of  bad  haivest
 Then  we  had  procured  68000  tons  but
 this  year  in  June,  the  procurement
 oomes  up  to  onlv  48,000  tons  and  the
 rice  prices  shoot  up  between  Rs  25-30
 On  the  [3th  of  Junc,  our  Ministry  in
 the  Centre  rushes  it.  Principal  Secre-
 tary  to  Calcutta  For  thiee  ol  foul
 days  the  people  of  Calcutia  and  West
 Bengal  are  looking  with  baited
 breadth  as  to  what  is  happening  behind
 the  closed  doors  We  have  heard  at
 times  that  there  is  differencc  of  opin-
 jon  between  the  Centre  and  the  State
 Government  and  we  find  that  there  i.
 a  critical  reference  by  the  Principal
 Secretary  to  the  way  the  State  Gov-
 ernment  has  functioned  but  then
 finally  he  comes  out  and  says  there  i<
 eomplete  unanimity  as  to  what  should
 have  been  done  Then  on  the  28rd
 of  June,  what  had  been  tricd  to  be
 promulgated  by  the  West  Bengal
 Cabinet  earlier—the  price  contro!  order
 ~is  withdrawn  This  is  one  of  the
 Diggest  victories  for  the  wholesale
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 traders  and  for  the  policies  of  the
 Swatantra  Party  because  this  is  going
 to  lead  people  to  the  conclusion  that
 State  trading  is  bad;  it  cannot  be
 Carried  on  I  do  not  subscribe  to  that
 Policy  I  say  that  State  trading  needs
 to  be  taken  up  and  done  m  a  sincete
 wav  We  have  got  to  act  at  the
 ‘ight  time  and  we  have  got  to  give
 the  real  prices  which  are  fair  and
 announce  them  at  the  time  when  it
 wovla  benefit  the  peasantry  We  have
 also  got  to  take  stringent  measures
 against  hoarders  and  we  have  to  take
 People’s  co  operation  After  the  price
 control  we  were  told  that  things  will
 improve  Figures  have  been  given  to
 ny  ]  a>  not  want  to  waste  the  time
 of  this  House  on  that  Everybody  in
 this  House,  fed  up  bv  these  statistics
 Zven  to  us  7  have  also  written  te
 all  our  districts  and  we  have~  also
 4ot  prevalng  figures  which  are
 \ciy  high  You  are  telling  us  today,
 after  the  Famine  Resistance  Com-
 mittee  has  come  into  the  field,  that
 the  prices  are  falling  Why  is  ft?
 Till  about  a  few  days  ago,  the  prices
 Were  gotng  up  ta  Rs  29,  30  32,  35
 ind  so  on—noet  below  Rs  28—beyond

 th,  purchasing  power  of  the  people
 You  tell  us  that  140  lakhs  of  people
 4i¢  going  to  ge  ration  cards  Most
 ot  if  will  be  paper  cards  and  they
 will  hold  वा  on  for  hours  in  front  of
 the  ration  shop.  Out  of  the  300
 lukhs  of  prople  a  very  large  percen-
 tape  of  people  do  not  have  the  pur-
 ‘hasing  power  to  take  even  the  rice
 which  vou  mav  or  may  not  supply.
 T  Lan  say  that  the  prices  which  are
 given  here  do  not  show  the  correct
 Pictur.  the  prices  are  higher

 Shri  ९.  K.  Bhattacharya  (West
 Dinajpur)  May  I  ask  the  hon  Mem-
 ber  to  state  whether  she  draws  her
 Yations  from  the  ration  shops?  (Inter-
 lupttons)

 Shrimati  Renu
 raver:

 :  Per-
 Sonally,  I  do  not  have  a  ra  card
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 but  I  know  and  I  can  tell  you.  But
 I  do  not  know  why  this  personal
 question  is  being  asked....  (Inter-
 ruptions.)

 Shri  C.  K.  Bhattacharya:  She  does
 not  draw  her  own  rations  from  the
 ration  shops.  (Interruptions)

 Shri  Muhammed  Elias:  I  draw  my
 gations  from  the  ration  shop,  I  have
 got  twenty  ration  cards....  .(Inter-
 yuptrons  )

 Shri  Tyagi:  How  is  it  that  one
 gentleman  has  got  20  ration  cards?

 Shri  Muhammed  Elias:  There  are
 twenty  family  membcrs—my  mother,
 my  brother,  my  children—everybody
 is  there.  It  is  a  very  big  family

 (Interruptions  )

 Shri  Sadhan  Gupta:  He  ha»  not  got
 a  westernised  family

 Shri  C.  K.  Bhattacharya:  At  least
 the:e  ration  shops  give  food  quite
 sufficient  to  keep  Shri  Elias  in  such
 good  health  (Interruptions)

 Shrimati  Renu  Chakravartty:  I
 hope  that  Shr:  Bhattacharya’s  speech
 will  be  read  by  the  people  of  Bengal
 I  do  not  think  many  of  them  will
 Jaugh  because  they  know  what
 Pinches  them  and  this  is  not  the  way
 in  which  we  should  indulge  in  cheap
 jibes  when  people  are  really  suffer-
 ing  Cinterrupt.ons  )

 Mr.  Speaker:  Order.  order  She
 should  conclude  now

 Shrimati  Renu  Chakravartty:  After
 all  this  interruption,  Sir

 Shri  C.  K.  Bhattacharya:  I  may  say,
 Si,  that  I  draw  my  ration  from  the
 ration  shops  and  it  is  a  good  supply.

 ह '  Speaker:  The  hon  Member  wil!
 ave  an  opportunity

 Shrimati  Renu  Chakravartty:  It  is
 gnly  now  the  movement  has  been
 started.  It  is  being  repressed.  Pre-
 wentive  Detention  Act  is  being  used
 which  was  never  used  against  the
 boarders.  We  will  be  going  to-
 marrow  and  we  may  aiso  be  arrested,
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 possibly  on  charges  of  violence  and
 so  on.  But  the  point  is,  some
 people  have  asked:  “Will  the  move-
 ment  bring  you  food?”  I  would  like
 to  answer  that  question.  One  of  the
 objectives  of  this  agitation  ig  de-
 hoarding,  because  neither  the  police
 nor  the  policies  of  the  Central  or
 State  Governments  have  helped  in
 this.  They  have  always  helped  the
 hoarders.  As  a  result  of  this  pro-
 gramme,  ai!  big  wholesalers  rushed
 to  Writers  Buildings  and  met  the
 Chief  Minister  on  l9th  August.  They
 told  him  that  de-hoarding  is  going  to
 take  place  and  asked  for  police  pro-
 tection.  The  Chief  Minister  has  pro-
 mised  them  police  protection.  Then
 a  little  rice  started  coming  m.  वत-
 mediately  Wn  ow  reported  in  the
 papers  that  a  record  crop  is  coming
 int  the  market,  the  prices  are  falling
 and,  therefore,  there  is  no  legitimate
 rca.on  for  an  agitation

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 And  you  were  distressed

 Shrimati  Renu  Chakravartty:  But,
 Sir,  the  people  who  are  coming  from
 West  Bengal  cannot  be  so  deluded.
 They  know  that  after  East  Bengal
 has  gone  to  Pakistan  the  aus  crop
 coming  into  the  market  has  no  subs-
 tantial  effect  on  the  prices.  It  38  the
 aman  crop  which  is  the  mam  thing.
 That  is  why  tcday  even  a  small  threat
 to  the  hoarders  is  bringing  out  rice.
 This  is  the  greatest  justification  to
 show  that  it  .s  your  policy,  your  pro-
 hoarder  pohcy,  your  anti-State  trad-
 ing  policy.  your  policy  of  really
 helping  those  black-marketing  traders
 who  are  actually  controlling  the
 market  ana  squeezing  the  poor  peaple
 and  holding  the  community  to
 ransom,  it  is  that  which  is  responsi-
 ble.  Unless  this  policy  is  changed
 now,  when  the  new  aman-crop  cames
 in,  however  big  the  crop  may  be,  our
 people  in  West  Bengai  will  continue
 to  suffer.  That  is  why,  Sir,  it  is  an
 agitation  both  within  this  House  and
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 also  outside  for  a  change  mn  the  pro-
 hoarder  policy  of  the  Government

 Sir,  m  the  papers  it  i  said  that
 the  Union  Minister  has  offered  to
 tesign  Well,  he  has  every  reason  fo:
 it  I  think  it  ४5  good  that  he  has
 realised  even  so  late  as  this  that
 there  is  something  very  seriously
 wrong  with  the  implementation  of
 his  food  policy  and  people  in  the
 country  and  the  hon  Members  who
 represent  them  m  this  House’  are
 critical  of  him  But  I  only  say  that
 the  real  culprits  are  there  also  in
 the  States,  those  whom  he  has  aided,
 abetted  and  protected  and  I  say  that
 even  those  State  Ministcrs  have  to
 gc

 Some  Hon  Members  rose—

 Mr.  Speaker  Shri  Tyagi—!  would
 Itke  to  give  preference  to  hon  Mem-
 bers  coming  from  Bengal—one  from
 this  side  and  one  fiom  there

 Shri  Tyagi  Sir,  food  is  4  very
 important  question  not  from  the
 point  of  view  of  Bengal  alone  but
 from  the  point  of  view  of  the  wholc
 of  India

 ShriC  D  Pande  It  is  not  a  political
 question  either

 Shri  Tyagi.  Sir,  |  was  put  to  shame,
 indeed,  by  a  fellow  passenger  m  a
 train  A  beggar  who  was  very  able
 bodied  and  hefty  was  going  about
 begging  |  started  asking  hin  “Why
 are  you  begging?  You  must  take
 Pains  and  do  some  labour”  A  friend
 of  mine  sitting  by  asked  “What  about
 your  Minister?  He  is  begging  about
 m  the  whole  of  the  world”  I  then
 realised  that  it  was  a  matter  of  shame
 really,  for  India  that  immediately
 after  we  were  free  we  took  the
 beggar’s  bowl  and  went  round  the
 whole  globe  begging  about  for  bread
 and  money  The  Minister  who  brings
 more  is  congratulated  In  fact,  I  am
 ashamed  that  we  should  not  have  been
 able,  by  now,  to  put  our  own  house
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 fn  order.  We  are  beggars  in  the  line
 of  big  nations  with  whom  we  compete
 for  dignity  and  all  that

 Sir,  the  problem  really  is  not  so
 serous  as  we  have  made  it,  that  i
 m,  mpression  It  ४8  not  that  produc-
 tion  cannot  be  increased,  but  the  diffi-
 culty  As  that  all  our  manner  of  pro-
 Pagating  the  increase  and  development
 of  agricultural  activities  is  based  on
 borrowed  wisdom  We  either  borrow
 from  the  statistics  of  the  visionaries
 or  borrow  from  some  foreign  coua-
 tries

 13  4  hrs,

 [MR  Derruty-Speaker  wn  the  Chair)

 Shri  Kamainayan  Bajaj:  As  long  as
 we  do  not  have  to  return  it,  what  is
 the  harm?

 Shri  Tyagi:  Sir,  there  is  the  Plaa-
 ning  Commission  which  plans  how  to
 effect  more  and  more  production  They
 five  some  plans  But  I  am  prepared
 to  make  this  challenge  If  they  are
 shown  two  blades  one  of  wheat  and
 the  other  of  barley  I  bet  that  none  of
 them  will  be  able  to  distinguish
 between  the  two  Such  are  the  peop}:
 who  plan  for  our  agriculture  Have
 they  got  anv  agricultural  talent?  The
 practical  talent  is  lacking  in  them.  It
 is  Only  the  urban  people  who  have
 come  together  the  statisticians,  the
 scientists,  the  theorists  and  others  It
 is  they  who  give  the  wisdom  I  am
 afraid  that  my  hon  friend  over  there
 and  his  senior  colleagues,  from  ené
 to  end,  they  all  depend  on  that  wisdom
 and  do  not  try  to  draw  any  wisdom
 from  the  soil  In  fact,  the  practical
 wisdom  must  be  had  from  the  rural
 areas  where  agricultural  operations
 are  undertaken  Even  an  illiterate
 peasant,  I  bet,  would  give  you  more
 wisdom  about  agricultural  productica
 than  what  your  theorists  would  do  in
 Delhi

 The  problem  is  basically  a  ह, !. ह
 problem.  But  it  seems  to  me  that  the
 Prices  are  generally  high  because  they
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 take  shape  in  cities,  in  the  big  markets
 which  are  now  tending  to  further
 imcrease.  The  cities  are  expanding
 lke  anything.  Population  is  simply
 rushing  into  the  cities  because  in
 India,  let  me  frankly  confess,  the
 villagers  are  considered  like  ४९३
 going  about.  They  must  give  you  the
 erop,  whatever  they  reap,  at  a  fixed
 price  of  say  Rs  40  a  maund  We  are  |
 not  ashamed  of  that  We  fix  the  price
 for  the  peasants,  Rs.  0  a  maund  foi
 paddy,  as  they  are  the  serfs  in  India
 to  give  food  to  the  urban  people  A
 peasant  has  to  labour  and  toil  in  the
 field  and  yield  the  result  of  his  labour
 at  Rs.  0  a  maund  For  whom?  The
 ration  is  meant  for  the  urban  people,
 not  for  the  rural  people  The  urban
 people  must  live  because  they  are
 “citizens  of  Rome"

 hrimati  Renu  Chakravartty:  ६१
 have  ration  in  ou  districts  also

 Shri  Tyagi:  Thats  very  good

 Shrimat:  Renu  Chakravartty.  But
 they  do  not  get  it

 Shri  Tyagi:  That  :s  what  is  happen-
 ung  now”  The  towns  are  growing  and
 they  want  more  food  Prices  aie  no
 doubt,  evolved  out  of  the  formula  of
 supply  and  demand  But  because  the
 cities  are  growing  their  demand  }s  also
 increasing  [If  they  do  not  get  enough
 the  prices  go  up  It  35  also  published
 m  the  papers  that  the  pmces  have
 gone  up—with  the  result  of  that  the
 whole  of  India  ay  affected,  even  the
 rural  areas  are  affected’  In  most
 cases  high  soaring  prices  are  the  effect
 of  concentration  in  towns  and  increase
 in  demand  They  do  not  get  from
 the  neighbouring  villages  so  much  as
 they  eat  Therefore  the  prices  go  up
 there  Once  the  prices  go  up  there
 the  papers  say  that  the  prices  have
 gone  high.  The  whole  of  India  takes
 note  of  this  and  the  prices  go  up
 everywhere

 Prices  depend  upon  the  market
 The  market  is  always  a  bit  too
 nervous  It  is‘  sensitive  and  there
 ig  much  psychological  effect  upon  it
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 Once  it  starts  going  high,  :t  goes  up
 higher  and  higher  That  is  the  usual
 trend

 Therefore,  prices  arc  not  a  factual
 indication  of  the  question  of  supply
 and  demand  A  lot  of  other  factors
 also  come  n  As  my  friend  here
 says,  the  question  of  foreign  exchan:  ,
 industrial  relations  and  all  those
 things  come  into  play

 Production  is  the  only  cure  We
 have  tackled  production  only  by  means
 of  propaganda  Our  production
 methods  mostly  have  been  the  Rabi
 Campaign  which  involve  quite  a  few
 lakhs  of  rupees  for  the  Government
 For  this  rabi  campaign  the  urban
 people  yo  Those  who  have  not
 touched  a  spade  before  publicly
 touch  a  spade  and  a_  photograph
 appears  in  the  Press  They  do  not
 smile  but  they  just  wear  a  fictitious
 smile  before  the  photographer  Even
 an  emotion,  Sir,  has  now  become  a
 commercial  commodity  Smule  is
 God’s  best  and  the  purest  emotion
 even  this  १५७  now  adulterated  with
 artifimality  That  is  what  is  done  in
 the  case  of  rabi  campaign,  when  a
 Minister  or  a  high  dignitary  goes  for
 matiguiation  of  the  rab:  campaign
 That  neither  enriches  the  soil  nor
 irmgates  the  fields  That  also  does
 not  give  any  fertilisers  That  only
 gives  a  sori  of  tamasha  But  that  is
 one  of  the  means  that  we  have  adopt-
 ed  and  we  seem  to  think  we  have
 done  enough  We  are  satisfied  with
 that

 Another  way  is  through  the  com-
 munity  projects  That  is  some  other
 type  of  propaganda  There  is_  the
 “grow  more  food”  campaign  Al)
 those  people  m  the  community  pro-
 jects,  if  you  just  have  &  survey.
 believe  more  in  sample  surveys  and
 not  in  virtual  survevs.  Virtual  surveys
 are  again  based  on  Mahalanobis’  rule
 today  Therefore,  through  these
 sample  surveys  people  gather  wisdom.
 But,  unfortunately,  they  do  not  con-
 sume  it  My  fear  and  grouse  is  that
 that  wisdom,  even  if  they  draw  it  from
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 the  sky  or  the  air,  they  do  not  con-
 sume.  Every  month  there  is  a  Press
 conference.  There  are  monthly  courses
 of  Press  Conferences,  and  there  all
 that  gathered  store  flows  out.  That
 is  what  is  happening.  Even  that
 wisdom  is  not  actually  conserved  or
 used.

 Then,  for  some  time  India  was  mad
 after  the  Japanese  method  of  cultiva-
 tion.  Now  I  understand  we  have
 switched  on  to  another,  the  Chinese
 method.  Perhaps  they  feel  that  people
 have  faith  in  new  ideologies.  There
 are  ideologies  of  theirs  which  we
 follow;  even  a  whisper  of  a  magic
 slogan,  we  think,  perhaps  will  do
 more  good  than  the  fertilisers.  They
 are  enamoured  very  much  of  China.
 I  have  heard  the  Prime  Minister  once
 saying—I  iaughed  at  it  while  he  was
 making  a  speech  or  an  announcement
 —that  China  had  solved  all  her  food
 problems.  I  am  _  simply  surprised.
 They  say  that  China  has  taken  a  very
 big  leap.  I  want  the  House  just  to
 peep  into  their  leap.  It  is  said  to  be
 too  deep.  They  said  that  the  Chinese
 plough  their  fields  five  feet  deep.  That
 is  what  they  say.  Perhaps  it  is  a  little
 less  than  five  feet.

 Dr.  Ram  Subhag  Singh:  Four  and  a
 half  feet.

 Shri  Tyagi:  Nearly  five  feet.  I
 have  a  photograph  of  their  tractor.
 The  Shanghai  agricultural  machinery
 plant  has  turned  out  a  kind  of  deep
 ploughing  for  the  27  H.P.  tractors.  It
 can  plough  as  deep  as  one  and  a  half
 metres.  That  means  nearly  five  feet.
 “Here  are  agro-technicians  measuring
 the  depth  of  the  soil  ploughed.  Photo
 by  Haia-Tao-ling”,—their  official
 agency.  I  have  seen  this  plough.
 The  height  of  this  plough  will  come  up
 to  or  indeed  below  the  human  belt.
 That  is  the  height.  It  cannot  be  five
 feet,  unless  the  Chinese  are  about  5
 feet  tall.

 But  then  there  are  our  friends  going
 by  these  things,  because  they  are  so
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 thirsty  and  are  starving  for  wisdom,
 and  so  they  can  believe  all  these  things
 blindly.  I  am  surprised  how  they
 can  plough  five  feet  deep.  I  come
 from  a  peasant  family.  I  hope  you,
 Sir,  also  know  about  agriculture.  We
 generally  plough  one  foot  deep.

 Mr.  Deputy-Speaker:  The  man
 behind  the  plough  might  not  go  so
 deep  as  the  plough.

 Shri  Tyagi:  We  do  not  believe  in
 deep  ploughing.  If  all  the  soil  or  the
 richness  of  the  soil  is  allowed  to  per-
 colate  with  water  down  below  éver
 one  foot,  the  whole  field  will  be
 spoiled.  That  is  our  knowledge.  Why
 do  they  want  the  shoots  to  go  down
 below  the  richness  of  the  soil?  The
 plants  do  not  go  down’  very  much.
 Our  paddy  root  does  not  go  five  feet
 down.  What  is  the  use  of  ploughing
 five  feet  when  the  root  will  not  go
 so  deep?  I  cannot  understand.  But
 my  friend  over  there  wants  to  do  what
 China  has  done.  He  has  read  about
 red  China,  and  my  friend  is  a  little
 dark  in  colour.  Perhaps  he  wants  to
 borrow  their  colour.  Is  it  because  of
 that?

 Mr.  Deputy-Speaker:  China  may  go
 red  by  its  own  choice,  but  the  Minis-
 ter  has  not  gone  black  on  account  of
 that!

 Shri  A.  P.  Jain:  That  is  Nature’s  gift.

 Shri  Tyagi:  Our  people  believe  all
 this  not  because  it  all  comes  from
 China!  Here,  we  are  not  starving  for
 wisdom.  Are  we  living  purely  on
 plagiarism  or  absolutely  borrowed
 wisdom  and  on  nothing  of  our  own?
 Cannot  we  go  to  the  villager  and  talk
 to  him.  Even  an  illiterate  villager
 will  tell  the  authorities,  all  about  agri-
 culture  and  its  development.  “For
 God’s  sake,  do  not  shout  these  slogans
 of  ploughing  55  inches  deep  and  all
 that.”  People  will  laugh  at  us.

 Then  there  is  another  aspect  about
 the  problem.  I  have  read  about  it  and
 it  is  confirmed  in  their  own  literature.
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 ht  is  said  that  in  China  they  had  pro-
 duced  90  million  tons  in  the  previous
 year  and  it  jumped  up  by  00  per  cent.
 this  year;  that  is,  the  production  now
 is  380  million  tons.  They  claim  to
 have  produced  at  the  rate  of  358  tons
 per  acre.  That  is  their  production.  |
 have  made  some  calculations  about
 this.  It  means  62  lbs.  or  two  maunds
 per  square  yard.  It  means  a  heap  or.
 a  layer  nine  inches  high,  spread  over
 the  whole  field.  This  is  the  quantity
 which  they  are  said  to  have  produced,
 and  my  friend  believes  it.  He  is  send-
 ang  a  delegation  and  not  only  that;  his
 leader,  the  Prime  Minister,  says  that
 they  have  solved  the  problem  in
 China.  (Interruptions).  If  this  is  the
 ‘method  of  production  which  we  are
 Zoing  to  adopt—this  is  exaggeration,-—
 व  can  solve  the  problem  of  India  in  one
 minute.  In  fact,  their  paddy  does  not
 seem  to  grow,  it  seems  to  breed.  The
 breeding  just  goes  on.  How  can  that
 be  possible  otherwise?

 On  the  top  of  all  this  we  have
 information  that  there  is  famine  in
 China  today.  The  rations  have  heen
 reduced  in  China.  My  lady  friend  was
 just  enquiring  about  it  and  the  hon.
 Prime  Minister  said  that  production
 jnrad  inereased  this  year.  Why  there
 should  be  a  famine  then?  We  have
 just  borrowed  all  these  formulae  from
 the  Red  countries.  We  cannot  help  it!
 This  increase  in  foodgrains  has  been
 published  through  their  statistics;  not
 my  the  fields.

 An  Hon.  Member:  It  is  3°58  tons:
 not  358.

 Shri  Tyagi:  Ask  the  Minister.  He
 ‘has  got  the  report.  He  must  be
 having  the  report.

 Mr.  Deputy-Speaker:  That  would
 not  make  much  difference.

 Shri  Tyagi:  Yes:  that  too  would  not
 make  much  difference.  But  there  is
 famine.  The  ration  has  been  reduced.
 There  are  no  chickens  and  poultry.
 There  are  cats  and  dogs  today.

 Shri  Muhammed  Elias:  May  I  know
 the  source  of  your  information?  The
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 U.N.E.S.C.O.  report  is
 different.  (Interruptions).

 absolutely

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  giving  his  facts.

 Shri  Muhammed  Elias:  What  is  the
 food  situation  in  India?  Discuss  that.
 Why  are  you  bringéng  in  China  here?

 Mr.  Deputy-S.  eaker:  Can  I  ask  him
 not  to  mention  China?

 Sh.__  gs...  was  referring  to  China,
 because  (Interruptions)

 Mr.  Deputy-Speaker:  We  should
 listen  to  the  hon.  Member  patiently.
 He  is  just  giving  us  certain  facts
 according  to  his  belief.  He  must  be
 responsible  for  the  sources  that  he  has
 and  from  where  he  got  his  facts.  We
 have  to  listen  to  him.  If  his  points
 are  to  be  rebutted  by  any  subsequent
 speakers,  that  can  be  done  at  the  pro-
 per  time.

 Shri  Tyagi:  I  was  submitting  that...

 Mr.  Deputy-Speaker:  The  hon.
 Member  perhaps  gives  his  facts  in  a
 lighter  mood  as  if  he  is  not  serious
 about  it.

 Shri  Tyagi:  I  thought  I  might  tel!
 the  truth  howsoever  bitter  it  may  be.
 Now.  attempts  are  being  made  in
 China,  in  famine  conditions,  asking
 the  army  to  reduce  their  three  courses
 of  meal.  They  are  not  prepared  to
 reduce  it,  and  my  fears  are,  perhaps
 the  same  condition  might  be  repeated
 here.  Sometimes  you  may  ask  the
 army  to  reduce  their  courses  or  those
 who  have  power  in)  hand  may  ask
 them  to  reduce  their  courses.  That  is
 the  cendition  of  famine  there  in  China
 There  were  communes  opened  and
 there  were  community  kitchens  also
 opened.  There  are  food  riots  in  front
 of  the  kitchens.  So,  it  is  not  a  ques-
 ‘lon  of  management  alone.  and  it  is
 not  the  seme  thing  here,  as  in  China.
 I  svinvathi:e  with  them.  I  do  not
 want  to  make  fun  of  them  because
 ihose  people  are  also  in  trouble.  TIT
 can  sympathise  with  them,  but  the
 facts  and  circumstances  are  such  that
 they  cannot  always  be  settled  or



 3603  Discussion  re:

 {Shri  Tyagi)
 arranged  by  means  of  controls  alone.
 That  ig  what  I  wanted  to  say.

 An  Hon.  Member:  By  paper.
 Shrt  Tyagi:  Yes;  by  paper  It  5  sain

 that  China  has  solved  the  problem
 But  I  tel)  you,  you  do  not  send  your
 delegations  to  China,  because  I  do  not
 believe  in  their  method  of  solving  the
 problem.  Please  send  your  delegation
 to  the  villages  and  the  villagers  really
 will  give  you  the  wisdom

 Mr.  Deputy-Speaker:  But  would  it
 not  be  useful  for  the  hon  Member  if
 the  delegation  sent  to  China  also
 corroborates  what  he  says?

 Shri  Tyagi:  Then  they  must  send
 mc  The  Nat'onal  Dcvelopment  Coun-
 cil  is  a  representative  Counc)  Rep-
 resentatives  of  the  whole  country  com>
 there  and  sit  My  fear,  however,  7५
 that  they  only  put  their  oe  al—I  have
 attended  once  or  twice  the  meeting.
 of  the  National  Development  Council,
 mostly  they  put  their  seal  of  approval
 on  the  proposals  whch  are  pul  up
 from  the  Planning  Commission  I
 propose  that  real  decisions  must  be
 taken  by  persons  who  are  directly
 concerned  with  the  operation  of  agri-
 culture.

 They  decided  about  controls  and
 State-trading  State-trading  is  a
 good  thing,  but  State-trad'ng  requires
 complete  control  and  a  big  mach  nery
 If  ४  35  fool-proof,  I  am  in  support  of
 State-trading,  but  no  good  measure
 can  be  effective  if  it  38  done  half-
 heartedly.  I  think  ३3६  is  wrong;  let  us
 not  try  to  compete  in  slogans  until  we
 are  prepared  to  implement  them  I
 accuse  this  Government  of  coming
 with  nice,  polished  slogans,  knowing
 that  they  will  not  be  able  to  imple-
 ment  them  I  consider  this  objection-
 able.  I  think  they  must  think  twice
 or  thrice,  and  first  try  to  find  out
 whether  they  have  the  machinery  to
 implement  these  measures,  and  then
 only  come  out  with  those  slogans
 They  decided  in  November  last  that
 wholesale  dealers  will  be  licensed.
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 They  have  not  been  licensed  all  over
 th  country  up  till  now.  They  said,
 drices  must  be  controlled.  Seme  af
 the  States  announced  price  controls
 and  some  did  not.  The  Gevernment
 Would  take  over  as  much  as  they
 liked  That  will  be  one  of  the  provi-
 Sions.  Then,  purchases  from  villagers
 Will  also  be  controlled  and  that  will
 be  done  through  the  co-operative
 Soc.eties  But  they  knew  jolly  well
 that  within  9  or  I0  months,  they  will
 Not  be  able  to  organise  co-operative
 Societies  in  all  the  villages  How  will
 they  purchase  from  the  villagers.
 They  should  have  made  all  the
 arrangement:  first

 I  think  the  responsibility  lies  not
 Gnly  wth  this  gentleman,  but  the
 Whole  team  which  decided  these
 Rolicies  and  failed  (0  implement  them,
 deserves  to  be  condemned  by  _  this
 House  and  not  one  man  only.  Let
 tiuth  be  told  and  let  the  nation  know
 Where  the  fault  hes  It  Ws  not  a  ques-
 tion  of  accusing  one  person  or  the
 “ther,  but  I  want  to  accuse  the  whole
 lot  of  us,  the  whole  party  We  are
 Tesponsible  for  it.  I  am  also  prepar-
 त  to  share  it,  because  we  have  not
 ‘topped  them  from  slogan-mongermg
 and  they  have  not  implemented  them.

 An  Hon.  Member:  You  are  speaking
 Not  for  the  whole  party

 Shri  Tyagi:  I  speak  for  myself,  [
 4m  a  member  of  the  paity  and  I  know
 there  are  people  who  differ  from  me.
 Rut  by  speaking  ain  such  terms,  I  give
 them  a  chance  of  opposing  me  and
 thus  coming  into  the  sight  or  notice
 of  those  persons  whom  they  relish
 to  please  It  is  a  very  good  idea;  I
 8:५९  them  a  chance  to  oppose  me,  80
 that  people  might  note  and  recognise
 them  I  am  annoyed  at  it  because
 decisions  were  taken  and  they  were
 Not  implemented  I  am  also  bound
 by  dscrplme  and  considerations  like
 that,  I  have  also  got  some  loyalty  to
 the  party,  but  the  party  will  be
 Stronger  if  the  people  at  large  knew
 that  there  were  people  who  do  some
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 imtrompection.  It  is  no  use  saying,
 everything  8  OK,  I  cannot  say  so
 before  the  hungry.  If  I  were  to  say
 that,  with  what  face  can  I  go  to
 Calcutta?  The  situation  today  has
 arisen  because  you  started  the  slogans
 with  the  result  that  ell  the  natural
 flow  of  foodgrains  which  used  to  go
 to-the  towns  and  mandis  suddenly
 stopped  Unless  you  had  made  alter-
 mative  arrangements,  you  ought  not
 to  come  with  that  pohcy  I  am  2n
 favour  of  that  policy  I  believe  that
 State-trading  must  be  done  But  do
 it  seriously,  do  not  do  ५  only  for  the
 purpose  of  publicity

 Previously  there  were  two  or  three
 States  in  a  zone  Now  those  zones
 have  been  «queezed,  and  they  have  be
 come  Statc-wise  Each  State  has  be-
 come  a  zone  It  Rah  Ahmed  Kidwai
 succeeded  |  was  then  associated  with
 the  Finance  Ministry  and  I  :emember-~
 it  35  not  divulging  a  secitt—he  gave
 me  the  mission  to  canvass  Rajaji  who
 was  then  Chief  Minister  I  canvas-
 sed  Rajaj:  and  said,  “Could  Rafi
 come  to  you?  Wil]  you  make  a  stafe-
 ment  that  you  are  opposed  to  this
 zonal  control,  etc”  He  said  “Yes”  and
 he  started  fo.  Madras  and  there  they
 both  hatched  the  conspiracy  to  lift  the
 zonal  controls  That  wa,  the  pos:
 tion  Factually  there  are  still  a  num-
 ber  of  people  who  think  that  the
 zonal  arrangements  are  the  evil
 genius  of  all  the  controls,  etc

 If  there  is  »carcity,  let  the  whole
 nation  face  it  squarely  and  suffer
 equally  It  is  not  fair  that  the  scar-
 aty  areas  only  will  suffer  or  Bengal
 alone  will  suffer  and  not  the  other
 surplus  areas  Why  should  people  of
 One  State  eat  more  and  those  of  an
 other  State  less?  The  whole  nation
 must  suffer  uniformly  If  there  ४७
 surplus,  let  all  citizens  )  ke  members
 of  one  joint  family  enjoy  the  benefits
 of  a  better  harvest  If  there  !s  a  loss
 of  harvest,  let  everyone  suffer.  7
 would  very  much  hke  to  do  away
 with  zones  If  you  organise  State-
 trading,  do  it  completely  I  am  one
 with  you  But  please  do  not  tinker
 with  the  problem  Let  there  be  free
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 communication.  I  would  go  to  the
 extent  of  asking  the  Railway  Manis-
 ter  to  announce  that  foodgrains
 Will  be  given  first  prionty  m  the
 allotment  of  wagons  and  freight  on
 toudgrains  will  be  halved,“  so  that
 wherever  there  +  scaicity  food-
 grains  may  naturally  be  rushed  from
 one  corner  to  another  and  thus  the
 market  will  look  after  all  scarcity
 Either  you  do  it  completely  or  let  the
 natural  forces  do  it  themselves  5

 In  Bombay  whenever  there  was  a
 deficit,  Andhia,  Madhya  Pradesh  an@
 Rajasthan  used  to  supply  Now
 everything  75  locked  in  watertight
 compartments  On:y  because  the
 National  Development  Council  bor-
 towed  wisdom  from  some  v  sionaries
 and  they  did  not  bother  about  the
 Practical  wisdom  of  the  problem,
 because  that  man,  the  v.llager,  is  not
 worth  sitting  with  you,  he  is  not  well
 lad  because  he  comes  from  the  vil-
 Jage,  he  cannot  understand  English
 and  so  he  cannot  speak  about  plan-
 Ning  matters,  because  he  does  not
 know  anything  except  his  fields,
 bullock.  and  the  plough  You  can
 ask  hin  to  give  his  views  before  the
 Planning  Commission  and  he  can  say,
 what  is  possible  and  whether  we  can
 dg  that  or  cannot  do  that  But  they
 are  not  consulted

 Now,  Bombay  as  in  trouble,  because
 all  the  resources  of  Bombay  have
 been  closed  perforce  on  them  on
 account  of  your  cheapish  policy  The
 lesult  is  that  Bombay  is  a”  scarcity
 area  thus  prices  there  are  apt  to  go
 high  and  prices  are  rising  every-
 where  So  s  the  case  with  Bengal
 Control  orders  were  announced.  I
 am  surprised  at  it,  whether  it  is  the
 Chief  Minister  or  somebody  else  who
 IS  responsible  for  it  But  the  fact  is
 8  fact  It  was  announced  that  even
 the  pice  at  which  a  peasant  can  sell
 hi,  produce  shall  be  controlled  What
 a  dictatorial  order  rt  was'  No  peasant
 can  sell  his  produce  at  a  price  higher
 than  the  price  fixed—Rs  0  or  so

 Shrimati  Rena  Chakravartty:  And
 there  wac  no  minimum  price  fixed.

 ‘
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 Shri  Tyagi:  All  peasants  and
 growers  were  under  control,  as  if  the
 Government  had  such  a  big  machin-

 -ery  to  control.  All  the  retail]  sellers
 and  wholesalers  were  controlled.

 ‘Control  Orders  were  given,  but  the
 Government  did  not  bother  whether
 they  were  carried  out  or  not.  This
 is  a  thing  which  is  bringing  lawless-
 ness  into  the  country.  If  one  law  is
 disrespected,  all  laws  are  disrespected.
 All  laws,  with  the  whole  family  of
 Acts,  go  together.  Respect  of  one  law

 ‘means  respect  of  all  laws.  If  one  law
 is  disrespected,  take  it  that  the  whole
 prestige  of  the  legal  machinery  has
 been  disrespected.  The  prestige  of
 Government  is  going  down,  because
 you  pass  laws  which  you  are  not  in
 a  position  to  implement.  I  beseech
 and  pray,  for  God’s  sake  do  not  pasz
 laws  which  you  cannot  really  imple-

 ‘ment.

 I  do  not  want  to  take  more  time,
 ‘because  I  am  really  angry  with  what
 is  happening.  So,  I  want  to  lodge  my
 protest  against  this  policy  of  coming
 ‘out  with  big  policies  and  not  imple-
 menting  them.

 Sir,  may  I  lay  on  the  Table*  this
 ‘tractor?

 Mr.  Deputy-Speaker:  Would  the
 ‘Table  be  able  to  bear  all  that?

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Mr.  Deputy-Speaker,

 ‘Sir,  exactly  a  year  ago,  on  the  20th
 August  we  had  a  discussion  in  this
 House  on  the  food  situation  and  Mem-
 bers  expressed  their  dissatisfaction,
 as  they  are  doing  today,  from  all
 sect.ons  of  the  House.  Ultimately  it
 was  so  hot  for  the  Minister  concern-
 ed  to  stand  to  the  accusation  of  the
 Members  that  the  Prime  Minister  had
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 to  intervene  and  say,  “I  own  the  res-
 ponsibility  for  what  is  happening.
 The  entire  policy  matter  is  not  decid-
 ed  by  the  Minister  alone,  but  by  all
 of  us  in  the  Cabinet”.  He  wanted  to
 protect  his  Minister—that  is  but  na-
 tural  for  him  but  I  want  to  know  what
 steps  actually  have  been  taken  in  the
 course  of  the  year  to  improve  the
 position.  That  is  the  question  at
 issue.  But  we  are  confining  our  dis-
 cuss'on  today  to  the  question  of  prices,
 On  the  l5th  August  the  Prime  Minis-
 ter,  while  speaking  from  the  Red
 Fort,  g:ving  his  message  to  the  nation,
 has  stated:

 “This  rise  in  prices  cause  us
 deep  anxiety.  This  problem  has
 not  been  brought  under  control
 although  we  are  trying.  This  was
 in  the  main  the  result  of  a  trait
 of  selfishness  in  some  people.”

 Who  are  these  “some  people’?  Are
 they  not  the  Ministers  and  the  Con-
 gress?  Who  are  the  selfish  interests?
 Does  it  exist  with  the  producers?  It
 is  the  flight  of  imagination  to  suggest
 that  producers  do  not  want  to  sell
 their  produce.  Then,  is  it  with  the
 hoarders?  If  it  is  with  the  hoarders,
 under  the  Act  that  you  have  passed
 how  much  have  you  been  able  to
 bring  out  from  the  hoarders?  You
 have  not  given  any  facts  that  under
 the  laws  that  you  have  passed,  with
 the  policy  that  you  have  followed
 under  the  leadership  of  the  Prime
 Minister,  you  have  been  able  to  bring
 so  much  quantity  of  rice  from  the
 hoarders.  It  is  only  just  a  white-
 wash  to  accuSe  the  people,  to  put  the
 blame  on  others  when  they  them-
 selves  are  to  be  condemned  and  blam-
 ed  in  the  country  today.

 If  we  look  into  the  achievements  of
 the  Food  Ministry  we  will  see  that
 it  is  a  Ministry  of  bungling  and  in-
 efficiency  and  nothing  else.  It  is  not
 a  question  of  whether  the  Minister
 resigns  or  not.  I  read  in  the  papers
 today  that  he  has  offered  to  resign.
 So  also  when  we  were  discussing  the

 *  The
 document  was  not  treated  as  laid  on  the  Table  as  the  Speaker  sub.

 ssquently  did  not  accord  the  necessary  permission.
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 fead  situation  last  time  there  was
 some  such  feeler  news  It  is  dis-

 [हुन
 Yor  him  to  continue  ff  he

 te  come  up  to  the  expectations
 nt  the  people,  it  will  be  graceful  for
 hem  to  go  out  We  should  not  regret
 #  af  he  goes  out  and  sets  up  a  good
 precedent

 I  am  saying  this  because  he  has
 been  acting  m  a  most  complacent
 manner  in  the  administration  of  the
 food  portfolio  Even  in  this  House,
 on  the  [2th  of  August  when  the  ques-
 tion  of  the  rise  in  prices  was  ravsed,
 he  said—I  have  got  the  answer  here—
 that  there  has  been  no  increase  of
 price  in  the  country  Then  he  said
 that  there  may  be  some  increase  here
 or  there  but  not  in  the  country  as  a
 whole  But  I  will  place  facts  before
 him  from  the  records  of  his  own
 Ministry,  from  “Agricultural  Situa-
 tion  in  India”  June  issue,  where  :t  is
 stated

 “During  May  the  prices  of
 wheat  and  maize  declned  fur-
 ther,  while  those  of  most  other
 foodgrains  viz  rice,  jowar  and
 bajra  rose  to  some  extent

 The  price  index  of  rice,  on  the
 other  hand,  rose  from  950  in
 April  to  98  4  m  May  During
 this  period,  the  index  of  Jowar
 rose  from  07  5  to  111  7  and  of
 Bajra  from  24  9  to  26  4”

 So,  I  accuse  the  Minister  for  conceal~
 ing  facts  even  from  this  House  There
 fore,  there  is  no  justification  for  him
 to  continue  When  he  himself  admit
 ted  that  there  has  been  increased
 production  why  35  ३  that  Government
 have  not  been  able  to  arrest  this
 abnormal  increase  in  prices?

 Some  time  back  we  head  that  the
 Prime  Moinistcr  expiesscd  much  con
 ९६77  about  the  failuic  of  the  food
 policy  and  that  hc  had  written  to  the
 States  concerned  stating  that  the
 Chief  Ministers  themsefve.  should
 take  charge  of  the  portfolio  of  food
 and  agriculture  If  that  is  so,  why
 not  he  himself  take  up  that  portfolio”
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 I  think  Ghis  pedbiem  is  more  import-
 ant  today  than  the  External  Affaiss
 Department.  We  are  not  very  much
 eomcerned  with  the  cold  war  between
 USA  and  USSR,  but  we  are  concern.
 ed  with  ouf  hungry  people,  thousands
 who  have  become  beggars  and  do  net
 get  food  So,  :f  he  really  feels  that
 the  country  should  progress  and  the
 Pian  should  succeed  then  it  35  time
 he  took  up  this  subject  in  hfs  ove
 hands  and  gave  the  subject  of  exter-
 n@!  affairs  to  somebody  else  Because,
 as  has  been  very  rightly  pownted  out
 by  friends  who  spoke  before,  this
 infieage  in  price  of  foo@grains  will
 have  its  repercussions  on  the  entire
 economy  of  the  country  This  insis-
 wility  in  the  food  front  will  en
 instability  in  other  sectors
 including  the  industrial  sector  That
 is  8  great  bottleneck  for  us  There.
 fore  it  ly  &  depressing  picture

 I  will  again  refer  to  the  same
 “Agricultural  Situation  m  India”  {ft
 would  be  seen  from  the  tabie  that  I
 have  been  able  to  prepare  from  this
 magaiine  that  not  only  m  the  case  &
 rice  but  alyo  in  the  case  of  wheat,
 gfam,  jowar,  maize  potato,  sugar  and
 gur  there  has  been  a  substantial
 wicrease  in  the  price  from  May
 tO  May  4959  I  am  surprised—and  I
 atk  some  explanation  from  the  Min:s-
 ter  concerned—to  see  from  the
 magazine  that  while  the  comparative
 figures  of  al]  the  food  articles  aré
 given,  there  i.  no  comparative  figure
 so  far  as  rce  is  concerned  They  have
 cleverls.  managed  to  ७९९  that  no  com-
 parative  figure<  of  rise  in  price  of
 rice  are  given  m  “Agricultural  Situa-
 tion  in  Indias  But  I  find  from  Indus-
 tty  and  Trade  journal  that  even  for
 cOarse  rice  there  has  been  an  increase
 mM  price  Whcreas  it  was  22  72  in
 May  3958  it  was  25  25  in  May  939
 There  has  been  a  little  decrease  in
 the  rates  ५०  far  a  super  fine  rice  3s
 concerned  But  that  is  because  the
 people  are  not  able  to  affoid  to  buy
 super  fine  rice

 So,  there  is  a  paradox  2n  our  cout-
 tty  today  that  whereas  there  is
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 {Shri  Surendranath  Dwivedy}
 increased  production  there  is  this
 abnormal  increase  in  prices  also.  This
 may  not  be  new  and  this  may  be
 quite  natural  for  a  ,leveloping
 economy.  But  this  phenomenon  is
 existing  fn  our  country  for  the  last
 #0  many  years

 The  Munster  is  always  quick  to
 plate  before  this  House  the  compara-
 tive  figures  about  the  achievements
 regarding  production.  But  I  accuse
 him  for  not  placing  the  figures  before
 us  to  show  how  much,  during  the  last
 12-13  years,  the  prices  of  foodgrains
 have  increased.  It  is  only  when  those
 figures  are  available  that  we  will  be
 in  a  postion  to  judge  his  achieve
 ments.  I  say  that  the  rise  in  prices
 has  been  steady,  especially  after  the
 commencement  of  the  Second  Plan.  It
 38  contnually  rising,  whereas  before
 that  there  war  some  fluctuation  m  the
 price  of  rice

 Again,  if  vou  take  939  as  the  base
 year  with  a  figure  of  100,  the  relevant
 figure  for  ‘1956-57  was  388°9,  an
 increase  of  93°4  per  cent  For  1957-58
 the  relevant  figure  was  47  8,  an
 increase  of  i00  per  cent  In  the  Food-
 grains  Enquiry  Committee  Report
 they  have  stated  that  in  April  ‘1957,
 over  1955,  in  the  price  of  rice  all
 along  there  was  an  increase  to  the
 tune  of  40  pe:  cent  When  the  state
 of  affairs  is  such,  would  anybody
 ever  believe  that  the  Plan  is  going  to
 give  more  food  and  it  is  gomg  to
 succeed?  The  figures  show  that  the
 situation  is  deteriorating  or  worsen-
 ing  day  by  day.  This  again  shows,
 as  my  hon  friend,  Dr.  Ram  Subhag
 Singh  has  pointed  out,  there  is  no
 single  policy  but  there  is  a  conglome-
 ration  of  policies  I  say  that  there
 is  no  co-ordinated  policy

 Shri  A.  M.  Thomas:  The  hon  Mem-
 ber  comes  from  Orissa  May  I  res-
 pectfully  ask  him  the  level  cf  prices
 in  Orissa?

 Shri  Surendranath  Dwivedy:  I  am
 coming  (०  that.  You  just  please  walt.
 Oriasa  is  not  the  whole  of  India  I
 am  coming  to  that.
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 So,  what  I  submit  is  that  +  we
 want  really  to  achieve  our  goal
 there  should  be  a  co-ordinated  food
 policy  for  which  three  of  our
 requirements  have  to  be  satisfied.
 We  should  have  a  purchase  price.
 We  should  have  sufficient  stocks  in
 hand.  There  should  be  fair  priee
 shops  to  distribute  food  so  that  it  may
 be  available  to  the  people.  The  Food-
 grains  Enquiry  Committee  which  was
 appointed  spec.fically  to  examine  the
 causes  and  the  trend  of  food  prices
 since  about  the  middle  of  May  3955
 and  40  make  recommendations  with
 due  regard  to  the  interests  of  the  con-
 sumer  and  the  maintenance  of  reason-
 able  cost  structure  in  the  economy,
 went  into  this  matter  very  carefully
 and  gave  its  recommendation  They
 have  made  certain  suggestions
 which,  I  think,  are  very  sound  be-
 cause  they  d'd  not  recommend  any
 rigid  formula.  They  said  that  it  will
 vary  from  day  to  day.  There  is  no
 rigid  formula  anywhere  in  the  world
 but  certain  practical  policies  should  be
 taken  up  That  is  what  they  suggested
 They  suggested  a  price  stab:lisation
 board  They  suggested  socialisation  of
 the  food  trade  There  should  be  a
 proper  price  of  agricultural  commo-
 dities—cash  crop  and  the  food  crop
 Theic  should  be  some  relationship  be
 tween  the  industrial  sector  and  the
 agricultural  sector  Thcy  say  that  all
 these  things  should  be  taken  into  ac-
 count  while  fixing  a  price  by  the
 establishment  of  a  price  stabilisation
 board

 What  was  his  objection?  He  did  not
 say  that  this  ts  a  wrong  policy  or  that
 this  is  a  wrong  recommendation  alto-
 gether  All  right,  we  agree.  But  how
 can  this  Government  delegate  its  func-
 tion  to  a  body  of  officials  who  will  sit
 in  judgment  over  the  economic
 Policy?  No,  no,  we  are  not  going  to  do
 that  What  did  he  propose  instead?
 He  said  that  the  Cabinet  and  its
 economic  committee  would  always  be
 keeping  constant  vigilance.  As  Shri
 Tyagi  hae  pointed  out,  thase  whe
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 है... 2  nothing  about  agriculture  or
 food  or  villages  will  be  keeping  con-
 stant  vigilance  (Interruption)  I
 come  from  a  village  I  belong  to  an
 agricultural  family  I  am  as  much  a
 peasant  as  Shri  Choudhury  is  They
 gay  that  they  will  look  after  this  But
 in  order  to  satisfy  this  demand  they
 say,  “We  will  just  appoint  a  commit-
 tee  and  they  will  make  recommenda-
 tions  from  time  to  time”

 But  what  has  been  its  recommenda
 tions  and  what  has  been  actually  the
 achievement?  1  will  not  infer  any
 opinion  of  my  own  This  the
 @pinion  very  recently  expressed  by
 the  Ford  Foundation  Team  which  went
 into  this  matter  of  agricultural  pro-
 duction  Its  report  has  been  publish
 ed  in  April,  3959  Now,  what  do
 they  say?  They  admit  that  there  will
 be  fluctuation  of  a  price  policy

 “Even  with  these  qualifica
 tions,”  they  say,  “the  price  dis
 parities  have  been  unreasonable  ”

 Then,  about  your  achievement,  what
 do  they  say?

 “Indian  experiments  with  price
 control  in  recent  years  have  bern
 aimed  at  checking  excessive  prict
 डॉनल्ड  or  falls  rather  than  achiev-
 ing  any  continuing  price  stability
 These  temporary  programmes  of
 exped  ency  fail  to  protect  ade-
 quately  the  interests  of  either  the
 producer  or  the  consumer"

 ~  do  not  know  with  whom  he  ts  fair

 “They  lead  to  "  what?

 “They  lead  to  speculative  act:
 vities

 The  Government  is  serving  the  inter-
 ests  of  speculators  m  this  country

 “They  lead  to  speculative  acti
 vities  and  do  not  provide  the  pro-
 per  basis  for  the  planned  progress
 which  35  fundamental  to  growth“

 They  suggested  as  a  beginning
 “As  a  beginning  we  suggest

 that  minimum  prices  be  establish-
 ed  only  for  rice  and  wheat  on  an
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 all-India  basis,  and  other  :mport-
 ant  grains  on  regional  basis”

 They  also  said

 “Floor  price  be  announced  be-
 fore  sowing  time  and  remain  in
 effect  for  one  full  year”

 Thus  has  more  or  less  been  the  demand
 of  all  sections  of  the  House  from  the
 very  beginning  and  this  Government
 has  been  refusing  to  consider  that
 demand  They  have  also  taken  into
 account  al]  these  difficulties  and  they
 hav.  suggested  a  machinery  which
 will  do  that  They  have  also  suggest-
 ed

 ‘The  major  need  for  price  stabi-
 lisation  7253  a  systematic  and  con-
 tinuous  effort  to  maintain  food-
 gram  prices  at  the  desired  level
 This  can  be  accomplished  only  by
 @  Permancnt  agency  which  can
 formulate  price  policy  and  umple-
 ment  this  policy  with  the  required
 action”

 These  are  the  words  of  the  Ford
 Foundation  Team  which  went  round
 this  country  and  produced  such  a
 valuable  report

 Mr  Deputy-Speaker  The  hon
 Members  time  is  up

 Shri  Surendranath  Dwivedy  I  have
 two  or  three  more  points  and  then  I
 shall  conclude

 As  regards  State  trading,  at  long
 jJast  the  Government  decided  it,
 although  at  first  they  hesitated  to
 announce  their  policy  But  when  they
 were  driven  by  circumstances,  when
 hoarders  were  actually  caught  under
 the  eyes  of  the  people  and  they  were
 not  able  to  control  them,  they  started
 State  trading  But  what  has  been  the
 result?  As  Shri  Tyagi  has  rightly
 said,  you  started  this  State  trading
 policy  also  half-heartedly  You  your-
 self  perhaps  did  not  want  that  this
 should  succeed,  because  the  main
 object

 Mr.  Deputy-Speaker:  The  records
 would  show  that  I  was  guilty  of  that.
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 refers  to  the  Government

 Shri  Tyagi:  You  represent  «everyone
 of  us

 Shri  Surendranath  Dwivedy  The
 object  of  State  trading  was  to  elimi
 mate  and  the  Government  could  go  to
 the  villageis  and  the  sellers  direct  so
 that  there  would  be  direct  contact,  the
 monev  of  the  State  would  be  saved
 fo  a  great  extent  and  som:  benefit
 would  be  available  to  the  country  But
 what  has  heen’  the  achievement?
 Again  they  .omplain  that  the  hoarders
 today  also  ue  hoaiding§  It  i  the
 same  thing  ‘nd  who  is  their  agent’
 It  is  the  sari  wholesalers,  the  same
 black-marketc.<:5  Have  they  prohi
 bited  a  leense  or  a  permit  to  a  person
 who  has  been  cayght  for  black
 marketing  before  lor  being  appointed
 as  an  ageni  o  State  tiading  any
 where?  No  Sir  They  also  are  given
 this  license  and  they  continuc  to  func
 tion  as  they  werc  doing  before  So
 what  is  thi,  policv?  The  private
 tra@ers  and  hoarders  act  8५  before
 They  still  have  the  monopoly  =  and
 control  the  prices

 He  was  ieferiing  to  Orissa  We  are
 suffering  in  Orissa  as  anything  What
 have  they  done?  After  various  re-
 presentations  very  recently  the  Gov
 ernment  has  oni.  increased  the  price
 to  Re  }  per  maund  in  Orissa”  In
 whose  pockets  docs  it  go”  It  goes  to
 the  pockits  of  the  hoarders  and  the
 mull-owners  who  have  already  pur
 ehased  rice  from  the  producers  They
 did  not  announce  it  five  months  back
 or  two  months  back  Thev  have  an
 nounced  't  when  all  the  rice  has  gone
 from  the  producers  and  has  come  to
 the  mill  owners  Now  they  will  very
 handsomt  ly—mv  Congress  Party
 friends  will  excuse  me—donate  to  the

 Yn  power  That  is  the  purpose
 is  how  you  are  feeding  them

 J  want  a  clarification  Now  there  as
 #  contemplation  that  State  trading

 function  only  in  surplus  areas
 and  the  deficit  areas  would  be  left
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 aut  What  will  happen  as  ४  xeqult
 of  this  policy?  ह: उ  a  dangeroys
 policy  58  really  this  policy  is  follow-
 ed,  what  would  happen  38  that  .the
 people  in  surplus  areas  will  suffer.
 Trey  will  get  less  and  tess,  whereas
 black-marketing  and  rise  in  prices
 will  rule  as  before  in  the  deficit  areas
 Ts  is  a  very  dangerous  poly,  if  it
 is  going  to  be  pursued  I  will  say
 that  it  is  a  suicidal  step  if  they  are
 contemplating  because  of  their  own
 inefficiency  to  change  this  policy  lke
 this  I  was  told  that  there  38  somegne
 who  has  said  this  present  dffloulty
 arises  mainly  because  the  producers
 have  not  given  the  rice  I  want  ३8
 know  whether  this  is  happening

 Mr  Deputy-Speaker  The  hon  Mem-
 brs  time  is  up

 Shri  Surendranath  Dwivedy  One
 woid  about  West  Bengal  and
 I  conclude  and  that  is  this
 There  was  much  agitation  on
 account  of  the  withdrawal  of
 t}«  Paice  Contro)  and  Levy  Order
 I  have  read  \ciy  carefullv  the  state
 nm)  nt  of  the  West  Bengal  Chief  Minis
 tes  and  the  Government  I  have  found
 that  six  months  was  not  sufficient
 timc  to  come  to  a  Judgment  and  the
 entire  Price  Control  and  Levy  Order
 hed  failed  because  from  the  Chrf
 Ministers  account  itself  it  shows—he
 has  admitted  that—-that  while  avail
 ability  of  rue  in  March  and  April  had
 improved  -it  was  promulgated  =  in
 January  and  m  Maich  and  April,  he
 admits  there  was  some  improvement

 and  prices  in  many  arias  were
 almost  at  par  with  the  control  price—
 that  also  he  admits—-in  May  thev
 again  rose  This  1S  not  sufficient  tame
 The  Amrita  Bazar  Patrika  commenting
 on  this  has  said

 Its  miserable  failure  has  to  be
 atthibuted  not  to  its  basic  defects
 but  to  the  evident  weakness  of  the
 Government  m  implementing  it
 with  as  much  promptness  and
 vigour  as  it  called  for”

 That  is  what  is  wanted  है) अ  seems
 there  ts  nothing  wrong  with  it  The
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 whole  thing  seems  to  be  that  there
 as  Qean  proper  वडा9िघरप्नंदा..  The
 distri on  machinery  in  that  parti-
 cular  Gtate  has  failed  although  the
 Central  Government  has  been  conced-
 amg  demands  which,  I  know,  have
 increased  from  seven  to  nine  and  to
 eleven  now  They  have  agreed  to
 supply  them  that  much  Gti!  if  !t  is
 failing,  7  is  failing  because  the  dis
 tribution  machinery  in  that  State  has
 completely  failed  So,  it  is  time  that
 the  Central  Government  should  take
 over  the  distribution  machinery  in
 West  Bengal  if  :eally  they  want  that
 the  food  policy  should  succeed

 Shri  N.  R  Ghosh  (Cooh-Behar)
 Mr  Deputy-Speaker,  Sir,  the  food
 positon  m  the  country  is  certaiily
 very  acute  and  I  can  fully  und  rst.nd
 why  so  much  heat  is  being  introduccd
 m  the  debate  But  I  think  that  that
 is  not  a  coricct  approach  If  it  is  a  very
 acu  e  problem,  we  should  app  ouch  7६
 with  a  sober  mind

 Many  things  have  been  spnken
 against  the  West  Bengal  Govei:nment
 Now  I  come  from  West  Bengal  and  I
 tell  you  that  the  people  there  bh  ve
 that  the  Ministry  there  has  nide  and
 3  making  every  earnest  attempt
 every  sincere  attempt  to  alleviate  the
 miseries  of  the  people  I  know  that
 some  of  the  Jeftist  parties  do  not  hold
 this  view
 34  hrs.

 Shri  Tridib  Kumar  Chaudhuri  Is
 this  in  order,  Sir?  If  we  cannot  criti
 aise  the  West  Bengal  Government,  5
 it  in  order  also  to  go  out  of  our  woy
 to  praise  it?

 Mr,  Deputy  Speaker  It  was  crit:
 cised  just  now

 Shri  Tyagi.  On  a  point  of  order
 Sir,  I  want  to  clarify  Praises  can  be
 effered  in  the  absence  of  a  Memb-r  or
 any  person,  but  not  criticism

 Mr.  Deputy-Speaker.  We  do  not
 allow  even  praises  to  be  offered  hcre
 But,  now,  because  it  is  a  question  of
 the  responsibility  of  the  State  and  the
 Centre,  bo  h  are  being  criticised  Just
 now,  we  heard  that  the  distribution
 machinery  in  the  State  has  totally
 fatled  Therefore,  if  some  other  hon
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 Member  gets  up  and  says  that  it  has
 tried  its  beat,  ४  is  not  out  of  order.

 Shri  N.  है.  Ghosh:  It  :s  most  unfor-
 tunate  that  our  miseries  are  expioit-
 ed  by  certain  political  partes  [  have
 noticed  it  in  the  case  of  the  refugee
 problem  I  am  noticing  it  now  when
 there  is  distress  in  the  countsy  re.
 gaiding  food  It  would  have  been
 much  better  if  these  questions—the
 distress  of  the  people—had  been  put
 above  parties  That  is  not  being
 done  It  is  being  utilised  for  party
 purpose»  I  would  submit  that  we
 should  have  a  detached  view  of  the
 subject

 Much  has  been  said  about  market-
 ing  of  foodgrains  But,  what  are  the
 facts?  How  much  of  the  foodgrains
 is  actually  marketed?  ६  shall  read
 fiom  page  98  of  the  Ford  Foundation
 Re  port

 ‘By  far  the  largest  portion
 over  75  per  cent  —of  India's  food-
 grains  production  ts  never  market
 ed  Most  of  the  cultivators  have
 small  acreages,  and  since  their
 yields  are  low,  their  total  produc-
 tion  per  farm  is  not  great  Food-
 giains  comprise  a  major  portion
 of  their  diets  and  manv  vcultiva
 tors  consume  all  that  they  pro-
 duce  and  may  even  buy  addi-
 tional  supplies  Also,  in  the  vil-
 lages,  labour  is  commonly  paid
 with  foodg:ains  for  both  agricul-
 tural  work  and  other  service,
 Additional  supphes  are  retained
 for  seed”
 The  accompanving  table  .ummaris-

 es  the  estimatc  of  marketable  surplus.
 for  foodgrams  fo:  several  years

 I  shall  read  only  two  lines  So  far  as
 7706  3s  concerned,  in  ‘1956-57,  ७  9  per
 cent  was  maiketed  So  far  as  wheat
 is  concerned,  only  3  $  per  cent  was
 marketed  In  1957-58,  in  rice  /  8  per
 cent  was  marketed  and  in  wheat  only
 27  per  cent  was  marketed  There-
 fore,  7  everything  was  not  all  right
 regarding  marketing,  that  does  not
 even  touch  the  fringe  of  the  question
 The  problem  is  elsewhere  We  must
 look  at  if  squarely  with  an  unbiased
 mond
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 The  real  problem  uw  that  our

 country  is  not  producing  sufficient
 foodgrains  and  that  ought  to  be  given
 the  top  priority.  Here  also,  I  may
 tbe  permitted  to  read  out  a  few  lines
 from  the  same  report

 *
 “We  believe  that  the  crisis  in

 food  requires  action  at  the  highest
 levels  of  Government.”

 I  agree  with  the  views  expressed  by
 wome  hon.  Members  who  spoke  about
 it,

 “But,  there  must  be  follow-
 through  at  all  levels  Legislative
 as  well  as  administrative  branches

 .of  Government  must  be  aware  of
 the  urgency  of  the  situation
 Decisions  which  are  binding  on
 all  Ministries  of  Government  and
 on  all  levels  of  Government  and
 which  are  supported  by  political
 jeaders,  must  be  made  The  cru-
 cial  role  of  agriculture  must  be
 recognised  and  the  best  technical
 ‘knowledge  on  food  production
 must  be  brought  to  bear  on  the
 problems  without  equivocation  or
 ‘delay

 Far-reaching  centralised  autho-
 rity  with  a  clear  line  of  command
 and  execution,  alone  can  meet  the
 challenge  of  growing  more  food"

 This  33  the  crux  of  the  problem
 Unless  we  increase  our  food  produc-
 tion,  all  these  noises  about  faulty
 marketing  will  not  solve  our  problem

 A  criticism  has  been  levelled  why
 the  West  Bengal  Government  tned  to
 control  even  retailers’  prices  rr  can
 tell  you  that  the  people  of  West
 Bengal  including  the  leftist  parties
 wanted  that  If  you  want  to  control,
 you  must  go  the  whole  way  any  you
 ™mus*  contro)  also  the  retailers’  prices
 Certainly  that  was  a  wise  decision
 But,  I  adinit  that  the  West  Bengal
 Government  or  any  Government,
 perhaps,  in  this  country,  has  not  the
 mecessaty  machinery  to  implement
 this,  That  might  have  been  a  mistake
 of  judgment.  That  was  a  bona  fide
 mistake.  There  was  nothing  wrong  in
 §t.  We  do  sometimes  make  mistakes;
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 but  we  should  not  accuse  the  Ministry
 unjustly  and  for  nothing.

 As  regards  the  removal  of  the
 Levy  and  Price  control,  that  was  also
 because  the  people  of  West  Bengal
 wanted  it.  From  the  market  all  the
 foodgrains  evaporated.  Some  people
 who  are  now  loudest  in  their  accusa-
 tion,  perhaps  had  some  hand  in  it.
 The  people  of  West  Bengal  under  the
 circumstances  wanted  that  this  ought
 to  be  de-controlled.  That  was  done.
 It  was  unfortunate,  but  there  was  no
 help

 I  believe  there  are  many  vital  things
 to  be  done  on  the  question  of  the  food
 problem,  and  the  Central  Government
 certainly  will  consider  all  these  ques-
 tions  and  come  to  an  integrated  policy
 which  may  solve  it  It  must  be  given
 top  priority.

 As  regards  regulating  the  market,
 we  ought  to  have  a  regulated  market
 But,  as  the  machinery  of  the  Goverr-
 ment  stands  at  present,  many  people
 seriously  doubt  whether  control  is
 actually  any  solution  We  know  the
 war  time  situation  of  fond  and  the
 immense  difficulties  and  corruption
 prevailing  at  the  time  and  the
 whole  country  breathed  a  sigh  of
 relief  when  the  late  Shri  Kidwai  with-
 drew  controls  all  over  India  !  would
 submit  that  if  really  you  want  te
 have  state-trading,  you  must  have  the
 complete  machinery  for  it  Other~
 wise,  half-heartedly  if  you  go  into  it,
 it  will  not  succeed  and  if,  on  the  other
 hand,  you  can  produce  sufficient  food~
 grains,  there  will  not  be  any  necessity
 of  any  control  whatsoever  The
 ordinary  trade  channe]  would  thes
 very  well  look  after  it  Again,  te
 come  back  to  the  food  question,  I  may
 be  allowed  to  read  a  few  lines  from
 this  Report

 “Many  leaders  and  administrs-
 tors  are  aware  of  the  critical
 importance  of  increasing  produc-
 tion.  Others,  unfortunately,  have
 an  air  of  complacency—".

 as  has  been  pointed  out  by  some  of
 my  friends—

 “not  warranted  by  facts.”
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 “Tt  is  clear  to  us  that  food  pro-
 duction  increases  at  the  rate
 required  te  reach  a  110-million-
 ton  target  cannot  be  realised
 unless  an  all-out  emergency  pro
 gcamme  is  undertaken,  and  sde-
 quate  resources  are  made  avail-
 able  This  means  that  agricul-
 tural  development  must  be  siven
 the  highest  priority  among  all  the
 categories  of  development  for  the
 remander  of  the  Second  Five
 Year  Plan  and  for  the  entire
 Third  Plan  period”

 Therefore,  I  would  submit  that  al!
 this  requires  an  integrated  policv

 So  far  as  West  Bengal  is  vconeein-
 ed,  that  s  an  unfortunate  S  ate  You
 know  there  is  the  refugee  probicmn
 Milhons  of  people  have  come  from
 East  Bengal  and  the  population  pres-
 sure  there  is  almost  unbearable  As
 a  result  of  partition  most  of  the
 districts  which  were  the  granarics
 of  Bengal  we  _  have  lost  Under
 these  circumstances,  it  is  a  pe  ularly
 different  problem  The  hon  Minister
 must  look  at  it  from  that  angle  of
 view  It  cannot  be  looked  at  in  the
 Same  manner  as  he  would  deal  with
 the  other  States,  because  the  problem
 of  West  Benga!  १5६  a  different  problem
 altogether  Therefore  it  is  no  8700
 accusing  the  West  Bengal  (Crovern-
 ment  or  certain  Ministers  We  know
 that  actually  all  these  talks  and  all
 this  agitation  have  a  different  pur-
 pose  They  want  to  exploit  its
 miseries  for  political  purposes  and  १
 would  submit  that  that  would  neve
 solve  the  problem  That  would  only
 worsen  the  problem

 Shri  Tridib  Kumar  Chaudhuri:  Mr
 Deputy-Speaker,  the  previous  speaker
 began  with  some  complimentary
 reference  to  the  West  Bengal  Govern-
 ment

 An  Hon.  Member:  No  harm

 Shri  Tridib  Kumar  Chaudhuri:  No
 harm!  I  am  just  statmg  a  fact  He
 did  it  He  need  not  do  st.  (Inter-
 ruption)
 78  LS.D~6
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 Mr.  Deputy-Speaker:  Order,  orde:.
 He  may  contanue

 Shri  Tridib  Kumar  Chaudhuri:
 and  ended  also  with  a  praise  of  that
 Government  and  condemned  the
 agitation  that  has  started  But  onc
 patent  fact  stands  out,  namely,  that
 from  the  very  day  the  agitation
 started,  the  prices  have  started  coming
 down  The  hoarders  nave  taken
 fright,  they  all  went  to  the  writers’
 building,  as  one  previous  speakt:  has
 pointed  out,  asked  them  for  police

 wa  Protection,  ana  got  promises  of  police
 protection

 Shri  C.  K.  Bhattacharya:  Is  that  a
 compliment  to  the  agitation’

 Shri  Sadhan  Gupta.  Yes
 Shri  Tridib  Kumar  Chaudhuri:  My

 hon  friend  has  another  way  of  look-
 ing  at  it  I  have  my  way  of  looking
 at  if  Immediately,  the  pnces  started
 com  ng  down

 But  before  I  take  up  the  West
 Bengal  food  situation,  I  want  the
 House  to  consider  very  calmly  the
 vosition  and  the  policies  of  this  Gov-
 ernment  for  the  past  three  years,
 that  1s,  since  the  beginning  of  the
 hfe  of  this  House

 In  1957-58,  we  had  a  rather  bad  pio-
 duction  In  1956-57,  in  spite  of  satis-
 factory  production,  the  prices  started
 going  up  It  was  to  meet  that  con-
 tingency  and  to  suggest  a  programme
 of  constructive  policy  that  the  Food-
 grains  Enquiry  Committee  was
 appointed,  and  afte:  four  months  of
 labour,  that  committee  produced  what
 I  should  say  was  a  very  competent
 report,  and  made  very  sensible  and
 Wpacticable  suggestions  But  n  Mav
 958  the  hon  Minister  came  forwara
 before  the  House  during  the  budget
 session  and  gave  his  arguments  az  to
 why  the  recommendations  of  thc
 Asoka  Mehta  Committee  could  not  he
 accepted,  and  why  the  policy  nf  State
 trading,  as  suggested  by  ‘hat  corfmmit-
 tee,  could  not  be  accepted

 The  whole  crux  of  the  probl«m  was
 ‘hat  the  committe  suggested  that  ther:
 should  be  an  overall  price  policy  m
 regard  to  foodgrains,  and  on  the  basis
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 of  that,  there  should  be  a  reserve
 stock  or  a  buffer  stock  at  the  disposal
 of  Government  so  that  Government
 c@n  come  to  the  market  from  a  posi-
 tion  of  strength  and  influence  the
 market  by  releasing  stocks  when
 pricés  would  go  up,  and  by  purchas-
 ing  from  the  market  when  prices  tend
 to  fall  down.  The  committee  vointed
 out,  and  we  also  know,  that  this  was
 not  a  very  revolutionary  suggestion.
 Many  other  countries,  very  dignified
 and  honourable  capitalist  countries,
 are  having  that  system.  The  commit-
 tee  mentioned  Canada,  for  example
 Even  our  neighbour  Burma  is  having
 that  type  of  food  administration.

 But,  enyway,  the  Cabinet  mm  their
 wisdom  decided  that  they  could  not
 accept  that  policy.  They  could  not
 decide  upon  a  fixed  price  level;  they
 could  not  give  this  responsibility  of
 fixing  foodgrains  prices  to  any  other
 independent  or  autonomous  body
 They  said  that  the  whole  Cab  net,
 sitting  with  the  Planning  Commission,
 which  is  the  economic  committee  of
 the  Cabinet  would  decide  these  things
 This  was  in  May.  The  Cabinet
 decides  in  May  that  there  is  no  need
 to  change  the  policy.  But  within  the
 course  of  a  few  months,  in  the
 National  Development  Council,  the
 very  same  Cabinet  with  the  very
 same  people  decides  that  there  should
 be  State  trading,  there  should  be
 nationalisation  of  whole-sale  trade;
 and  immediately,  an  atmosphere  is
 created,  a  climate  is  created  in  which
 we  almost  feel  that  we  are  yoing
 towards  socialisation  of  foodgrains
 But  after  months  of  labour  when  Gov-
 ernment  announced  this  thing,  when
 Ministers  went  about  making  speeches,
 dey  knew  very  well—and  I  charge
 this  Ministry  and  this  Cabinet—that
 they  did  not  have  the  machinery  and
 they  did  not  have  even  the  plans
 ready  and  thev  appointed  28  working
 group.  The  working  group,  after
 months  of  labour,  after  mountains  of
 labour  produced  a  mouse.  And  we
 just  got  a  plan  which  was  not  very
 much  different  from  what  we  were
 having.  And  State  trading  was  the
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 name  given  to  the  sort  of  procurement
 or  to  the  type  of  procurement  that
 was  being  done  in  d-fferent  parts  of
 the  country.  That  was  the  neme
 given  to  State  trading.  The  whole
 idea  of  State  trading,  and  nationalisa-
 tion  of  whole-sale  trade  in  foodgrains
 was  sabotaged  from  within.  There
 must  be  some  powerful  liaison  bet-
 ween  the  foodgrains  trade  in  this
 country,  or  the  whole-sale  trade  in
 this  country  and  people  high  up  in
 Government,  and  they  saw  to  it  that
 the  policy  determined  upon  by  the
 National  Development  Council  was
 sabotaged.  They  can  thank  them-
 selves,  and  they  can  pat  themselves
 on  their  backs  that  they  have  suc-
 cessfully  done  it.

 Now,  we  find  that  the  gentlemen
 sitting  opposite  are  coming  and  accus-
 ing  Government,  “Oh,  you  ought  not
 to  have  done  this  sort  of  thing,  with-
 out  first  preparing  your  plan;  the
 policy  was  good,  the  people  wanted  it,
 but  you  ought  not  to  have  done  this
 thing  without  preparing  your  organt-
 sation,  without  preparing  your
 machinery,  you  did  not  have  this  tvpe
 of  machinery  or  this  type  of  organisa-
 tion  So,  it  was  a  mistake,  and,
 therefore,  you  must  scrap  the  whole
 policy  at  least  for  the  time  being.”

 Mr.  Deputy-Speaker:  Here,  in  this
 House,  we  address  all  the  Members
 either  as  hon  Members  or  as  Minis-
 ters;  we  do  not  address  them  as
 gentlemen  or  as  persons  or  as  others

 Shri  Tridtb  Kumar  Chaudhuri:  I
 am  sOrry

 It  was  the  same  policy  on  a  smaller
 scale,  but  with  more  serious  and
 disastrous  results,  that  was  adopted  in
 West  Bengal.  I  do  not  really  know
 whom  to  accuse,  because  I  happened
 to  be  a  member  of  the  All-Parties
 Food  Advisory  Committee  appointed
 by  the  West  Bengal  Government,  and
 I  know  some  inside  story;  I  also  hap-
 pen  to  be  a  member  of  the  informal
 consultative  committee  constituted  by
 the  Prime  Minister;  there  also,  we
 came  into  possession  of  certain  facts.
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 है  है. &  been  the  contention  of  the
 West  Bengal  Government  that  what-
 ever  they  have  done  with  regard  to
 price  contrel  and  levy  was  done  w.th
 full  concurrence  and  approval  of  the
 Central  Government,  and  they  have
 even  lamented  that  they  could  not
 proceed  even  one  step  with  regard  to
 the  fixation  of  prices  wi‘hout  the  con-
 currence  or  the  approval  of  the  Cen-
 tral  Government,  because  the  Cen-
 tra}  Government  has  the  whip  hand,
 West  Bengal  is  a  deficit  State,  it  can-
 not  have  its  owm  way  wi‘hout  the
 concurrence  of  the  Centre,  because
 the  Centre  gives  it  the  suppl  es  that
 it  requires  So,  I  cannot  believe  that
 it  9  only  the  West  Bengal  Govern-
 ment  whom  we  should  accuse  for
 adopting  this  price  control  policy
 This  price  control  policy  which  was
 imposed  sn  January  was  a  control,
 and  as  Shri  Tyagi  has  pointed  out

 Shri  A  P.  Jain:  Did  the  hon  Mem-
 ber  object  in  his  capacity  as  a  mem-
 ber  of  the  advisory  committee?

 Shri  Tridib  Kamar  Chaudhuri:  We
 did  object,  and  not  only  that  we  even
 said  when  they  wanted  to  control
 price  at  all  levels  and  fix  a  certain
 price  for  procurement  from  the  ne  -
 sants,  that  that  prce  was  too  low,
 they  said  that  we  should  go  with  the
 Central  Government

 Shri  A.  P.  Jain:  My  question  was
 a  different  one,  namely,  whether  the
 hon  Member  objected  to  the  prin-
 ciple  of  imposing  controls  on  pr.ces
 and  levy  Did  he  or  did  he  not
 object?

 Shri  Tridib  Kumar  Chaudhari:  It
 is  not  a  question  of  our  objecting  to
 the  principle  because,  as  Socialists,  we
 accept  that  principle  The  question  is
 of  the  whole  set-up,  what  you  are
 going  to  do  and  how  you  are  going
 to  do  it  To  that  extent,  I  accuse
 this  Government  in  that  they  permit-
 ted  this  policy,  even  knowing  that  it
 would  fail.  They  either  impelled  the
 West  Bengal  Govefhnment  or  compel-
 led  it  or  were  persuaded  by  it  to  take
 up  that  policy,
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 And  what  was  the  result?  The
 result  was  that  within  six  months,
 they  came  out  with  all  the  arguments
 which  ought  to  have  been  known  to
 that  Government  even  in  January  In
 June,  they  say  that  it  is  a  deficit
 State,  in  a  free  market,  it  is  very
 difficult  to  impose  controls  at  all
 levels,  they  did  not  have  sufficient
 stocks,  that  their  distribution
 machinery  was  imadequate,  that  they
 could  not  rely  on  ther  police  admin-
 istration  properly  ete  Were  these
 things  not  known  either  to  the  West
 Bengal  Government  or  the  Central
 Government  who  gave  xapproval  to
 this  policy  in  January?  And  what  has
 been  the  result?  As  everybody  knows,
 in  West  Bengal  due  to  the  pressure  of
 population  and  the  smallness  of  the
 farms  m  the  possession  of  agricul-
 turists,  roughly  one-third  of  the
 population  m  the  villages  not  only
 lve  on  starvation  level  but  hve  in
 Perpetual  slavery,  because  they  were
 forced  by  this  law  to  sell  .way  their
 produce  since  they  could  not  wait
 They,  having  no  margin  or  savmg  to
 fall  back  upon,  were  forced  to  sell
 whatever  grain  they  had  produced
 immediately  at  the  control  price  of
 Rs  9-8  per  maund  At  the  present
 moment  they  are  purchasing  it,
 because  they  have  to  purchase  from
 mahaians  or  deoparis,  at  Rs  18  per
 maund

 Shri  Bibhuti  Mishra  (Bagaha):  What
 ts  his  suggestion?  To  purchase  it  from
 the  producer?’

 Shri  Tridib  Kumar  Chaudhuri:  Yes.
 We  suggested  that  the  procurement
 price  should  be  round  about  Rs  3
 per  maund

 Shri  Sadhan  Gupta:  Rs  2  per
 maund  minimum  and  Rs.  i3  per
 maund  maximum

 Shri  Tridib  Kamar  Chaudhuri:  It
 has  always  baffled  me  why  this  Gov-
 ernment  fights  shy  of  a  procurement
 price  that  it  will  pay  to  the  producer
 What  should  be  the  minimum  price
 that  the  cultivator  should  get?  On
 various  occasions,  I  tried  to  raise  this
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 question  and  it  bests  me  why  the
 Government  coyld  not  calculate  6
 eost  of  production  and  the  expected
 remuneration  over  the  outlay  that  the
 peasant  made  Where  38  the  difficulty”
 Why  is  it  that  from  year  to  year  a
 procurement  price  or  a  floor  price
 cannot  be  announced  beforehand,  as
 the  Ford  Foundation  Committee  had

 ?  But  this  has  not  been
 dona,  either  for  the  whole  of  India  or
 tor  the  State  of  West  Bangal  We  now
 find  there  a  situation  where  people
 have  started  suspecting  that  there
 must  be  some  collusion  between  peo-
 ple  who  decide  policies  and  the  food-
 grains  trade—the  millers,  hoarders
 and  profiteers  It  is  very  easy  to
 caper  2  smexamant  by  adgniiar  af
 repressive  measures  and  sweeping
 arrests  under  the  Preventive  Deten-
 tion  Act  But  if  past  experience  has
 any  meaning  and  significance  for  us,
 8  movement  that  starts  with  the
 flame  of  hunger  in  the  stomachs  of
 peaple  yltimately  burns  everybody
 who  may  be  in  the  pedestal  of  power,
 whether  that  is  our  hon  friend,  Shri
 A  P  Jam  here  or  other  hon  gentle-
 men  who  are  his  coynterparts  m  other
 parts  of  the  country  Know  it  for
 certain  that  the  whole  edifice,  your
 Constitution,  your  democracy  and  the
 new  society  that  you  are  going  to
 build  up,  your  plans—al]  will  crumble
 down  af  we  cannot  solve  this  prob-
 lem,  the  basic  problem  of  all,  the
 king-pin  of  our  whole  society  and
 whole  economv

 Shri  Barman  (Cooch-Behar-Reser-
 ved-Sch  (Castes)  Mr  Deputy-Speak-
 er,  there  are  two  questions  involved
 in  this  discussion  today  First  of  all
 there  is  the  question  of  the  price  of
 foodstuffs  that  obtains  today,  both  as
 regards  rice  and  wheat  throughout
 India  Secondly,  and  more  particular-
 ly,  78  the  question  regarding  the  levy
 and  control  policy  that  was  once  im-
 posed  and  later  withdrawn  by  the
 West  Bengal  Government,  and  the
 effect  that  st  has  ultimately  led  to
 We  have  to  conmder  the  basic  factors
 which  have  led  to  all  these  things

 AUGUST  2,  1980  Rise  nF
 shaadi

 Nuons  that  our  country  is  heavily  de-
 flert  9  food  supply  No  argument  is
 Necessary  for  that  because  year  after
 year,  we  are  importing  millions  of
 tons  of  wheat  as  well  as  rice  wher-
 &ver  obtainable  from  outside  There-
 fore,  when  Members  say  that  the
 hasic  problem  for  us  is  how  to  in-
 Grease  food  production  in  this  coun-
 try  and  how  to  devise  means,—both
 At  the  Centre  as  well  as  m  the  States,
 Sither  by  the  Agriculture  Ministry
 alone,  7  that  be  sufficient,  or  with  the
 help  of  all  other  Ministries  working
 together  to  solve  that  problem,  there
 \  20  @ispute  enout  ié  27४४  be  the
 Kasic  problem  and  we  must  solve  it;
 Stherwise,  other  problems  which  are
 dependent  on  that  remain  in  this  con-
 fused  state  year  after  year  afd  we
 Shall  face  such  problems  as  have  now
 4risen  in  West  Bengal  I  will  not
 Gilate  on  that  broader  issue  any  more,
 but  I  shall  have  to  deal  with  the
 broblem  that  has  arisen  m  West  Ben-

 gal  particularly,  in  some  detail,  and
 or  that  I  crave  your  indulgence  for
 some  more  time

 It  has  been  said  by  the  hon  Member
 Shrimat:  Renu  Chekravartty,  that
 She  had  heard  that  the  Centre  was
 supplying  all  that  was  asked  for  by
 the  West  Bengal  Government,  but
 after  the  cereals—rice  and  wheat—
 had  reached  the  State,  they  had  not
 reached  the  consumers  properly  ‘She
 has  not  expressed  clearly  what  she
 meant  by  that  I  think  what  she
 wanted  to  say  was  that  these  lakhs  of
 tons  of  foodgrains  were  somehow  or
 bther  hoarded  by  some  people  or
 passed  on  to  somebody  wherefrom
 they  could  not  be  brought  to  daylight,
 so  that  they  were  not  distributed  pr>-

 perly
 but  had  gone  te  hoarders  who

 ad  sold  it  at  blaek-market  prices.  I
 think  that  was  her  statement  which  Yr
 must  certainly  eontrovert  because  J,
 being  a  resident  of  West  Bengal  just
 as  she  is,  have  also  seme  connection
 with  the  Food  Relief  Committee,  with
 Which  my  hen  friend,  Shm  Tridib
 Kumar  Chaudhuri,  is  alse  ageociated
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 I  know  about  the  proceedings  of  «
 tew  meetings  that  were  held  in  Wesi
 Bengal  ii  whith  this  food  problem
 wes  discussed  month  after  month  and
 how  the  policlea  were  conducted
 from  day  to  day.  It  was  not  that  this
 West  Bengal  Government,  which  now
 belongs  to  the  Congress  Party,  ls
 alone  responsible  for  the  policy.  All
 the  political  parties  in  West  Bengel
 are  associated  in  coming  to  some  of
 the  decisions  and  how  the  policy
 should  be  conducted.  Therefore,  she
 cannot  say  that  she  does  not  know
 what  is  happening  there.

 The  Food  and  Relief  Committees
 had  been  formed  at  the  State  levcl.
 Then  there  have  been  Food  and
 Relef  Committees  at  the  sub-div:-
 sional  level.  In  all  these  committees
 all  the  political  parties  that  count  in
 West  Bengal  are  associated.  There-
 fore,  it  cannot  be  saiu,  when  they  arc
 being  associated  with  all  these  coni-
 mittees  at  the  State  level  as  well  as
 the  sub-divisional  level,  that  they
 did  not  know  how  the  vast  amount
 of  cereals  that  were  sent  to  We-t
 Bengal  could  not  reach  the  consum-
 ers

 I  shall  place  certain  facts  how  dur-
 ing  the  last  year  as  well  as  this  year
 serious  situation  has  arisen  in  West
 Bengal.  It  was  not  so  two  years  back
 or  before  that.  Now,  with  regard  to
 the  question  whether  it  is  mismanage-
 ment  of  the  Government  which  hai
 been  managing  this  food  problem
 since  948  and  whether  suddenly
 there  has  been  some  lapse  on  their
 part  or  they  had  gone  astray  in  cer-
 tain  matters  in  the  management  6०
 this  food  question,  or  whether  it  35
 due  to  something  else,  on  that  I  want
 to  dilate  by  citing  some  facts  and
 figures  before  the  House.

 Mr.  Deputy-Speaker:  That  he
 might  660  the  next  day.  We  shall  now
 take  up  the  Private  Members’  Bus-
 ness.

 SRAVANA  20,  88]  (SAKA)  Rusesn  Foodgrains  3630
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 44.38  hrs.

 COMMITTEX  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forty-SeventH  Report

 Sardar  A.  8.  Saigal  (Janjgir):  Sir,
 I  beg  to  move:

 “That  this  House  agrees  with  the
 Forty-seventh  Report  of  the  Com-
 mittee  on  Private  Members’  Bulle
 and  Resolutions  presented  to  the
 House  on  the  799  August,  1989".

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  this  House  agrees  with  the
 Forty-seventh  Repott  of  the  Com-
 trittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  19th  August,  1959”

 There  35  on  amendment  by  Shri
 Vajpayee.

 Shri  Vajpayee  (Balrampur):  ir,
 the  Committee  has  ailotted  two  hours
 for  my  resolution,  and  I  have  tabled
 an  amendment  that  the  time  be  ex-
 tended  by  one  more  hour  I  think
 the  question  of  Tibet  issue  being  re-
 ferred  to  the  United  Nations  35  an  im-
 portant  issue

 Mr.  Deputy-Speaker:  He  might  not
 advance  further  arguments.  If  that  be
 the  wall  of  the  House  it  can  extend  it
 just  now,  or  the  Speaker  has  always
 the  discretion  to  extend  it  by  one
 hour  if  he  finds  that  that  is  the  do
 sire  of  the  House,  and  it  can  be  done
 at  that  moment.  Sv  the  hon.  Mem-
 ber  need  not  move  bis  amendment.
 We  will  see  as  the  debate  advances,
 and  of  the  House  wants  we  can  ex-
 tend  the  time

 The  question  i.:

 ‘That  this  House  agrees  with  tne
 Forty-seventh  Report  of  the  Com-
 mittee  on  Private  Members’  Bulls
 and  Resolutions  presented  to  the
 House  on  the  9th  August  1959”.

 The  motion  was  adopted.



 ३०37  AUGUST  a,  ‘1959.  ‘Resolution  re:  Nationali~  3632
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 meat  Bae:  बड़े  सरकापेदारों  और  कपिटलिस्टों  के  रिश्ते-

 RESOLUTION  RE:  NATIONALISA-  दारों  &  हाथों  में  हैं।  मैं  तो  कहूंगा  कि  थो  बड़े
 TION  OF  BANKS—contd.  बड़े  बैक्स  हैं  वह  बड़े  बड़े  खानदानों  की  मोनोपली

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  following  Resolution  moved  by
 Shri  Ram  Krisher.  Gupta  on  the  7th
 August,  959:—

 “This  House  reccmmends  that  m
 order  to  check  tax-evasion  and  in-
 crease  national  income,  the  banks
 be  nationalised.”

 Out  of  two  hours  allotted  for  the
 discussion  of  the  resolution,  one
 tainute  has  already  been  taken  and
 one  hour  and  fifty-nine  minutes  are
 seft  for  the  further  discussion  today.

 Shri  Ram  Krishtn  Gupta  may  ccr-
 tanue  his  speech.

 at  राम  कृष्ण  गुप्त  (महेन्द्रढ)
 डिप्टो  स्पीकर  साहब,  जैसा  मैं  ने पिछली  दफा

 कहा  था  यह  रेजोल्यूशन,  जो  बैको  के  नेशने-
 लाइजेशन  के  लिये  किया  गया  है,  बहुत  ज्यादा

 झहमियत  रखता  है  क्‍योंकि  भ्गर  हमने
 झाज  इस  रेजोल्यूशन  को  भन्जूर  कर  लिया  त्तो
 उस  का  नतीजा  यह  होगा  कि  बेकिंग  सिस्टम
 जिस  पर  हमारी  नेशन  की  तरक्की  का
 दारोमदार  है,  जिस  पर  कि  इडस्ट्रियल  ऐड
 ऐप्रीकल्चरल  एकानामी  की  तरक्की  का
 दारोमदार  है,  स्टेट  का  कट्रोल  हो  जायेगा
 मेरे  कहने  का  मतलब  यह  है  कि  झाज  हर
 एक  काम  को  करने  के  लिपे  कैपिटल  की  जरूरत
 पड़ती  है,  इस  जरूरत  को  पूरा  करने
 के  लिये  सब  से  ऐफंक्टिव  तरीका  यह
 होगा  कि  भाज  जिन  बैंकों  मे  रुपया  जमा

 होता है,  प्राज  उन  मे  जो  क्रेडिट है, जिस को  कि
 बैंक  कंट्रोल  करते  है,  उस  क्रेडिट  को  स्टेट
 अपने  हाथ  में  ले  ले  । जरा  इस  बात  की  इसलिये
 सब  से  ज्यादा  जरूरत  है  कि  जो  मौजूदा
 बैंक्स  हैं  सौर  जो  वह  हमारे  क्रेडिट  को  त्रिएट
 करदे  झौर  ढिस्ट्रिब्यूट  करते  हैं  भ्राज वह  बड़े

 बने  हुए  हैं।  इस  लिये  भी  जरूरी  है  कि  बैंक्स
 को  नेशनेलाइज  किया  जाय,  क्‍योंकि  ऐसा
 करने से  जो  देश  का  रुपया  है,  बेकों के श्रम्दर के  प्रन्दर
 जो  गरीब  लोग  रुपया  जमा  कराते  हैं  वह  सेफ

 रहेगा  महफूज  होगा,  भ्रौर  इस  देश  को
 तरक्की  के  लिये  काम  में  लाया  जा  सफकेया।

 Mr.  Deputy-Speaker:  Order,  order.
 I  find  so  many  Members  standing  in-
 side  and  yet  talking.

 का राम  कृष्ण  गुप्त:  पभ्राज  हमारी
 सेकेन्ड  फाइव  इयर  प्लान  है,  उस  के  बारे  में
 इस  हाउस  में  कई  दफा  चर्चा  हो  चुकी  है  ।

 इस  से  में  तो  एक  ही  नतीजे  पर  पहुशा  हुं  कि
 सेफ  ड  फाइव  इगर  प्लान  में  जितनी  भी  रहीमें

 बनेंगी  सभी  की  तरक्की  के  लिये  पैसे की  सब  से
 ज्यादा  जरूरत  होगी  ।  इसलिये  हमें
 सोचना  है  कि  कौनसब  से  अच्छा  जरिया

 है  जिस  से  हमें  झासानी  से  पैसा  मिल
 सके  1  मैं  यह  देखता हू  कि  बैंक  ही  भ्राज  सब  से
 अच्छा  जरिया  है  |  दूसरी  बात  इस  से  यह  होगी
 कि  हम  जो  दूसरे  मुल्को से  कर्जा लेते हैं वहू लेते  हैं  वह
 भी  कम  हो  जायेगा और  इसलिये  मैं  इस  बात
 पर  ज्यादा  जोर  दूगा  कि  बजाय  इस  के  कि

 हम  दूसरे  मुल्को  से  रुपया  उधार  ले,  जो  हमारे
 बैक  है  उन्ही  को  नेशनेलाइज  कर  दिया  जाय
 और  उन  में  से  जो  रुपया  जमा  होता  है  उस  को
 देश  के  कामो  में  इस्तेमाल  किया  जाय  i
 सेकेन्ड फाइव  इयर  प्लान  में  यह  कहा  गया  है
 कि  हमारा  यह  मकसद  है  कि  भ्रामदती  झौर
 बैल्थ  में  जो  डिस्पेरिटीज  हैं  वह  कम  हो,  टैक्स
 इतर जन  कम  हो  शौर  हम  एक  ऐसा  निजाम
 कायम  करे  जिस  के  झन्दर  हर  आदमी  को
 उन्नति  का  मौका  मिले  शौर  तमाम  चीजें,
 जो  सोशलिस्टिक  पैटर्न  झाफ  सोसाइटी  है

 उस  की  तरफ  जायें  ।  म॑  यह  कहूया कि  प्रगर
 हम  वाकई  सही  तौर  पर  इन  मकसदो  को  पूरा
 करना  चाहते  है  तो  हमें  श्षाज  बैंकों  को  जरूर

 नेशमेलाईज करना  पड़ेगा  ।  जैसा  मैं  ने  जभी

 कहा  भा  ,  ऐसा  करने  से  एक  सब  से  बड़ी  बात



 3633  Resolution  re:

 यह  भी  होगी,  धौर  इस  रेज्योल्वृशन  में  भी

 यह  ात  कही  गई  है  कि  इस  से  टैक्सेज  में  जो
 शोरी  होती  है,  जो  टैक्स  इबेढ  किया  जाता  है,
 बहु  भी  कम  होगा।  इस  के  लिये  गबर्नमेंट  भ्राफ
 इंडिया  ने  जो  इन्वेस्टिगेशन  कमिशन  मुकरंर
 किया  था,  मैं  उन्ही  की  रिपोर्ट  में  से  चन्द  फिकरे

 पढ़  कर  सुनाता  हू  7  इस  से  आप  को  मालूम
 हो  जायेग।  कि  किस  तरीके  से  बैंक  टैक्स  वेड
 करने  में  मदद  देते  है।  में  न ेपिछली  दफा  भी  इस

 बात  की  तरफ  दो  तीन  दफा  इस  हाउस  में  इशारा
 किया  था।  झक्सर  में  यह  देखता  हू  कि  जितने

 बड़े  बडे  सरमायेदार  या  कैपिटलिस्ट  है,  जिन
 की  तरफ  करोडो  रुपयो  का  इनकम  टैक्स
 बकाया  है,  उन  भे  से  ७०  या  ५०  फी  सदी

 ऐसे  जरूर  है  जिन  के  बडे  बड़े  बैक्स  हैं  I  वह
 नापाक  तरीकों  से,  ब्लैक  मार्कोटंग  से  जो
 रुपया  कमाते  है  वह  उन  बैको  भे  जमा  कर  देते  हैं
 बैंक  उन  लोगों  को  वहू  रुपया  भमहफूज  रखने
 में  मदद  देते  है  क्योंकि  इन  बैंको  के  ऊपर
 उन  का  अपना  कट्रोल  है  |  डाइरेक्टर्स  उन  के
 अ्रपने  हैं।  अभ्रगर  इनकम  टैक्स  के  भ्रफसरान

 यह  पता  लगाने  की  कोशिश  करे  कि  उन  की
 झसली  भामदनी  क्‍या  है  तो  वह  पूरी  तरह  से
 पता  नहीं  लगा  सकते  ।  इस  के  दो  कारण
 है  ।  एक  कारण  तो  यह  है  कि  जो  मौजूदा
 कानून  बता  ढपा  है  उस  कानून  के  झन्दर
 इतनी  गुजाइश  नहीं  कि  उन  के  बैकों  के  हिसाब
 किताब  वगैरह  अच्छी  तरह  से  चेक  हो  सके  ।

 दूसरे  बहुत  सा  पैसा  फिक्टिशस  या  बनावटी
 नामो  से  बेको  में  जमा  किया  जाता  है  1  इस
 रिपोर्ट  में  भी,  जेसा  कि  में  ने  अभी  कहा,
 इस  की  तरफ  काफी  इशारा  किया  गया  है

 “So  far  es  the  ‘Commission  38
 concerned,  it  has  been  vested  with
 powers  to  call  for  znd  exomine  te
 bank  account  of  any  party  or  per-
 son  which  may  be  conidered  to  be
 relevant  to  the  invcstigation  of  any
 of  the  cases  referred,  but  even
 otherwise  and  in  the  course  of  the
 administration  of  the  ordinary  law,
 if  the  co-operation  of  Banks  in
 India  can  be  secuted  in  the  same
 man.er  as  was  cone  in  the  U.S.A
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 to  trace  all  cash  deposits  and  with-
 drawals,  which  in  the  judgment  of
 the  Banks  are  beyond  the  custom-
 ers’  ordinary  needs  there  may  be
 some  check  on  the  avaijability  of
 such  iarge  sums  for  black-marset
 transsctions,  ‘ine  banks  may  also
 be  ०१४९०  to  exr.cise  sticter  vigil-
 ance  in  acceptiig  introdurtioas  for
 new  accounts,  33  as  fo  avoid  । मग्गा
 accounts  being  opened.  The  है...
 pects  of  obtaining  any  vseful  aid  of
 this  character  voiuntari'y  from  toe
 bank  are,  hov-ver,  doubtful  as
 unfortunately  some  of  the  Banks
 appeal  to  be  under  the  control  of
 the  very  persons  whose  financial
 activiues  seem  (७  कहपूध्मंन्श  scrutiny.”

 इस  से  ज्यादा  इस  के  बारे  में  और  क्या  कहा  भा
 जा  सकता  है  ?

 इस  के  अलावा  इस  जगह  पर  यह  भी
 कहना  चाहता  हू  कि  हमारे  देश  के  झन्दर
 जी बेकस  बन  हुए  है,  उन  के  झन्दर  जितनी
 मालप्रैक्टसिज  चलती  है,  जिन  के  कारण

 बहुत  से  बैक  फेल  होते  है,  उन  के  साथ  में  भी

 यही  कदस  उठाना  बहुत  ज्यादा  जरूरी  है
 इस  के  बारे  में  मैं  सिर्फ  एक  पुरानी  मिसाल  ही
 हाउस  के  सामने  पेश  करना  चाहता  हू  ।
 और  भी  बहुत  से  बैंक  फेल  होते  है,  पजाब  मैं
 एक  बहुत  बडा  धौर  मशहर  पीपूल्स  बैंक  था
 जी  कि  फेल  हुआ  भौर  जिन  लोगो  ने  उस  बैंक
 के  अन्दर  रुपया  जमा  कराया  था,  उन  को  सिर्फ
 ढाई  झाना  फी  रुपया  के  हिसाब  से  रुपया  मिला  ।
 इन  तमाम  चीजों  को  देखते  हुए  भी  झाज  जरूरी
 है  कि  हम  बैक्स  के  ऊपर  कुछ  कट्रोल  करे  ।

 इस  के  प्रलावा  में  यह  भी  कहूंगा,
 जैता मे  ने  पहले  मो  कह।  था,  कि  शभ्राज  हिन्दु-
 स्वान  के  अन्दर  जो  कामझंल  बेकस  उन  की

 तादाद,  जो  लेटेस्ट  रिपोर्ट  पेश  को  गई  है
 उस  के  मुत,बिक  ६४  के  करोब  इस  रिपोर्ट
 के  अन्दर  जो  कैश्द्स  एड  फोगर्म  दिये  गये  है
 वह  भी  मेरी  इस  बात  को  ताईद  करते  हैं

 सन्‌  १६५८  की  जो  लेटेस्ट  रिपोर्ट  है  उसके
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 झन्दर  WE  कहा  गया  है  कि  इन  बैंकों  का
 वेडन्त्प  कैपिटल  ७६, ३  करोड़  है,  जब  कि
 टोटल  डिपाजिट्स  १४३०,३  करोड़  है  ।
 इस  से  भाप  स्द  झन्दाजा  लगा  सको

 €  fe  कैपिटल  कितना  कम  है  मौर
 लोगों  का  विद्वास  उन  बेक़ों  पर  कितता
 ज्यादा  है,  कितना  रुपया  पब्लिक  ने  डिपाजिंट
 कराया  है।  मेरे  कहते  का  मतलब  यह  है  कि
 जो  १४३०  करोड़  रुपया  डिपाजिट  है
 उस  को  सिर्फ  चन्द  बड़े  बड़े  कै पिटलिस्ट  ७६
 करोड़  ु ०  से  कट्ठोल  में  किये  हुए  |  इवतिये
 शाज  जश््टी  है  कि  इ-  बड़ो  को  त-वलाइज
 कर  के  इस  तमाम  डिपाजिट  का  देद  के  कामों
 की  उल्नति  के  लिये,  सेकेन्ड  फाइव  इयर
 प्लान  को  कामयाबो  के  लिये  भौर  थई  काइव
 इयर  प्लान  को  कामयाबो के  लिये  ट्र  अमाल
 किया  जाये  ।

 सन्‌  १६५८  में  भी  काफी  मुनाफा  हुआ  है
 और  उस  में  यह  कहा  गया  है  कि  नेट  डिपाजिट
 में  २१५'२  करोड  का  इजाफा  हुम्ना  है
 मेरा  इन  तमाम  बातों  के  कहते  का  मत्लब
 यह  है  कि  बैंकों  मे  जो  ज्यादातर  रुपया  है
 वह  पब्लिक  का  रुपया  है  i  इसे  जरी  है
 कि  पबलिक  का  इन  बैंको  पर  कंट्राल  हो  ।

 इस  के  अलावा  में  इस  जगह  पर  यह
 भी  कहे  बर्गर  नही  रहूंगा  कि  मुसे  यह  देव  कर
 भी  बड़ी  खुशो  होतो  है  कि  हमारो  गवर्ज  वेट  ने,
 खास  तौर  पर  जन  से  हमारा  देश  श्राजाद

 हुआ  है  इस  तरफ  काफो  करम  उठाया  है
 और  मुश्ते  पूरा  विश्वास  है  कि  भ्राज  इस  प्रस्ताव
 को  स्वोकार  क्र  के  यह  कम  जो  हम  ते  पिछठे
 १०-१२  साल  से  शुरू  किया  है  उसका

 पूरा  करेगे  ।

 इस  के  बारे  में  में  दो,  चार  उदाहरण
 भी  हाउस  के  सामने  रखता  चाहता  हू  ।
 हमारा  संब  से  पहला  कृदस  इस  तरफ  उस
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 weet  उठा  जब  कि  हुम  ने  इम्पोरियल  बैक
 झाफ  इंडिया  को  नेशनेडाईज  कर  के  स्टेट
 बेक  श्राफ  इंडिया  की  स्थापना  की  ।  यही  नहीं
 सत  १६४९  में  हम  ने  बैकिग  कम्पनीज
 ऐक्ट  पास  किया।  उस  का  यह  नतीजा  हुभा  ॥;

 हिन्दुस्तान  में  जो  बक्स  बनाये  जात  थे  उन
 की  एक्टिविटीज  पर  काफी  हद  तक  स्टेट  का
 गवर्न तेंट  का  कट्टोल  हो  गया  |  उस  को  झभी
 चन्द  दिन  हुर  भ्रमेंड  किया  गया  भौर  स्टेट  का
 कट्रोल  भर  ज्यादा  बढ़ाया  गया  ।  इस  के
 अलावा  इस  काम  को  करते  के  लिये  रूरल
 क्रेडिट  सर्वे  कमेटी  भी  मुकरंर  की  गई  ।  उस
 बरेटो  ने  मो  रिपोर्ट  की  थी  भौर  वह  भी  नेशने-
 लाईज  के  हक  ने  थो  भौर  उस  ने  इतना  जरूर
 कहा  था  कि  कम  से  कम  उन  बैकों  को  जरूर
 नेशनेलाईज  किया  जाय  जा  कि  पार्द  बी०
 स्टेट  के बेकस  हैं।  उन  की  तादाद  ्  के  करो
 थी  शौर  मरा  ख्याल  था  कि  उन  को  स्टेट  बैंक
 झाफ  इंडिया  में  शरूर  भ्ज  कर  दिया  जात्रेगा  |

 1 भभी  जब  सन्‌  १६५६  में  एल०  भ्राई०  सी०
 का  बिल  पेश  हुआ  शौर  उन  दिनो  ने  जो  हमारे
 फाइलेन्स  मिनिस्टर  श्री  सी०  डी०  देशनु व  थे
 चन्द  ने  इस  बात  की  तरक  इशारा  किया  था  ।
 उस  भौके  पर  स्पीचिजं  हुई  उन  ने  मो बको
 को  नेशनेलाईज  करने  के  लिये  काफो  जोर
 दिया  गया  था।  उन  स्पॉचिज  का  जवाब  दे  v  हुए
 उन्होंने  खास  कोर  पर  यह  कहा  था  कि  हमारो
 पालिती  इस  वक्‍त  यह  जहूर  है  कि  जो  पार्द
 बी०  स्टेट  के  बेकस  हैं,  उन  को  हम  नेशनेलाईज
 करेगे,  बाकों  बेक़ो  के  बारे  में  भ्रमी  तक  हम  ने
 कोई  विचार  नहीं  किया  ।

 इस  के  अलावा  छन्दों  नें  अपनी  स्पीच
 में  एल०  आई०  सी०  के  बिजनेस  को  बैदनेलाईज
 करते  के  लिये  जो  चन्द  दत्ीले  दो  थों,  उन  को
 झाज  में  हाउस  के  सामने  रखना  चाहता  हुं
 ताकि  हाउस  खुद  इस  बात  का  भन्दाजा
 लगा ले  कि  क्या  वह  हालात  श्राज  वैदा  हो
 गये  है  ।  क्या  जिन  ग्राउन्दस  पर  घौर  जिन
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 रशीजंत  के  कारत  एल०  प्राई०  dio  के  काम  को
 नेक्षवेशाईज  किया  गया  था  क्या  बैंक्स  के  लिए
 भी  झाज  वह  हालात  है  या  नहीं  ?  क्या  लोगों
 को  भी  वेशबेलाईज  करना  जकरों  है  या

 नहीं  ?

 उन्हों  ने  भ्रपनी  1-10 ल  में  जो  कि  उन्होंने
 २६  फरवरी,  सू  १६५६  को  दो  यो  उस  में

 |  यह  साफ  तौर  पर  कहा  था  ——
 “Firstly,  the  business”  that  is  the
 LIC  buginess,  ‘inust  be  conducted
 with  the  utmosi  econorty  and  with
 the  full  realisation  that  the-morcy
 belongs  to  the  ,  *licyholder.”

 क्या  यह  बात  यहा  देप्लाई  नही  होती  ?

 मैं  जानना  चाहता  ह्कि  क्‍या  मौजूदा  बेकस
 का  जो  सिल्‍्टम  है  वह  ठक  है  ग्रौर  क्या  वह
 ठीक  तराके  मे  चल  रहा  है  ?  क्‍या  उस  में
 रुपया  बेस्ट  नहीं  हो  रहा  है  ?  इस  तरीक  से

 एल०  भ्राई०  सो०  का  रुपया  जो  कि  पालिती

 होल्डमं  की  अ्रमानत  था,  तो  क्‍या  बैंकों  की
 रकम . . .

 Shri  Ramanathan  Chettiar  (Puduk-
 kotta:).  Sir,  are  we  discussing  the
 LIC  or  the  banks?

 Mr,  Deputy-Speaker:  We  are  dis-
 cussing  banks.  But  the  hon.  Mem-
 ber  is  arguing  that  certain  conditions
 were  laid  down  for  the  nationalisat:on
 of  insurance  and  he  further  argucs
 that  all  those  conditions  are  now  pre-
 sent  and  he  finds  justification  for  the
 nationalisation  of  banks  also  on  the
 same  grounds.  This  is  how  he  is
 arguing.

 अं;  राम  कष्ण  गुप्त  :  मे  कह  रहा  था  कि
 किस  तरीके  सेए  ज०  झ्राई०  सी०  के  भ्रन्दर,  «

 उपाध्यक्ष  महोदय  :  झब  माननीथ  सदस्य
 ने  देख  लिया  होगा  कि  बहुत  से  मेम्बर  बोलना
 चाहते  है  भौर  जे  बड़े  इमपेशेट  है  इसलिये
 झब  माननीय  सदस्य  झपना  भाव म  खत्म  करने
 को  यत्न  करें  |

 थी  राज  कृष्ण  गुप्त  :  जेते  कि  में  प्रभो
 कहे  रहा  था  कि  इस  तरीके  से  बैंको  के  झन्दर,
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 भी  जो  रकम  है  भौर  |  की  कि  बावत  में  ने
 अभी  आंकड़े  पेश  किये  उस  को  देखने  से  साफ
 जाहिर  होता  है  कि  बह  ज्यादातर  डिपाणिटर्स
 को  अमानत  है  और  इसलिये  उस  को  भी
 सूतारते  को  जरूरत  है  ताकि  यह  द्पया  भो
 देश  के  कनों  के  किये  भौर  देश  को  उन्न त  के
 लिये  इश।माल  हो  सके  ।

 में  वह  तमाम  र्प्रीदें  पड़  कर  नहीों  सुनाना
 चाहता  क्योंकि  ड््प्टो  सोकर  साहब  थाहा  हैं
 कि  न  जल्डों  खत्म  कड  लेकिन  उस  स्पोच  को
 पड़ते  से  यह  साफ  कोर  पर  जाहिर  हो  जायेगा
 कि  बस्स  को  वैशवेलाईज  करते  को  झाज
 उस  ते  भो  ज्यादा  जहूरत  है  बल्क  नै  यो  यह  मो
 कटना  कि  हमारे  देश  में  हो  नहों,  तमास
 दुनिया  के  अन्दर,  शाप  कपी | उ  मी  देश  की
 मिसाल  ले  ले,  जो  वहा  का  एक्रोतोमिक
 स्ट्रक्‍्चर  है,  ढ़ाचा  है  जो  गाड़ी  है  उस  के  दो
 पहिये  है।  एक  पहिया  बक्स  क।  है  और  दूसरा
 पहिया  एल०  आई०  सो  ०  का  है।  एक  को  आप
 ने  ते  ते  नाईज  कर  दिया  लेकिन  दूसरे  को  श्राप  ने
 छाड़  दिया  ।  इस  को  भी  आप  को  सूनर  और
 लेटर  जहूर  नेयवेजाइज  करता  पड़ेगा  ।

 *  मै  दूसरे  मुल्को  की  भी  मिसाले  झापके
 सामने  रक्ख  तो  आप  यह  प्रदाजा  लगायेंगे
 कि  पिछले  १५  साल  के  भ््से  में  खसूसन  जो
 सेकेंड  ब्ल्ड  वार  हुई  थी,  उसके  बाद  से
 तमाम  देशो  के  झन्दर  इस  तरफ  काफी  ध्यान
 दिया  जा  रहा  है  |  हर  मुल्क  की  यह  कोशिश
 है  कि  बक्स  को  जरूर  कट्रोल  में  किया  जाय
 क्योकि  बैको  में  भी  पब्लिक  का  रुपया  जमा
 होता  है  बल्कि  में  यह  भी  कहुगा  कि  जो  कंप्टिल

 कट्ठोज  है  उनके  अन्दर  भी  इस  किस्म  की
 कोशिशें  की  जा  रहो  है  ।

 जैकोसलोवाकिया  के  भप्रन्दर  बैंग्स  को
 तकरीबन  मुकम्मिल  तौर  पर  नशनेलाइज
 कर  दिया  गया  t  इसी  तरीके  से  भास्ट्रिया  के
 झन्दर  भी  सन्‌  १६४७  में  बैक्स  को  नेशनलाइज
 कर  दिया  गया  ।  फ्रांस  के  भन्दर  भी  जो
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 सिस्टम  हूँ  यह  टीक  है  कि  बह  म्‌कम्मिल  तौर
 क्र  नेशनलाइज  नहीं  ढ््भा  लेकिन  बहा  के
 जो  यार  बडे  बडे  बैक्स  है  वह  देश  की  तकरी-
 बस  तमाम  एकोनामी  को  तमाम  इक्तसादी
 काम  को  कण्ट्रोल  करते  है  |  इत  तमाम  चीजों
 को  देखते  हए  भी  यह  जरूरी  हैं  कि  बक्स  को
 जरूर  नेशनलाइज  किया  जाय  |

 शझन्त  में  म॑  फिर  यह  बात  कहना  चाहता

 है  कि  हमारे  यहा  बैको  को  नेशनलाइज  करना

 बहुत  जरूरी  हूँ  ।  भ्रभी  यहा  कहा  गया  कि

 दूसरे  देशों  मे  भी  बको  पर  कण्ट्रोल  करने  की
 कोशिश  की  जा  रही  है,  यह  ठीक  है  भौर  में
 इसको  स्वीकार  करता  हू  |  लेकिन  जितनी

 हमारे  यहा  बैंकिग  सिस्टम  में  मेल  प्रेक्टिसेज

 हुई  है  उनको  देखते  हुए  हमारे  यहा  स्टेट

 बढ्ोल  बहुत  ज्यादा  जरूरी  हूँ  ।  इसलिये
 में  इस  बात  पर  जोर  देना  चाहता  टू  कि  बैंको
 को  नेशनलाइज  किया  जाए  1

 जहा  तक  कम्पेनसेशन  देने  का  सवाल  है
 भगर  हम  इसके  साथ  साथ  जो  हमारा  टैक्स
 बकाया  हैँ  उसका  इकट्ठा  करने  पर  भी  ध्यान
 दें  तो  मुझे  पूरा  विश्वास  हैं  कि  यह  मसला
 भी  हल  हो  सकता  है  t  जो  लोग  बैंकों  को

 कन्ट्रोल  करते  है  उन्ही  पर  हमारा  इनकम  टैक्स
 का  काफी  से  ज्यादा  बकाया  हैँ  ।  झगर  उस
 बकाया  को  कम्पेनसेशन  में  एडजस्ट  कर  दिया

 जाए  तो  बको  को  तेशनलाइज  करने  में
 रुपए  की  भी  दिक्कत  नहीं  होगी  |

 इन  चन्द  शब्दों  के  साथ  मे  विश्वास
 करता  ह्  कि  इस  बात  पर  जरूर  गौर  किया

 जाएगा  और  जो  रुपया  देश  का  बैको  में  जमा

 है  उसको  देश  के  उन्नति  के  कामों  के  लिये
 काम  में  लाने  की  कोशिश  की  जाएगी  जिससे
 कि  हमारी  सैकिप्ड  फाइव  इनर  प्लान  भौर

 दूसरी  स्कीमें  जो  बनेगी  व  तमाम  कामयाब

 हो।
 Mr,  Deputy-Speaker:  Motion  moved.

 “This  House  recommends  that  in
 erder  to  check  tax  evasion  and  in-
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 crease  national  income,  the  barks
 be  nationalised.”

 There  us  an  amendment.  Dees  Shn
 Prabhat  Kar  want  to  move  it?

 Shri  Prabhat  Kar  (Hooghly):  Yes,
 Sir  I  beg  to  move:

 “That  for  the  original  Resolution,
 the  following  be  =  substituted,
 namely  —

 “This  House  recommends  that  in
 order  to  check  tax  evasion,  increase
 the  national]  income,  stop  illegal  ~c-
 muattance  of  foreign  exchange,  stop
 rising  trend  of  prices,  and  provide
 extra  funds  for  meeting  the  require-
 ments  of  the  Plans,  the  Banks  be
 nationalised  cTe

 Mr.  Deputy-Speaker:  A  time-limit
 shall  have  to  be  placed  ©The  hon.
 Mover  has  taken  25  minutes  The
 hon  Minister  must  have  about  half
 an  hour?

 The  Deputy  Minister  of
 (Shri  B,  R.  Bhagat):  Yes,  Sir

 Mr.  Deputy-Speaker:  That  means
 that  only  «ne  hour  is  left  I  find  there
 are  about  ten  hon  Members  who  want
 to  participate  So,  ४  comes  to  six
 minutes  each  Would  ten  minutes
 do?

 Shri  Prabhat  Kar:  At  least  35
 minutes

 Finance

 Mr.  Deputy-Speaker:  Then  only
 four  hon  Members  can  be  accommo-
 dated  Hon  Members  should  try  to
 condense  their  remarks  wathn  0
 munutes

 Shri  Prabhat  Kar.  Sir,  I  rise  to
 stpport  the  Resolution  moved  by
 Shr:  Gupta  I  have  not  only  added
 tax  evasion  but  also  said  that  to  m-
 crease  the  national  mcome,  stop  ille-
 gal  remittance  of  foreign  exchange
 and  stop  rising  trend  of  prices  and
 provide  extra  funds  for  meeting  the
 requirements  of  the  Plans,  the  banks
 should  be  nationahsed.  While  support-
 ing  the  Resolution,  I  support  all  the
 arguments  put  forward  by  Shri
 Gupta.
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 Mr.  Deputy-Speaker:  Would  it  be
 an  amendment  at  all?  It  is  the  same
 resohstion.  The  reasons  may  be  dift-
 erent.  It  does  not  make  any  differ-
 ence  if  Shri  Gupte’s  Resolution  is  ac-
 cepted  or  if  Shri  Kar’s  Resolution  5
 ccepted;  both  are  the  same.

 Shri  Braj  Raj  Singh  (Firozabad):
 But  it  is  likely  he  may  withdraw  his
 Resolution  and  then  it  will  not  be  put
 to  the  vote  of  the  House.

 Mr.  Deputy-Speaker:  All  right;  I
 will  allow  that.

 Shri  Prabhat  Kar:  We  should  see
 the  change  in  the  pattern  of  deposits.
 It  may  be  said  that  the  bank  deposits
 being  time  deposits  cannot  be  utilised

 an  long-term  planning  and  as  such  it
 38  not  possible  to  nationalise  rw  and
 utihse  all  the  money  for  the  develop-
 ment  of  the  country.  In  95I-52,  the
 demand  hability  was  about  Rs.  570.99
 crores  and  the  time  hability  was
 about  Rs  288  22  crores  In  ‘1954-55  the
 respective  figures  were  Rs  549  and
 Rs  349  crores  In  1958-59  the  pattern
 has  changed  and  the  demand  liability
 is  Rs  75  crores  and  the  time  habil-
 ity  is  Rs.  833  crores.  In  June  this
 year,  we  find  that  Rs.  725  38  the  de-
 mand  hability  and  Rs  992  is  the  tmme
 habihty  From  Rs.  28822  crores  in
 1951,  the  tuzme  liability  has  gone  up  to
 Rs.  992  crores  So,  it  will  natural-
 ly  give  an  opportunity  to  utilise  this
 money  for  long-term  investment.
 After  this  change  of  pattern  in  the
 deposits  which  I  have  tned  to  show,
 more  and  more  deposits  are  coming  in
 so  far  as  the  banks  are  concerncd
 and  this  money  can  be  properly  uti-
 lised  for  a  long  term  investment
 which  can  help  in  developing  the
 country.

 25  bra.

 I  would  point  out,  Sir,  how  it  3s
 necessary,  There  is  the  question  of
 tax  evasion.  ३  will  give  you  one
 example  to  show  how  taxes  are  bemg
 evaded.  If  Rs.  0  lakhs  which  I  earn
 is  put  straightaway  in  my  name  it  will
 immedzately  draw  the  attention  of  the
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 ingome-tax  authorities  Therefore,  it
 iS  being  deposited  m  ten  different
 names  Then,  ten  different  names  give
 SUarantee  to  a  eleventh  man  who  gets
 the  benefit  of  Rs.  0  lakhs  by  getting
 80  advance  and  utilising  it  in  his  busi-
 n€gs  So  far  as  the  e:eventh  man  3
 COncerned,  it  is  not  his  own  money
 and  therefore  income-tax  would  not  be
 charged  on  him  How  does  it  happen?
 Why  do  all  these  ten  names  give
 &Uarantee  to  the  eleventh  man?  If  it
 35  gone  into,  Sir,  you  will  find  that  all
 Money  actually  belongs  to  the  eleventh
 Man  and  it  was  only  deposited  m  the
 bank  under  fictitious  names.  In  the
 Shroff  Committee  Reports—it  38  now
 forgotten  because  that  was  in  954—
 it  ig  said

 “{n  the  opimion  of  the  Commit
 tee,  the  types  of  inquisitorial
 inquines  that  are  bemg  made  at
 present  from  banks,  if  persisted
 in,  could  only  retard  the  develop-  .
 ment  of  banking,  as  quite  apart
 from  the  question  of  taxation,  the
 general  public  of  India  are  highly
 sensitive  in  regard  to  the  secrecy
 of  their  financial  transactions,
 mc.uding  transactions  with  banks  ”

 The  other  day,  Sir,  there  was  an
 amendment  to  the  Banking  Companies
 Act  allowing  the  Reserve  Bank  to
 Mspect  foreign  and  Indian  banks  It
 Was  pointed  out  that  if  you  allow  this
 there  will  be  difficulties  because  the
 Customer  will  feel  insecure  about  the
 taxes

 Now,  we  know  from  answers  given to  various  queries  that  there  35  quite 3  good  sum  today  in  different  banks
 Outside  India  We  do  not  know  how
 th:s  money  has  been  sent.  The  other
 day,  one  of  the  big  leaders  of  banking
 IMstitutions,  Shn  S.  P  Jai,  was  fined
 because  he  remitted  some  money  with-
 Out  the  permission  of  the  Reserve

 ank  or  against  the  provision  of  the
 Foreign  Exchange  Control  Act  In
 this  transaction,  could  we  visualse
 that  he  could  do  it  without  the  help
 of  the  banking  institution  and,  parti-
 Cularly,  the  banking  institution  to
 Which  he  belongs?  Therefore,  apart
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 {Shei  Prabhat  Ker]
 from  the  question  of  tax  evasion,  here
 is  the  question  of  foreign  exchange
 being  remitted

 We  have  heard  of  Mundhra  in  the
 LIC  case  How  could  Mundhra
 become  “Mundhra”  and  try  to  even
 devour  the  LIC?  If  we  go  into  it
 we  will  find  that  at  every  stage  it  78
 the  banking  institution  which  was  res-
 ponsible  for  it  How  did  he  get  con-
 trol  over  Jessops  by  purchasing  shares
 in  the  London  market  without  sanction
 from  the  Reserve  Bank?  Nobody
 knews  how  the  money  was  sent  there
 Because  of  the  enquiry  all  these  things
 have  come  out  After  that  the  LIC
 business  came  Bad  luck  for  Mundhra,
 because  he  touched  a_  nationalised
 institution  If  he  had  kept  away  from
 the  LIC  nobody  would  have  known
 what  Mundhra  is,  and  nobody  would
 have  known  what  further  calamities
 would  have  fallen  on  the  national
 economy  Again,  it  is  due  to  the
 banking  inst.tut  on

 Sir,  as  you  have  said  that  I  will  have
 on'y  ten  minutes  I  will  point  out  that
 today  the  deposit  is  to  the  tune  of
 Rs  500  crores  Out  of  these  Rs  500
 crores  within  six  months  another
 Rs  00  crores  deposit  is  gone  Out  of
 this  deposit  you  will  find  that  Rs  830
 crores  38  the  advances  made  and
 Rs  206  crores  is  the  investment  It
 comes  to  about  Rs  000  crores  Rs  500
 crores  could  not  be  employed  properly
 because  according  to  the  banks  there
 is  not  so  much  demand  or  perhaps  they
 feel  that  the  type  of  security  they
 want  could  not  be  had  If  the  banks
 were  nationalised  this  amount  of
 Rs  500  crores  could  have  been  proper-
 ly  utilised  by  the  Government  for  tne
 development  of  the  country’s  economy
 Not  only  that  Even  the  Rs  830  crores
 which  has  been  advanced  has  not  been
 advanced  in  a  properly  planned  man-
 ner.

 There  is  an  admittance  on  the  part
 of  the  Government  that  today  the
 prices  of  daily  necessities  of  life  are
 high  Why  is  it  so?  It  is  because  the
 banks  are  helping  the  hoarders  I  will
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 come  to  tite  question  of  food  later  on
 You  may  today  hold  some  commodity
 and  release  the  hoarded  commodity
 when  the  prices  go  up  The  banks  in
 the  meantime  will  provide  you  with
 funds  by  way  of  advances  So  far  as
 the  banks  are  concerned,  they  are  not
 concerned  with  the  purpose  for  which
 the  advances  are  taken  They  are
 concerned  only  with  the  safety  of  the
 money,  about  the  securities  that  are
 offered  A  trader  may  deposit  some
 shares  and  hoard  certain  necessary
 commodities  of  hfe  The  pmces  of
 those  commodities  will  start  rising
 After  a  certain  time  he  will  release
 those  commodities  and  see  that  they
 are  sold  in  the  market  at  a  high  price
 So  here  also  the  banks  come  in  In
 the  question  of  rising  trend  im  the
 prices  of  daily  necessities  of  life  the
 banks  do  help  the  hoarders  by  allow-
 ing  them  to  get  advances  against  the
 commodities  which  they  deposit  and
 thus  forcing  the  prices  of  datly  neces-
 sities  to  go  up

 So  fai  as  foodgrains  are  concerned,
 times  without  number  the  Reserve
 Bank  has  pointed  out  that  it  must
 be  stopped  I  gave  you  an  instance
 as  to  how  money  is  deposited  in  the
 bank  in  the  names  of  ten  different
 persons  and  one  man  gets  the  benefit
 of  utilising  it  in  his  business  without
 paying  any  tax  In  the  same  way,
 even  though  there  is_  restriction  im
 advances  against  foodgrains,  the  banks
 know  that  ten  different  persons  can
 be  advanced  Rs  50000  each.  If  ten
 persons  who  never  deal  with  food-
 grains  go  and  ask  for  an  advance  of
 Rs  50,000  each  and  they  are  partners
 or  relatives  of  the  partners  of  a  single
 firm  you  will  find  that  the  total  will
 come  to  Rs  5  lakhs  Thereby  the
 banks  satisfy  the  Reserve  Bank’s  order
 that  advances  only  up  to  Rs  50,000
 can  be  given  But  the  result  is  that
 a  single  firm  may  get  Rs  5  lakhs.
 Therefore,  here  again  the  banks  are
 responsible  for  t

 With  regard  to  inspection  by  the
 Reserve  Bank,  it  38  not  possible  for
 them  to  go  into  each  and  every  item.
 What  they  generally  see  is  whether
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 investment  security  is  there.  They
 only  want  to  make  gure  that  the  bank
 will  not  be  in  jeopardy  because  of  the
 money  that  it  has  advanced.  I  only
 want  to  point  out  how  many  irregu-
 larities  have  been  pointed  out  in  the
 Reserve  Bank’s  publication  during  the
 last  year.  I  am  surprised  to  find  that
 no  steps  have  been  taken  against
 those  banks  On  pages  24  and  25  of
 the  Trend  and  Progress  in  Banking
 they  have  pointed  out  cases  of  con-
 travention  of  various  sections  and  uti-
 lising  bank’s  money  not  in  terms  of
 the  Reserve  Bank  or  the  Banking
 Companies  Act

 I  would,  therefore,  say  that  when
 this  huge  amount  of  money  now  lies
 wrer  dre  comnts,  कपोरा  dire  ofentge  ot
 the  pattern  of  deposit  is  there,  it  3s,
 necessary  that  banks  should  be  nation-
 alised  Last  time  there  was  a  resolu-
 tion  m  the  name  of  Shri  Tantra,  but
 under  pressure  that  was  not  allowed
 to  be  moved  here  I  had  an  appre-
 hension  that  this  time  also  the  same
 thing  will  happen’  But,  when  it  was
 al‘owed  I  had  another  apprehension
 that  perhaps  here  the  Ministry  !s  going
 to  take  the  opportunity  to  declare,  to
 give  a  green  signal  to  banking  and  say
 that  under  no  circumstance  are  we
 gong  to  nationalise  it  This  is  what
 they  have  been  asking  for  They  want
 a  categorica)]  assertion  from  the  Min-
 ister  and  that  is  why  Shri  Ram
 Krishan  Gupta  has  been  allowed  this
 time  to  move  and  gct  the  resolution
 discussed  Then  the  hon  Finance
 Minister  will  come  forward  and  state
 the  views  of  Government.  The  other
 day,  his  colleague  said

 Mr.  Deputy-Speaker:
 he  antic  pate?

 Why  should

 Shri  Prabhat  Kar:  that  not  to
 speak  of  the  second  Plan,  even  in  the
 third,  fourth  or  the  fifth  Plans,  they
 are  not  contemplating  it.

 I  will  draw  vour  attention  to  one
 particu’ar  factor  in  this  connection  In
 the  Bhroff  Committee  report,  it  is
 said:
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 “There  is,  in  the  country,  a
 Widespread  feeling  that,  desp.te
 the  importance  given  to  private
 Mvestment  in  the  Plan,  private
 Shterprise  is  in  practice  tolerat-
 Cd  rather  than  accepted  as  an
 Mstrument  of  development.”

 There  is  a  constant  threat  of  national-
 sation  What  they  want  38

 “The  Committee  is  of  the  opi-
 Mion  that  avoidance  of  frequent  or
 Mmatory  references  to  the  statu-
 tery  power  of  nationalisation  by
 Government  spokesmen  might
 allay,  to  some  extent,  the  fears
 entertained  by  the  private  inves-
 tors”

 The  fears  will  be  allayed  by  our  Fin-
 ance  Minister  here  and  what  they
 asKed  for,—the  threat  of  nationalisa-
 tion
 =

 Mr.  Deputy-Speaker:  The  hon.
 Member  said  that  the  report  was  old
 and  had  been  forgotten.

 Shri  Prabhat  Kar:  It  is  old,  but
 here,  everytime,  it  45  being  repeated
 and  now  the  Finance  Minister  33  going
 to  announce  that  for  another  ten  years,
 “yOu  do  not  think  of  nationalisation
 and  we  are  not  going  to  nationalise
 ‘he  banks”

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  have  already

 POken  at  the  time  of  the  budget  and
 T  had  c’early  given  my  views

 Shri  Prabhat  Kar:  I  would  only  say
 that  there  are  enough  reasons  which
 have  been  shown  and  it  is  necessary
 that  m  the  interests  of  the  develop-
 meht  of  the  country’s  economy  bank-
 ग्रह  78  nationalised

 Shri  Damani  (Jalore):  Mr.  Deputy-
 Speaker,  Sir,  at  the  very  outset  I  want
 to  oppose  this  resolution  I  do  not
 understand  how  the  nation’s  income  is
 8%hg  to  increase  by  the  nationalisa-
 tion  of  banks  According  to  me,  it
 wil]  be  harmful  for  the  growth  of  the
 economy  of  this  country  and  the
 nationalisation  of  banks  will  not  bring
 any  advantage
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 {Shri  Damani}
 The  banks  are  functioning  under

 strict  supervision  and  control  by  the
 Reaerve  Bank  of  India  All  the  banks
 have  to  submit  weekly  return  to  the
 Reserve  Bank  of  India  showing  al!
 the  activities  they  had  carried  on
 during  the  week  They  have  to  give
 the  details  of  the  advances,  and  the
 securities  they  are  holdmg  against
 those  advances  given  to  the  parties
 So,  they  have  to  furnish  all  these
 aetails  <Ajl  the  banks  are  guided  by
 the  general  policy  of  the  Reserve
 Bank  of  India  Over  and  above  this,
 the  Reserve  Bank  has  inspectors  and
 auditors,  and  thev  audit  and  inspect
 the  account  books  and  the  important
 documents  of  all  the  banks  period)-
 cally  In  this  way  they  find  out  if
 anything  is  wrong  and  then  action  is
 taken  if  anything  28  wrong  According
 to  me,  the  Reserve  Bank  is  keeping  a
 very  close  watch  on  the  activities  of
 banks  Thus,  in  this  way,  our  banks
 are  already  semi-nationalised

 Recently  we  passed  the  Banking
 Companies  (Amendment)  Bull  which
 will  come  into  effect  very  shortly
 According  to  that  Act,  the  banks  will
 have  to  obtain  Government's  conscnt
 in  appointing  managing  directors
 chairmen  of  the  board  of  directors  and
 general  managers  I  think  more  than
 sufficient  precautions  have  been  taken
 by  the  Government  in  safeguarding
 the  interests  of  the  public  and  safe-
 guarding  the  interests  of  the  public
 monies

 Our  country  is  developing  Our  cur-
 rency  is  expanding  year  after  year
 and  it  wull  continue  to  expand  When
 our  currency  is  expanding,  it  means
 that  money  35  going  into  the  hands  of
 the  public  and  our  public  is,  generally,
 mostly  m  the  rural  areas  They  are
 not  habituated  to  depositing  money  in
 banks  or  vesting  money  in  Govern-
 ment  securities  or  other  institutions
 We  know  that  our  small  savings
 schemes  have  not  been  so  successful
 as  we  anticipated,  and  therefore,  it  is
 essential  that  there  should  be  some
 other  sources  or  agencies  who  can
 approach  these  areas,  who  can  collect

 AUGUBT  a1,  4989  Nationaieation
 of  Banks  banal

 money  and  who  van  create  confidence
 among  the  people  and  get  money  in
 circulation  Our  banks  are  doing  a
 very  nice  service  in  this  connection

 I  will  give  figures  which  will  speak
 for  themselves,  and  wll  show  that  our
 banks  are  doing  this  Job  very  efficient-
 ly  I  think  :¢  is  most  essential  that
 there  should  be  a  channel  or  a  finan-
 cial  institution  which  can  create  con-
 fidence  and  which  can  collect  money
 and  which  can  create  faith  in  the
 depositors  and  get  money  from  the
 rural  areas

 In  ‘1955-56  the  deposits  with  all  the
 banks  were  Rs  1,003  crores,  invest-
 ment  in  Government  securities  was
 Rs  370  ciores,  other  advances  were
 R»  95324  crores  In  ‘1957-58,  deposits
 hid  increased  from  Rs_  1,000  odd.
 ciores  to  Rs  3]6  crores  In  January,
 959  thc  devosits  had  increased  to
 Rs  1,576  crores  That  means,  between
 ‘1955-56  and  January,  1959,  the  depo-
 sits  have  increased  by  Rs  500  crores
 Investment  m  Govcinment  securities,
 which  was  Rs  370  crores  in  1955-56,  35
 now  Rs  634  crores  That  means  there
 has  been  a  70  per  cent  increase  in  the
 investment  im  Governmcnt  securities
 That  again  means  so  much  money  has
 been  invested  in  Government  securi-
 ties  That  shows  the  public  have
 deposited  large  sums  and  they  have
 come  to  assist  the  fulfilment  of  our
 plans  Other  advances,  which  were
 Re  5i4  crores  in  955  56,  have  now
 reached  Rs  772  crores—in  January,
 959  Though  other  advances  have
 not  mcrcased  proportionately,  invest-
 ment  in  Government  securities  has
 mcreased  by  70  per  cent

 Apart  from  these  investments,  the
 banks  are  performing  a  very  helpful
 dutv  by  providing  sufficient  finance
 to  our  small  industries  big  industries,
 agriculturists,  etc,  and  in  this  way
 they  are  rendering  best  service  for
 the  development  of  the  country’s  ecu-
 nomy  Therefore,  I  fee]  that  :t  would
 be  unwise  to  disturb  the  present  pat-
 tern  of  banks  which  are  domg  excel-
 lent  work
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 att  te  we  सिह
 '

 (चन्दौली)
 मानवीय  उपाध्यक  जी,  पिछली  बार  जबकि
 जीवम  बीमा  निगम  के  सिलसिले  में  इस  सदन
 में  बहत  चल  रही  थी  उस  मौके  पर  माननीय
 वित्त  मंत्री  जी  ने  झपनी  तरफ  से  धोषणा  की
 कि  बैंकिंग  का  हम  बहुत  दिनों  तक,  बहुत  से
 दाने  वाने  सालो  तक,  राष्ट्रीकरण  नहीं
 करने  जा  रहे  है  in  यह  एक  सिद्धान्त  का  प्रइन
 था  ।  वित्त  मत्री  जी  की  तरफ  से  यह  घोषणा
 की  गयी  कि  जिस  मिश्रित  अर्थ  व्यवस्था  को
 सरकारी  पार्री  मानती  है  उसके  रहते
 हुए  शाने  वाले  बहुत  से  सालो  तक  बैंको  का

 राष्ट्रीयकरण  नही  किया  जाएगा  |  इस  सम्बन्ध
 में  यह  याद  रक्षना  चाहिये  कि  आज  हम  जिस
 विकासवादी  योजना  में  चल  रहे  है  उसमें  हमारे
 श्राथिक  जीवन  पर  बैंको  का  बहुत  बडा  प्रभाव

 हैं  ।  बेको  का  निजी  व्यापार  से  सीधा  सम्बन्ध

 है  और  निजी  उद्योगो  से  भी  उसका  सीया
 सम्बन्ध  है  ।  आज  हम  विकासवादी  योजना  के

 अनुसार  चल  रहे  हैं  श्रोर  साथ  ही  साथ  यह  भी

 चाहते  हैँ  कि  हम  याजनाबद्ध  तरीके  से  झाग
 बढ़  सके  ।  उस  योजनावद्ध  तरीके  से  जागे
 बढने  में  यह  लाजमी  प्रतीत  नही  होता  है  कि
 निजी  उद्योग  और  निजी  व्यापार  को
 नियत्रित  करने  के  सिलसिले  में  शर  उसको
 योजना  के  उददद्यो  के  नजदीक  लाने  के
 सिलसिले  में,  योजना  के  उददश्यों  के  साथ
 मिलाने  के  सिलसिले  में  बैंको  का  उपयाग
 किया  जाए  |

 शायद  वित्त  मत्री  जी  के  दिमाग  में  यह
 बात  है  कि  जिस  तरह  से  पश्चिमी  देशो  में

 पूजीवाद  भौर  निजी  उद्याग  और  व्यापार
 पनपा  और  उसके  ड्रा  जिस  तरह  वहा  की
 भये  व्यवस्था  का  विकास  ह्झा  उसी  प्रकार
 निजी  उद्योगो  भौर  व्यापार  के  द्वारा  किसी  भी
 देश  को  झागे  बढाया  जा  सकता  है  ।  लेकिन
 में  कहना  चाहता  ह  कि  जहा  तक  पश्चिमी
 देशों  का  सवाल  हूँ,  वहा  स्थिति  दूसरी  थी  t
 whet  हमारे  यहा  जो  उद्योगपति  निजी
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 उचोग  में  लग  हुए  हैं  उसमें  वह  शक्ति  नहीं  है
 और  हमारे  देश  की  वैसी  स्थिति  नहीं  है  कि

 हम  अपने  देश  के  आाधिक  विकास  का  बोझ
 उन  पर  डाल  सकें  |

 मे  ऐसा  मानता  ह  भौर  माननीय  मत्री  जी

 श्रौर  सरकार  भी  इस  बात  को  मानती  हैं  कि
 निजी  उद्योगों  8रा  झाज  विकास  मोजनाभों
 को  बहुत  झागे  नहीं  बढ़ाया  जा  सकता  ।
 मिश्रित  अर्थ  व्यवस्था  में  मत्री  जी  का  विश्वास
 भने  ही  हो,  लेकिन  इस  बात  को  थे  मानते
 लगे  है  कि  जब  तक  हम  नियत्रित  तरीके  से
 याजनाझो  को  लागू  नहीं  करेगे  तब  तक  देश
 आ्रागे  नहीं  बढ़  सकता  ।  और  जब  नियत्रित
 तरीके  से  योजनाओो  को  आगे  बढ़ाने  का
 प्रश्न  है  तो  यह  भी  बहुत  आवश्वक  है  कि  जिन
 चन्द  बडे  बड़े  लोगो  के  हाथ  में  जिन  उद्योग-
 पतियों  और  व्यापारियों  के  हाथ  में  देश  के
 साधन  मौजूद  हे  उनको  भी  समचित  तरीके
 से  नियत्रित  किया  जाए  ।  समय  समय  पर
 यह  सवाल  उठ  खडा  होता  है  भौर  उस  पर
 समय  समय  पर  इस  सदन  में  बहस  होती  है  ।
 आज  ही  इस  विषय  पर  जहा  तक  खाद्य  का
 सवाल  है  बहस  हुई  श्रौर  कई  माननीय  सदस्यों
 ने  कहा  कि  इस  महगाई  का  सबसे  बडा  कारण
 कह  है  कि  बैको  से  क्रेडिट  मिल  जाने  के  कारण
 निजी  व्यापारी  बैको  के  गोदामों  में  खाद्यान्न
 का  होडिग  करते  है  ।  और  जब  उसका  दाम
 बढने  लगता  हूँ  तो  उसको  बाजार  में  लाते  हैं  ।
 इसलिये  जब  तक  कि  बैको  का  राष्ट्रीयकरण
 नहीं  होता  शौर  निजी  उद्योगपतियो  भौर
 व्यापारियों  पर  नियन्त्रण  नहीं  लगाया  जाता
 तब  तक  इस  प्रकार  की  परेशानिया  होती
 रहेगी  श्रौर  हमारी  रोजमर्स  की  चीजों,
 जैसे  चीनी  खाद्यान्न  भ्रादि  के  मिलने  की
 झर  उनके  दाम  बढ़ने  की  कटिनाई  पैदा
 होती  रहेगी  ।  इस  बात  को  ध्यान  में  रखते

 हुए  निजी  व्यापारियों  पर  नियन्त्रण  रखने
 के  लिये  बैंको  का  राष्ट्रीयकरण  करना  बहुत
 आवश्यक  है  t  मै  कहूंगा  कि  आज  बैंको  का

 राष्ट्रीकरण  कया  जाता  चाहिये  :
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 इसी  के  साथ  साथ  में  झ्रापकों  यह  भी

 बतलाता  चाहता  हूं  कि  भाप  देखे  कि  कुछ
 थोड़े  से  लोग  जिन्होंने  ७५  या  ०  करोड  की

 पूजी  बैंको  में  लगा  रखी  है  वे  देश  की  १५००
 या  १६००  करोड  की  पूजी  पर  कब्जा  किए

 हुए  हूँ  ।  पन्द्रह  सोलह  सौ  करोड  की  पूजी  से
 जो  मुनाफा  होता  है,  उस  मुनाफे  को  ७५-७६
 करोड  वाले  लोग  झपने  मुनाफे  की  रकम  को
 बढाने  में  इस्तेमाल  करते  है  भौर  कंवल  इतना
 ही  नहीं,  बल्कि  उनके  जो  निजी  उद्योग  है,
 उनके  दस  देश  में  बडे  बडे
 कल-कारखाने  है  भर  बंको  के  स्पए  का
 इस्तेमाल  वे  भ्रपने  निजी  उद्योगों  में  लगाने
 के  सिलसिल  में,  इनवेस्टमेंट  के  सिलसिले  में
 करते  है  ।  जिन  लोगो  ने  केवल  ७५-७६
 करोड  रुपया  लगाया,  वे  उसके  द्वारा  पन्द्रह
 सोलह  सौ  करोड  रुपए  की  पूजी  पर  कब्जा

 किए  हुए  है  और  उसके  मुनाफे  की  रकम  उनके
 पास  जा  रही  है  ।  श्रगर  बैंकिंग  का  व्यवसाय
 सरकार  के  हाथ  में  हों  जाय,  तो  इस  समय
 जिन  टम्जं  पर  उन  लोगो  को  ग्पया  मिल

 रहा  है,  नेशनलाइज्ड  बैंकिंग  से  उन  टर्म्ज
 पर  उन  को  रुपया  नहीं  मिलेगा  झौर  वे  इस
 प्रकार  उम  का  कायदा  नही  उठा  पाणेगे।

 जैसा  कि  और  माननीय  सदस्यों  ने  कहा
 हूँ,  टैब्स-इबज़न  का  सवाल  एक  बहुत  बडा
 सवाल  हूँ  ।  यह  सही  बात  है  कि  मूदडा  साहब
 सरकार  के  पेच  में  श्रा  गए  हा  सकता  हैं
 कि  डालमिया  साहब  से  सरकारी  पार्टी  की
 दोस्ती  किसी  समय  न  रही  हां,  लेकिन

 हिन्दुस्तान  &  बडे  उद्योगपतियों  की  स्थिति
 को  अगर  देखा  जाए--चाह  बिडला  साहब”  हो
 शौर  चाह  टाटा  साहब  हो--भौर  ठीक  तरह
 से  उनकी  स्क्रुटिनी  की  जाये,  तो  म॑  समझता

 हैं  कि  एक  नहीं,  सैकड़ो  मूदडा  इस  देश  से
 दिखाई  पड़ेंगे  ।  इसलिये  में  कहना  चाहता
 कि  बकिंग  का  राष्ट्रीयदरण  इसलिये  भी

 AUGUST  2i,  3989  Nationatiention  3642
 pf  Banks

 लाजिमी  हैं  कि  मिणी  उद्योगों  के  चलाते  में

 जो  तिकडमें चलती  है,  उनको  रोका  जाय  |

 आ्राखिर  में  एक  बात  कह  कर  में  अपनी
 बात  समाप्त  करना  चाहता  हू  ।  शझाज  भ्रपती
 विकासवादी  अर्थ-योजना  के  लिये  हमको
 जिस  पूजी  की  झावश्यकता  हूँ,  वह  पजी  भी
 बैको  के  राष्ट्रीयकरण  के  बाद  हम  को  आर  लो
 से  मिल  सकती  है  I  श्रभी  सरकारी  पक्ष  से
 एक  माननीय  सदस्य  ने  कहा  कि  १५००
 करोड  रपये  में  स ेकरीध  करीब  ७००  करोड
 स्पया  गवर्नमेट  की  सिक्‍पोरिटीज़  म  लगा

 हुआ  है  ।  मैं  यह  कहना  चाहता  ए  कि  जो
 पन्द्रह  सोलह  सौ  करोड  रुपया  बको  के
 पास  डिपाजिट  पडा  हुझा  है,  वह  पूरे  का  पूरा
 रूपया  नियन्त्रित  अर्थ-व्यवस्था  के  सिलसिले
 में  प्रयोग  मे  आ  सकता  है  ।  यदि  बैकिंग  का

 राष्ट्रीयवरण  हो  शौर  उसके  साथ  साथ  हम
 इस  बात  का  प्रचार  करे  कि  अधिक  से  भ्रधिक
 लोग  बैंकों  में  अपने  रुपये  को  जमा  करें,
 क्योकि  उसका  इस्तेमाल  हिन्दुस्तान  की
 विकासवादी  अथ्थे-योजना  के  लिये  होगा,
 तो  में  समझता  ह  कि  आज  जो  बहुत  से  लोन
 सरकार  चलाती  है  उनको  चलाने  की  झ्राव-
 'ब्यकता  नहीं  रहेगी  |  बंकों  के  डिपाजिट्स  के
 हारा  इतना  धन  मिल  जायगा  कि  लोन्ज
 की  उननी  आवश्यकता  नही  पड़ेगी  ।

 हिन्दुस्तान  म॑  सरकारी  पार्टी  ने  समाज-
 वादी  उद्देश्य  को  माना  है  ग्र  उसके  बाद
 भिश्नित  भ्रय॑-व्यवस्था  का  नाम  लेकर  इतनी
 बडी  सस्था  को--बैकिंग  को,  जिस  में  पन्द्रह
 सोलह  मौ  करोड  रुपए  डिपाज़िट  के  रूप  से
 हा,  चन्द  व्यक्तियों  के  हाथ  में,  बन्द  खदयोग-
 पतियों  के  कायदे  के  लिये  नहीं  छोड़ा  जाना
 चाहिय  ।  माननीय  विस  मत्री  जी  उद्योग
 पतियों  को  चाहे  जो  एद्योरेस--प्ाश्वासन---
 दे,  लेकिन  हिन्दुस्तान  का  जनमस  इस  बात  को

 चाहता  हूँ  कि  जिस  तरीके  से  जीवन-बीमा
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 ्वसाय  का  राष्ट्रीयकरण  हुआ  है,  उसी  तरीके
 &  बॉफिस  का  भी  राष्ट्रोयकरण  होना  चाहिये  ।
 इस  सम्बन्ध  में  भ्रविकांश  बुंडिजीबी  भी  इस
 दास  के  है  कि  इस  देश म  बैंकिंग  का
 खष्ट्रीयकरण  जल्द  से  जल्द  होना  चाहिये  ।

 Shri  Somani  (Dausa):  Mr  Deputy-
 Speaker,  Sir,  we  have  to  approach  thig
 prob'em  from  a  purely  pragmatic  pot
 af  view,  completely  divorced  from
 ideological  considerations  The  mam
 fasue  before  us  is  whether  the
 resources  with  the  banks  are  being
 utilised  for  the  economic  development
 of  the  country  according  to  our  Plan,
 or  whether  these  resources  can  be
 better  utilised  if  the  banks  are  nation-
 alised  There  cannot  be  much  room
 for  difference  of  opinion,  if  it  could
 be  proved  that  the  :e5ources  with  the
 banks  are  not  being  utilised  at  piesent
 for  the  planned  development  of  the
 country,  but  they  can  be  so  utilised
 only  if  there  Is  nationalisation  of  the
 banking  system  This  question  has
 been  examincd  on  several  occasions  by
 MBN)  expericnced  experts  The  hon
 move:  of  the  Resolution  quoted  the
 speech  of  the  former  Finance  Minister,
 Shri  C  D  Deshmukh  and  the  argu-
 ments  which  he  gave  for  the  national-
 sation  of  the  life  msurance  I  have  not
 got  the  relevant  extracts  of  the  speech
 but  I  definitely  remember  that  he  had
 smade  a  categorical  statement  that
 wnhke  imsurance  companies  the
 Reserve  Bank  has  got  such  a  thorough
 and  adequate  control  over  the  func-
 fianing  of  the  banks  in  this  country
 that  he  was  against  the  nationalisation
 of  the  banks  and  indeed,  if  I  remember
 mght,  even  recently  Shn  C  D  Desh-
 mukh  expressed  himself  against  this
 idea  of  nationalisation  I  do  not  think,
 therefore,  that  the  Mover  has  strength-
 ened  his  case  by  quoting  the  argument
 given  by  Shn  C  D  Deshmukh  in
 fegard  to  the  question  of  nationalisa-
 tion  of  life  ansurance

 So  far  as  the  misuse  of  funds  is
 concerned,  we  have  got  here  the  exam-
 ple  of  the  LIC  itself  where  even  after
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 nationalisation  the  Mundhra  affair  had
 occurred,  Therefore,  we  have  the
 example  that  even  under  the  nation-
 alized  system  of  working  it  can  happen
 that  the  funds  may  not  be  properly
 utilized.

 wt  मू  Go  जंग  (कंबल)  यह  पकडा
 ही  न  जाता,  झ्रगर  लाइफ  इश्योरेंस  को
 नैशनलाइज़  न  किया  गया  होता  |

 Shri  Somani:  My  submission  is  that
 the  hon.  Member  is  underrating  the
 capacity  of  the  Reserve  Bank  in  ins-
 pecting  the  working  of  the  various
 banks  Being  associated  with  ane  of
 the  banks,  I  am  fully  aware  of  the
 nature  of  the  inspection  which  is  car-
 ried  out  periodically  by  the  Reserve
 Bank  authorities  of  the  working  of
 each  and  every  bank  in  the  country
 This  inspection  is  so  thorough  that  it
 hardly  leaves  any  room  for  any  bank
 to  go  out  of  the  way  in  transacting
 its  day  to  day  activity  Examples  can
 be  cited  where  the  Reserve  Bank  has
 pulled  the  bank  managements  in  cer-
 tain  cases  where  they  have  not  follow-
 ed  sound  banking  practices

 The  question  about  advances  for  the
 purpose  of  encouraging  hoarding  can
 be  easily  answered  by  the  fact  that
 the  Reserve  Bank  does  exercise  suffi-
 cient  control  and  does  issue  directives
 from  time  to  tame  to  the  various  banks
 in  the  matter  of  advances  against  food-
 grains  or  against  any  essential  commo-
 dity  The  Reserve  Bank  keeps  a  very
 strict  vigil  over  the  manner  in  which
 the  banks  exercise  their  discretion  in
 giving  advances  against  various  com-
 modities  Therefore,  there  38  no  rea-
 son  to  think  that  the  banks  under  State
 control  would  be  in  a  better  position
 to  regu'ate  the  economic  functioning
 of  the  country  rather  than  the  fact  is
 at  present

 My  submission  38  at  present  there  is
 a  healthy  competition  and  our  banking
 system  33  functioning  very  efficiently,
 leaving  aside  a  few  isolated  cases  here
 and  there  I  may  also  quote  the  ins-
 tance  of  the  State  Bank  of  Inca  which
 was  established  after  nationalising  the
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 Imperial  Bank  of  India.  The  State
 Bank  also  is  following  the  same  policy
 which  other  commercial  banks  are
 leliowing  in  the  matter  of  finances  for
 the  commercial  field  They  have  not
 made  any  radical  departure  from  the
 policy  which  used  to  be  followed  by
 the  former  Imperial  Bank.  The  vari
 ous  bnks  and  the  contacts  which  the
 business  community  have  with  the
 State  Bank  contunue  to  be  in  the  same
 manner  and  to  the  same  extent  as  was
 the  case  with  the  Imperial  Bank,  So,
 there  is  no  reason  to  suppose  that  80
 long  as  our  State  is  committed  to  the
 policy  of  mixed  economy  the  policy  of
 the  banks,  even  efter  nationalisation,
 would  be  in  any  way  radically  diffe-
 rent  from  what  they  are  following
 today.  If  the  private  sector  छ  to
 function  then  naturally  the  facilites
 which  they  enjoy  from  the  banks  will
 continue  to  be  given  whether  the
 banks  are  under  private  contro!  or
 State  control.

 An  instance  about  tax  evasion  was
 also  given.  I  would  like  to  draw  the
 attention  of  the  hon.  Members  to  the
 fact  that  even  after  nationalisation,  in
 France  and  Argentina,  according  to  the
 fatest  information,  tax  evasion  35
 rather  on  the  increase  than  that  prob-
 lem  being  solved  or  tackled  by  the
 nationalisation  of  a  few  hanks  in
 those  countries.  Then  another  instance
 was  given  by  Shri  Prabhat  Kar.  He
 said  that  certam  benam:  parties
 deposit  funds  in  certain  names  and
 the  real  owner  utilizes  those  funds  by
 taking  an  advance  from  the  bank.  It
 is  true  that  such  practices  did  prevail
 In  the  war  and  post-war  period  when
 certain  deposits  used  to  be  made  in
 the  native  States  where  there  were
 no  taxes  and  certain  parties  did  draw
 loans  from  the  British  Indian  territory banks.  But  that  fs  a  system  which
 was  detected  by  the  Investigation
 Commission  and  I  do  not  think  any
 bank  at  present  does  any  such  advance
 business  on  the  basis  of  deposits  by
 some  other  benami  parties.  My  sub
 mission  is  that  the  income-tax  depart- ment  has  got  wide  powers  to  ask  for
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 euy  information  which  they  dees
 cssential  in  respect  of  any  case  about which  they  have  got  doubt  and  the banks  throughout  have  co-operated voluntarily  in  submitting  all  informs- tion  which  is  relevant  for  the  ‘purpose of  the  income-tax  department.

 I,  therefore,  do  not  think  that  it will  make  any  difference  whatsoever, 30  far  as  the  4487९  of  tax  evasion  is  con- cerned.  Those  who  do  any  transaction to  dodge  tax  naturally  will  not  resort to  bank  accounts  in  the  first  instance. And  anybody  will  take  proper  care  to see  that  he  does  not  do  his  transaction in  a  manner  by  which  he  may  be
 caught  later  on  by  a  banking  account.
 Generally,  the  tax-dodgers  resort  to cash  dealings  in  such  a  manner  that
 they  could  not  be  caught.  They  will not  go  in  a  straightforward  manner with  the  banks.  My  submission, therefore,  is  that  so  far  as  this  issue of  tax  evasion  is  concerned,  it  is  not at  all  going  to  be  solved  by  the
 nationalisation  of  banks

 So  far  as  the  utilisation  of  the resources  with  the  banks  is  concerned, the  same  is  being  utilized  at  present strictly  according  to  the  Policy  of  our Planned  economic  development  and
 strictly  according  to  the  directions which  the  Reserve  Bank  issues  to  the banks  from  time  to  time.  So,  I  do not  think  that  any  benefit  to  the national  economy  will  arise  by  resort-
 ing  to  this  nationalisation,

 Mr  Deputy-Speaker:  Now,  I  find that  all  the  arguments  in  favour  or
 against  can  be  placed  before  the  House within  5  or  6  minutes.  Therefore,  I would  request  hon.  Members  to  take only  7  minutes,

 Raja  Mahendra  Pratap  (Mathura): From  all  what  I  had  heard  yesterday and  from  what  I  have  heard  just  now Tam  more  and  more  convinced  that my  ideas  are  needed  in  this  House, because  what  I  see  fs  that  some  people like  people  fighting  among  themselves,
 Formerly,  some  Rajas  and  Maharajas
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 gped  to  see  the  bouts  of  rams  end
 jambs  and  birds  and  so  on.  Here
 some  of  our  leaders  want  to  see  bauts
 amongst  us,  the  Members  of  Parlia-
 ment.  So,  I  beg  to  say  that  the  gentle-
 man  who  has  proposed  this  resolution
 is  under  the  influence  of  certain  ideas
 which  are  now  prevalent  in  society.
 He  cannot  control  himself.  He  is
 controHied  by  those  ideas.  He  thinks
 that  these  are  hig  ideas.  But  these
 are  not  his  ideas,  but  ideas  which  have
 entered  into  his  mind.  So,  I  beg  to
 say  that  this  way  of  thinking  38  need-
 ed  in  our  society  today.  What  are
 you?  Are  you  really  independent  of
 the  ideas  or  you  are  being  led  by  the
 ideas?  a

 Now  this  question  of  nationalisation
 of  banks  shows  us  that  some  people
 think  that  they  must  fight  those  who
 are  today  the  bankers  It  is  not  cor-
 rect.  Now  supposing  we  nationalise
 the  banks.  Have  we  got  brains  enough
 and  good  hands  enough  to  do  the
 business  of  the  bankers?  We  have
 not.  If  we  put  raw  men  there  they
 will  spoil  the  whole  bankmg  system

 भो  मू०  Wo  जैन  एल०  आई०  सी०  के
 बारे  में  भी  यही  कहा  गया  था  ।

 Raja  Mahendra  Pratap:  Yes  see,  I
 walked  out  with  the  Communists
 yesterday.  So,  I  cannot  be  for
 bankers;  I  am  for  a  principle  that
 there  should  not  be  the  idea  that  you
 are  something  different  and  I  am
 something  different  and,  therefore,  we
 must  fight.  No.  The  idea  should  be
 that  we  all  work  for  all,  to  make  all
 happy.  So,  I  beg  to  say  that  these
 bankers  are  doing  their  business,  and
 I  think  they  are  doing  well.  I  have
 not  got  a  yard  of  land  in  my  name
 The  benevolent  Government  did  not
 give  me  my  land  back  which  was  con-
 fiscated  by  the  Bntish;  so  that  I  can-
 not  be  for  the  moneyed  class  of
 people.  I  only  beg  to  say  that  what
 we  need  control  is  how  you  spend
 money.  If  the  bankers,  for  instance,
 enjoy  dancing  it  is  very  bad  If  our
 hon.  Ministers  enjoy  dancing  it  is  also
 very  bad.  I  would  not  allow  these
 men,  who  have  money,  to  use  their
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 money  in  wrong  ways.  You  can  have
 millions  and  mullions  of  rupees.  It
 does  not  matter  to  me.  But  if  you  use
 that  money  in  a  wrong  way  then  of
 course  it  matters  to  me.  So,  what  I
 say  is  that  the  idea  should  be  to  have
 a  moral  society

 We  know  that  some  of  the  bankers
 did  very  great  work  in  establishing
 schools,  dharamshalas,  temples,  etc.
 Even  Mahatma  Gandhj  said,  “We  want
 Ramrajya.”  Who  was  Rama?  He  was
 a  raja,  A  raja  showed  the  way  how
 to  govern  the  country.  We  know  that
 the  great-grandfather  of  the  present
 Maharaja  of  Baroda  even  then  showed
 the  way  when  the  Congress  did  not
 know  what  path  to  adopt.  So,  what  I
 mean  to  say  is  that  this  Resolution  is
 wrong.  Of  course,  my  hon.  friend  75
 quite  honest  and  is  very  sincere  He
 means  very  good,  but  only  he  35  under
 the  influence  of  some  ideas

 Mr.  Deputy-Speaker:  Shri  Ramesh-
 war  Tantia.  He  himself  had  asked
 for  five  or  six  minutes  I  hope  he
 remembers  that

 wit  रामेश्वर  टांटिया  (सीकर)  उपा-

 ध्यक्ष  महोदय,  मेरे  मित्र  श्री  प्रभात  कार  ने

 कहा  था  कि  पिछले  वर्ष  मै  ने  बैकों  के  राष्ट्रीय-
 करण  के  बारे  मे  एक  रेज़ोल्यूशन  रखना  चाहा
 था।  मै  उस  में  थोडा  करेक्शन  कर  देना  चाहता

 हूँ  ।  मेरा  रज़ोल्यूशन  यह  था  कि  बैंकों  की

 जांच  हो  और  जो  बैक  ठीक  न  पाये  जायें,
 उन  का  राष्ट्रीयकरण  हो  ।  मुझे  यह  कहते

 हुए  खुशी  होती  है  कि  हमारी  सरकार  ने  कुछ
 झश  में  उस  कदम  को  बागे  बढाया  है  झभी

 हाल  ही  में  ्  सात  बैकों  का  राष्ट्रीयकरण
 दो  चुका  है  परन  श्री  रामकृण्ण  गुप्त  के

 ग्रस्ताव  के  पक्ष  में  में  नहीं  हू  1

 को  मू०  Wo  जंन  माननीय  सदस्य

 से  यही  उम्मीद  थी  ।

 ह ।  रमेश्वर  टांटिया  जो  देशी  बेक

 अच्छा  काम  कर  रहे  हैं,  उन  का  राष्ट्रीयकरण
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 किया  जाये,  मैं  इस  के  पक्ष  में  नही  हूं।  हो  सकता
 है  कि  जो  बैंक  भच्छा  काम  कर  रहे  थे,  परन्तु
 उन  बैंकों  के  शेयर  पुरानी  स्टेट  गवर्नेमेंट्स  के
 पास  थे,  या  कई  कारण  थे  कि  उन  का  राष्ट्रीय-
 करण  किया  जाये  ।  में  ने  पिछली  बार  कहा
 था  कि  झाज  भी  कई  बैक  ऐसे  हैं,  जिन  की
 खाज  होनी  चाहिये  ।  में  भाज  यह  बताना

 चाहता  हूं  कि  मैं  इस  बात  के  पक्ष  में  हू  कि
 ऐसे  बैंको  का  राष्ट्रीयकरण  किया  जाय,  या
 उन  का  एकीकरण  किया  जाये,  जैसे  भी
 हो  ।  परन्तु  साथ  ही  में  वह  कहूगा  कि  हमारे
 देशी  बैकों  ने  देश  की  भर  देश  के  उद्योगो  की
 उन्नति  थें  बडी  सहायता  दी  है  t  हमारे  बहुत
 से  भाई  जानते  होगे  कि  तीस  वर्ष  पहले  विदेशी
 बैंको  से  उधार  मिलना  तो  दूर,  करेट  एकाउट
 खोलना  भी  मुश्किल  होता  था  ।  वे  साधारण
 आदमी  का  करेट  एकाउट  नहीं  खोलते  थे  ।
 उस  समय  ये  बेक--सैट्रल  बेक,  बैक  झाफ
 इंडिया,  बैंक  भाफ  बडौदा--श्रागें  भ्राये  और
 उन्हों  ने  हर  तरह  ने  साधारण  झादमियों
 ौर  उद्योगो  की  मदद  की  ।

 अभी  एक  भाई  साहब  ने  टैक्स-इवेजन
 का  जिक्र  किया  |

 उपाध्यक्ष  महोदय  मे  ने  पहले  भी  कहा
 था  कि  यहा  सब  झानरेबल  मेम्बर  है--न  कोई
 जैन्टलमन  है  भौर  न  कोई  भाई  है  ।

 ह |  'शमेवर  टांटिया  मै  माफी  चाहता
 है  ।  शायद  श्री  प्रभुनारायण  सिह  ने  टैक्स-
 वेजन  के  बारे  में  कहा  ।  प्रगर  वह  बैकों  की
 पिछले  वर्ष  की  रिपोर्ट  देखते,  तो  शायद  ऐसा
 ने  कहते  ।  पिछले  साल  तीन  बैको  ते,  जिन  की
 कुल  पूजी  ६  करोड  रुपया  है,  गवर्नेमेंट  को
 ६५  साख  रुपया  टैक्स  दिया  है  1  यह  देखते
 हए  कि  झगर  टैक्स-इवेज़न  बैंकों  में  है,  तो
 धौर  उद्योगों  में  भी  है,  खाली  बैकों  पर  यह
 बोत  लागू  करना  शौर  इस  दलील  के  झाभार
 पर  कि  वे  टैक्‍्स-हवेजन  करते  हैं,  उन  का
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 राष्ट्रीककरण  करते  की  बात  कोई  यहत्व
 नही  रखती  है  1
 Shri  Prabhat  Kar:  It  is  not  that

 banks  are  evading  taxes.  Banks  are
 helping  the  customers  to  evade  taxes.

 fy  रामेशबर  टांठिया  :  श्री  प्रभात  कार
 ने  कहा  था  कि  एक  बैंक  में  रुपया  जमा  करा  के

 दूसरे  बैंक  से  वह  रुपया  के  लिया  जा  सकेया
 उस  भादमभी  की  गारंटी  से  ए,  बी,  सी  नाम  से  ।
 में  निवेदन  करना  चाहता  हूं  कि  कम्पनीस

 (पझमेंडमेट)  एक्ट  तो  झभी  पास  हुआ  है,  उस
 के  पहले  भी  रिज़र्व  बैक  के  पास  इतनी  बाइड
 पावर्ज़  थी  कि  इस  तरह  रुपया  दिया  जाना
 सम्भव  नही  था  ।  अगर  इस  तरह  रुपया  दिया
 जाता,  तो  जो  बैक  इतनी  थडी  सी  पूजी  से

 शुरू  हुए,  जिन्हों  ने  बडे  बडे  डिपाज़िट  किये,
 जितनी  शेयर  पृ  जी  थी,  उस  से  भ्रधिक  डिवि-
 ढेड  दिये,  वह  हालत  न  हो  पाती  ।  मुझे  यह
 कहने  में  सकोच  नही  है  कि  हमारे  देदा  के  कुछ
 बड़े  बडे  बैको  पर  हमें  गर्व  है  t  उन्हों  ने  देदा  में
 बडा  काम  किया  है  और  भाज  भी  कर  रहे  हैं
 सैट्रल  बैक  के  पास  तीन  करोड  रुपये  की  कुल
 पू  जी  थी।  तीन  करोड  की  भी  नही  थी--आगे
 चल  कर  तीन  करोड  की  हुई  t  उस  ने  चार
 करोड  रुपये  रिज़र्व  में  जमा  किये  ।  जो  'ढिवि-
 डेंड  दिया,  वह  झलग  |  झ्ाज  उस  के  पास  १८०
 करोड  रुपये  की  वकिंग  पृ  जी  है  और  वह  चौदह
 परमेंट  फ्री  ग्राफ  टैक्स  डिविडेड  दे  रहा  है  ।

 to  रणशोर  सिह  (रोहतक)  :  इसी
 लिये  तो  कहते  है  कि  उन  का  राष्ट्रीयकरण
 किया  जाये  ।

 आओ  रासेश्वर  टांटिया  सरकार  ने  लाइफ़
 इन्शोरेंस  का  राष्ट्रीयकरण  किया,  लेकिन  क्या
 माननीय  सदस्य  निश्चित  रूप  से  कह  सकते  है
 कि  राष्ट्रीयदरण  से  पहले  अलग  भ्रलग  इन्दो-

 रेस  कम्पनियों  के  जो  वर्कर  थें,  उन  की  बही
 भावना  है,  जोकि  पहले  थी।  मैं  समझता  हूं  कि
 झाज  वह  भावना  नहीं  रह  पाई।  अगर

 राष्ट्रीकरण  न  होता--मैं  उस  विषय  में  यहीं
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 जाना  चाहता  हूं  --तो  साइफ़  इन्शोरेंस  का
 काम  धाम  से  कम  से  कम  श्योढ़ा  होता  ।  झाज

 बहू  भावना  इन्सोरेंस  वर्ष  में  नहीं  है  ।  बेंकों
 का  राष्ट्रीयकरण  तो  एक  तरह  से  हो  गया  है  1

 जो  बैंक  ध्रमेंडमेंट  का बिल  झाया,  उस  से  उन
 का  राधष्ट्रीयकरण  हो  गया।  बैंक  वालो ंके  हाथ
 में  तो  यही  रह  गया  है,  जैसी  कि  एक  कहावत  है
 कि  चरबार  तुम्हारा  है,  परन्तु  चाबी  हमारे

 हाथ  में  है  ।

 Mr.  Deputy-Speaker:  I  will  debit
 this  time,  taken  in  interruptions,  also
 to  the  hon.  Member,  who  is  speaking.

 ett  रामेशजर  टॉटिया  :  आज  बेको  के
 डायरेक्टर्ज़  या  मालिकों  क॑  हाथ  में  पावर

 नहीं  है  |  भ्राज  पावर  रिज़र्व  बैक  के  हाथ  मे
 झा  गई  है।  बैंकों  का आप  के  हिसाब  से,  एक
 माने  में  राष्ट्रीयकरण  हो  गया  है  ।  इसी  तरह
 से  झौर  कई  बैंक  हैं  जैसे  युकोम  बैक  है,  बडोदा
 बैंक  है,  सेंट्रल  इडिया  बैंक  है,  इन्हों  न ेइतिहास
 बनाया  है  शरीर  झाज  भी  ये  देश  की  बहुत
 भ्च्छी  तरह  से  सेवा  कर  रहे  है,  बहुत  अच्छा
 कर  रहे  हे  और  कोई  कारण  नहीं  है  कि
 इन  का  राष्ट्रीयरण  हो  |

 प्रभात  कार  जी  ने  कहा  था  कि  कुछ
 बैक  ऐसे  हैं  कि  जो  गलत  काम  करते  है  ।

 में  मानता हूं  कि  कुछ  बैंक  इस  तरह  से  कर
 सकते  हैँ  ।  में  ने पिछली  बार  भो  कहा  था  कि

 कुछ  बैंक  ऐसे  है  जिन  को  बने  हुए  बीस  बरस

 या  पंद्रह  बरस  या  दस  बरस  हो  गये  है  परन्तु
 वे  न  तो  डिविडेंड  दे  सके  है  पौर  न  ही  लोगो में
 झपनी  साख  बिठा  सके  हैं  भौर  उन  के  पास  जो
 शेयर  वेल्यू  का  रुपया  था  उसका  अब  बह
 श्ाधा  भी  नहीं  रह  गया  है,  एक  तिहाई  या

 एक  चोथाई  ही  रह  गया  है  भौर  ऐसे  बैंको
 का  राष्ट्रीयकरण  हो  या  न  हो,  मे  चाहूगा
 कि  उन  के  काम  काज के  बारे  में  जांच  पडताल
 करने  के  लिये  एक  जांच  कमेटी  बिठाई  जाय
 कौर  प्रगर  पाया  जाय  कि  लोगों  का  उन  में
 विष्यास  नहीं  है,  उन  का  काम  ठीक  नहीं  है,
 सो  उन  का  एकीकरण  कर  दिया  जाब  या
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 जरूरत  हो  तो  उन  बेकों  का  राष्ट्रयकरण
 भी  किया  जा  सकता हूँ  भौर उन  बंकों  के

 शेयरहोह्डरों  के  दोयरों  की  जो  झाकिट  वैल्यू
 होती  है,  बहू  उन  को  दी  जा  सकती  है  1  यह
 जनता  के  हित  में  बात  होगी  ।  तो  मैं  चाहता  हूं
 कि  जो  ऐसे  बेंक  है,  जो  न  डिविड ड  दे  सके  हैं
 शौर  न  लाभ  प्रजित  कर  सके  है  उन  की  जांच
 कराई  जाय  |  लेकिन  जहां  तक  जनरल  बैंको
 का  सम्बन्ध  है,  व॑  बहुत  भ्रच्छा  काम  कर  रहे
 है,  सर्वसाधारण  की  बहुत  भ्रच्छी  तरह  सेवा
 कर  रहे  है  और  अगर  उन  का  राष्ट्रीयकरण
 किया  गया  तो  यह  देश  के  लिये  भौर  सरकार
 के  लिये  भी  एक  सिरदर्दे  मोल  लेने  के
 बराबर  होगा  1

 श्री  मू०  Go  wa:  जनाब  डिप्टी  स्पीकर
 साहव,  में  इस  प्रस्ताव  का  समर्थन  करने  के  लिये
 खडा  हुभा  हूं  भौर  समथन  करते  वक्‍त  मुझे  इस
 बात  का  पूरा  ध्यान  है  कि  हमारे  फाइनेंस
 मिनिस्टर  साहब  कई  बार  कह  चुके  है  इस
 हाउस  में  कि  वे  अभी  बैकों  को  नेशनलाइज
 क्रने  के  हक  में  नहीं  हैं।  उन  का  ऐसा  खयाल

 होते  हुए  भी  में  इस  प्रस्ताव  की  ताईद  करता  हू
 और  उम्मीद  करता  हूं  कि  फाइनेंस  मिनिस्टर
 साहब  इस  हाउस  मे  जो  स्पीचिज़  हो  रही  है
 बेको  के  नेशनलाइज़ेशन  के  बारे  में,  उन  को
 गौर  से  सुनेंगे  और  उन  पर  पूरा  ध्यान  वे  कर
 अपनी  राय  बनायेगे  भर  देंगे  ।  में  चाहता  ह
 कि  वह  प्पनी  पुरानी  राय  पर  न  जमे  रहे
 और  अच्छी  तरह  से  इस  मामले  पर  गौर  करें  i
 इस  प्रस्ताव  की  मुखालफत  करते  हुए  माननीय
 सदस्य  श्री  दामानी,  सोमाकी  और  रामेश्वर
 टांटिया  ने  जो  स्पीचिज्ध  की  हैँ,  उन  को  में  ने

 बहुत  गौर  के  साथ  सुना  है  भौर  में  बहुत  नेक-  -

 नीयती  के  साथ  कहना  चाहता  हू  कि  उन  की
 स्पीचिज्ध  को  सुन  कर

 उपाध्यक्ष  भह्ीदय  झगर  भेम्बर  साहिबान
 का  नाम  लिया  जाय  तो  कुछ  तो  उन  के  नामों  के
 साथ  कहा  जाना  चाहिये  भौर  ऐसा  नहीं  कहा
 जाना  चाहिये  कि  सोमानी,  टांटिया  इत्यादि  v
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 3663  Resolution  re

 [उपाध्यक्ष  महोदय]
 That  us  not  in  good  taste  We  ought
 te  keep  a  certain  standard  and  level
 of  decorum  here  when  we  make
 speeches

 ब  च०  जंग  मेँ  ने  श्री  दामानी  कहा
 है  और  बाद  में  श्री  सोमानी  भौर  श्री  रामेश्वर
 टाटिया  कहना  भूल  गया  भौर  माफी  चाहता  हू

 मैं  यह  कह  रहा  था  कि  इन  की  जितनी
 भी  स्पीचिज़  हुई  है  उन  को  सुनने  के  बाद  मेरा

 यह  विश्वास  श्रौर  भी  पक्का  हो  गया  है  और
 मैं  धौर  भी  अधिक  समझने  लगा  हू  कि  बैको
 का  नेशनलाइज़ेशन  जरूर  होना  चाहिये  शौर

 इस  काम  में  हम  जितनी  देरी  कर  रहे  है,  वह
 झपनी  जनता  के  साथ  ज्यादती  बर  रहे  हैं  ।
 मेरी  यह  साफ  राय  है  1

 श्री  सोमानी  ने  कहा  है  कि  बैको  के  मामले
 में  जाच  पडताल  की  या  नेशनलाइज़ेशन  की

 कोई  ज़रूरत  नहीं  है  क्योकि  रिज़र्व  बैंक  का

 इन  पर  काफी  होल्ड  है  ।  उन  की  इस  दलील

 को  टाटिया  जी  ने  एक  दम  काट  दिया  जब
 खन्हों  ने  यह  कहा कि  उन  का  पिछले  साल  का
 प्रस्ताव  यह  था  कि  कुछ  बैंको  की  जाच  पड़ताल

 होनी  चाहिये  और  उन्हे  इस  बात  की  खुशी
 हुई  है  कि  अभी  हाल  में  इसी  हाउस  में  पा
 सात  दिन  पहले  कुछ  बंको  को  नेशनलाइज़
 कर  के  स्टेट  बैंक  के साथ  मिलाया  गया  ।  लेकिन
 उन  की  खुशी  पूरी  नहीं  हुई  झौर  उन  को
 नजर  में  झौर  ी  अभी  बैंक  है  हिन्दुस्तान  में
 लिन  में  गड़बड़  है,  जिन्हों  ने  भ्पने  शेयर-

 होल्डरो  को  बीस  बरस  से  एक  कोडी  डिविडेंड
 की  नहीं  दी--और  वह  चाहते  है  कि  उस  के
 काम  काज  की  जाच  पडताल  हो,  लेकिन  यह
 कहते  कहते  वह  डर  गये  कि  नेशनलाइजेशन  हो
 गा  न  हो  ।  उन्‍्हों  न  यह  भी  कहा  है  कि  बड़ोदा
 बैक  है,  फला  बेक  है  जिस  न  जनता  की  बहुत
 शेषा  की  है,  देवा  के  हित  में  काम  किया  है  ।  में
 निवेदन  करना  चाहता  हू  कि  हम  कहा  कहते हैं
 कि  ह... ||  ने  सेवा  नहीं  की  है,  बडी  सेवा  की  है
 लेकिन  राष्ट्रीककररण  करना  उन  को  सजा  देना
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 नही  है  भौर  न  ही  हमारा  यह  खयाल  ही  है  t
 लेकिन  वे  ऐसा  मानते  है  भौर यह  बीजा  उन  की
 स्पीचिज्ञ  से  जाहिर  होती  है  कि  राष्ट्रीयकरण
 कर  के  हम  उन  को  सज्ञा  दे  रह  है  1  बेको  को

 हमें  सजा  नहीं  देनी  है  बल्कि  यह  देश  की
 पालिसी  है,  इस  हाउस  ने,  डिप्टी  स्पीकर

 साहब,  यह  तय  किया  हुआ  है  कि  हम  ने  भपने
 देश  म॑  ऐसे  संविधान  का  निर्माण  किया  है  जिस
 में  कहा  गया  है  कि  ऊच  नीच  का  भेद  खत्म  हो,
 समाज  मे  पैदावार  इसाफ  के  साथ  तकसीम  हो,
 जो  उत्पत्ति  होती  है,  उस  का  बराबर  बटवारा
 हो  ।  न  सिर्फ  यह  बल्कि  एक  ऐसे  समाज  का

 निर्माण  हम  करना  चाहते  हूं  जिसमे  पँदाबार
 के  जो  साधन  है,  वे  भी  न्यायपूर्ण  ढग  से  देश  में
 चट  ।  में  कहना  चाहता  हू  कि  क्‍या  इस  अस्ताध
 को  मजूर  कर  के  जो  हमारा  ध्येय  है,  जो  इस
 पालियामेट  का  ध्येय  है,  उस  को  हम  आने

 नही  ले  जायेंगे  ?  मे  समझता  हू  कि  इस  प्रस्ताव
 की  मुलालिफत  कर  के  हम  उस  ध्येय  के
 पीछे  हटेगे  ।

 हमारा  ध्येय  साफ  है  झौर  वह  यह  है  कि
 समाज  में  जो  भेदभाव  है,  जो  विषमता  है,  उसको
 हम  कम  करना  चाहते  हैं।  मेरे  पास  झाकड़े
 नही  थे  भौर  में  उन  माननीय  सदस्यो  का  शुक्त-
 धुज़ार  हू  जिन्हों  ने  इस  हाउस  में  फिगर्स  दिये  है
 धौर  बताया  है  कि  जनवरी  १६९५६  में  तमाम

 प्राइवेट  बैंको  में  १५००-१६००  करोड  रुपये
 के  डिपाजिट  हुए  जिस  में  से  सिर्फ  ८०  करोड
 ही  सरमायादारों  का  है।  जित  माननीय  सदस्यो
 ने  उस  की  मुखालिफत  की  है  खन्हों  न  इस  दलील
 का  बिल्कुल  भी  जवाब  नही  दिया  है  भौर  यही
 भही  बल्कि  एक  कक्‍्लेबर  लायर  की  तरह,
 होशियार  वकील  की  तरह,  चूकि  यह  दलील
 उन  के  खिलाफ  जाती  है,  लामोशी  प्रखत्यार

 ही
 है  ।  मैं  पूछना  चाहता  हू  कि  क्‍या  बजह

 कि

 उपाध्यक्ष  भहोदव  मेरा  खयाल  है  कि
 भसाननीय  संदस्य  भी  एक  बकील  हूँ  ।
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 थी  qo  do  da:  मगर  में  उनकी
 कलील  को  इमनोर  नहीं  करता  हूं  ।  में  वकील
 जरूर  हू  लेकिन  मैं  उनकी  दलील  को  सुकेरलो
 केस  करता  g  जो  उन्होने  दी  है।  उनकी
 बलीलों  को  बाईपास  नहीं  करता  हृ  जैसा  कि

 उन्होंने  किया  है  ।

 तो  &  कह  रहा  था  कि  ८०  करोड़  रुपया

 ही  सरमायादारों  का  है  भौर  १५००  करोड़
 रुपया  दूसरे  डिपाज़िटरस  का  है  मेरे  जैसे  लोगो
 का  ।  भव  क्‍या  वजह  है  कि  १४५००  करोड़
 रुपये  का  फायदा  य॑  उठाय॑  ,  उसकी  सूदखोरी
 करे  या  मुनाफा  ले  ।  नेशन  इसका  लाभ  क्यो
 मे  उठाये

 हम  एप्रकलचरल  सैक्टर  की  तरफ  यह
 पाबन्दी  लगाना  चाइते  है  कि  सीलिग  हो  भौर
 4  उसके  हक  मे  ह  ।  मे  ने  जब  म॑  पंजाब  भ्रसैम्बली
 का  मेम्बर  था  तो  इसकी  पुरज्ञोर  ताईद  की  थी,
 यहा  श्र  कर  ताईद  की  है  भोर  इसके  हक  में
 जैंने  हमेशा  श्रावाज्ञ  उठाई  है  ।  लेकिन,  डिटी
 स्पीकर  साहब,  में  इस  बात  को  प्र  जोर  के
 साथ  कहना  चाहता  ह  कि  जहा  हम  जमोन  पर
 सीलिंग  लगाये  वहा  प्राधवेट  इनकम  जो  लंड  के
 अलावा  दूसरे  सैक्‍्टले  की  है  उस  पर  भी
 सीलिंग  क्‍यों  न  लग  t  श्रगर  उस  पर  श्राज  हम
 सीलिग  नही  लगा  सकते  है  तो  उसकी  तरफ
 कदम  तो  बढ़ा  सकते  हैं  ।  हम  ने  लाइफ  इदयोरेस
 को  नैशनलाइज़  करके  एक  कदम  उठाया  है
 जाने  की  तरफ  |  मैनेंजिंग  डायरेक्टसं,

 डायर  कट  भौंर  चेयरमेन  दत्यादि  जो  दस  दस
 बोस  बीस  हजार  रुपया  तनख्याह  लेने  वाले  थे
 और  जिन्होंने  एक  तमाधा  सा  बनाया  हुआ  था
 सारे  देश  में  उस  मादी  को  खत्म  किया  है  t
 बैंको  का  जो  तमाशा  है,  जिस  तरह  से  ये  रुपने
 का  इस्तेमाल  करते  है,  म॑  चाहता  हु  कि  उसको
 शी  हम  रोक  t  हमारा  के  ध्येय  है  सोशलिश्ट
 चैटर्न  आफ  सोसाइटी  का  उसकी  तरफ  हमें
 आगे  बढ़ना  है।  थे  जानता हूं  कि  पिछले  दो  तीन
 अरसों  में  हमारी  हकूमत  के  उस  ह... ह  कदम
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 बढ़े  है  ।  हम  ने  लाइफ  इृष्योरेस को  नैशनलाइल
 किया  है।  हम  न॑  हस्पीरियल  बैंक  को  मैसनलाधय
 किया  है  |  हम  ने  बैलथ  टैर्स,  गिफ्ट  टैक्स,

 ए  क्सपेंडिचर  टैक्स,  इत्यादि  टैक्स  भी  लगाये

 है  t  लेकिन  कोई  भी  क्रान्तिकारी  पार्टी  हो,
 उसके  कदम  रुकते  नहीं  है,  भाभे  ही  बढ़ते  चले
 जाते  हूँ  7  तो  फिर  हमारे  कदम  क्यों  रुके  t
 मैं  समझता  ह्‌'कि  जितने  कदम  हम  ने  उठाये हैं
 &  काफी  नही  हूँ  झौर  हमारे  कदम  बढ़ते  चले
 जाने  चाहियें।  में  समता  हूं  कि  मौका  भरा
 गया  है  जब  कि  बे  किंग  इस्टीट्यशन  को  नैशन-
 लाईज  किया  जाय  !  यह  एक प्रिविलेज्ड  क्लास  है
 हमारे  देश  की  जिस  की  गिनती  बहुत  थोड़ी  है
 पह  क्लास  उन  प्रिविलेजिस  को  कायम  रखना

 न्हाहती  है  जो  इसको  पहले  से  पिले  हुए  है  *

 हमारे  स्विधान  में  लिखा  हुआ  है  कि  हम
 अपने  देश  के  लोगो  को  हक्वेलिटी  ाप  भ्रपरच-
 निटी  देगे  ।  में  समझता  हू  कि  बक्स  को  नैश्न-
 लाइज़  किये  बगर  इक्वेलिटी  झाफ  भ्रपरचुनिटी
 देने  की  भोर  हमारे  कदम  नही  बढ  सकते  है  t
 इस  वास्ते  में  चाहता  हु,  भौर  बहुत  जोर
 से  भपने  माननीय  दोस्त  श्री  राम  कृष्ण

 गुप्त  के  प्रस्ताव  का  समर्थन  करता  हू  कि
 इसको  मान  लिया  जाय  और  उम्मीद  करता  हू
 कि  फाइनन्स  मिनिस्टर  साहब  भी  पुरानी  रट  से
 निकल  कर,  बदले  हुए  समय  के  साथ  बदलें  गे
 और  इस  प्रस्ताव  को  स्व्रीकार  करेगे  ।

 Mr.  Deputy-Speaker:  Shr  Achar.
 The  House  will  have  an  opportunity
 of  listening  Ch  Ranbir  Singh  also.

 Shri  Achay  (Mangalore):  89,  I
 abel)  be  very  brief.  I  feel,  at  the
 present  state  of  development  of  our
 economy  or  banking  system,  it  will
 not  be  in  the  interests  of  the  country
 to  nationalise  these  banks  I  would
 urge  one  or  two  points  within  the
 tyne  allowed

 The  main  point  I  would  urge  3s  this.
 These  banks,  after  al],  are  operating
 mainly  on  the  deposits  The  capital
 aitecribed  ip  often  very  smal].  These
 banks  are  operating  on  the  amounts



 3667  =  -  Resolution  re:

 {Shri  Achar]
 they  attract  ag  deposits.  In  fact,  if  the
 capital  ig  Rs.  8  or  6  lakhs,  they  are
 able  to  attract  even  Rs.  !  crore  or  2
 crores.  We  have  to  consider  this
 aspect  of  the  question  and  I  consider
 it  is  the  most  important  aspect.  These
 private  banks  are  able  to  attract  these
 Geposits.  We  have  to  consider  this
 question  whether  if  these  banks  are
 nationalised,  they  will  be  eble  to
 attract  these  deposits.  The  present
 condition  of  the  people,  their  attitude
 towards  banking  and  the  question  of
 giving  equal  privileges  to  all,  we  have
 to  consider.

 I  will  say  a  few  words  how  these
 banks  were  built  in  the  twenties,
 thirties  and  forties.  Usually  these
 banks  are  built  by  a  group  of  persons,
 sometimes  communities.  Only  the
 people  of  some  communities  or  people
 interested  in  a  group  built  up  these
 small  banks  with  a  small  capital.  On
 account  of  the  confidence  that  the
 people  had,  especially  of  the  villages,
 in  these  individuals,  they  were  able
 to  attract  large  sums  of  deposits.  We
 had  in  the  district  centres  and  taluk
 centres  the  Imperial  Bank  and  the
 State  Bank.  They  were  never  able  to
 attract  deposits.  The  reason  is  the
 confidence  of  individuals,  villagers  and
 even  small  sections  in  these  banks.  It
 is  that  confidence  that  attracts  these
 deposits.  If  we  nationalise—I  am  not
 against  nationalisation  finally—at  the
 present  stage  of  economic  develop-
 ment,  in  the  present  stage  of  banking
 sense  in  ordinary  people,  especially  in
 the  villages,  will  it  be  in  the  interests
 of  the  country?  I  feel  we  will  be
 removing  the  source;  I  feel  these
 people  will  not  deposit.  Anyhow,  I!
 would  at  least  submit  that  even  if
 there  are  people  who  think  that  we
 will  be  able  to  attract,  I  am  not  in
 favour  of  taking  that  risk.  The  very
 first  point  that  I  would  submit  is,  in

 “the  interest  of  attracting  deposits,  it
 ig  not  good  to  nationalise  these  bariks.

 Shri  Braj  Raj  Singh:  Where  shal!
 the  deposits  go?

 Glri  Achar:  I  know  fiow  these
 things  are  taking  place.

 AUGUST  3,  go

 Mr.  Deputy-Speaker:  The  ‘hen.
 Member  also  knows  that  his  time  &
 going  out.

 Shri  Achar:  The  next  point]  would
 submit  is,  these  banks,  established  in
 the  taluk  centres,  especially  the  smal-
 ler  banks,  serve  a  certain  section  of
 the  people,  that  is  a  commercial
 group,  a  particular  community,  a  par-
 ticular  group  of  persons.  These  banks
 are  served  by  several  banks  that  are
 spread  all  over  the  country.  The
 pont  is,  if  they  are  nationalised  and
 centralised,  I  do  not  think  these  banks
 will  be  able  to  serve  as  well  as  they
 are  doing  these  individuals  in  whom
 they  have  confidence.  The  third  point
 that  I  would  like  to  submit  is  this.
 Reference  has  been  made  here  to  the
 nationalisation  of  the  life  insurance
 business.  But  that  is  a  different  ques-
 tion  altogether.  So  far  as  nationalisa-
 tion  of  banks  is  concerned,  have  we
 got  the  necessary  personnel  to  run
 these  several  banks,  pread  aT!  over  the
 country,  and  serve  the  different  see-
 tions  of  the  public  who  are  responsible
 for  starting  these  banks?  I  do  not
 know  what  the  situation  would  be
 some  ten  years  hence.  But,  as  it  is,
 I  would  submit  that  if  banks  are
 nationalised,  I  do  not  think  Govern-
 ment  would  be  able  to  cope  up  with
 this  work  and  satisfy  the  public.

 46  hrs.

 In  view  of  these  considerations,  7१
 do  not  feel  that  nationalisation  at  this
 stage  will  do  any  good  to  the  nation.

 who  रणबीर  सिंह  :  उपाध्यक्ष  महोदय,
 में  समझता  हूं  कि  राष्ट्रीयरण  करते
 वक्‍त  हमें  यह  जरूर  सोचना  चाहिये  कि  आया
 राष्ट्रीयकरण  करने  से  देश  का  हिल  होगा  था
 नहीं  और  दूसरी  बात  जिस  की  तरफ  हमें
 देखना  चाहिये  वह  यह  कि  श्ाज  के  हालात में
 जो  बैंक्स  चलते  हैं  भाया  बह  देश  की  नीति  के

 मुताबिक  अलते  है  या  नही,  देश  के  हित  के
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 ford  बसते हूँ  मा  नही,  या  कि  कुछ  दोस्तों  भौर

 बढ़े  बड़े  कांरलानेदारो  के  हित  में  चलते  हैं।

 भी  बताया  गया  कि  करीब  Eo  या  ६२

 साबुपूल्ड  बेकस  है  जिन  में  कैपिटल  करीब

 ७६  करोड  के  है  भौर  उन  में  लोगो  का  जो  रुपया

 है  बहु  करीब  १५००  करोड  है।  झाज  देश  को

 भ्रागे  बढाने  के  लिये  हम  ने  जो  नीति  निर्धारित

 की  है  उस  में,  हालाकि  हम  मिक्स्ड  एकानमी  में

 विदवास  रखते  है,  यह  फैसला  किया  कि  सरकारी

 कामकाज  को  चलाने  के  लिये  ४८००  करोड़

 रू०  खर्च  किया  जायेगा  और  प्राइवेट  सेक्टर  की

 तरक्की  के  लिये  सिर्फ  २४००  करोड  २०

 लगाया  जायगा  |  दूसरे  मानो  में  हम  ने  भ्राज  जा

 नीति  निर्धारित  की  है  वह  यह  है  वि  जो  पब्लिक
 सेक्टर  है,  उस  में  प्राइवेट  सेक्टर  से  रुपया  हम

 दुगुना  करना  चाहते  है  श्रौर  इस  को  हम  एक

 तिहाई  रखना  चाहते  है  ।  लेकिन  श्राज  जा

 बकस  चलते  है  उन  की  हालत  क्या  है  ia  दिसम्बर

 १६४८  में  जो  बैक्स  की  आखिरी  हालत  थी

 बहु  यह  कि  उन  का  ४०  फी  सदी  स्पया  सरकारी
 सिक्‍योरिटियों  में  लगा  था  और  ५५  परमेन्ट
 स्पया  प्राइवट  सेक्टर  में  लगा  हुआ  था  |

 मे  मानता  ह  कि  जो  हमारे  देश  की  नीति
 निर्धारित  की  गई  है  उस  के  यह  खिलाफ  है  |

 मै  यह  मानता  हु  कि  हम  देश  में  जो  रुपया

 कर्ज  पर  लेना  चाहते  हैँ  उस  पर  ५  फी  सदो  से

 ज्यादा  इन्टरेस्ट  नही  देना  चाहते  ।  लेकिन

 जैसा  मेरे  मित्र  श्री  टाटिया  जी  ने  बतलाया

 कुछ  बेक  १४  फी  सदी  तक  इस  का  मुनाफा
 तकसीम  करते  है  t

 एक  भागगोय  सदस्य  १८  फी  सदी  तक

 Who  crate  सिह  १८  फी  सदी  तक
 तकसीम  करते  हैं  1  टाटिया  जी  ने  ग्रिला  किया
 झौर  मह  जाहिर  किया  कि  इन  बेंको ने  देश
 की  बड़ी  सेवा  की  है  श्योंकि  जो  विद्रेशी  बैंक
 ये  के  हिन्दुस्तात  के  झादमिनयों  को  कारोबार
 लाने  के  लिये  रुपया  नहीं  देते  थे  t  वही
 जिला  साथ  मेरा. इन  बैकों  के  खिलाफ  है  कि
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 ag  बैंक  जो  देश  का  रिजर्व  बैंक  की  शवित  से
 शौर  मदद  से  ये  बैंक  जिन्दा  हैं,  जो  देंश  के
 सहयोग  पर  जिन्दा  है,  वह  देश  के  लिये  नहीं
 ब्बलते  हैं  ।  जो  ८५६५  करोड  रुपया  उन्होंने
 दिसम्बर,  १६४७  में  प्राइवेट  सेक्टर  में  लगाया
 था  उस  में  से  १  परसेन्ट  भी  हिन्दुस्तान  की
 खेती  को  बढावा  देने  में  नही  लगा  हुआ  था  ।
 क्या  यह  थोड़े  से  भ्रादमी  सिर्फ  चन्द  भ्रादमियों
 को  ही  हिन्दुस्तान  का  झादमी  समझते  हैं  भौर
 द्  फी  सदी  आझ्राबादी  को  हिन्दुस्तान  के
 आ्रादमियों  के  रूप  में  नही  मानते  ?  या  यह  बैक्स

 यह  मानते  हैं  कि  हिन्दुस्तान  की  तरक्की  के
 लिये  खेती  की  तरक्की  करना  जरूरी  नहीं  ?

 में  मानता  हू  कि  अगर  आज  इन  सारे  बैक्स  का

 राष्ट्रीयकरण  कर  दिया  जाय  तो  उन के  श्न्दर
 जो  डिपाजिट  होगा  वहू  सिर्फ  १५००  करोड़

 नहीं  होगा  ।  झगर  वह  ३०००  करोड  नही  हो
 तो  कम  से  कम  २०००  करोड़ तो  जरूर  होगा  ।
 में  समझता  हूं  कि  श्ाज  इन  बैंको  का  राष्ट्रीय-
 करण  करना  जरूरी  है  क्योंकि  जो  लोग  उन
 बैंको  में  रुपया  जमा  करेगे  वह  इसी  लिये  कि
 झाज  हिन्दुस्तान  की  जनता  का  विश्वास
 सरकार  के  ऊपर  है।  भौर  इस  देश  की  जनता
 का  ही  नही,  दूसरे  देशों  का  भी  उस  के  ऊपर
 विश्वास  है  i  इसी  लिये  हम  को  १२००
 करोड  ह्  बाहर  से  कर्जा  मिला  गर  इन
 बैंको  का  राष्ट्रीयररण  किया  जायेगा  तो
 लोगो  का  विद्वास  सरकार  के  ऊपर  भौर
 भी  मजबूत  होगा  धौर  रुपया  ज्यादा  भायेगा  ।
 जैसा  मैं  बे  कहा,  भ्राज  इन  बेको  के  काम  करने  की

 एक  अजीब  हालत  है  ।  ने  यह  समझते  हैं  कि
 काइतकारों  को  रुपया  नहीं  दिया  जा  सकता
 क्योकि  वे  विश्वसनीय  नहीं  है  t  भ्रजीब  बात  है
 कि  जो  व्यापारी  है,  कारखानेदार  है  २  लाल,
 ५०  हजार  ह 1  रख  कर  के  भी  दिवाला
 निकालता  है,  वह  तो  बैंको के  लिये  विश्वसनीय

 है,  विश्वासप्रद  है,  उस  के  ऊपर  बिष्वास  किया-
 जा  सकता  है  भ्रौर  वे  लोग  कर्जा  पाने  के

 हुकदार  हैं,  छेकिन  वह  काइतकार  जो  कत्ल  कर

 के  तो  बच  सकता  है  पर  कर्जा  ले  कर  नहीं  बच

 खकता,  वह  न  लोगों  से  'चिश्वास  करने
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 सायक  नहीं  है  |  तो  में  यह  मानता  हूं  कि  इन

 बैकों  ने  बड़ी  सेवायें की  है,  लेकिन  भाज की
 ड्ालात  को  इखते  हुए,  भाज जो  हमारे  देश  की

 नीति  है  उस  के  मुताबिक  यह  नहीं  चल  रहे  हैं  ।
 मैं  चाहता  हूं.  कि  भ्गर  सरकार  भाज  इस  बात
 को  मानने  के  लिये  तैयार  नहीं  कि  उन  का

 राष्ट्रीयररण  कर  दिया  जाय  तो  रिजर्व  बैक
 को  जो  अझख्त्यार  दिया  गया  है,  सरकार  को  जो
 अल्ट्यार  दिया  गया  है,  उस  भ्रस्त्यार  को
 इस्तेमाल  करे  इस  बात  के  लिये  कि  उन  का
 जो  रुपया  श्राज  ४०  फी  सदी  सरकारी  सिक्‍यो-
 रिटियों  में  जमा  है  भौर  प्राइवेट  सेक्टर  में
 ५५  फी  सदी  लगा  हुआ  है  उसे  बदल  कर  यह
 करे कि  प्राइवेट  सेक्टर में  ३०  फी  सदी  से
 ज्यादा  नही  होना  चाहिये  |  झोर  इस  ३०  फी
 सदी के  झन्दर  कम  से  कम  १५  फी  सदी  रुपया
 लेती  में  लगाया  जाय  |

 Shri  B.  RB.  Bhagat:  I  oppose  this
 resolution.  ...

 Shri  Braj  Raj  Singh:  That  was
 expected.

 Shw  B.  BR.  Bhagat:  and  also  the
 substitute  resolution  tabled  by  Shri
 Prabhat  Kar.  I  oppose  this  on  very
 valid  grounds,  namely  that  it  is  quite
 unnecessary  in  the  present  economic
 situation  of  the  country

 The  observations  that  have  been
 made  namely  that  nationalisation  of
 banks  will  remedy  all  the  economic
 fils  and  is  a  panacea  for  all  the  eco-
 nomic  evils,  are  not  borne  out  by  facts

 Shri  Prabhat  Kar:  I  have  said
 ‘check’  and  not  ‘remedy’.

 Shri  8.  8,  Bhagat:  J  am  going  to
 meet  point  by  point  all  the  arguments
 that  heave  been  adduced  in  favour  of
 the  resolution,  and  shall  try  to  show
 how  *  ls  not  in  the  national  interest
 to  go  in  for  such  an  unnecessary
 venture  at  thie  stage.

 So  far  as  Government's  policy  35
 concerned,  I  would  like  to  repeat  the
 very  werds  of  the  Finance  Minister
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 when  he  replied  to  the  general  debate
 on  the  Budget.  He  said:

 “But  in  the  system  that  this
 Government  hag  been  following
 and  which  the  country  at  large
 has  been  accepting,  there  cannot
 be  any  question  of  nationalisation
 for  the  sake  of  nationalisation.”.

 So,  I  would  also  say  on  the  same  score
 that  I  would  not  like  to  take  what  I
 would  describe  as  a  doctrinaire  plunge
 into  nationalisation.  I  can  understand
 my  hon.  friend  Shri  Prabhat  Kar  who
 has  a  totally  different  scheme  of  things
 and  who  would  like  this  measure  to
 go  through  as  a  thin  end  of  the  wedge
 so  that  he  may  disrupt  tke  whole
 economy,  because  if  we  nationalise  the
 banks....

 Shri  Prabhat  Kar:  The  original
 resolution  is  from  a  Member  of  the
 hon.  Minister’s  party.

 Shri  B,  हे,  Bhagat:  I  am  replying  to
 the  speech  delivered  by  the  hon.  Mem-
 ber  and  to  the  substitute  resolution
 that  he  has  tabled,  by  saying  that  if
 we  nationalise  the  banks,  the  flow  of
 credit  to  the  private  sector  will  be
 stopped,  and  the  flow  of  credit  to
 trade,  both  internal  and  external,  will
 be  stopped.  Then  the  whole  economy
 is  disrupted  and  we  would  be  creating
 @  pattern  of  economy  in  which  the
 life  of  the  people,  right  from  the
 farmer  to  the  capitalist  or  big  man  or
 right  from  the  petty  businessman  to  a
 big  exporter,  is  completely  regimented
 or  put  in  the  hands  of  the  State.  We
 have  rejected  that  echeme  of  things.
 Instead,  our  economic  policy  declara-
 tions  and  our  plang  have  made  it



 3673  Resolution  rc:

 if  in  a  pragmatic  approach  it  subserves
 the  interests  of  the  Plan  that  the
 House  has  accepted,  if  it  subserves  the
 speedy  economic  development  of  the
 country  that  the  House  has  accepted
 end  is  looking  forward  to,  we  will
 certainly  go  in  for  nationalisation.  But
 as  facts  now  are,  which  I  am  going
 to  cite,  nationalisation  of  banks  does
 not  subserve  the  national  interest  or
 economic  interest  of  the  country
 Therefore,  nationalisation  of  banks  is
 not  only  unnecessary  but  quite  unwise
 at  the  present  juncture.

 Now,  what  are  the  facts?  It  has  been
 suggested  that  nationalisation  will  add
 to  the  resources  for  the  Plan.  I  do
 not  know  :f  nationalisation  will  mean
 any  spurt  in  additional  resources,  any
 net  increase  in  additional  resources.
 There  are  no  proofs  adduced  to  show
 that  it  is  going  to  result  in  an  increase
 m  the  net  resources  for  the  Plan.
 ‘What  it  can  mean  is  that  there  may  be
 a  reallocation  of  existing  funds  bet-
 ween  the  private  and  public  sectors.

 Even  today,  what  is  the  trend?  If
 you  see  the  investment  side  of  the
 commercial  banks,  the  figures  have
 been  going  up.  In  Apri!  1958,  invest-
 ments  in  government  securities  were
 Rs.  440  crores.  They  come  to  the
 Consolidated  Fund  of  India,  to  the
 coffers  of  the  State.  Only  in  one  year
 or  a  little  over  that—in  July  959—-
 they  have  gone  up  to  Rs.  7I4  crores,
 a  50  per  cent  increase.  This  is  the
 trend.

 Similarly,  if  you  look  at  the
 advances  which  go  to  the  private  sec-
 tor,  during  this  period,  the  advances
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 India—the  total  liabilities,  that  is,
 deposits,  were  Rs,  627  crores,  invest-
 ments  in  government  securities  Rs.  637
 crores  and  total  advances  Rs.  865
 crores.  What  he  has  ignored  are  the
 inland  and  foreign  bills  which  come
 to  Rs,  88  crores  and  Rs.  40  crores
 Then  we  have  Rs.  S  crores  and  Rs.  76
 crores  under  cash  in  hand  and  bal-
 ances  with  the  Reserve  Bank.  So
 to  say  that  there  is  surplus  money
 with  the  banks  lying  unutilised,  and
 if  they  are  nationalised,  it  will  be
 available  for  development  purposes  is,
 I  think,  to  draw  a  very  inflated
 picture.

 Similarly  about  the  shift  from
 demand  to  time  deposits.  I  agree  that
 the  trend  is  there.  But  I  would  differ
 from  the  hon.  Member  in  his  concly-
 sions.  The  difference  can  hardly  be
 exaggerated  between  time  and  demand
 deposits,  because  much  of  the  time
 deposits  are  for  one  year  or  other
 short  periods  and  when  they  mature,
 they  are  converted  into  demand  depo-
 sits.  Had  it  not  been  so,  there  would
 have  been  no  necessity  for  a  new
 specialised  institution  to  deal  in
 medium-term  finance,  that  is,  a 2
 years,  like  the  Refinance  Corporation.
 The  banks  make  the  advances  and  the
 Refinance  Corporation  guarentees  or
 takes  them  over.  It  ३5  entirely
 because  of  this—with  the  shift  in  the
 time  deposits  which  are  hardly  differ-
 ent  from  demand  deposits  after  a  par-
 ticular  period—that  we  have  the  need
 for  a  specialised  institution  like  the
 Refinance  Corporation.  So  on  that
 score  also,  the  picture  that  he  has
 drawn  is  not  borne  out  by  facts.

 Now,  I  would  come  to  the  general
 charge—and  some  hon.  Members  have
 been  taken  in  by  that  charge—that  so
 much  of  funds.  Rs  500—Rs.
 crores,  are  being  controlled  by  a  few
 groups  of  people  or  big  people,  the
 vested  interests,  Firstly,  if  the  House
 is  aware  of  the  trend  in  banking,
 these  facts  will  aot  be  borne  out.  We
 have  the  Reserve  Bank  of  India  whose
 powers  have  been  progressively  in-
 creased  during  the  last  few  years.  In
 1986,  we  came  with  an  amendment  to
 the  Banking  Companies  Att  and  the
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 Maserve  Bank  of  India  Act.  Even
 regently,  the  House  passed  some
 amendmenis  giving  more  and
 swore  powers  to  the  Reserve  Bank
 Which  can  control  and  regulate  the
 banking  system  to  serve  the  interests
 af  the  nation,  the  Plan  and  the  econo-
 mic  interests  of  the  country.  I  would
 not  like  to  enumerate  these  powers  for
 lack  of  time.  But  certainly  the
 Reserve  Bank  has  power  to  control
 advances  through  various  measures.
 The  most  important  power  is  the
 power  of  inspection  which  the
 Reserve  Bank  has  Recently,  the
 Bank  has  utilised  that  power  and
 made  it  more  sharp  and  more  effec-
 tive—by  having  more  and  more
 inspections.  If  the  House  is  interest.
 ed,  I  would  hke  to  give  a  few  facts
 from  which  it  will  be  seen  that
 inspections  for  general  purposes  have
 been  increasing.  So  the  Reserve
 Bank  has  all  the  relevant  information
 about  the  functioning  of  all  scheduled
 banks.  Total  incp.  tions  in  954  were
 97;  in  ‘1955,  the  Reserve  Bank  con-
 ducted  56  inspections;  in  the  next
 year,  the  figure  was  205.  Routine

 ‘inspections  under  section  35  of  the
 Banking  Companies  Act  have  been
 further  increased  in  1959,  Today,  the
 total  number  of  inspections  is  about
 400.  At  the  present  rate  of  inspec-
 tions,  every  bank  is  inspected  once
 annually.  So  the  Reserve  Bank  is  in
 the  know  of  things,  of  the  irregulari-
 ties,  malpractices  and  other  undesir-
 able  activities  which  go  against  the
 national  interests  and  against  the
 economic  policy  of  the  country.  It  has
 full  facts  and  in  course  of  time  the
 Bank  is  going  to  make  it  more  effec-
 tive,  so  that  whether  it  is  in  respect
 of  advances  against  securities  or
 advances  against  foodgrains  or  clean
 advances  which  may  be  transferred
 for  other  undesirable  practices,  things
 can  be  put  right

 The  House  is  aware  of  the  selective
 credit  control  policy  we  have  follow-
 ed.  We  have  seen  from  time  to  time
 how  {f  there  is  a  price  spurt  in  food-
 grains  progressively  through  various
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 directives  the  Reserve  Bank  has  bees
 able  to  chop  off  the  advances.  I  do
 not  want  to  give  the  figures,  although
 I  have  them  here.  Similarly,  a  recent
 example  is  about  sugar  prices,  how
 advances  against  sugar  stocks  have
 been  reduced  when  there  has  been  &
 sudden  spurt  due  to  export  and  60  on,
 The  same  is  the  case  with  groundnuts.
 When  there  is  a  spurt  in  prices,
 the  Reserve  Bank  comes
 down  heavily  and  brings  down  the
 prices.

 So  whatever  is  possible  within  the
 province  of  the  Reserve  Bank  is  being
 done  and  the  credit  control  policy,
 has  been  made  more  and  more  effec-
 tive  The  hon.  Member  has  sought  to
 make  out  that  if  the  nationalisation  of
 banks  was  effected,  there  would  be  no
 inflation  or  price  rises.  I  would  say
 ‘no’".  It  does  not  prove  that,  Price
 rises  are  there  because  of  secular
 forces.  They  ate  the  accumulated
 result  of  various  factors  and  you  are
 not  going  to  control  them  only  by
 injecting  more  money  or  taking  away
 more  money  from  the  market.

 Within  the  economic  policy  we  have
 laid  down,  it  is  necessary  that  the
 banking  or  credit  policy,  credit  crea-
 tion  policy  and  credit  control  policy
 and  control  of  the  Reserve  Bank  over
 commercial  banks  should  be  made  as
 perfect  as  possible  This  we  have
 done  All  these  ills  that  have  been
 sought  to  be  attached  to  the  banks’
 existing  practices  are  not  there
 because  of  their  not  being  nationa-
 lised;  they  are  there  because  of  other
 factors.

 For  example,  We  are  trying  ४०
 control  speculation  in  the  stock
 market  through  the  Stock  Exchange
 Act  and  other  Acts  The  hon.  Mem-
 ber  is  aware  of  the  recent  report  of
 the  Reserve  Bank  of  India.  The
 Reserve  Bank  recently  conducted  an
 investigation  into  how  much  advances
 are  against  speculation  and  against
 badla  transactions  and  they  have  heen
 able  to  locate  the  evil.  When  yeu
 locate  th=  -9it  ~«=  gre  able  to  dea)
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 gre  there.

 ‘What  is  the  structure  of  the  com.
 qercial  banks  in  this  country?  We
 have  the  State  Bank  and  recently  we
 have  added  8  more  banks  to  that
 family.  Now  the  public  sector  or  the
 public  controlled  banks  in  the  com-
 mercial  banking  system  controls  about
 30  per  cent  of  the  deposits  and  a
 Uittle  more  than  25  per  cent  of  the
 advances.  That  has  been  done  with  a
 view  to  help  the  co-operatives,  with  a
 view  to  help  the  small-scale  indus.
 tries,  the  marketing  and  processing
 and  other  sectors  which  normally  the
 commercial  banking  system  would  not
 venture  to  undertake.  This  has  been
 done  to  extend  the  banking  system  to
 those  areas  where  the  normal  com-
 mercial  or  the  private  banks  would
 not  go.  So,  already  we  have  the
 public  sector  functioning  in  the  cotn-
 mercial  banking  system,  which  will
 act  aS  a  norm  or  guide  to  the  entire
 commercial  banking  system.  Here,
 we  have  a  picture  of  the  entire  mone.
 tary  and  financial  institutions  in  the
 country  which  are  well  regulated  and
 controlled,  which  are  subservient  to
 the  needs  of  the  plan,  and  to  the
 economic  policies  that  have  been  laid
 down  from  time  to  time  by  the  Par-
 HNament  and  by  the  country.

 Again,  a  point  was  made  that  if  you
 nationalise  the  banks  tax  evasion  will
 automatically  stop.  There  is  no  logical
 relation  between  the  two.  That  is
 what  I  am  trying  to  point  out.  It  is
 pot  a  logical  relation  that  if  you
 nationalise  the  banks  it  would  be  one
 step  forward  towards  socialism.
 Secialism  is  the  organisation  of  pro-
 ductive  power  with  certain  objectives.
 It  is  not  as  if  you  take  an  early  step
 and  you  go  ahead.  Sometimes  you
 are  retarded  by  these  very  steps.  We
 are  trying  to  proceed  towards  socia-
 lism  and  towards  progressive  econo.
 a@ic  policies  as  laid  down  in  the  Plan,
 based  on  our  interests  and  on  the
 basis  not  of  any  doctrinaire  approach
 ‘but  pure  pragmatism.  and  that  is  the
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 speedy  economic  development  of  the
 country.

 For  tax  evasion,  we  have  power
 already  under  the  Income-tax  Act.
 Certainly,  if  our  tax  officers  of  the
 Income-tax  department  are  efficient—
 and  they  are  efficient  as  we  claim  and
 every  day  they  are  becoming  more
 efficient—they  would  be  able  to  locate
 the  problem  if  there  are  0  accounts
 being  manipulated  by  one  person.  If
 hon.  Members  like  Shr{f  Kar  were  to
 cooperate,  this  can  be  even  more
 easily  located.  But  this  has  no  rela-
 tion  at  all  to  the  nationalisation  of
 banks

 T  would  not  like  to  take  much  of
 the  time  of  the  House.  But,  I  would
 like  to  state  that  the  nationalisation
 of  banks  is  not  only  not  necessary  to
 sult  the  economic  policies  that  the
 House  has  adopted,  but  that  it  would
 ralse  many  admunistrative  problems
 which  will  retard  our  economic  deve.
 lopment.

 We  have  a  group  of  banks  control-
 Iing  about  Rs.  280  crores  or  more,  the
 foreign  banks,  or  the  exchange  banks.
 If  we  go  in  unnecessarily  for  taking
 them  over,  we  have  no  advantage  to
 secure,  but  that  would  be  remifica-
 tions  outside  the  country;  and  we  do
 not  want,  in  any  way,  our  credit
 situation  to  be  clouded,  or  any  doubts
 or  uncertainties  to  be  created  over  our
 economic  policies.  It  is  not  necessary.

 lf  we  think  that  nationalisation  is
 in  the  interests  of  our  country,  we  will
 certainly  see  to  it.  But  it  is  unneces-
 sary  and  many  administrative  pro-
 blems  are  likely  to  be  created.  It
 would  lead  not  to  the  spurt  in  the
 deposits  and  increase  in  the
 resources—they  may  not  go  from
 Rs,  600  crores  to  Rs.  2000  crores—but
 they  are  very  likely  to  come  down.

 So  I  would  like  to  summarise  what
 T  have  said.  I  am  opposed  to  nationa-
 ligation  for  nationalisation’s  sake.  I!
 am  opposed  to  it  because  it  is  not  in
 the  interests  of  the  country  unless  you
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 Bank  which  is  a  nationalised  imstitu-
 tion.  The  Reserve  Bank,  as  I  have
 tried  to  explain,  has  ample  powers  to
 regulate  ‘the  amount,  direction  of
 lending  by  private  banks,  etc.  It  is
 eompletely  in  touch  with  fhe  changing
 events  and  it  has  ample  ‘control  over
 them.  There  is  also  a  public  sector  in
 the  commercial  banking  system  led
 by  the  State  Bank  and  various  State-
 associated  banks.

 Even  from  the  development  point
 of  view,  nationalisation  cannot  be
 supported  and  I  attach  a  great  impor-
 tance  to  the  development.  Develop-
 ment  purposes  are  not  served  by
 short-term  credit.  The  commercial
 banks  mainly  look  after  the  short-
 term  credit,  but  the  long-term  and
 medium-term  finances  are  more
 important  than  short  term  finances  for
 development  purposes.  The  important
 source  of  long-term  savings  in  the
 country  5  life  insurance  and  that  is
 why  we  nationalised  hfe  msurance
 There  are  also  a  number  of  _institu-
 tions  in  the  public  sector,  like  the
 Industria]  Finance  Corporation,  and
 the  Re-finance  Corporation  which  are
 gOtng  to  fill  the  lacuna  in  this  respect
 What  is  necessary  at  this  juncture  is
 not  a  take-over  of  tommercial  banks
 but  encouragement  to  them  to  play  a
 more  effective  part  in  financing  indus-
 trial]  ventures  They  must  go  on
 oiling  the  industrial  machine  which  is
 increasing  every  day  We  dare  not
 stop  oiling  of  the  industrial  machine
 because  it  will  come  to  a  crying  halt:
 that  is  more  important

 Nationalisation  of  banking  cannot
 by  itself  increase  the  quantum  of
 resources  available  for  development
 T  have  already  dilated  quite  a  good
 deal  on  this  point.

 Lastly,  I  would  say  that  nationa-
 lization  was  at  one  time  an  article  of
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 faith  with  socialists.  There  hag  ह...
 considerable  rethinking  on  this  ques-
 tien  in  recent  years.  Today,  there  is
 hardly  any  democratic  country  which
 regards  nationalisation,  either  of
 industries  or  of  financial  institutions,
 as  an  essential  element  of  socialiem.

 From  all  these  pomts  of  view,  and
 due  to  valid  considerations,  but  not  a
 doctrinaire  or  ideological  approach,
 the  nationalisation  of.  banks  would  be
 unnecessary  and  it  would  not  be  in
 the  interests  of  the  country  today.  On
 these  grounds,  I  would  request  the
 hon.  Member,  if  he  so  desires,  to
 withdraw  the  Resolution  before  us.

 at  रामहृष्ण  गुप्त  मिस्टर  ढिप्टी  स्पीकर
 सर,  जैसा  कि  बैक्स  का  नेशनलाइजेशन  करने
 के  बारे  में  मे  न ेकहा  था,  मैं  यह  समझता  था  कि
 बैक्स  को  नेगनलाइज  करना  इसलिये  सबसे
 ज़्यादा  ज़रूरी  है  कि  मौजूदा  सिस्टम  के  प्रन्दर
 माल  प्रेबिटसेज  काफी  है  ।  जैसा  मैं  ने  पहले
 कहा  था,  में  इस  बात  को  मानता  हू  कि  इनको

 टूर  करने  के  लिये  गवनेमेट  ने  बहुत  ज्यादा
 कदम  उठाये  है  और  जो  मौजूदा  बिल  पास
 किया  गया  है  उस  में  भी  काफी  क्लाजेज  रखे
 गये  है  जिन  से  कि  इन  माल  प्रेक्टिसेज़  को  दूर
 किया  जा  सकता  है  ।  लेकिन  देखना  यह  है  कि
 हम  कहा  तक  इस  मकसद  में  कामयाब  हुए  है
 मैं  समझता  हू  और  मुझे  पूरा  विश्वास  है  कि
 भाल  प्रेक्टिसिज  को  शौर  ज्यादा  दूर  करने  की
 जरूरत  है।  में  दो  नीन  चीज़ो  की  तरफ  आपका
 ध्यान  दिलाना  चाहता  ह  |  एक  तो  प्राडिटिग
 का  सवाल  है  1  इसके  लिये  अ्रभी  मत्री  जी  ने

 कहा  कि  वह  इस  बात  की  कोशिश  कर  रहे  हैं
 कि  रिज  बैक  को  ज्यादा  पावर  दिये  जायें  t

 मुझे  पूरा  विश्वास  है  कि  इसके  लिये  पूरी
 कोशिश  जल्दी  की  जायेगी  ताकि  जो  माल
 ब्रेक्टिसिज  है  उनको  जल्दी  से  जल्दी  दूर  किया
 जा  सके  i  इसके  बारे  में  मेरा  सुझाव  है  कि  हमें
 हब  से  पहले  बैक्स  के  एकाउट्स  की  चेकिग---
 प्राडिटिंग  पर  अपना  पूरा  कंट्रोल  रखना  चाहिये  +

 हमें  देखना  है  कि  पब्लिक  का  जो  रुपया  है,  जौ
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 डिवाडिट  है,  वहू  कहां  तक  सेफ़  है  ।  धगर  हम
 ्मकते  हैं  कि  बह  सेफ़  है,  तो  ठीक  है  -  इस
 बारे में  कोई  दो  |.  नहीं  हो  सकतीं।  भमरीका

 के  एक  राइटर  जोजेफ़  गुड़वार ने  बैब्स  के  बारे  में

 एक  बड़ी  भ्रष्छी  किताब  जिली  है,  जिस  का

 नाम  है  “मैनेजिंग  दि  पीपल्श  मनी”  ।  उस  में

 उन्होंने  कहा  है--

 “Safety  for  depositers  is
 perhaps  the  one  objective  of
 monetary  management  in  regard
 te  which  there  should  be  no  dis-
 senting  voice.”

 इसलिए  मैं  माननीय  मंत्री  जी  से  यह  श्रपील
 जरूर  करूगा  कि  हमें  इस  बात  की  तरफ

 पूरा  ध्यान  देना  चाहिये,  ताकि  लोग  जो  रुपया
 बैंकों  में  जमा  कराते  है,  वह  महफूज़  रहे  ।  गुझे
 यह  सुन  कर  बड़ी  खुशी  हुई  कि  जब  कि  पहले
 इस  हाउस  में  कई  दफा  कहा  गया  कि  बैक्स  को
 कभी  भी  नैशनलाइज़  नहीं  किया  जायगा,
 आज  यह  कहा  गया  है  कि  इस  वक्‍त  झभी  टाइम

 नहीं  झाया  है  भौर  भ्रगर  ज़रूरत  पडी,  झगर
 देश  के  लिये  ज़रूरी  हुआ,  तो  इस  तरफ  जरूर
 कदम  उठाया  जायगा।  यह  टाइम  का  पूरा
 सवाल  है।  मुझे  पूरा  विश्वास  है  कि  जब  ऐसा
 टाइम  प्राया,  तो  ज़रूर  इस  तरफ  कदम  उठाया
 जायगा  शौर  बैंकों  को  नैशनलाइज़  करने  की
 कोशिश  की  जायगी  ।  मुझे  यह  भी  पूरा
 विश्वास  है  कि  मौजूदा  बैंकिंग  सिस्टम  में
 @  डिफेक्ट्स  है,  जैसा  कि  एशारेस  दी  गई  है,
 उन  को  दूर  करने  की  पूरी  कोशिश  कीजायगी  |

 यह  देखते  हुए  में  हाउस  से  दरख्यास्त
 करूगा  कि  मुझे  इस  रेज़ोल्यूशन  को  विद्‌ड़ा
 करने  की  इजाजत  दी  जाये  |

 Mr,  Deputy-Speaker:  I  shall  put  the
 amendment  first  to  the  vote  of  the
 House.  The  question  is:

 That  for  the  original  Resolution,
 the  following  be  substituted,
 namely  :—

 “This  House  recommends  that
 in  order  to  check  tax  evasion,

 Resolution  re:  3682
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 increase  the  national  income,  stop
 iNegal  remittance  of  Foreign
 Exchange,  stop  rising  trend  of
 foreign  Exchange,  stop  rising
 trend  of  prices,  and  provide  extra
 funds  for  meeting  the  require-
 ments  of  the  Plans,  the  Banks,  be
 nationalised.”

 The  motion  was  negatived.

 Mr  Deputy-Speaker:  Now  the
 Resolution  by  Shri  Ram  Krishan
 Gupta.
 The  Resolution  was,  by  leave,  with-

 drawn

 6.33  hrs

 RESOLUTION  RE  REFERENCE  OF
 TIBET  ISSUE  TO  THE  U.N.O.

 Shri  Vajpayee  (Balrampur):  Sir,  I
 beg  to  move:

 “This  House  33  of  opmaion  that
 Government  should  refer  the
 Tibetan  issue  to  the  United
 Nations.”

 Sir,  the  Genera]  Assembly  of  the
 United  Nations  is  going  to  meet  from
 the  5th  September,  959  The  Gov-
 ernment  of  India  have  decided  to
 raise  the  question  of  China’s  admis.
 sion  into  the  United  Nations.  By  this
 Resolution,  I  want  this  House  to
 recommend  to  the  Government  that
 the  Tibetan  issue  shoudl  also  be  raised
 m  the  United  Nations.

 India  had  been  a  strong  champion
 of  the  United  Nations,  and  that  is  the
 only  ray  of  hope  in  the  world  threa-
 tened  with  nuclear  wars.  We  ‘have
 all  along  maintained  that  mternation-
 al  conflicts  should  be  settled  by
 sitting  round  the  table,  the  use  of
 force  should  not  be  resorted  to  and
 that  all  disputes  should  be  settled  by
 negotiation.  We  have  adopted  an
 independent  policy  in  the  interna-
 tional  sphere  away  from  the  warring
 groups  because  we  think  that  :t  is  the
 only  correct  policy  not  only  in  the
 best  interests  of  our  nation
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 है...) ह  also  in  the  interests  of  world
 peace.  By  this  policy,  India  has
 achieved  a  certain  stature.  We  com-
 mand  respect  The  peoples  of  the
 world  look  to  our  Prime  Minister
 ‘when  they  are  in  distress  not  because
 we  are  militarily  stronger,  not  because
 ~we  have  armaments,  but  because  we
 try  to  adopt  a  policy  based  on  moral
 considerations  in  the  international
 sphere  This  moral  force  which  India
 has  come  to  possess  demands  that
 whenever  there  is  any  aggression  we
 should  support  the  just  cause;  and  in
 the  past,  when  the  independence  of
 any  nation  was  threatened,  India  did
 not  keep  quiet  We  also  supported
 the  right  and  the  just  cause  without
 being  afraid  of  any  power

 You  are  aware  that  the  question  of
 Tibet  was  raised  in  the  United  Natjons
 an  7950  when  the  armies  of  China
 marched  into  that  country.  On  the
 25th  October,  1950,  the  Chinese  army
 enteted  Tibet  and  on  the  7th  Novem-
 ber,  950  the  leaders  of  Tibet  sent  a
 complaint  to  the  United  Nations
 against  the  Chinese  aggression  On  the
 i8th  November,  1950,  the  representa.
 tive  of  El  Salvador  moved  the  United
 Nations  formally  and  asked  the
 General  Assembly  to  create  a  special
 committee  to  study  what  measures
 should  be  adopted  by  the  United
 Nations  General  Assembly  to  assist
 Tibet  against  tye  unprovoked  Chinese
 aggression  But  when  the  Steering
 Committee  of  the  United  Nations  met,
 the  Indian  representatives  asked  the
 ‘Committee  to  drop  the  whole  matter
 and  gave  the  assurance  that  the
 Chinese  forces  that  were  advancing
 had  stopped  and  that  the  Committee
 meed  not  go  into  this  matter

 The  Government  of  India  wanted
 ‘that  China  and  Tibet  should  settle  the
 issue  by  peaceful  negotiations  and  our
 Prime  Minister  advised  the  Dalai
 ‘Lama  to  come  to  an  agreement  with
 Communist  China,  fi  view  of  the
 @asurances  given  by  the  Prime  Minis-
 कैश”  ह.  China,  who  visited  India  during
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 those  days.  Asa  result  af
 assurances,  the  Dalai  Lama  came
 an  agreement,  the  7-point  agreemant,
 with  China.

 I  need  not  go  into  the  history  now.
 What  has  happened  in  Tibet  is  clear.
 It  is  clear  that  the  Sino-Tibetan
 agreement  of  95l  has  been  violated.
 The  Dala:  Lama  has  been  forced  to
 leave  his  country  and  to  seek  refuge
 in  India  With  him,  thousands  of
 Tibetans  have  come  to  our  country.
 Even  then,  the  Government  of  India
 wanted  the  situation  to  calm  down  in
 the  hope  that  wisdom  will  prevail  and
 a  satisfactory  solution  of  the  Tibetan
 problem  will  be  found  out

 What  3s  happening  in  Tibet  is  very
 painful  to  all  the  lovers  of  freedom
 and  to  all  those  who  believe  in  human
 dignity  They  are  aghast  at  the  fate
 of  the  Tibetans  Now,  it  is  not  a
 question  of  Tibetan  yndependence  or
 autonomy.  But  the  question  is  whe-
 ther  Tibet  will  remain  as  an  entity,
 whether  Tibet’s  distinct  personality
 will  survive  or  the  Tibetan  people  will
 be  annihilated  We  are  aware,  and
 the  Dalai:  Lama  has  confirmed,  that  a
 large  number  of  Chinese  are  being
 settled  in  Tibet  5  million  have
 already  been  settled  and  4  million  are
 in  the  process  of  being  settled.
 Besides  this,  there  are  a  large  number
 of  army  officials

 The  whole  aim  of  China  735  to  reduce
 the  Tibetans  to  a  minority  in  their
 own  country  and  thus  to  destroy  the
 Tibetan  personality.  It  is  a  new
 Phenomenon;  it  isa  new  type  of
 imperialism  Except  in  South  Africa,
 the  western  countries,  I  mean  the
 imperialists,  subjugated  other  races,
 but  they  never  tried  to  outnumber
 them  in  their  own  country  80  ag  to
 wipe  them  out  completely  from  the
 map  of  the  world.  France  hag  gub-
 jugated  Algeria,  but  the  Government
 of  France  respects  the  distinct
 personality  of  Algeria.  But  it  appears
 that  the  people  of  Tibet  will  have  to
 80  the  way  of  Inner  Mangolia.  Outer
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 Mangolia,  though  not  truly  indepen-
 dent,  has  something  of  its  own,  but
 Inner  Mangelia  has  been  annexed  and
 it  has  cesned  to  exist  as  a  separate
 entity.  That  is  happening  in  Tibet
 पूछ&  Human  Raght  Charter,  to  which
 the  Communist  China  is  a  party—
 because  the  Charter  of  Human  Rights
 was  approved  at  the  Bandung  Con-
 ference  of  Afro-Asians  attended  by
 Cirna—these  human  rights  are  being
 violated  in  Tibet  According  to  he
 International  Commussion  of  Junists,
 the  people  of  Tibet  had  been  denied,
 and  are  still  beang  denied,  the  right
 to  liberty,  life  and  security  Forced
 labour  has  been  inflicted  on  the
 Tibetans;  tortuous,  crue]  and  degrad.
 ing  treatment  is  being  inflicted  on
 them,  rights  of  homes  and  privacy
 have  been  violated,  freedom  of  move-
 ment  within  the  State  and  the  right  to
 leave  and  to  return  to  Tibet  have  been
 denied,  marriages  have  been  forced
 upon  unwilling  parties,  property
 rights  have  been  arbitrarily  violated
 and  freedom  of  religion  and  worship
 rave  been  systematically  denied  If
 the  human  rights  are  to  be  viotatca
 in  this  manner,  and  by  a  nation  which
 is  seeking  admission  to  the  United
 Nations,  the  world,  and  especially  our
 country,  cannot  and  should  not  remam
 a  sient  spectator

 In  addition  to  the  violation  of
 human  rights,  the  International  Com.
 mussion  of  Jurists  has  come  to  the
 conclusion,  and  they  have  evidence  to
 show,  prima  facie  case  of  a  systematic
 intention  to  destroy  in  whole  or  in
 part  Tibet  as  a  separate  nation  and  to
 put  an  end  to  Tibetan  interest  A
 prima  facie  case  of  genocide  according
 to  the  Convention  of  948  has  also
 been  made  out  by  the  Commission  I
 need  not  go  into  these  charges
 Unless  a  commussion  of  independent
 countries  can  go  into  Tibet  and  find
 out  for  themselves  what  is  happening,
 nothing  can  be  said  In  addition  to
 this,  Dalai  Lama  has  stated  that
 during  this  upsurge  65,000  people  have
 perished  and  the  people  of  Tibet  have
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 been  denied  freedom  to  frame  their
 future  according  to  their  own  ideas
 and  concephons

 Now  the  question  8  raised  that  since
 China  is  not  a  member  of  the  United
 Nations  no  useful  purpose  will  be
 served  by  referring  this  question  to
 tnat  fugust  body  May  I  submit  that
 India  jJomed  the  nations  who  branded
 North  Korea  as  an  aggressor  though
 North  Korea  was  not  a  member  of  the
 United  Nations  We  did  not  say  at
 that  tame  that  since  North  Korea  is
 not  in  the  United  Nations  we  are  not
 going  to  join  in  condemning  North
 Korea  as  an  aggressor  We  want  that
 China  should  be  admitted  to  the
 United  Nations  because  we  have  faith
 in  the  United  Nations  and  we  thik
 that  whatever  the  form  of  Govern-
 ment  the  people  of  Chima  may  have
 since  the  Government  of  China  is  the
 actual  government  and  is  actually  in
 Possession  of  the  admunistration  of
 that  country  China  should  be
 admitted  to  the  United  Nations  But
 everything  does  not  depend  on  us
 China  is  not  there  But  it  does  not
 mean  that  we  should  not  refer  the
 Tibetan  issue  to  the  United  Nations

 Another  point  made  out  35  that  if
 the  Tibetan  issue  is  referred  to  the
 United  Nations  it  might  intensify  the
 cold  war  When  the  Anglo-French
 invasion  of  Egypt  took  place  the
 whole  world  joined  in  denouncing  that
 aggression  and  no  country,  including
 ours,  raised  the  apprehension  or  the
 fear  that  no,  the  Anglo-French  aggres-
 sion  should  not  be  denounced  because
 it  will  become  a  part  of  tne  cold  war
 The  Tibetan  issue  has  nothing  to  do
 with  the  cold  war  It  8  a  question  of
 the  rights  of  man  It  is
 a  question  whether  smaller  nations
 can  exist  in  this  world  or  not  or  will
 they  have  to  lose  their  entity,  will
 they  have  to  be  wiped  out  India  has
 a  moral  duty  to  the  people  of  Tibet
 We  have  a  moral  responsibility  Apart
 from  the  considerations  of  India’s
 security,  with  our  age-old  relations
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 with  Tibet  how  can  India  emain
 ailent  when  before  our  own  eyes  a
 nation,  the  personality  of  the  people
 of  Tibet,  is  being  destroyed?

 Suppose,  India  does  not  refer  the
 Question  to  the  United  Nations;  some
 other  country  may  raise  it.  I  would
 like  to  know  what  will  be  our  policy
 in  that  case.  We  cannot  prevent
 other  nations  from  raising  that  issue.
 What  shall  be  the  policy  of  our  Gov-
 ernment?  All  our  attempts  for  a
 peaceful  solution  of  the
 Tibetan  tangle  have  failed,
 In  spite  of  the  best  wishes  of  our
 Prime  Minister,  the  Chinese  com-
 munist  leaders  are  not  prepared  to
 heed  to  the  voices  of  wisdom,  reason
 and  justice,  On  the  contrary,  they
 ate  branding  India  as  imperialist  and
 also  the  Indian  people.  India  relin-
 quished  its  extra-territorial  rights
 that  accrued  to  us  from  the  Britishers.
 The  other  day,  our  Prime  Minister
 objected  to  the  boundary  line
 between  India  and  China  being  called
 88  the  MacMohan  line:  actually  objec-
 ted;  he  said,  he  disliked,  I  think  beca-
 use  the  very  name  MachMotan  smacks
 of  British  imperialism,  As  Shake-
 speare  has  remarked,  there  is  nothing
 in  the  name.  But,  it  showed  how
 deep  our  feelings  are  against  imperia-
 lism.  But,  then,  the  Chinese  com-
 munists  are  branding  us  as  imperia-
 lists,

 Propaganda  against  India,  against
 the  people  of  India,  has  been  let  loose
 by  China,  According  to  a  journalist,
 he  has  estimated  that  in  seven  days
 from  April  23  to  30,  China,  through
 its  official  newspapers,  news  agencies
 and  rad.os,  has  published,  distributed
 and  broadcast  77  articles,  comment-
 aries  and  editorials,  totalling  more
 than  40,000  words,  condemning  India
 in  the  most  unrestrained  language
 imaginable.  Indians  in  Tibet  are
 being  harassed.  Police  are  still  post-
 ed  in  front  of  our  Mission  in  Lhasa.
 Indian  currency  has  been  declared
 illegal.  Cartographic  aggression
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 including  30,000  square  miles  of  terri-
 tory  of  India  is  still  there.  Our  pro-
 test  notes  are  not  even  replied  to,  Do
 we  think  that,  in  the  present  cireum-
 stances,  China  can  be  induced  to
 accept  the  just  demands  of  the  Tibe-
 tan  people?  The  Dalai  Lama  has
 clearly  stated  that  he  and  his  fellows
 are  not  against  social]  or  economic
 reforms  in  Tibet,  But,  now,  ३६
 stage  has  passed  and  I  do  not  think
 there  is  any  other  course  left  for  India
 but  to  mobilise  world  opinion  against
 the  Chinese  aggression  of  T.bet.  Even
 though  China  is  not  a  member  of  the
 United  Nations,  if  the  Government  of
 India  takes  that  issue  to  the  United
 Nations  and  we  are  in  a  position  to
 mobilise  world  opinion  in  favour  of
 the  Tibetan  people,  I  am  sure  some-
 thing  good  wil]  come  out  of  it.  Asa
 nation  who  has  faith  in  the  United
 Nations,  that  is  the  only  course  left
 open  for  us,

 VW  hes,

 When  the  Government  of  India
 have  decided  to  raise  the  issue  of
 Ch  na’s  recognition  and  admission  into
 the  United  Nations,  in  spite  of  all  that
 is  being  done  and  said  against  India
 by  the  Chinese  Communist,  I  think
 it  is  but  proper  that  the  Tibetan  issue
 should  also  be  raised  by  our  Govern-
 ment  in  the  forthcoming  meeting  of
 the  General  Assembly  of  the  United
 Nations.  Government  will  have  the
 benefit  of  knowing  the  wishes  of  the
 House  in  this  matter,  and  I  am  sure
 my  resolution  will  get  wide  support,
 and  Government  will  accept  it  and
 will  discharge  the  moral  duty  to
 the  people  of  Tibet  as  a  free  nation.

 With  these
 resolution.

 words,  I  move  the

 Mr.  Deputy-Speaker:  Resolution
 moved:

 “This  House  is  of  opinion  that
 Government  should  refer  the
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 Tibetan  issue  to  the  United
 Nations.”

 att  भा  सिंह  (फिरोजाबाद)  :

 उपाध्यक्ष  भद्रोदय, तिब्बत  का  प्रदन  पि  क्ले  कुछ
 दिनों  से  इतना  गुत्थीपूर्ण  ब्रदन  बन  गया है  कि

 उसका  हल  यदि  झसम्भव  नही  तो  कठिन  भ्रवश्य
 प्रतीत  होता  है

 Issue  to  the  U.N.O.

 उपाध्यक्ष  भहीदय  :  माननीय  सदस्य
 अपनी  स्पीच  झगली  दफा  जारी  रक्खें  !

 17.023  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,
 August  22,  959(Sravana  3i,  7887
 (Saka)
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 ORAL  ANSWERS  TO
 QUESTIONS

 8.९  Subject
 No

 632.  Guest  cantrol  order
 633.  I.acence  fees  on  cheap

 radio  sets
 634.  Modcl  experiments  of

 Balar:  Bar
 635  Ratiway  line  for  Danda-

 karanya  Project
 636  Rural  credit  .
 637.  Acceptance  of  defective

 sleepers
 638  Corruption  at  Howrah

 Station
 639  Improved  tools  for  de-

 velopment  blocks
 649  Departmental  catering

 on  railways
 64r  Tungabhadra  High  L--

 vel  Canals
 642  No  r-avatlability  of

 wagons  at  Visakhapat-
 nam

 643  Railway  freight  0
 manganese  ore

 645  Food  adulteration
 646  Tungabhadra  Project
 649  Stinking  of  Indian  Coa-

 ster  ‘Margaret  Rowe’
 &s0  Paradip  Port
 6st  Electetcity  supplv  in

 Delhi
 652  Suspension  of  Railway

 Officers
 652  Mata  Tila  Power  Pro

 yee”

 WRITTEN  ANSWERS  TO
 QUESTIONS

 8.९
 No

 644  Imphal-Tamengiong
 Roa  °  .

 647  Hump  vard  at  Asansol
 Station  ry  .

 648.  Registration  of  Indian
 vessels  i¢  Pakistan

 654.  Idle  machincs  an  Go
 rakhpur  workshops

 6§5.  Procurement  of  rice  and
 paddy  in  Andhra

 656  Flectric  short  circuits
 m  Delt)

 DAILY  DIGEST
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 3461—97
 Conus cu  ५५  |

 »१457-62

 3462—65

 3465-66

 3466-67
 3467-69

 3469--73

 3473-/4

 3474—76

 3476—80

 3480—84

 3484

 3484-85
 3486-87

 3488—90

 3490—92
 3492-93

 3494-95

 3495-96

 3496-97

 3498—3560

 3498

 3498-99

 3499-3500

 300-01

 3503

 3501-02

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 S.Q  Subject
 No

 657  Extension  of  railway
 line  bevond  Madho-
 pur  ०  न

 658  Transit  Service  for
 goods  traffic

 659  Over-payment  to  rail!-
 way  Contractors

 660  Cultivable  waste  lands
 66  World  agriculture  far
 662  Safdarjung  Air  Port
 663  Shoals  of  prawns
 664  Mud  and  water  mixture

 im  New  Delhi  taps
 665  Retrenchment  of  work-

 ers  in  Bhakra  Nangal
 Project

 666  Power  supply  ०
 7४८

 667  [rrigation  and  Power
 Works  under  Bhakra
 Nangal  Project

 668  Indian  tankers  for  im-
 port  of  crude  oil

 669  Kharif  campaign
 670  Sharing  of  waters  of

 Araniar  oroyject
 67:  Fvaporation  losses  due

 to  open  water  storages
 672  Ral  Ink  between  Kha-

 jurtaghat  end  Siliguri
 (Assam)

 673  Development  of  shipp-
 ing

 674  Import  of  foreign  drugs
 675  Recommendations  of

 Hotcl  Standards  and
 Rate  Structure  Co-
 mmittec

 676  Bokaro  Thermal  Power
 Station

 tro)  Sp  cial.  Multipurpose
 Tribal  Blocks

 7९0
 No

 ‘1198  Qualifications  for  train-
 ing  courses  of  tourist
 guides

 ‘TI99  Ship  repairing  facil
 ties

 1200.  Sight-seeing  tours
 ६०  Vanaspat:

 CoLunns

 3504

 3902-09

 3503
 353-04

 3504
 3504-05
 3505-06

 3506

 3506-07

 3507

 3507

 3508
 3508-09

 3509

 34$09-r0

 35IO-rr

 3537
 3512

 (3532-13,

 3533

 3६33

 3534

 3574-75
 ‘3535-16

 3576
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 Ne.

 202  Post™  Office  Savings
 Bank  Accounts  of  dis-
 Placed  persons

 1203.  Remodelling  of  Delhi
 Railway  Yard

 1204.  Financial  assistance  to
 Bombey  for  growing
 foodgrains

 ‘1205.  Railway  out-agencies
 in  Punjab

 7206  Postal  facilities  in  Lahul
 Spit:

 ‘1207.  T.B.  patients  in  V.M
 Hospital,  Agartala

 3208,  Mohri  Tran  Accident
 Enquiry  Report

 7209  Small-pox
 ‘1210.  Overbridge  at  Mahbub-

 abad  Station
 tztr  Dornakal  Station
 1212.  Export  of  rice  from

 Andhra
 ‘1213  Rural  water  supply

 scheme  in  Andhra
 I2%4.  Forest  development  in

 Andhra
 ‘1218.  Quarters  for  P  &  T.

 employces  tn  Andhra
 ‘1216,  Telegraph  Offices  in

 Andhra
 1217.  Wireless  stations  for

 Laccadive  Islands
 1218  Povltry  development

 in  Andhra
 I249.  Recognition  of  Unions
 t220.  Ribbon  development

 alongside  National
 Highways

 t22x.  Central  Health  Ser-
 vice

 ‘1222.  NES.  andC  D.  blocks
 in  Punjab

 ‘1223.  Loan  from  Canada
 t224.  Model  Town  Planning

 Legislation
 ‘1225.  Railway  Uniforms  Co-

 mumittee  .  नि
 t226,  Flood  control  in  Pun-

 fab
 1227,  Co-operative  laws
 1228,  Suttej-Beas  I.ink  and

 Right  Bank  Power
 House  at  Bhakra

 (Darer  Reamer)

 CoLumns

 3576

 3516-17

 3577

 3517-18

 3538

 (3518-19,

 3579
 3579

 3519-20
 3520

 352r

 (3521-22

 3522

 3$22-23

 3523

 3523

 3524
 3524

 3524-25

 3525

 3525-26
 3526

 3526

 3$27

 9$2%~28
 3528

 3528-29

 30

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q,  Subject  Corunens
 No.

 ‘1229,  Participation  of
 pe  ad प्रा  managemert  of  Inte-

 ea
 Coach  Factory,

 ambur  3529
 ‘1230.  Water  supply  in  Delhi  3529-30
 (1231.  Primary  Health  Centres  3530
 (1232.  All  India  Institute  of

 Medical  Sciences  3530-31
 ‘1233.  Transport  problems  in

 Delhi  353%
 (1234.  P.&T.  Board  3537
 I23§  Telephone  tariffs  3532
 1236.  India-Nepal  Postal

 Agreement  3532
 ‘1237.  Construction  of  roads

 under  Village  Pan-
 chayat  Road  Scheme  3532

 1238.  Rulwav  carnings  3533
 ‘1239.  Desert  Afforestation  Re-

 search  Station,  Jodh-
 pur  3533-34

 ‘1240,  Lac  production  3534-35
 ‘1241.  Surface  drainage  scheme

 in  Orissa  3535
 ‘1242.  Munor  Irrigation  sche-

 mes  in  Orissa  नि  3535-36
 ‘1243.  Groundwater  exploration

 m  Orissa  .  न  3536-37
 1244.  Catching  of  fish  in

 Hirakud  =  Reservoir  3537
 ‘1245.  Malk  Powder  Factories  3537-38
 1246,  Movement  of  foodgrains

 from  Rajasthan  3539
 ‘1247,  Automatic  Telephone

 System  3539-40
 1248.  T.B.  control  in  Assam  3540
 249  Speed  of  trains  on

 Indore-Ujjam  line  3540-41
 ‘1250.  Indore-Dohad  Rail-

 way  line  3547
 ‘1251.  Forms  Committee  of

 P  &  T.  (354-42,
 +3252.  Small  hydro-electric

 generating  units  3542
 2§3  Accidents  in  Delhi  (3S42—44
 ‘1254.  Parking  places  for  buses

 m  Delhi  3544
 I25§.  Fish  freezing  industry  3544
 ‘1256,  Meeting  with  P.  &  T.

 Unions  ’  3545
 I2§7,  Medicines  for  Medical

 and  Public
 Raa  :  | Department,  ध  &

 Pradesh  3545-46



 eos  {Dana  सकी

 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.  MOTIONS  FOR  ADJOURN-
 U.S.  Subyect  CoLUMNS  MENT  डे

 No.  The  Speaker  withheld  his
 Tass.  Building  for  Head  Post  consent  to  the  moving  of

 Office,  Kozhikode  3546  two
 ger  epee Game  given  n

 138s  Pe  gp  3547  vashn  S  C  Gupta  and  T

 1260,  ्
 2

 capacity  of
 railways  3847-48

 %26x.  Water  taps  m  Kangra
 Valley  Railway  Com-
 partments  हर  3548-49

 ‘1262,  Coaches  and  wagons
 o7  Kalka-Simla  and
 Kangra  Valley  Rail-
 ways  3549

 1263,  Refreshment  _  facilities
 on

 Lg  gt
 Valley

 Railway  Stations  3549-50
 1264.  Pilferage  of  railway

 Property  3550
 3265  Settlement  of  Khas

 land  in)  Tripura  3550-ST
 3266  Fishing  Co-operative

 Societies  in  Mampur  3557
 267  Co-operative  Societies  355I-$2
 ‘1268  Ratlway  out-agencies  3552
 7269  CHS  Scheme  .  3552
 ‘1270,  Office  of  Director  of

 P  &T  Bhubaneshwar  3552-53
 1270  Catering  at  Madras

 Central  Station  3553-54
 7272  Public  Telephones  at

 Calcutta  Port  3554
 ‘1273,  Bhakra  Dam  °  3554
 3274  Leprosy  3555
 1275  Trunk  telephones  ar  3555

 ports
 276  Income  at  Amritsar

 Station  3555-56
 3277  Letter  Boxes  3556
 3278  Poultry  and  poultry

 products  3556-57
 2279  «=  Poultry  farming  35९7
 3280  =  Increase  in  poultrv

 yield  3557-58
 ‘1281  Construction  of  roads

 m  UP  3558
 ‘1282  Post  Offices  and  Sub-

 Post-Offices  in  Balla
 Parliamentary  Consti-
 tuency  3558-59

 283  Underbridge  at  Waran-
 gal  3559

 1284.  Family  Planning  3559-60
 ‘1285.  House  Bulding  C»-

 operative  Soctieies  22
 Delhi  3560

 regarding  the  reported
 violation  of  air  space  over
 Calcutta  by  foreign
 mulstary  aircraft

 PAPERS  LAID  ON  THE
 TABLE

 co)  A  copy  of  8  statement
 regarding  revision  of  the
 construction  schedule  of
 the  Bhakra  Dam.

 (2)  A  copy  of  each  of  Non-
 fications  Nos  F  12(5)'58
 and  F  ३72  (47)  56,  dated
 the  7th  May,  r959,  under
 sub-section  (3)  of  Section
 333  of  the  Motor  Vehicles
 Act,  1939),  making  certain
 amendments  to  the  Delhi
 Motor  Vehicles  Rules,
 940  pubhshed  in  Delhi
 Gazette  €

 (3)  A  copy  of  Notification  No,
 GSR  922,  dated  the
 8th  August,  1959,  under
 sub-  ection  (6)  of  Sectuon
 3  of  the  Essential  Commo
 dities  Ac*,  I955

 (4)  A  copy  of  each  of  tle
 following  Notifications
 under  sub-section  (6)  of
 Section  3  of  the  Essential
 Commodities  Act  I955
 @)  GSR  No  932,  dated

 the  7th  August,  19595,
 containing  the  Delhi
 Wheat  and  Wheat  Pro-
 ducts  (Fxport  Control)
 Order,  79९59

 (४)  GSR  No  934  dated
 the  9th  August,  I959
 making  certain  further
 amendment  to  the  Mani-
 pur  Foodgrams  (Move-
 ment)  Control  Order,
 7956

 MESSAGES  FROM  RAJYA
 SABHA
 Secretary  reported  two

 messages  fron  Rajya  8१०५३
 that  at  its  sitting  held  on
 the  roth  August,  7959
 ह.  Sabha  hai  agreei

 469  -

 Cotusens

 3360-63

 3562-63

 3S63-64
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 MESSAGES  FROM  RAJYA
 SABHA—contd,

 without  any  amendment
 8  to  the  following  Bills
 (7)  The  Employment  Ex-

 (Compulsory
 a

 cation  of
 eer  are 1959,

 Lok
 Satha

 on  the  4th
 August,  7959

 (2)  The  Public  Wakfs  (Ex-

 Bes
 of

 er  हुई  ० 1959  pas:  ry
 Lok  he  on  the  7th
 August,  1959.

 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 ADOPTED
 Forty-first  Report

 opt
 DISCUSSION  RE.  RISE  IN

 FOODGRAINS  PRICES

 was  ad-

 Dr.  Ram  Subhag  Singh  rais-
 a  discussion  on  the

 situation  arising  out  of
 nse  in  foodgrains  prices in  the  country  with  special
 reference  to  West  Bengal
 where  levy  and  price  con-
 trol  on  rice  had  been
 withdrawn.  The  discus-
 s30N  was  n  t  concluded.

 [Daxx  Drosst)

 Corunans

 3565

 3566  —3629

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS

 ILLS  AND  RESOLU-
 TIONS  ADOPTED

 Forty-seventh  Report  was
 adopted.

 PRIVATE  MEMBER’S  RE-

 3630

 SOLUTION  WITHDRAWN  ३637-58
 Further  discussion  on  the

 Resolution  re.  Nationali-
 sation  of  Banks  concluded
 and  the  Resolution  was
 withdrawn  by  leave  of
 Lok  Sabha,

 PRIVATE  MEMBER’S  RE-
 SOLUTION  UNDER  CON-
 SIDERATION

 ‘Shr  Vaypayee  moved  =  the
 Resolution  re.  reference
 of  Tibet  issue  to  the
 U.N.O.  The  =  discussion
 was  not  concluded

 AGENDA  FOR  SATURDAY,
 AUGUST  22,  1959!  SRA-
 VANA  31,  ‘1881,  (SAKA)

 Further  discussion  on  the
 tise  in  foodgrain  prices
 and  further  consideration
 and  passing  of  the  Inter-
 natuoral  Monetary  Fund

 ~
 Bank  (Amendment)

 tik.

 3652—<0


